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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and 
Eight y-First Report (Rf th Lok Sabha) on Emergency Agricultural 
Production Programme-Supplementary Report of the Comptroller 
a d  Auditor General of India for 1972-73, Union Government 
(Civil). 

2. The Supplementary Report of the Comptroller & Auditor 
General of India for the year 1972-73, Union Government (CSvil) 
was laid on the Table of the House on 8th August, 1974. The Public 
Accounts Committee (1974-75) examined the Audit Report relating 
to E.A.P.P. at their sittings held on 31st October and 1st November, 
1974. ~ h d  Public Accounts Committee (1975-76) considered and 
finalised this Report at  their sitting held on 28th August, 1975. 
Minutes of these sittings form Part 11* of the Report. 

3. A statement containing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report 
(Appendix M . )  For facility of reference these have been printed in 
thick type in the body of the Report. 

4. The Committee place on record their appreciation of the com- 
mendable work done by the Public Accounts Committee (1974-75) 
in taking evidence and obtaining information for this Report. 

5. The Committee place on record their appreciation of the as- 
sistance rendered to them in the examination of. the Audit Report 
by the Comptroller & Auditor General of India. 

6. The Committee would also like to express their thanks to the 
officers of the Ministry of Agriculture for the cooperation extended 
by them in giving information to the Committee. 

NEW DELHI; 
September 18, 1975. 
Bhcrdra 27,- 1897 (S) . 

H. N. MUKERJEE, 
Chuiman, 

Public Amounts Committee. 

'Not printed. 

(W 



PREAMBLE-DROUGHT IN INDIA IN THE EARLY SEVENTIES 

Audit Paragraph: 

Rainfall in India during the 1972-73 Monsoon 

1.1. The crop-year in India is from July to June. The two main 
crop seasons are kharif and tabi corresponding broadly to the periods 
from end of May to mid-October and mid-October to .4pril. The 
khavif crop coincides more or less with the south-west monsoon 
In 1972 the south-west monsoon set in temporarily over south penin- 
sula towards the  end of the second week of May causing wide- 
spread rain with scattered heavy to very heavy rainfall in Kerala 
(leading to floods), Karnataka and Tamil Nadu between 11th and 
16th May. The monsoon, however, retreated at the end of the 
third week and revived over Kerala only by 18th June. I t  covered 
the entire country outside Jammu and Kashrnir by about the end 
.of June. The advance of the monsoon over the south peninsula 
and nmth-east India was delayed by about a fortnight, over north 
pninsula by about 10 days and over east Uttar Pradesh and the 
-central parts of the country by about a week. However, its advance 
into north-west India was near the normal date of its onset in this 
area. In the first fortnight of July 1972 the monsoon was generaLly 
active in Orissa, Madhya Pradesh, Konkan. Kerala. Gangetic West 
Bengal, Bihar plateau. UP., Haryana. Punjab, Gujarat, Vidharbha, 

'Telengana and coastal Karnataka. However, there occurred a 
"break" in the monsoon during the second half of July which ex- 
tended upto 4th August and which led to drought conditions in 
many parts of north India and north peninsula. But as is expected 
under "break monsoon'' conditions, heavy rain was reported in 
Assam and the adjacent States, sub-Himalayan West Bengal, and 
in the catchment areas of the Brahmaputra, Teesta and the north 
Bihar rivers. Subsequent to 4th August, the monsoon was good 
over many parts of central and north India. However, the monsoon 
%was weak in many parts of the peninsula during the first fortnight 
and the last week which accentuated the drought in Andhra Pra- 
desh and northern parts of interior Karnataka and Marathawada. 
.September saw good rainfall (including two syclonic storms in 
*Orissa) in south peninsula and many areas of north India includ- 



ing those important for the kharif crop, ie. ,  Bihar plains, eastarm 
and western plains of Uttar Pradesh, east Madhya Pradesh, Orissa, 
West Bengal, Punjab and Haryana. For the Crucial weeks between 
20th September and 11th October (the "Hatia rains period"), the 
Bihar plains and plains of eastern and western Uttar Pradesh receiv- 
ed 104 mm, 141 mm and 100 mm representing 67.9 per cent, 110.2' 
per cent and 93 per cent of their normal rainfall. However, rain 
was generally less in Gujarat and Maharashtra during the month. 

1.2. The over-all picture in 1972, therefore, was that while severe 
drought conditions (i.e., rainfall deficit of 50 per cent or more) 
existed in Madhya Maharashtra and Marathawada areas of Maha- 
rashtra and adjoining areas of Andhra Pradesh, north interior 
Karnataka, some areas of Rajasthan and in the Kutch and Saurashtra 
areas of Gujarat, lagricultural activity in the rest of the country 
was interrupted to some extent by the "break" in the monsoon for 
about three weeks from the middle of July to 4th August. 

[Paragraphs 1.01 and 1.02 of the Supplementary Report of 
the Comptroller & Auditor General of India for the year 1972- 
73, Union Government (Civil) 1. 

1.3. The Committee desired to be furnished with information 
about the States which actually suffered from drought during 1970. 
71, 1971-72 and 1972-73, the contribution of each of those States, on 
an average, to production of foodgrains during the kharif and rabi 
seasons and the actual production of wheat and rice in these States 
during the three year period. In a written note furnished to the 
Committee in this regard, the Ministry of Agriculture stated: 

''The States affected by drought in the three years are Maha- 
rashtra and Orissa in 1970-71, Andhra Pradesh, Mahara- 
shtra and Karnataka in 1971-72 and Andhra Pradesh, 
Assarn, Bihar, Gujarat, Haryana, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan, Tamil 
Nadu, U.P. and West Bengal in 1972-73. Besides, a few 
smaller States like Himachal Pradesh, Kerala, Manipur, 
Nagaland and Tripura had also been afiected to a lesser 
extent.'' 

1.4 Two statements furnished by the Ministry to the Committee 
indicating (i) the average production of kharif and rabi foodgrains 
in the various drought-affected States and their percentage contri- 
bution to the All-India production and (ii) the production of rice 
and wheat during the three years 1970-71, 1971-72 and 1972-73 are  
reproduced respectively in Appendices 'A' and 'B'. 



SECTION Il 

THE EMERGENCY PROGRAMME-ESTIMATES AND TARGETS 

Audit Paragnephs: 

Formulation of the Emergency Agricultural Production Progrumme 
(EAPP) . - .  ! g 

2.1. The Ministry of Agriculture considered the agricultural 
situation arising out of the "break mmoon" conditions during the 
last fortnight of July and the first four days of August, 1972. 
Apprehending that the kharif foodgrain crop (which accounted for 
about 60 to 62 per cent of the country's total foodgrain production 
of 105.17 million tonnes during 1971-72) would be adversely affected 
by 10-12 million tonnes, the Ministry proposed an emergency agri- 
cultural production programme (henceforth EAPP) during the rabi 
1972-73 season and summer 1973 season to recoup the loss in the 
kharif crop. The principal features of the EAPP, as finally approv- 
ed by Government early in August 1972, were as follows: 

2.2. For the rabi 1972-73 and summer 1973 crops, additional pro- 
duction of 15 million tonnes of foodgrains over 1971-72 level was 
proposed as follows: - 
Foodgrain Million 

tonnes 

Rnbi.summtr rice . . . 3 .5  

Rabi Jowar . x s x  
Gram and other pulses . 2 .0  

The increase proposed was approximately 37.5 per cent over the 
foodgrains produced in the rabi and summer season of the previous 
year. ?' 

2.3. The State-wise targets of additional foodgrain production 
originally envisaged and their relative percentage-wise shares of the 



:annual production of the principal food crops are given in Appen- 
dix I. 

2.4. To achieve the increase in fmdgrains production mentioned 
above it was proposed that (a) the area under wheat would be 
increased from 19 million hectares (in 1971-72) to 23 million hectares 
in 1972-73 with 12 million hectares under high-yielding varieties as . compared to 7.8 million hectares in 1971-72; (b) summer rice cover- 
age would be increased from 2 million hectares to 3.5 million hectares, 
particularly in West Bengal, Orissa and the delta areas of Andhra 
Pradesh and Tamil Nadu; (c) for gram and other pulses a "package 
of practices" would be introduced over approximately half of the 
total area under gram in the States involving special measures for 
f e r t i l m  application (40-50 kilogrammes oS phosphate and 10-15 
kilogranunes of nitrogen per hectare) and plant protection which, it 
was hoped, would give additional yields per hectare of upta 75 per 
cent. 

2.5. Originally, additional production of rabi jowar had not been 
contemplated but by the end of August, 1972 it was proposed that 
production of rabi jowar would also be increased by 1.1 million 
tonnes by increasing the area under jowar by a little over one mil- 
lion hectares during rubi 1972. The main increases were to be in 
Karnataka (680,000 hectares) and Maharashtra (200,000 hectares). 

2.6. Medium-term loans would be given to State Governments 
for undertaking quickly executable minor irrigation works. These 
measures were anticipated to bring an additional area of about 1.5 
million hectares under irrigation (schemes totalling Rs. 152 crores 
were ultimately approved) . 

2.7. Short-term loans (Rs. 100 crores) would be made available 
to States to enable them to give loans to cultivators for fertilizers, 
seeds, crop protection, taccavi etc. 

2.8. Medium-term laans were given on the same terms as other 
Plan finance, that is, they carried interest at 5 per cent annually, 
and were repayable in equal instalments over 16 years. Repayment 
was to commence from the first anniversary of the date of drawal. 
Short-term loans also carried interest at  5 per cent. These were 
repayable in two instalments, i.e., 50 per cent within six months and 
another 50 per cent within 9 months and in certain cases, 9 months 

. and 12 months respectively. 



2.9. Quick implementa&ion of tbe minor irrigation programma 
aapable of augmenting irrigation water supplies for the benefit of 
the ensuing rabi and summer crops formed the major plank of Gov- 
ernment's strategy. 

[Paragraph 2.01 and 2.02 of the Supplementary Report of 
the Comptroller & Auditor General of India far the year 1972-73, 

Union Government (Civil) ] 

Aclrrinistrative and Financial arrangements jo'r the EAPP. 

2.10. Seven senior officers of the Ministry of Agriculture were 
designated as Area Officers and placed in charge of specific groups 
of States. They were to visit the States allocated to them, examine 
schemes proposed for the EAPP, make financial allocations on the 
spot and keep close track of implementation. A special cell was 
also created in the Ministry tc, be incharge of the programme, to re- 
view progress at weekly intervals and keep the Planning Cornmis- 
sion, Ministry of Finance and Cabinet Secretariat informed. 

2.11. S'tate Governments were asked to take immediate action to 
implement various measures including arrangements for seeds, pesti- 
cides and fertilisers. A copy of a monograph prepared by the Indian 
Council of Agnwltmal Research, containing recommendations 
about profitable use of fertilizers in the situation, was also forward- 
ed to the State Governments on 28th August. 

2.12. It  was decided in late August 1972 that medium term lams 
for minor irrigation would be gwen subject to the following condi- 
tions: - 

2.13. Full account would be taken of the budget provisions made 
far other schemes. e.g. Small Farmers Developnient Agency, Mar$- 
nal Farmers and Agricultural Labour projects. Drought Prone Areas 
Programmes, Crash Scheme for Rural Emlpoyment. farming and 
similar schemes and these would be dovetailed with the EMP. 

2.14. The assistance to States would be -*-elated to specific identi- 
fiable schemes over and above the provisions already made in the 
States' annual Plans for 1972-73. 

2.15. The lqans to States would be given in instalments, the first 
instalrnent of 25 per cent being given as an advance immediately, 



while the second and subsequent instalments of 25 per cent each 
would be released after review by the Ministry of the progress of 
expenditure and performance from time to time. The last instal- 
ment would be paid subject to review of the progress of the normal 
Plan expenditure and the progress qf this special Programme. 

2.16. For releases of funds after the first instalment, the Ministry 
should obtain from the State Governments monthly reports of ex- 
penditure actually incurred on the programme. A mere transfer of 
funds from State Governments to institut;ms like the Agrorlndus- 
tries Corporations, the State Electricity Boards, etc., would not be 
counted as expenditure. 

2.17. The schemes selected for execution by the State Govern- 
ments were to be such as could be completed by March 1973 or 
May 1973 at the latest. However, funds for completing the schemes 
spilling over into 1973-74 would have to be provided by the State 
Governments from their own resources. 

2.18. The programme was discussed in a meeting held by the Mini- 
stry in New Delhi on 22nd September, 1972 where the increases in 
areas to be sown under wheat, summer rice, gram d rabi jowar 
were finalised in consultation with representatives of the State Gov- 
ernments. At this meeting, doubts were expressed about availability 
of fertilizers and it was decided that steps would be taken to utilise 
whatever fertilizers were available to t,he best possible advantage. 
Most State Governments had, it was indicated, drawn up action 
programmes. The fairly widespead rains in most parts of the 
country during August-September which indicated prospects of a 
better harvest, as compared to the earlier apprehension based on 
somewhat scrappy reports, was also noted. However, i t  was felt 
that State Governments could not at that stage make a realistic 
assessment of the loss in production and likely recovery because of 
the late rainfall. The programme, as Analised in September 1972, 
envisaged an outlay of Rs. 152 crores o,n minor irrigation to be financ- 
ed by the Central Government by medium-term loans against which 
Rs. 148.14 crores were actually given to the States. Details of 
schemes sanctioned for each State are at Appendices 11-VIII. Short  
term lams totalling Rs. 99.92 crores were also to be given by the 
Central Government to the State Governments for distribution to 
farmers as taccavi loans for purchasing seeds, fertilizers, pesticides 
etc., or for direct purchase and sale of such inputs by the State 
Governments. 



2.19. The distribution of Rs. 148.14 crores mentioned above on 
the types of minor irrigation schemes was as follows:-- 

Scheme Amount 
released 

r . E wgisntion of tubewells/p~mpsets- .62 lakh nos. . . 5612.95 

2. Lift Irrigation Schemes-5086 nos. . . ~104-71  

3. Cmstruction of State tubewells--1944 nos. . . 1672.00 

4. Cmstruction of shallow tubewells-6~450 nos. . . . 1198.80 

5. Pumpsets--45607 nos. . . . . . . . 957.10 

6. Extension o f  canals and distributaries in the command of major and me- 
diun rrriguion projects-14 schemes . 1 376' 55 

7. Mixtlhn?om schcms not covered above . . 1891.83 

2.20. Medium term loans approved for minor irrigation schemes, 
amounts actually paid and the amounts of short term loans paid for 
inputs were as under: 

State 

Rupees in Crotes -- ------- - - 
Amount of medium Amount Total 

term loan of short amount --- term given 
Approved Given loan 

given 
(3 plus41 

I .  Andhra Pradesh . . 9.865 8.397 13.50 21.897 

3. Bihar . 17.728 17.728 7-00 24- 728 

6. Himachal Pradesh . 0.500 0.325 0.35 0.675 

8. Madhya Pradesh . . 5.810 5.810 6.00 xr.810 

to. Muripur , . . . . 0-977 0-383 0.40 0.783 



16. Tamil Nadu . 3.820 2.990 3- 50 6.490 

17. Tripura . 0 ,229  0'229 0.20 0.429 

18. Uttar Pradesh . . 20.750 20.750 15-50 36.250 

r9. West Bengal . . . 14'330 14.330 6.00 20.330 

20. Under normal programme for some 
States 

Arunachsl Pradesh-Rs. 6 .75  lakhs (provided by Ministry of Home Affairs) 

Mi wram Rs. 2 .00  1akhs Do. -- - 
I 51.902 148'936 99'92 ~ $ 8 . 0 5 6  

paragraphs 3.01 to 3.03 of the Supplementary Report of the 
Comptroller & Auditor General of India for the year 1972-73, 

Union Government (Civil) ] 

Magnitude of the programme. 

2.21. An idea of the nature and magnitude of the task can be 
had if one considers how much was sought to be done in how little 
time. The area under wheat in 1969-70 was 167.6 lakh hectares 
which had increased to 191.4 lakh hectares by 1971-72, an average 
increase over these three years of 7.93 lakh hectares per annum. 
the annual increases being 4.7 per cent, 4.5 per cent and 4.3 per cent 
respectively. The EAPP praposed to increase the area under wheat 
by nearly 40 lakh hectares in one rabi season, an increase of about 
19.8 per cent. Similarly, production of wheat which was 264.1 lakh 
tonnes in 1971-72 was sought to be increased under the EAPP by 
84 Ialdn tonnes, an increase of 32.2 per cent. The increases in wheat 
production in the preceding three years 1969-70 to 1971-72 were 7.7 
per cent, 18.6 per cent and 10.8 per cent respectively. Again, the 
yield of wheat per hectare was sought to be increased from 1382 Kgs. 
in 1971-72 to 2514 Kg. per hectare under the EAPP even thbugb 
there was a known fertilizer supply constraint. The additional pro- 
duction of summer rice, the crop from which the second largeat 



incrkase in p~oduction (35 lakb tonnes) was p l ' e e d ,  represented' 
an increase of nearly 114 per cent over the 1971-72 summer rice prq- 
ddt ion of 30.75 lakh tonnes. The area under summer rice was. 
to be increased (ultimately) by 10 lakh hectares over the 1971-72 
area of 16.7 l a m  hectares, or an increase of nearly 60 per cent. For 
the third cereal crop, rabi jowar, figuring in the EAPP, the increase 
in area planned was 10.85 lakh hectares against 69,05 lakh hectares 
(15.7 per cent) while production was to increase by 11 lakh tonnes 
04ver the 1971-72 level of 23.61 lakh tonnes (45.6 per cent). Of the 
11 lakh tonnes, Maharashtra and Karnataka were to produce 215.000 
tonnes and 680,000 tonnes respectively in spite of the fact that large 
parts of these two States (as was well known in August-September, 
1972) were suffering from a prolonged drought. The yield of rabi 
jowar was to go up to, 1,000 Kgs. per hectare against approximately 
461 Kgs. per hectare in 1971-72. Lastly, !;ram production was to 
increase by 20 lakh tonnes, an increase of about 40 per cent over 
the level of 1971-72, when, in fact, production of gram had declined 
from 53.46 lakh tonnes in 1969-70 to 51.06 lakh tonnes in 1971-72. 

2.22. Loans and grants from the Central Government for minor- 
irrigation, the main component of the EAPP, had been Rs. 85 crores, 
Ks. 96.3 crores and Rs. 100.4 crores during 1969-70, 1970-71 and 1971- 
72 respectively. Institutional investment on minor irrigation works- 
from egencies such as Land Development Banks, Central Co-opera- 
tiw Banks, Agricultural Refinance Corporation ana Ago-Industries 
C!orp&ations was about Rs. 115 crores, Rs. 120 crores and Rs. 130' 
crores respectively during these years. 

2.23. Loans and grants for minor irrigation to be given by the- 
Central Government in 1972-73 under the normal programme of the- 
Ministry were Rs. 101 crores to which it was proposed to add a 
further outlay of Rs. 152 crores under the EAPP, the total being 
two and half times the Central Government's outlay in the previ- 
ous year. Similarly, the additional area brought under minor irri- 
gation is reported to have been 13.5 lakh hectares, 16 lakh hectares 
and 14.8 lakh hectares in 1964-70, 1970-71 and 1971-72 respectively, 
this was to be increased by 13.8 lakh hectares under the normal 
Plan for 1972-73 and a further 15 lakh hectares under EAPP. The 
total increase contemplated in 1972-73 was about double the increase 
achieved in any previous year. The schemes under EAPP w r e  
considered a.nd approved in August and September. Many of the 
schemes included civil works, laying of electric lines, purchase of 
rigs, pumpsets, etc. to be installed which normally take time. On 
the other hand, for the major crop, wheat, irrigation facilities were 
required by tkie end of October. Wheat is sown between e w  



November and early December. Pre-aowing watering for wheat is 
required 8 to 10 days before sowing and the second watering three 
weeks after sowing at  the crown root initiation stage. While 
watering at later stages of the crop till February or so is also re- 
quired, substantial increase in production of wheat, specialIy the 
high-yielding varieties could be expected only where irrigation 
was assured before sowing commenced. 

2.24. Indigenous production of fertilizers has been approximate- 
ly 60 to 70 per cent of the installed capacity in our country while 
the balance (about half the total quantity used) is imported. No 
imports of fertilizers had materialised after March 1972. The ferti- 
lizers demand for agricultural production, for rabi and summer 
1972-73, inclusive of the la0 lakh tonnes additional production 

-cantemplated under the EAPP, had been placed at 31 lakh tonnes 
of nutrients (i.e. nitrogen, phosphorus and potash). Even assum 
ing that the "package of practices'' recommended in the Indian 
'Council of Agricultural Research monograph was fully put into 
practice, the total demand would have been of the order of 24 lakh 
tonnes of nutrients. However, at the (prerabi 1972-73) six month- 
ly zonal meetings held by the Ministry to fix the allocation of fer- 
tilizers for the States, the States' demand for 22.2 lakh tonnes had 
been reduced to 18.79 lakh tonnes. The analysis of demand of 
fertilizers by the States for the rabi/summer crop 1972-73 (includ- 
ing EAPP) was as follows: 

Deadline for 
Crop and Application Time of application availability at 

ports/factory 
Bate 

r .  R~lr:  B ~ s n l  . . Abmt 50 p x  cent of nitrogen and ~ a ,  per By October 
cent of hosphorus m d  Potash in No- 1972. 
vembcr-&ember. 

a. R b i  t ~ p  ir-ssiag A b m  53 p:t ctnt in January-February By December 
1972. 

.3. Summx B s a l  . Abwx 50 p-or cent of nitrogen and roo per By December 
cent of phosphorus end potash in January- 1972. 
February. 

4. Summer top Abo-It 50 p:r cent of nitrogen in February- By January 
dmsing March. 1973. 

Xln the above formula 13.44 lakh tonnes should have been available 
by October 1972 for the rabi basal dose and the balance 5.35 lakh 
tonnes by the middle of January 1973 or earlier. Thus the ~Upplp 
programme envisaged was for 18.79 lakh tomes. Quantfty actual- 



1y available by October 1972 was 8.68 lakh tonnes and a total of 
IS16 lakh tonnes was expected by December 1972. Therefore, 
supply of the second most important input, fertilizer, was not ex- 
pected to be adequate even for the normal requirement, leave 
alone the additional production planned under EAPP. I t  was 
assumed that some of the additional fertilizers required for EAPP 
would be met by the stocks with the States which, it was thought, 
would be higher than the figures computed on normal consump 
tion, consequent on less being used in the kharif season. 

2,.25. Production and supply of seeds are undertaken by the 
State Departments of Agriculture, Agricultural Universities, Co- 
operative societies, the State Farms Corporation of India, Tarai 
Development Corporation. National Seeds Corporation and private 
seed growers. Seeds required for any year have to be planned 
two years ahead so that good quality seeds (certified seeds) are 
available in time. If production and supply of .foundation seeds 
have also to be arranged, the timecycle increases by one more 
year. According to one estimate, the total requirement of seeds 
for the entire area to be planted in the rabi season 1972-73 was: 

Wheat . . . 23. o lakh tonnes. 

Summer rice . . o. S lakh tonnes. 

Rabi Jowar . . o ,  7 lakh tonnes. 

Gram . . 7.0 hkh t ~ n n e s .  

The total supply that was ultimately arranged by the Centre 
against the additional requirement of wheat seeds was 1.35 lakh 
tonnes for implementing the EAPP. The States representatives 
had, at  the 22nd September meeting, anticipated no difficulty about 
seeds. 

2.26. The extent to which other scarce inputs like steel, cement. 
drilling rigs and pesticides would be required had not been esti- 
mated when the EAPP was formulated. In early October 1972 
these requirements were assessed as follows: 
- - --- - 

( I )  DRILLING RIGS 
Bihar . 5 

Gujarat 5 

Maharashtra . 6 



(2) PUMP SETS (NUMBERS) 
Diesel . 
Electric 

Uttar Prde.sh;. . j3,000 tonnes 

West Benpl . 4,ooo tomes - - 
3 8 m  tonnes 

Orian . . 4,647 tomes 

Uttar Pradesh 85c t0r.r.c~ 

MdhyaF'mkah . . . 800 tomes 

Wcn Bentgal . . 
4,707 tonnes -- 

.s) PESTICIDES . . 27,173 tomes 

[Paragraphs 4.61 to 4.05 of the Supplementary Report of the Comp- 
troller and Auditor General of India for the year 1972-73, Union 
Government (Civil) 1. 

First Appraisal of the Programme 

2.27. In view of the likely constraints (particularly those relat- 
ing to fertilizer, power and time, doubts began to be felt early in 
October 1972 about achievement of the target of 150 lakh tonnes 
of additional production under the EAPP. By the end of October 
it was estimated by the Ministry that additional production in 
nine States, viz., Uttar Pradesh, Punjab, Haryana, Rajasthan, 
Andhra Pradesh, Karnataka, Bihar, Orissa and West Bengal, would 
be 67 lakh tonnes against 115 lakh tonnes planned (out of the total 
of 150 lakh tonnes for all the States). All States taken together 
it was expected that the additional production would be 108.8 lakh 
tonnes against the earlier expectation of 150 lakh tonnes. In 
November, Government felt that the revised target might go down 
still further on account of the gap between the requirement and 
the availability of fertilizer. 



2.28. In late November 1972, a review of the major food-produc- 
ing States revealed that because of widespread rains in September 
and October 1972, kharif losses would be less than estimated ear- 
lier. For some important food-producing States the losses were 
now estimated as: 

r 972-Kherif loss (lakh tonne4 

- 
Uttnr Pradesh . . 28.00 3'0 

West Bengal . 03.00 5'  0 

Madhya Pradesh . . 7.0-8.0 7 . 0 - 8 . 0  

Karnatska . . 5.00 Nil 

Punjob . . No loss 

2.29. In December 1972 Maharashtra, which had till then sub  
mitted no progress report, reported shortage of steel and cement 
and estimated a loss of over 36 lakh tonnes in foodgrain production 
due to the continued dry spell which had reduced raLi sowings to 
84 per cent, 70 per cent and 54 per cent of the 1971-72 acreages for 
rabi jowar, wheat and gram respectively. 

[paragraph 5.01 of the Supplementary Report of the Comptroller 
and Auditor General of India for the year 1972-73, Union 

Government (Civil) 1. 

Second reappraisal of EAPP food production targets 

2.33. Based on the reports received and the estimated availa- 
bility of fertilizers t i M  15th January 1973 (15.23 lakh tonnes against 
15.66 lakh tonnes for the corresponding period of the previous 
year), the Ministry reviewed the situation and concluded in 
December 1972 that not only was the EAPP completely unsupported 
by the availability of this important input, but in fact less ferti- 
lizers would be available than required even for the normal food 
production programme. The Ministry consequently estimated addi- 
tional foodgrain production (under the EAPP) at 62.4 lakh tonne9 



against the original target of 150 lakh tonnes and the revised tar- 
get of 108.8 lakh tonnes worked out in October 1972. I t  was also 
considered doubtful in December 1972 whether all the additional 
areas programmed to be brought under assured irrigation would 
actually be brought under irrigation even by the end of the 
January 1973, which might necessitate further scaling down of the 
target. 

2.31. By that time it was known that execution of many i r r ige  
tion schemes in the States, which had submitted progress reports, 
was slow and unlikely to be completed in time. Further, short- 
ages of power and fertilizers had worsened. The target for addi- 
tional foodgrain production was by then only 42 per cent of the 
original. But, while outlays on a few individual schemes were 
altered at different stages, no change was made in the outlay on 
the Programme as a whole. 

2.32. By the end of December 1972 funds to the extent of 
Rs. 242* urores had been released to the State Governments on the 
basis of the schemes already approved in August-September 1972. 

paragraph 6 of the Supplementary Report of the Comptroller and 
Auditor General of India for the year 1972-73, Union Govern- 

men t (Civil) ]. 
Increase in the severity of consttaintz 

2.33. By the middle of January 1973, it emerged that acute short- 
ages of power and fertilizers were acting as serious constraints on 
the food production programme in Punjab. It was reported that 
Madhya Pradesh had gcne back on its promise to supply power to 
Punjab. While power supply to the Nangal Fertilizer Plant had 
been scaled down from 98 MW to 60 MW, supply of electricity for 
agriculture was reduced from 12 hours a day in August 1972 to 8 
hours a dav from 11th December 1972, and finally to 4 to 5 hours 
a day from 27th December onwards (continuing up to 8th April 
1973). Oilt of 1.7 lakh tonnes of nitrogen, only 0.8 lakh tonnes had 
been sup-lied d.lring the quarter October-December 1972, while 
the Janu-iry-March 1973 quota was yet to come. Forty-three 
thousand tonnes of nitrogen were required urgently. From 
Heryana. similarly. there were reports of acute shortage of power. 
which was being supplied for only 3 to 4 hours a day and also of 
fertilizers Only 0.158 lakh tonnes of nitrogen had been supplied 
agains: 0 53 lakh tonnes a!lotted for the rabi seasan; 3,000 tonnes 
were required for top-dressing immediately, Import of 12 diesel -__ _- _ ^ _ ______ -l-ll_----l -..--.----.--. - --- --------- -- - - 

*L ,-tg.ter;n Iaml-Rg. 67 9 c-a-e; ; .;%I--*c:m 1 ) m-St3 81. 1 Crores 



generating sets (8 of 1.1 MW and 4 of 1.16 MW) had been propos- 
ed, but had not been cleared by the Ministry of Irrigation and 
Pdwer. 

2.34. Based on the estimates of the State Governments the total 
kharif and rabi foodgrain production in 1972.73 was computed by 
the Ministry (early in February 1973) to be 980-990 lakh tonnes, a 
shortfall of 110 lakh tonnes in Kharif 1972-1973 over kharif 1971-72 
being offset partially by a gain of 47 lakh tomes in rabi. .. ...* 
[Paragraph 7 of the Supplementary Report of the Comptrolle~ and 

Auditor General of India for the year 1972-73, Union ~overn: 
ment (Civil) J. 

2.35. The Committee desired to know the basis on which the 
Government decided to embark upon the Emergency Agricultural 
Production Programme, a venture of a large magnitude involving 
an outlay of about Rs. 250 crores in one year. The Secretary, 
Ministry of Agriculture stated during evidence tendered before the 
Committee that the basis was 'public clamour' from all over the 
country and 'the terrible situation' resulting from the drought. 

2.36. When the witness was asked as to who had initiated the 
Programme, he replied: . t 

"On receipt of reports of very inadequate rainfall and pro- 
longed dry spell from various States, Minister of State in 
the Ministry of Agriculture. . . .called a meeting on 29-7- 
72 of all the Divisional heads in the Department of Agri- 
culture in which he asked for suggestions for shoit-term 
measures to bc taken ~mniediately to mitigate the seve- 
r ~ t y  of the drought and alm initi~tc. measures for ensur- 
ing greater production during the ensuing rabi and sum- 
nler ~eason cf 1972-73. Th.2 different technical divisions 
were asked to prepare suitable schemes. These were col- 
lected together and a note on the situation created bv the 
drought and possible measures for dealing with it was 
submitted to the Cabinet on 4-8-1972. The Cabinet 
considered this note a t  its meeting on 7-8-72 and approv- 
ed the proposals." 

2.37. The Committee desired to be furnished with a copy of the 
Note on the situation created by the drought and possible measures 
for dealing with it, stated to have been submitted to the Cabinet on 
4th August 1972 and the Ministry's file relating to the initial formu- 
lat!on of the Programme. The Ministry of Agriculture, however, 
declind to furnish these documents to the Committee on the ground 
that their disclosure would be 'prejudicial to the interests of ttie 
State'. 



Estimates of kharif sbrtfall 
2.38. According to the Report of the Comptroller and Audibr 

General of India, the Ministry of Agriculture had appr2hended that 
the kharif foodgrain crop would be adversely affected by 10 to 12 mil- 
lion tonnes, as a result of the 'break monsoon' conditions during the 
La& hrtnight of July and the first four days of August, 1972. The 
Committee desired to know the sources of information based on 
which the extent o i  loss in production of foodgrains during the 
kharif season had been estimated. In a written note, the Ministry 
stated: 

T h e  estimated loss of 10-12 million tonnes of foodgains was 
arrived at on the basis of the preliminary reports received 
till about the end of July 1972 from the States affected 
by drought. This was, however, an incomplete estimate 
and related only to the States seriously affected by 
drought." 

Dmi&g evidence tendered m this regard, the Secretary, Ministry of 
Agriculture stated that the shortfa11 in kharif production had been 
esthmbd on the basis of "the personal assessment of people who 
had visited the States." 

2.39. The Committee were informed by Audit that in the Note of 
4th August 1972 enclosed to D.O. letter No. 950 (S) ICF.4172 dated the 
4th August 1972 from the Secretary. Ministry of Agriculture. it had 
been stated that the 'reports received from States are scrappy'. The 
Coanmitke, therefore, desired to know whether the Ministry hPb 
independently cross-checked these reports in order to establish their 
accuracy and, if so, the estimates of kharif shortfall arrived a t  by 
the Ministry and whether these estimates tallied, for each State, 
with the estimates based on the preliminary reports. In a written 
note, the Ministry stated: 

"In early August, the Minister of Agriculture, the Ministers 
of State in the Ministry of Agriculture and the Area Om- 
cers visited various States to make a detailed on the spot 
study of the drought s~tuation and the likely loss in pro- 
duction of kharif crops. As a resuit of the discussions 
with the State Governments, the total loss of foodgrains 
was revised upward to 13.5 million tonnes. Ths, however. 
related to 10 States only and did not include the 1 m  
suffered by the other States where drought was less 
severe. The State-wise estimates were generally higher 
than those worked out earlier on the basis of preliminary 
reports." 



2.40. In reply to another question whether the Ministry had 
revised its estimates of kharif shortfall on receiving reports of re- 
vival of monsoon in various 'parts of the country and, if so, how 
these estimates compared with the earlier estimates, the Ministry 
stated in a written note furnished to the Committee: 

"Subsequently, the State Governments reassessed the losses 
of foodgrain production caused by drought in the light 
of the rainfall situation and the estimates furnished by 
them at the Conference of Agricultural Production Com- 
missioners, held in New Delhi on the 22nd September 
1972, totalled to about 15 million tonnes. Later, the los- 
ses tended to decline in some of the S t a t e  as compared 
to the earlier estimates on account of the favourable rains 
received during August, September and 0ct.ober 1972 
which improved the crop prospects. The comparative 
estimates in respect of some of the major States are shown 
below: 

E???liir Later 
emmate estimate 
of loss of loss 

There was no finality about the estimates and the State Gov- 
ernments continued the exercise of assessing the losses 
more and more firmly depending upon the crop conditions 
untll the crops were harvested." 

Forecasts of Rabi production under EAPP 

2.41. The Emergency Agricultural Reduction Programme envi- 
saged, according to the Audit paragraph, an additional production 
of 15 million tonncs of foodgrains in the 1972-73 rabi and 1973 
summer seasons, an increase of approximately 37.5 per cent over 
the production in the rabi and summer seasons 01 the previous year. 
The Committer &sired to know the basis on which this additional 



production had been projected by the Ministry. In a written reply, 
the Ministry of Agriculture stated: 

"The target of 15 million tonnes of additional foodgrains pro- 
duction, set originally under the EAPP consisted of: 

Wheat 8.4 rniho11 tonnes 

Summer rice . 3 ' 5  s* a* 

Gram and other pulses . 2 ' 0  S 8  * a  ---- 
TLWAL . - I S  r r  Jr 

Wheat: Wheat is the most important foodgrain crop account- 
ing for over 60 per cent of the total rabi foodgrains pro- 
ducfion in the country. This is also the crop where the 
use of high-yielding varieties during the last 5 or 6 years 
has given spectacular results in terms of increases in 
production and yields. Therefore, reliance was placed 
mainly on this crop for achieving the desired increases in 
production during the rabi season of 1972-73. The total 
area under wheat had been increasing annually on an 
average by about 1 million hectares during the 5 years 
ending 1971-72. It was estimated that during 1971-72, the 
area under wheat (for which the Final Estimate was not 
available at that time) would have increased to about 19 
million hectares (which was confirmed by the estimates 
received subsequently from the State Governments). On 
the basis of the past trend. it would have increased in the 
normal course to about 20 million nectares jn 1972-73. But 
in view of the wiJespread d ro~ght  durlng the kharif s e a s p ~  
which had led to large areas remaining unsown and the 
repcrted failure of alrcady sown khanf crops. there was 
every posibi!ity of significant additions to the areas under 
rabi crops especially under wheat and consequently the 
total area under wheat during 1972-73 was projected to 
23 million hectares i.e. an increase of 4 million hectares 
over 1971-72. Similarly, the production of wheat had also 
been increasing by about 2-3 million tomes annually. 
The annual growth rate in wheat during the Fourth Plan 
had been about 16 per cent. Punjab and Haryana. had 
almost doubled their wheat production during the perlad 
of five years ending 1971-72. West Bengal and some 
other traditionally rice-growing States had also dono 
exceedingly well in wheat production through expanding 
uae of high yielding varietiee. 



Out of the proposed 23 million hectares, i t  was proposed to 
bring 12 million hectares under high yielding varietia as 
against about 8.5 million hectares during 1971-72. The 
remaining 11 million hectares would be sown under un- 
irrigated conditions. With the adoption of the recom- 
mended doses of fertilisers and irrigation, the additional 
production of wheat was expected to be of the order of 
8.4 million tonnes over the base level production of about 
2.6 million tonnes of wheat during 1971-72. Of this, about 
5.6 million tonnes would ,accrue from the additional cove- 
rage unde: high yielding varieties and the balance 2.8 mil- 
lion tonne8 from the additional area of 4 million hectares. 
So far as the unirrigated area is concerned, it could be con- 
templated to increase the yields of wheat by about 20- 
25 per cent through foliar application of Urea for which a 
subsidy was proposed as an incentive. 

Summer Rice: The area under summer rice which stood at 
1.66 million hectares during 1970-71. was expected to go 
up to 2.0 million hectares during 1971-72. With further 
expansion of irrigation facilities contemplated under the 
EAPP, the possibility of its further expansion to an addi- 
tional 1.0 million hectares. especially in the Stilt& of 
Asam. Bihar, Kerala. Mvsore. Orisss. Tamil Nadu and 
West Benqd \..-as envisaged. Out of the total estimated 
area of ~ S o u t  3 million hectares during 1T2-73, the addi- 
tional production was expected to be of the orde: of 3.5 
millior, tonnes of rice. This could be achieved by increas- 
ing the existinc average yield of about 1.6 tomes per hec- 
tare  to a h o ~ i t  2.5 tonnes p x  hectare bv introducing suitable 
hich yielcbq vxieties of ricr with propzr ferti1isat:or. and 
plant protcc tinn measures. 

Rahi Jowar: Thc tntal area under this crop was about 6 
million hectares. Tt was planned to increase it by about 
1 million hectares during 1972-73 especially in the major 
Rabi Jowar-growing States of Andhra Pradesh, Maharash- 
tra and Mysore. With proper fertilisation and plant pro- 
tection over the entire area, it was planned to obtain an 
additional production of about 1 million tonnes. 

Gmm: The total area under Gram was about 8 million hec- 
tares in 1971-72. If even half of this area could be brought 
under the recommended package of practices (40--50 
Kgs. of PWJ and 10-15 Kgs, of N per hectare), an addi- 
tional production of 2 million tonnes could be expected." 



2.42. The Committee asked whether the projected rates of in- 
*ease in production under the EAPP had been achieved in any of 
the previous years for each of the crops covered by the Program- 
me. The Ministry of Agriculture informed the Committee in a note 
that the projected rates of increase in production of wheat, summer 
rice, rabi jowar and gram had not been achieved in any of the past 
Yeafs. 

2.43. The Ministry of Agriculture also furnished, at  the instance 
of the Committee, the following details of the production trends 
durind the five years ending 1971-72, i.e., prior to EAPP and the 
forecasts made under the EAPP for 1972-73: 

Year Wnear K a!,; Hahi G:.&n 
wnmcr kwnr 

rice 

The Secretary, Muristry of Agriculture also informed the Com- 
mittee during evidence that the production of wheat during 1972-73 
and 1673-74 was respectively 24.7 million and 22.1 million tonnes. 

2.4. Since the EAPP envisaged a particular increase in produc- 
tion in a particular area, the Committee desired to know the actual 
achievement. The Secretaq. Ministry of Agriculture stated in 
evidence: 

'-The achievement in wheat was that, instead of an increase 
there was a decrease In summer rice dso  there was a 
marginal decrease: it was 2.92 million tons instead of 3 
million tons. In jowar also there was a decrease from 
2.361 to 1.621 million tons. In p u h  also there was a 
decrease. In gram there was a decrease from S million 
t ~ n s  to 4.537 million tons and in other pulses from 2.6 to 
2.193 million tons." 



2.45. The Committee were also informed by Audit that in the 
Note dated 4th August, 1972, refer:ed to earlier in paragraph 2.39, 
it had been expected that as a result of the EAPP, the area under 
&eat of high yield varieties would go up from 7.5 million hectares 
to 12 million hectares, i.e. an increase of 60 per cent. According to 
Sndian Agriculture in Brief' (12th Edition, p. 176) the average 
. y d y  increase in the area from 1968-69 to 1971-72 was only 0.899 
m i l h  hedares per annum. The Committee asked whether the 
W e  of increase in the area under HYV wheat, contemplated under 
the EAPP, had been achieved earlier in any year. In a note fur- 
cnished to the Committee, the Ministry of Agriculture stated: 

" h e  Ministry had p:ojected an increase in area under high- 
yielding varieties of wheat from 8.5 million hectares 
(estimated) during 1971-72 to 12 million hectares during 
1972-73-an increase of 41 per cent. Much higher growth 
rates in the area under HYV wheat had been achieved 
in the years 1967-68 and 196849 as may be Jern from the 
following table: 

2.48. The total area under wheat, according to the statistics fur- 
nished to the Committee during evidence by the Secretary, Minis- 
t ry of Agriculture. had been as follows: 



2.47. To achieve the proposed increase in foodgrain production, 
under the EAPP, the area under wheat was to be increased from 29 
million hectares, in 1971-72, to 23 million hectares in 1972-73, repre- 
senting an increase of about 20 per cent. Since the average annual 
increase in the area under wheat during the preceding three years 
had been only around 5 per cent, the Committee desired to know 
how the Ministry visualised the projections under the EAPP and 
considered an increase of about 20 per cent possible, particularly 
the light of the performance during the preceding three years The 
Secretary, Ministry of Food, stated during evidence: 

''The percentage increases are probably misleading because 
starting from very small figure, a very high percentage 
increase can be obtained. It is the quantum and increase 
which would probably be more relevant and the area has 
increased in the past. In 1970-71, it did increase by near- 
ly 1+ million hectares. The production increased by 4 
million tonnes. The factor that was taken into considera- 
tion in 1972-73 was that a very large area under late paddy 
was being used for growing of wheat in tbe rabi seasan be- 
cause the paddy crop had failed. A number of States esti- 
mated very large areas to be newly placed under wheat 

- a t  feast for that season where it was too dry to save the 
paddy which had withered away and paddy was being 
cut for focder and therc was this factor and the assump- 
tion that more fertiliserc would be used and therc would 
be more growth an3  In the contest of t+ ~cncral  food 
shortage crexterl by the khar:ff failure thcrc would be 
tendency to pow as much whet i ; i~ossible. T would 
frankly: s-y that t'-,c<:e csttmntcs wcre very much on the 
h l ~ h  side and orr l  of the reasons why we brouqht down 
the tcrget of ~dditmnal production from 15 million ton- 
nes to 10 minion tonnes and the down to about 6 million 
tonnes was our conclusion that this kind of additional 
production of wheat was just not possible." 

2.48. When the Emergency Agricultural Production Programme 
was conceived. it was for an additional production of 15 million 
tonnes in the rabi season, in approximately six months' time Octo- 
ber 1972 to March 1973. The Committee desired to know whether, 
on the basis of past projections of incremes in each of the mpa cb 
vered in the Programme, the Ministry felt that the targehs enviug- 
ed were realistic. The Secretary, Ministry of Agriculture dated 
during evMrnee: "I nwer thought it to be realistic." 
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2.49. The Com-nittee desired to know the three yearly average 
yield, during the period from 1969-70 to 1971-72, as per crop cutting 
experiments, of each of the crops figuring under the EAPP. The 
infannation furnished in this regard by the Ministry of Agriculture 
is reproduced below: 

"Information on per hectare yield of wheat, summer rice, rabi 
jowar and gram, at the all-India level, based on crop-cut- 
ting experiments, the coverage of which varies from crop 
to crop, for the years 1969-70, 1970-71 and' 1971-72, is 
given below, along with the average yields for the three 
gears: 

three 
year5 

Gram . -15 653 aj2 6-3" 
--.- - -- --.------ --- 

2.50. In reply to another question whether the yield per hectare 
postulated while planning for the EAPP had taken into proper ac- 
count thc inown constraints in fertiliser supplies, power supply, 
amilability of seeds of high-yielding and other varieries, the Secre- 
tary, Ministry of Agricultu:~ stated during evidence: 

"The fertiliser supply constraint came as a bit of surprise 
because really there was no difficulty in getting fertdi- 
scrs near about July-august September 1972 but by 
Kovember 1973 the position changed dramatically and 
suddenly. There tvcre many reasons. internstional etc. 
We were producing cnly h:i!f of our requirements domes- 
tically and the imports began drying up. 

As regards power supply the constraints we:. : not appreciat- 
ed and taktw into account. The p o w  . constraint was 
there About pesticides thcrc was na shortage. No shor- 
tage was experienced. reported or feared at any stage. 

About high-yielding variety seeds, one assumption which in 
retrospect, at any rate, I consider facile, was made, that 



the wheat procured by the Food Corporation of India, 
Kalyan Son% be used, in places as so-called high-yielding 
variety seeds. This opinion was confirmed by some ex- 
perts at  the Centre and many in the States. In any case 
they had lost large areas under paddy in which they 
wanted to grow something in the rabi season. Therefore, 
a decision was taken to allow the Food Corporation of 
India stocks of wheat to be used in placea as so-called 
high-yielding variety seeds. They were w h a t  produced 
from high-yielding variety wheat eeeds and not high- 
yielding variety seeds. The assumption made that this 
wheat would yield the same result, prod&d it is msrm: 
after a germination test, did not prove nght. There were 
otber factors like hot westerly winds, and fm the drst 
t h e  an attack of rust on Kalyan Sona. An attack of 
rust is lomething which cannot be controlled by the 
application of pesticides. Once this disease appears the 
only thing you can do is to change the variety and that has 
been done subsequently in Punjab. But because 
Sona is a high-yielder they had sown Kalyan Sona and tbr 
high yield did not materialise to the extent hoped for 
because of the rust disease which was to some extent 
accentuated by the rather premature onset of hot wea- 
ther and hot westerly winds." 

2.51. In the light of the fall in the trend of production of jowar 
in the last three years. the Committee asked how the Ministry bad 
contemplated that the yield per hectare of rabi jowar would be 
doubled in tbe States which were affected by drought. The wit  
nem =plied: 

"It was a mistake. They had equated the ideal to the aver- 
age. There was certainly a recommendation of ICAR 
that with the package of practices recommended, under 
specified conditions, it is possible to produce 1,000 Kg. of 
jowar per hectare in rabi seasan. But it was obvious 
that the conditions required in ICAR monograph were 
not there and could not be produced in the concerned 
areas." 

He added in this regad: 

"The recommended or estimated yield per hectare in the 
ICAR manograph was mechanically transposed in tb. 
production programme without realising that these COD 



ditions do not exist. The actual average has been of the 
order of 21 quintals. But it  is true that krishi pandits 
have obtained even 20 quintals. 

Apart from the difference between ideal and practical there 
is the other thing-- yield is the composite result of 
the soil and seed and water and the fertiliser as weU N 
the agricultural practice and the farmers* own &orts. 
You cannot mathematically determine which fraction of 
the yield is due to which factor. The recommenda- 
tions or estimates of the ICAR are based on what they 
achieve in their institute farms or on demonstration plot& 
But these are invariably under ideal conditions. Them 
plots are not allowed to suffer for want of water, pcoti- 
cidts or anything else. If they were large ueaa apd tW 
programme is going to be tried, it  is not possible and in 
that particular year, as has been pointed out in the Audit 
Report, the constraints ware already thee and they be- 
came very severe." 

2.52. During the preceding three years, prior to the formulation 
of the Emergency Agricultural Product' on Programme, productiun 
of wheat had increased by 7.7 per cent, 18.5 per cent and 10.8 per 
cent respectively. Under the EAPP. wheat prodction was targetted 
to increase by as much as 32 per cent. The production of summer 
b, urder the EAPP. was to be increased by 114 per cent over the 
previous vear's production. Similar1 y , i t  was envisaged that pro- 
duction of gram would be incre::scd by ub:>ut 40 ::er cent over the 
level of 1971-72, even though the productim of pulses had not in- 
creased during the last decade. In respect of rabi jowar, the in- 
crease was over 46 per cent and involved the doubling of the yield 
per hectare. The Committee asked whether these projections were 
realistic and particularly in view of the time availab?e and other 
constraints in the availability of physical inputs, whether the Minis- 
try cons ided  them realistic. The Secretary, Ministry of Agricul- 
ture replied: 

'.The Ministry had these doubts very .soon after this pro- 
gramme was launched. This is shown by the fact that the 
anticipated increase in production was scaled down from 
IS million tonnes to 10 million tonnes and then to only 6." 

In reply to another question as to when the Ministry came to re- 
nljse this, the witness stated: 

"I could not tell you the date, but it was jiw before I htd 
joined the Minktry. It was scaled down to 10 million and 



within a month, I remember, it had been scaled down to 
6 million tonnes. The reason, why we did n::t scale it down 
further was that we were not getting complete informa- 
tion about areas sown and the cordition of the crcp." 

2.53. When the first appraisal of the Programme was undertaken, 
doubts began to be felt early in October 1972 about the achieve- 
ment of the target of 150 lakh tonnes of additional production under 
the EAPP. By the end of October, a revised target of additional pro- 
duction of 108.8 lakh tonnes had been w o r k d  out. After a review 
of the situation once again in December 1972, the Ministry esti- 
mated the additimal foodgrain production, under the EAPP, at  
only 62.4 lakh tannes. Explaining the reasons for the revision of 
targets of additional prcduction. the Secretary, Ministry of Agri- 
ctdilture ' stated in evidence: 

"The assessment of the targets of additional production had 
to be revised because of the constraints which were not 
fully appreciated earjier, but had become obvious about 
the end of October or beginning of November and the 
fact that such a large additional programme was being 
taken up over and above the fairly substantial minor 
irrigational programme under the Plan and the minor 
irrigation programmes supported by institutional funds, 
Under the terms of the sanction, the work hcd to be com- 
pleted by 31st March 1973 and in any case by 31st May, 
1973. But, the Centre would refinance the States only for 
expenditure incurred up to 31st March, 1973 and because 
a large part of the programme had to be competed dur- 
ing the rabi season, the full benefits could not be made 
available during that season itself. Therefore, an attempt 
was made to make a realistic estimate of the additimal 
production that would be available and as events showed 
later, even this realistic estimate was on the high s~de." 

In reply to a question whethcr it had not been contemp'ded in 
August, 1972 that the estimates of additional p-xluc!ion 11 ere on 
the high side, the witness stated that obviously this had not been 
contemplated. 

2.54. The Committee desired to know how the additional produc- 
tion of 150 lakh tonnes had besn expected under the EAPP. The 
witness stated: 

"Both the figures of loss and of additional ,..rwluction prepar- 
ed at  the earlier stage were largely a total of whatever 
had been reported by the States. But, when the area 



oficms were appointed and they undertook visits to the 
State, reports brought by them and also weekl" reports 
received from the State Governments were analysed by 
the Committee of Joint Secretaries, which used to meet 
every week and the Cornmittec o l  Secretaries concerned, 
which used to meet a little less frequentljr. It was this 
scrutiny which brought out the cxaggcraied naturt!, both 
of the loss ar:J (I!' the additi1;nul prrrciliction envisaged 
as a result of l.hft.;t: EAPP st heme:. Tf:e scrutiny itself 
was made during the pt-riwl Aii;:~~t.--O~to!!er and it was 
only aftcr that : cru; 'ny !?la: n;c were atlit  k change the 
estimates and. . . el.em this c h a f f e d  Ggue  was on the high 
side. There :;ho:,lcl havt: b w n  n further pruning of the  
estimates really ." 

2.55. When the Committee pcllnted o ~ l :  tha! .rt  least a: the time 
< s f  the st4nnd re~ppral-a1 1 8 f  the Progr:!.nme In 3ccernber 1972, the 
M ~ : ~ r s t r ~  coidc! haye r A i > c d  that t!.c targets vmuld no: be realised 
: ~ r d  tha t  1n tht .  sh: rtes' possibl~ period of one  rabi season. what 
could not bcl achieved during anv of tht. prm-ious years was sought 
!o ht~ arhieved. the Secretary. Min~str-\- of Agriculture replied: 

"That is tl-ue. I have nothing to say about it. But the a s s -  
ment at  any p a n t  of time either in October or December 
could only have been a theoretical one based on the re- 
ported figures of rainfall and on information available 
about thcl qualit! of the seed, used and fertiliser availa- 
hi l~ty The actual figures of khclrif production became 
avaiiablt much later than December. 1972 aftcr the har- 
vest.. had been completed. The figures even of area sown 
under d~fl.wmt rabi crops were not c>vailable with us tlll 
Drc-cmbct-. 1972 for all the States. On!y a few had given 
the figures and some of thew were considered by us to 
I>c tmreliablc 12 t s  wanttd to check thex .  Some States 
had reported enormous increase in tile acreage under 
{cheat. Si t t~ng  In Delhi \vc  had ntj means of deciding 
~blhether the figure of increase was correct or ixcorrect, 
ard  i f  incorrect, to what extent I t  was necessa? to r a k e  
some spot checks and to have detailed discussions with 
State Governmtmt- and mnkr  them go through a process 
of thorough check before wt* could arrive at any fiqure 
w e n  of the nrtbn under wheat " 

He added in this conlwction 

"The way in which we wanted to get this \witki t ion done 
was to get the State Governments not merely to give US 
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the total figures computed by them but the detailed dis- 
trict-wise reports of areas and the crop-cutting experi- 
ments and keep the calculation sheets ready. We sent our 
omcers to the States whose @res we were doubting to 
examine the original records and reports from the field 
on the basis of which they had compiled the figures." 

2.56. Explaining further the steps taken to verify the accuracy of 
the figures of production reported by States which were considered 
dpubtful, the witness stated: 

"Since the Central Government does not have its field organi- 
sation all over the country in the villages, the best we 
could do was to find out whether the State Governments 
were just reporting ad hoc figures built up at the State 
headquarters or were really compiling them from re- 
ports they had receive3 from district officers and in turn 
whether the reports sent by the district officers were 
compiled from reports sent from individual blocks. We 
sent teams of people from our Economics and Statistics 
Directorate to examine the records a t  the State head- 
quarters, in some districts and in some villages. We 
could do only a test check of a very small percentage." 

2.57. The Committee desired to know the percentage of test 
check done and the witness stated: 

"I could not say offhand. But a few villages in one or two 
districts were visited by some people from the  Agriculture 
Ministq- includng myself in some States and thc; area 
officer.; were advised to do the same." 

When the Committee askc4 whether the figures furnished by the 
State Governments tallied with those obtained on the basis of t e a  
checks, the witness replied: 

"The action we took was to ask the State Government to re- 
vise their figures which thev did. though not to the full 
extent." 

He added: 

'We got fairly reliable figures of production but with a great 
deal of delay. Usuallv the figures even of the area sown 
under dimetent crops h m e  available about the time 
the crop is being harvested." 



Since it had been stated that the State Governments had been 
requested to revise their figures, the Committee desired to know 
the details of the States whose figures had been doubted and 
which of the States revised their estimates as a result of the 
scrutiny by the Ministry and to what extent. In a note furnished to 
the Committee. the Ministry o f  Agriculture stated: 

"The estimates of losses of food production due to drought re- 
ported initially by the States were checked up by the 
Area Officers during their visits by going through the ma- 
terial and information in possession of the State Govern- 
ment, corroborated by field visits. In fact, the State Gov- 
c: :.nmen ts w e r e  continuously in the process of re-assessing 
t h e  loss of foodgrain production in the light o f  the rail?- 
fall and crop situation during the critical period of crop 
growth and the Area Ofiicers were associated fully with 
this process of was  ~~;+rnc!nt. T h e  l o w s  tended to decline 
w I i c ~ r c ~ ~ . ~ ~ r  favoiira ble rains were received. The following 
table sholvs thc* earlier estimates of decline in kharif 
foodgrains production during 1972-73 as compard  to 
1971-72 in respect of the major States and the later esti- 
mates bawd on the  final estimates of production report- 
ed tu  the 3Iini..try of Agriculture: 

Lakh tomes) 

Earlier Actual ip%xcau(i ' d c p ~ . ~  (-) 
rstimatc in production of khmf f d -  
of 16s p i n s  in 1972-73 over 

1971-72 



!L%e Committee also asked whether, when i t  came to notice that 
the estimates of the State Governments were emgeerated. the 
Cabinet had been apprised that the earlier wtirnatc:; w c w  prem:~ture 
and that the o b j e c t h ~ s  sought to be achie\.~~iI wticr t)lc E.4PP were 
not practicable. If this had been done, the  Comnlittoc requer;tcd the 
Ministry to furnish the relevant extracts of lhc  nrtc- submit tcd to 
the Cabinet in this  regard. R:e ~ I - s :  t r y  O+ A ;I-:.= ~ : i l ~ r c i  d w 1 1 w d  
production of these docunlents on the ~ ~ v u r d  t'lnt thr'ir c r  c:t.l w r e  
would be 'prcjudic~:il to the mteicst of the State'. 

''The margin of errel* would :rc., fur ther  r i r ! i i . ~ ) .  :It f hv  :i!:  !n!:lia 
level the margin of error is approximately two per cent. 
Theoretically i t  is less than 2 per cent. nut f o i  adminis- 
trative purposes. we have always takcn i t  nc,. 2 pcr  writ. I f  
you PO down to State I w . P ~ .  tkc m:ir?ir! of wmr inc...cascs, 
if you go down to the distri:,? \eve!. thc mul-@_.in of ctrror 
fnrther increases. Some error \\?ill be i n  t hc positivt. rlirvc- 
tion and some in t he  negative dircrtic.... S:), t!?tl erro~.< 
cancel one another to sibmcl ~ : i t ~ l ? t .  Rut  :i :let t8rro:. vt\-  

mains and it  may he either plus o; mil.;i~." 

In reply to another question as to the bases on which est~ru;.tr.s of 
production are prepared for briefing the Ministers. the u-i tness 
stated: 

"These estimates are b a d  on the reports of the Stake Gov- 
ernments crcrsa-checked by the reports of the National 



Sample Survey officers and some of the inspectors of the 
Economic and Statistics Directorate of the Ministry of 
Agriculture who are posted in different areas to check on 
the methods that are being used by the State machinery 
for the statistical work. We get the figures from the States 
and we a d j u ~ t  the figures downwards or upwards." 

2.60. When the  Commrttee pointed out that the estimates were. 
therefore. only guess-work, the Secretary. Ministry of Agriculture 
replied: 

"We get t h t ~  detailed figures o f  rainfall weekly and even 
daily. The daily figures that we get from the Meteorolog- 
csl Department are not complete. Based on the rainfail 
pattern in different areas, trying to find In which previous 
year the rainfall was exactly like that in that particular 
State or in that particular rcrion and what was the pro- 
duction then, we correct t h e  estimates that we receive 
from the States either downwards or upwards All the 
estimates come at different stages, until the crop cut- 
ting estimates from the whale country have become avail- 
able. have been analysed and have been corrected 
through statistical pcesse \ .  the  f tnal estrrnate cannot re- 
ally be given.'' 

The Cwnnllttee desired to know the time taker  for working out 
the final estimate?. The witness stated. 

"For the major crops. ~t takes about 6 to 8 months. The 
t imetable lays down 4 months after the hamest. There is 
a time-table by which different kinds of reports are to  
come from State Governments a t  M e r e n t  points of time. 
The last report is to conw four months after the 
harvest. I n  actual practice, we have never been able 
to get the reports 4 months after the harvest from any 
State After repeated reminders and even visits by our 
officers to States, getting them to sit down and do the cal- 
culations which they have not done in  many cases and 
even helping them to make cnlculations, we physically 
get the reports in the sixth or se\'cnth or eighth rnont!l 
after the harvest." 

2.61. Referring to the estimates made by the Ministry for the 
1- of Ministers based on the reports from the States, the Com- 
mittee enquired about the margin of e m r  in thew estimates. The 
witness replied: 

'The margin of error from any State can be anything from 
5 to 10 per cent. I t  will not excetd 10 p r  cent in any 



case. An estimate with an error of 10 per cent can be 
made even on the basis of weekly rainfall chart because 
we have statistics available of previous years in which the 
rainfall was similar. We also have statistics oE changes in 
area under different crops. Area, under some crops arc 
decreasing; areas under some other crops are increasing. 
Then, areas under some crops are decreasing in some re- 
gions and increasing in other regions. We can take the area 
figures of previous years to get at the area figures of 
the current year. Looking a t  the rainfall pattern, we try 
to make an estimate. Left to ounelves. we would not like 
to  make that estimate. But we are compelled to make 
the estimate not only to satisfy the public and the re- 
presei,.atives of the public who want to know what the 
crop is going to be like. but also to help the Govern- 
ment in takmg decwons about the food policy in regard 
to the support prlce or the procurement price or the im- 
port policy. These things cannot wait for so many months 
aft?r ;he harvest. So some ad hoc decisions based on 
wnatever s u m a t e  1s possible have to be taken a t  certain 
stages. Otherwise, it becomes too late." 

2.62. Tne Committee pointed out that the feasibility and practi- 
cability of a prc,irsr;ime of tht magnitude contemplated under the 
EAPP should have been properly assessed by the technical Ministry 
concerned. The Secretary. Ministry of Agriculture replied: 

"I can only say that the assumptions rnade at the time x h c n  
the pra ject was evolved urere over-optimistic." 

2.63. The Committee asked whether it  iviis not the duty of the 
executive to tell those in charge of Government that the estimates 
made for the EAPP were premature a d  not quite correct and tha: 
the objectives envisaged under this special crash programme were 
sot practicable and pointed out that the Ministry apparently had 
fafied to p140rn-1 these duties. The Secretary, Ministry of Agricul- 
tun replied: 

"That is your judgement. I can only submit the! facts as far 
as I am able to ascerlain or verify them. The judement 
or conclusion I would leave to the hon, Members of thfs 
Committee." 

2.64 Since nokings arc done in the SwnrcQriat both at the Central 
and State levels and also by the flnaxuAal wing and by field officers 



whenever a scheme is processed, the Committee desired to know 
whether all these things were done in the case 0% the EAPP. Tc 
this query, the Secretary, Ministry of Agriculture, gave the signifi- 
cant reply: 

"Obviously, all these things were not done in the EAPP." 

2.65. The Committee asked wh-ther, a t  the commencement of 
the project, the Ministry was not equipped with a forecast based on 
a study of the extent to which the expxtations of the EAPP could 
be fulfilled. The Secretary. Ministry of Agriculture replied: 

"I am quite sure th2 hon. Chairman and many members of 
the Committee would be remembering the kind of atrnos- 
phere that was prevailing in the country in August 1972 
and the clamour that was there to deal with the drought 
The programme to make up the losses had to be preparea 
in a hurry. It is nobody's case that this was a well- 
though t-ou t and well-investigated programme. After 
this programme was launched, the refinements and pre- 
cautions that ought to be taken started becoming obvious. 
and these were introduced a t  different stages of time, ta 
the extent possible." 

2 66. When the Committee observed that the decision In regard tc 
the special programme was taken because it was essentially a poli- 
tical decision and the Ministry had failed to perform its duty as the 
adviser to the prl!itical decision makers and pointed out that thh 
~ 3 s  not R realistic way of approaching things. the Secretary, Mink- 
!nt of Agriculture replied: 

"I do not consider mvself competent to answer this question." 

Firurnciul Control 

2.67. The Committee learnt from Audit that in the Note dated 4th 
August 19'72, i t  had been stated that 'in view of the urgency of the 
situation, it  has not been possible to obtain the comments of the 
Planning Commission, and Ministries of Finance. Irrigation and 
Power and other concerned Ministries on this note' and that direct 
powers of Anancinl sanction were sought by and given to the Ilrdin- 
1 s t ~  of Agriculture. Since Govc:mment approval for the EfWP had 
been obtained prior to obtaining fbaneial concurrence, the Comd 
mithe asked whether it was the normal prattike when a q  new 



scheme was undertaken and, if not, how a deviation was made in 
this case. The Secretary, Ministry of Agriculture stated in evidence: 

"This is not the normal practice. It was a very abnormal pro- 
cedure which was adopted in this particular case because 
of. the abnormal situation in which the Ministry of Agri- 
culture in the Cabinet had effectively to intervene at that 
time." 

268. In reply to another question of the Con~rnittee whether the 
granting of powers of direct sanction to an Administrative Ministry 
was a normal practice and. if not  why a special cell of the Ministry 
of Finance had not been created for specifically overseeing the im- 
plementation of this programme, on which Rs. 250 cmres were to 
be spent. the  representative of the Minis* of Finance stated: 

"The Ministry of Agriculture moved the Cabinet for special 
authority to sanction expenditure under this scheme with- 
out following the normal procedure of getting the con- 
currence of the Finance Ministry. Since that was a p  
prwed by the Cabinet, the Ministry of Finance did not 
consider it necessary to set up a special cell because that 
cell then would not have had the necessary authority as 
the expenditure would have been inccrred by the admints 
trative Ministry on their own without reference to the 
Ministry of Finance." 

2.69. Since generally the Ministry of Finance exercises control 
over all the expenditure, the Committee desired to know whv this 
was not followed in this particular case. The witness stated: 

"what was done a t  the instance of the Cabinet Secretariat wils 
that a team of Joint Secretaries from different Ministries 
was set up to oversee the implementation of the pm- 
gramme. That included one Joint Secretaw from thc 
Ministry of Finance also. the Joint Secretary of tho Plsr 
Finance Division ." 

3.70. The Committee asked whether the joht Secretary of Lhe 
Mhfstry of Plnance, who was a Memb~r  of the Review Committee of 
Joltat Secretaries, had furnished any reports to the Finance W t r y  on 
tbr tdbility of vvious schmna under the gAPP and their pm- 



gress. 1n.a note furnished to the Committee in this regard, the Min- 
istry stated: 

"The Review Committee of Group of Joint Secretaries was 
constituttd to assist the Secretaries Committee in moni- 
toring the EAPP. . . .the then Joint Secretary, Plan 
Finance Division, Ministry of Finance was a member of 
this Committee. JS (Plan Finance) was not required to 
submit separate reports to the Finance Ministry. However, 
issues arising in some of these meetings were brought 
to the notice of the Finance Ministry in file. No 
separate report was submitted in this connection." 

2.71. The Commi~kw desircd to know whether the Ministry of 
Finance ventured upon any periodical supervision of: the schemes 
under the EAPP. The representative of the Ministry of Finance 
deposed during evidence: 

"I would like to reiterate that we were kept out of the picture 
under orders of the Cabinet a t  the instance of the Minis- 
try of Agriculture. It  is true we were informally con- 
sulted by the then Secretary of A@culturc before the?- 
issued a formal sanction order. A t  that time we s u p  
gested that since addi tionality of production was the 
only justification for the scheme, it would b-. necessary 
to stipulate adequate safeguards in the sanction letter. 
%t is why we were consulted in the matter of issue 
of the sanction letter. Sincc the Ministry of Agricut- 
turc, at their request, ueere .given full powers and the 
Planning Commission and the Finance Ministry were to be 
ktapt out of t h e  picture, i t  was no part of our responsibilit:. 
and also, I believe. we did not have the authority." 

2.72. In reply to another question whether the Ministry of 'Finance 
had examintd thc EAPP proposals and. if so, what data or infor- 
mation it had to satisfy itself that the results would be achieved. the 
Ministry of Agriculture stated in a note: 

"The EAPP was sanctianed by the Cabinet on a special basis 
and the Ministry of Agriculture were not required to 
get individual schemes under the programme approved 
by the Ministry of Finance according to the normal pm- 
cedure. However. while placing funds a t  the disposat 
of the Ministry of Agriculture, the Finmce Ministry laid 
down elaborate condftfons subject to which the loans tot 



minor irrigation would be given to the State Governments. 
These conditions were communicated to the S W  Gov- 
ernments for guidance and compliance. The State Chv- 
ernments' proposals, after initial examination of their 
technical feasibility by the concerned Area Officers, were 
examined by the Internal Finance Division of the Minis- 
try of Agriculture in the light of. the conditions. . . .and 
administrative approval was accorded only after obbin- 
ing categorical assurances from the State Governments. 
Observance of these conditions by the State Govern- 
m e n t  was ensured through frequent visits of the Area 
OfRcers to their respective States and periodical (weekly) 
progress reports from the State Governments. Before 
releasing the last instalments of minor irrigation loans, 
detailed discussions were held with the concerned State 
Governments in Delhi towards the end of March 1973 
and the releases were made only after satisfying ourselve!: 
that the State Governments had fully utilised the normal 
Plan provisions, as stipulated by the Ministry of Finance. 

2.73. The Committee were informed by the Ministry of Agricul- 
ture that the terms and conditions and ~uid?lines governing the 
release of loans to State Governments had been communicated in 
&o. letter No. 4283-FS/72 dated 26th Au-gust 1972 from the Finance 
Secretary to the Secretary. Agriculture. The terms and conditions 
stipulated in this letter, a copy of which had been fCunivhed to the 
Committee by the Ministry of A~griculture, were as follows: 

"It Is presumed that the Ministry of Agriculture has taken 
full account of the provisions made under other Central 
Schemes, e.g., Small Farmer Development Agency, mar- 
ginal farmers and :I-rriculture I,?bour Projects. Dry 
Farming Schemes. Drought Prom Areas Programmes, 
Crash Schemes for Rural Employment and sirailar 
schemes and to thc extent possible these will be do~ve- 
tailed. 

We have examined the matter and concur in the following 
proposals: 

(i) Ministry o# Agriculture may provide assistance to 
States in the current year upto Rs, I00 crures for ad- 
dition@ minor irrigation schemes. Tbis amount includes 
Rs. 50 lakhs as subsidy for tubewells and pumpsets in 



the border districts of Punjab. The remaining amount 
will be provided as loans which will carry the same terms 
and conditions as the loans given for State Plans. 

(ii) The provision of Rs. 60 crores in the Agriculture Ministry's 
budget in the current year for short-term loans for agri- 
cultural inputs will be increased to Rs. 100 crores. Fifty 
per cent of the short-term loans given to any State will 
be recovered in six months and the remaining 50 per cent 
in nine months. 

The other proposals in your letter relating to subsidies for 
minor irrigation schemes in other States and for plant 
protection measures will be considered after the Agri- 
culture Ministry has discussed the matter further with 
the Planning Commission. 

The emergency agricultural production programme will be 
treated as a Central Sector Plan Scheme. Ministry of 
Agriculture may issue the administrative approval of the 
schemes to the States and also sanctioned the first 
instalment of the assistance on this basis. As this is 
not a new service, release of funds will be no problem. 
Provision of additional funds, if necessary. will be made 
in the supplementary budget, proposals for which may be 
sent to us a t  the appropriate stage. This applies to pro- 
vision for short-term loans also. 

While the short-term loans for agricultural inputs may be 
given by the Illinistry of Agriculture on the n ~ r m a l  
basis, keeping in view the requirements of States, their 
capacity of utilisation and the availability of seed and 
fertilisers, the clearance of the minor irrigation schemes 
should be subject to the following specific conditions: 

(i) The assistance to States will be related to specific 
identifiable schemes over and above the provision al- 
ready made in the States Annual Plan outlays of 1972- 
73. In order that the provision already made in the 
Annual Plans of States, for the agricultural program- 
mes in general and the minor irrigation programms in 
particular is not diverted to other programmes or 
schemes. State Covernrnents should be told clearly 
that any shortfall in the approved outlays for these 
programmes will involve a corresponding reduction in 
the additional assistance for the emergencv programme. 



(ii) The loans to States should be given in instalments. The 
f i s t  instalment of 25 per cent may be given as an ad- 
vance immediately. The second and subsequent instal- 
ments, which may be 25 per cent each ob the amount 
may be released after a review of the progress of ex- 
penditure and performance from time to time. The last 
instalment may be released subject to review of the 
progress of the normal plan provisions and t h  pro,qrcss 
of the special programmes under this head. 

(iii) For purposes of release of funds after the Rrst instal- 
m a t .  the Agriculture Ministry should obtain monthly 
progress reports of expenditure actually incurred on 
the programme. A mere transfer of funds from State 
Government to institutions like the Agro-Industries 
Corporations, the State Electricity Board etc. ~ 1 1 1  not 
be munted as expenditure. 

( iv)  The scheme selected for execution by the State Govern- 
ments should be such as can be completed within the 
current financial year or by May 1973 latest. In any 
case no expenditure should be allowed to be incurled 
by the State Governments beycrd the 31st March 1973. 
In case of schemes spilling over in 1972-73 the provision 
of funds for completing the schemes would have to hc 
met by the State Cmwmmmts from their own re- 
sources." 

Monitoring arrangements. 

2.74. According to paragraph 3.01 of the Audit Report, seven 
senior officers of the Ministry of Agriculture had been designated as 
Area Officers and placed in charge of specific groups of States. They 
were to visit the States allocated to them, examine schemes proposed 
for the EAPP, make financial allocations on the spot and keep a 
close track of the implementation A special cell was also created 
in the Ministry to be in charge ot the programme, to review pro- 
j p m  at weekly intervals and keep the Planning Commission Minis- 
try of Finance and the Cabinet Secretariat informed. 

2.75. A copy o) a d.0. letter issued by tbe Secretary, Ministry 
of Agriculture to the seven Area Omcars in this regard on 5th 



August, 1972 furnished by the Ministry, a t  the instance of the Com- 
mittea, is reproduced below: 

"I am enclosing a copy of the Note* which has been sdunitted 
to the Cabinet detailing measures to cope wilh the  un- 
seasonal monsoon conditions. The Note has still to h? 
approved by the Cabinet, but since production p:o- 
gramines have to be initiated without delay, the Cabinet 
Secretary and the Planning Colil~ni.-x;!r.:i t?:)vc n.ilnr;riscd 
deputation of officers of this Min i s ty  I.(. v1.i: the States 
and give a push to the prograrnmcb.: more or !CY in ac- 
cordanrcb ~v i th  the guidelines r:c: l'o:,!h in the Nr;te for the 
Cabinet. The States might be givm pyorriise o i  Central 
assistance to the production progrrrmmc~ which will be- 
corm immrdiately r+Tecti~.e sr?d upto :he rabi and summer 
crops of, the crop year ending June  1977. Tnis asr;ist;lr;ce 
will be over and above the assis-tance a p e d  to  in ccnrlcc- 
tion wi:h the Antiua! P h i s  of Ihrs S!nfr*c 

It is not necessary to repeat in this  1et:t.i- : h t .  ; r ) int  ior  ,~ctton 
a t  the States' and as brought out  in  : h t .  Note lor t he  
Cabinet. You will be taking up these wi th  the States and 
also listing such prnctical suggesti9-c : I <  :,:-I% r.n: crrvet.ed 
The following three asplcts may. Iir~-i.t~\.cr, tw p~rtlc11l:ir- 
Iy kept in view: 

( i )  Since the idea is to get productior! oric:~ted schemes 
substituted for entirely distrcss scheme nc for 'as pos. 
sible. the volume of tmploymcnt to  c.-.*;rtet7' \ I \ -  t!le 
production schemes should be n.) ted.  

(ii) A svstern nf regular reporting a!:;: l i? i snn with 'he State 
placed at your charge should be fi!'lml. settled 

( i i i )  An?. figure> of total outlaj. for thr cm:n try on pra:luclion 
schemes should not be given to any State. 

The State(s) placed in your charge as wr.!! .!.: 'n ;tw c ; : n r ~ n  of 
other offlcers are: 

I .  Shri.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  U.P. 
2. Shri.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Aflcthra Pmfexh and M-t 
1. Shri.  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Wevr k n p d l  an.! ?u'ertt: 

Bas!crn tract. 
4. Shri . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  Rajastha Ln iCnryaa 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  5. Mahurshvr and Guiarat. 
.................................. 6. Shti MaJhya P : P S C ~ ~  .................................. 7. Shti. Orissl and Bilrar. 

-. ---- 
*.%r S:rtcd earlier in paryrrph z a 37, this Note w not turn l.i-o the Oommincr 

bv t\: M ni~?ry oFrpdriw:cu.-c 07 the ground t h t  i ts di4Cjnwtt nould ht 'prrWiciPI t o  
the interest of the State'. 



You may kindly arrange to visit your State(s) immediately 
and W i s e  the action programme. Subsequently. receipt 
of reports and progress of implementation will be your 
responsibility. You will, naturally, keep me informed 
through progress reports and verbal disci~ssion and kind- 
ly bring up unsettled issues to me for decision." 

2.76. The Committee desired to know the overall nutlay hi respect 
of EAPP schemes that each Area Officer was responsible f x  in the 
States under his charge and whether the Area Officers were engaged 
solely on this task or concurrently holding other responsibilities in 
the Ministry of Agriculture. In a note furnished to the Committee. 
the Ministry of Agriculture stated: 

"The Area Officers were put in charge of specific Stater is 

indiaated below : 

I. Additional Secrrtary (Department of Agriculture), 
subrquartly Secrrtaay, Ikpurment 01 Agriculture. 

2. Specill Secretary (Department of Community 
D,lrclopment and Coopemtion), su kqucnrly 
Chicf Engineer (MI), (Departr.rnr of Agriculture'?. 

3. Additional Secretary (Department of Communir y 
Deodopmmt and CosprPion), subrequcntly 
Joint Commissioner (CCI. ~epanrrrnt  of Agricul- 

j 

5. joint Sccrrtar!. .LR . !Department of Agriculture 
wrbaequr$ly Joint Secretary !Department of 
Comnbrmty Devrlaprncnt and &-qcration) . 

6. joint Secrctzy C ; ~ p a r t m e r t  of Agriculture .' 
7. joint Secretary :L!, (Department of Agriculrurc'~. 

8. .*CJ~~U~C C%nmicsiontr suhcqucrtly Joint 
W : r i a + e r  (,PI, @eprtmcnt of A~cultvrej .  

Bihu .r.d Orirse. 

The Ares Of!bm attended to this work in addition to their 
other t.gsponsibilities." 

2.77. The Committee were given to understand by Audit that the 
Ministry ,of Agrirulture hod informed Audit that 'on amount of 



other prior engagementbi, most Area Officers were not in a position 
to make visits to the respective States'. The Committee, therefore, 
desired to know the number of occasiom when the Area Officers had 
visited the SMtes a t  the Block level. A representative to the Mini- 
stry of Agriculture stated: 

"Reports of Area Officers which we received from time to 
time whenever they visited the States indicated that they 
used to visit selected sites of important projects which 
have been taken up under the EAPP. There is mention 
of their observations based on their field visits." 

In reply to another question whether the Area Officers had re- 
ported in writing on the progress of works, expenditure incurred, 
etc., the Secretary, Ministry of Agriculture replied : 

"All of them did submit reports after every visit to the State 
for which they were Area Officers and these reports con- 
tained not only the discussions which they had with the 
State Government officials at  headquarters but also the 
result of their visits to the sites." 

2.78. The Committee asked whether these officers vislted < r ~ l j .  the 
capitals of the States or whether they actually visited the places 
where works under the EAPP were in progress The w~tr?ess re- 
plied: 

"They did visit some areas where work sanisticpned under the 
EAPP was i n  progress. But such work was in progress 
in thousands of schemes in hundreds of villages. Actual 
verification of all the work would require several hours 
of journcv i t 1  the scrutiny of each of these schemes. The 
number of test chi.rl:s they could perform in the field was. 
in the very nature of things very small." 

2.79. The Committee desired to know how the Area Dfficers had 
sath-fid themselves that the schemes cleared by them in the course 
of barely two weeks (4th August 1W2 to 14th August 1972) were in  
fact realistic. In a note, the Ministry of Agriculture s t a t d :  

"Specific guideli~c~.; were given to the Ares Officers as to the 
types of. minor irrigation works in different areas which 
could be considered quickly executable and snoulci, then- 
fore, receive priority. The Area Officers could easily 



identify such schemes after detailed discussions with the 
State Governments supplemented by field visits." 

2.80. The Committee enquired as to  what information e w h  of the 
Area Oflicers in charge of Maharashtra. Gujarat, 4ndnra Pradesh 
and Karnataka bad on thc xinfall in each of these States by the end 
of August and September 1972. The Ministry staled in  a written 
note: 

"The Area Officer in  his tour report dated t 111. 9t h Aagust 1972 
relating to Andhra Pradesh stated that mnnsoon had not 
yet arrived after the Ju ly  break and th:?! !hc. Slate offi- 
cials felt that if some rain was received in the remainin? 
weeks of August. it should be possible tn ~ . e ~ ) l a n ?  somcb 
areas. with some high-viclding varict~t.q I n  hit- tour not(' 
from 14th to 17th September. he stated th.31 ?omtb dlstricls 
had received rains during the preceding w w k s  and prc- 
para to~  tillage w a s  in pri gress. Further plantint: 
operations would no doubt depend 9~ r~ceipt c f more 
showers in the next week or two 

As regards the rainfall in Karnataka. i t  \vnc stated in the tour 
report of August 14. 1972 that the seasnn started with 
hopefully god rainfall in the months of April m d  May. 
Later on. however. there llad hwn  s total absence of 
rains in the Eastern and North-Easr~rn riistr~cts from the 
middle of June onwa!-ds anti the continuous drought Bbr SIX 
weeks had created scarcity conditions in parts of 16 out 9f 
19 districts of the State. 

As regards Gujarat. the Area ORiccr In bq .  I O I I - -  report dated - 
819th August, 1972 stated rha: the (irrw~fht s~trration had 
affected almost the entire State, cxceo? Three southern 
districts. There was very little ra inf~l l  till the third 
week of. June which inevitably delayed sowing.;. Rainfall 
was almost normal between 20th June and 1 ~ t h  July. 
However. since 10th July, rainfall h ~ d  br?c+i very scanty 
almost all over the State. Because of this prolonged 
drought there had been no trnnsplnntinq in areas where 
paddy was grown and stanrfir:g cwps were withering 
Even drought resistant cmm like hajra are1 jowar were 
in bad shape. 

Maharsahtra axperierrced scarcity conditions for the thud  
year in succession. The monsoon came iv 1972 rather 



.late only in the third week of June. There were rains in 
the Iast week of June and early in July. Extensive areas 
of the State faced prolonged drought during the period 
after the 10th July. The worst affected areas were 
Aurangabad and Poona Division and Nagpur Division." 

2.81. In reply to a question whether the State Gmernments also 
were expected to submit periodical progress reports to the Centre, 
$he Secretary, Ministry of Agriculture stated: 

"They were required to submit weekly r ~ p c r t s  about utilisa- 
tion of the Sunds. A form was also premihet  for this, 
but the reports were not received regularly. Even when 
they were received, they were not received every week 
and not always in the prescribed fortrl," 

The  proforma prescribed for the weekly progress reports, a copy o't 
which was furnished to t h ~  Committee by the Ministry, is reproduced 
a t  Appendix 'C'. 

2.82. The Committee desired to know, how many States had 
furnished these reports by the due dates prescribed. In a note, the 
Ministry of Agriculture replied : 

"These reports were received from all States upto the end 
of March 1973. The State Governments were generallv 
regular in sending the returns. After the end of the 
financial year, the State Governments were requested to 
furnish dgures of actual expenditure incurred on various 
schemes and some further data were rceived in response 
to this request." 

2.83. The Committee called for copies of the Andings of the 
periodical reviews conducted by the Review Committee of Joint 
Se:retaries from time to time in respect of schemes under EAPP. 
The Ministry of Agriculture however, thought fit to decline to fur- 
nish these reports to the Committee on the ground that their dl* 
closure would be 'prejudicial to the interest of the State'. 

2.84. The Committee desired tu know the mechanism with the 
Ministry of Agriculture, dndependent of the States, for assessing the 
production of fmdgrdns in the States. The Ministry of Agricultvn 
stated in a note: 

"The Ministry of Agriculture has at  present no arrangement 
for 8n independent u s a m e n t  of the production of food- 



grains in the States. However, on behalf of the Ministry ' 

of Agriculture, the National Sample Survey Organisation 
organises 8upervision of the field work of area enumera- 
tion and cropcutting experiments w r i e d  out by the State 
Governments. The supervisiun till recently has been 
largely to ensure uniformity in concepts, definitions and 
procedures rather than building up independent estimates 
of area and production. On the recommendation of the 
Ministers' Group on Administration, a scheme for im- 
pmvernent of crop statistics has been jointly sponsored by 
the Ministry of Agriculture and the Department of 
Statistics (NSSO) for undertaking supervision on a suffi- 
ciently large scale tc~ be able to provide correction factors 
of both area and yield rates furnished by the State Gov- 
ernments. This programme of supervision provides for 
checking the accuracy of area enumeration in a sample 
of 10,000 villages and inspection at harvest, of cropcutting 
experiments in a sample of about 20.000 fields distributed 
over different crops. The field work of supervision of 
bath area enumeration and crop-cutting experiments 
would be shared eq*.isll~ hv the  NSSO and the  State 
statistical staff. The ~ i n i s t r ~  of Agriculture has aqreed 
to extend financial assistsnce to the State Governments 
for augmenting the supervisory staff to be able to under- 
take the programme of supervision on the desired scale. 
Since the supervision provides for covering a sufficiently 
large sample of villages and experiments, it sh:.u:rl he 
possible to build up estimates of area and yield rates 
to meet the requirement of advance estimates of the 
Ministry of Agriculture for principal crops at the State 
and all-India levels. The supervisi~n is also expected to 
provide sufficient evidence to indicate directions in which 
long-term improvement is necessary in the prccedures of 
collection and compilation of statistics of area and pro- 
duction of crops." 

2.85. The Emergency Agricultural Production Prcgrammc. as 
dnalised in September 1972, envisaged an outlay of Rs. 152 crores, 
on minor imgation to be financed by the Central Government by 
medium-term loans against which Rs. 148.14 crores were a c t u s ~ ~ y  
@ven to the States. The Committee desired to know what was tne 
normal Annual Plan approved by the Ministry of Agriculture for 



minor irrigation in each of the States, how this outlay compared 
w h  each of the previous three years' Annual Plans for d m r  irri- 
gation and the total percentage increases, both in terms af increase 
ip outlay and irrigated area, as a result of the minor iririgation pro- 
grammes contemplated under the EAPP, as compared to the Plan 
programme for 1972-73 for each of the States. A statement fur- 
nished to the Committee by the Ministry of Agriculture, showing the 
actual expenditure during 1969-70, 1970-71 and 1971-72 and the ap- 
proved outlay during 1972-73 for minor irrigation under the normal 
Plan programme, the outlay sanctioned for the EAPP during 1972-73 
and the State-wise percentage increases is reproduced in Appendix 
'D. Another statement, also furnished by the Ministry, showing 
the targets and anticipated achievements under the normal pro- 
gramme and the EAPP during 1972-73 is reproduced in Appendix 
'E' . 

2.86. The Committee enquired into the reasons for the Ministry 
projecting that such increases in outlay under the EAPP over and 
above the 1972-73 Plan outlay for minor irrigation would be success- 
fully accomplished in 6 to 7 months of the rabi season. In a note 
furnished to the Committee. the Ministry of Agriculture stated: 

"Minor irrigation schemes under the Emergency Agricultural 
Production Programme of 1972-73 were sanctioned after 
examining the details as regards the technical scope and 
feasibility of the schemes in various regions, the organi- 
sational capability of the States to implement the pro- 
grammes within the specified period, the availability of 
key materials and equipment required for implementa- 
tion of schemes and the expected increased food produc- 
tion potential of the schemes. The Area Officers discuss- 
ed the individual programmes in detail with the concerned 
State omcers and the programmes b be taken up under 
the Emergency Agricultural Production Programme 
were approved on the basis of their recommendations 
As regards the scheme-wise success in implementation of 
the normal annual minor irrigation programme during 
1972-73, it may be stated that against the appmved outlay 
of Rs. 101.48 crores, the actual expenditure on the pro- 
gramme is anticipated to be Rs. 109.98 cmes i.e. an excess 
of Rs. 8.50 crores. Under the EAPP, the entire approved 
outlay of Rs. 148.14 crores was totally utilised." 

2.87. Details furnished by the Ministry of Agriculture, a t  the 
hdance of the Committee. indicating, State-wise, the dates on which 



fa) the Internal Fhance Division of the Ministry of Agriculture 
had received the proposals elating to minor irrigation from various 
States, (b) these proposals were cleared by the Division for adminis- 
trative approval, and (c) administrative approval was accorded for 
each proposal, are reproduced in Appendix 'F". 

2.88. The Commitbe desired to know whether the Ministry of 
Agriculture had assessed the likelihood of the minor irrigation 
schemes, under the EAPP, being completed in time for the rabi 
sowing and for, areas which have a summer crop, in time for the 
sowing of the summer crops and whether these assessments were 
borne out in the implementation. In a note furnished to the Com- 
mittee, the Ministry stated: 

"Under the EAPP, only such minor irrigation programmes 
were taken up as could be completed in time to benefit the 
rabilsummer crops of 1972-73. A close watch was kept 
on the progress of implementation through the visits of 
the Area OWcers to their respective States, periodical pro- 

. gress reports received from the States and discussions 
with the States arranged fmm time to time a t  the All- 
India level. The available information pointed to the 
possibility of most of the works being completed in time 
to benefit the rabilsummer crops." 

2.80. The Committee asked whether the minor irrigation and lift 
irrigation schemes submitted by the various States had been scrutl- 
nised by the Ministry. The Secretary, Ministry of Agriculture re- 
plied in the affirmative and stated: 

''They were scrutinised on the basis of certain broad criteria 
such as if some minor irrigation schemes depending on 
ground water are to be implemented, we check them up 
with whatever information we have about groundwater 
availability in the area. The assumption that certain 
areas are being benefited by a certain volume of water, 
will  be checked again and conclusion drawn as to the 
volume of water required for growing such rmps in that 
pPrticulnr part of the country. These broad checks on 
tbe bards of rule of thumb formula or the basic considera- 
tiau were exercised in the Ministry of Agriculture but a 
detailed check of the estimates and plans and specifica- 
tions on the ground was just not possible from Delhi. 
Probably, it is not possible even from State headquarkma 



2.90. The Committee were informed by Audit that the ICAB 
Mmograph on EAPP had, inter alk ,  recommended the following 

"Intensive soil-testing drives would be necessary. Extension 
agencies of State Governments Agricultural Universities, 
would have to be mobilised for extra efforts. IARI to orga- 
nise short-term training coursea on water-management. 

A vigorous campaign be launched involving scientists, exten- 
sion workers, students, teachers and farmers, for advlocat- 
ing/demonstrating the 'package of practice'." 

2.91. The Committee desired to know how many scientists or 
teams were deputed to the field for intensive soil testing drives and 
in which States. In a note. the Ministry of Agriculture stated: 

"All States organised soil-testing campaigns with emphasis 
on training of farmers and publicity through radio regard- 
ing the use of fertilisers on the basis of the results of 
soil tests." 

2.92. The Committee asked what extension agencies in each State 
were mobilised and how they contributed to the success of the 
EAPP. The Ministry replied in a note: 

"The State Governments were instructed in the beginning of 
the EAPP to w r k  out Action Programmes in which clear- 
cut responsibility should be fixed on each individual 
extension worker for implementation of the programme 
and a time-schedule laid down for completion of each 
item of work. The staff and students of Agricultural 
Universities were also directed to take up extension work 
themselves and assist the extension wcrkers in their 
areas to boost up the production of crops." 

2.93. In reply to another question on the number of water manage- 
ment training courses that were organised in order to be of effective 
help during the CAPP, the Ministry stated: 

"A total number of 7 water management training courses 
were organised a t  the Water Technology Research Centre 
at I.A.R.I. involving about 140 trainees in all. With regard 



to the training courses organised elsewirere ih 'the St&&, 
no information is available." 

2.94. With reference to the involvement of scientists and st* 
dents recommended by the ICAR, the Committee desired to know 
"how many scientists or students were involved, in each of the States, 
during the EAPP." Unhappily, the Ministry of Agriculture stated 
in a note: "No information is available." The Committee felt that 
this was a fine instance of planning without the participation of 
the people, even without the association with the youth and with 
the scientists. 



SECTION 111 

ARRANGEMENTS FOR INPUTS 
Audit Paragraph 

Fertilizers 

3.1. As mentioned earlier, 18.79 lakh tonnes of nutrients were 
planned between October 1972 and March 1973, against the Statea' 
actual requirement of 22 lakh tonnes. Till January 1973 by when 
almost the entire quantity of nutrients was required, the total that 
would be available was 15.64 lakh tonnes, including 4.92 lakh tonnes 
to be produced, and 4.M lakh tonnes to be imported. Of this 
deficiency, the major shortage of 2..71 lakh tonnes was jn nitrogen- 
eous fertilizer and the balance of 0.48 lakh tonnes in phosphatic 
fertilizers. Thus overall shortage was about 17 per cent; nitro- 
geneous fertilizers were deficient by 21.6 per cent. 

3.2. The shortfall in availability was due to both production 
and import being less than planned. Production of fertilizers was 
less by 2 lakh tonnes in December 1972 than originally planned be- 
cause of reduced power supply to F.c.1.'~ fertilizers plants at 
Nangal and Trombay, labour trouble in F.C.I.3 Gorakhpur plant, 
Indian Explosives Limited, Kanpur plant and in FACT and Madras 
Fertilizer Limited and because of technical troubles at Neiveli and 

Sindri plants. Only 0.48 lakh tonnes of fertilizers were received 
from abroad against orders for 4.36 lakh tonnes placed. 

Fertilizers avaihble in States 

3.3. As mentioned earlier, much lesser quantities were avaiIabIe 
than required, especially for the rabi crop. 

3.4. Shortages were reported from most States. Punjab and 
Haryana had complained of acute shortage. In Assam, Karnataka, 
Rajasthan and West Bengal shortages of 25 per cent or more were 
reported. In Fbjasthan the quantities available for distribution 
were alm leas because of the inability of the sepresentatives of the 

State Government to lift, in time, allotments made to the Stab. 
In Maharmhtra, 0.61 lakh tannes of nitrogen wtre allotted 



the requirement of 0.54 lakh tomes, but O.SS l a b  t o m  remained * 

undistributed. Against a total requirement of 0.63 lakh tonne8 of 
T' and 'K', 0.40 lakh tonnes were allotted, out of which 0.11 lakb 
tomes were not distributed. In Assam, 1637 tonnes of fertilizers 
remained unutilised till March 1833 in 5 districts test-checked out 
of 8394 tonnes received. 

Foliar application of Urea 

3.5. The Indian Council of Agricultural Research monograph 
circulated to the States had recommended foliar application of 
urea to unirrigated wheat by both aerial spraying and ground 
spraying. Accordingly, the Ministry of Agriculture had proposed 
initially to so cover two million hectares under this scheme, Finally, 
spraying of 11 lakh hectares was sanctioned in December 1972- 
10 lakh hectares by ground spraying and one lakh hectares by 
aerial spraying. Ground spraying was planned in twelve States. 
the major areas being in Uttar Pracicsh (5 h k h  hectares), Maha- 
rashtra (1.60 lakh hectares), hladhya Pradesh (1.25 lakh hectares) 
and Punjab (0.70 Iakh hectares). Aerial spraying was planned in 
six States, the major areas being in Madhya Pradesh (0.40 lakh 
hectares) and Pun jab (f0.43 lakh hectares). 

3.6. Later, the State Governments of Maharashtra and U.P. 
Ldicafed that they would not be able to take up aerial spraying 
af mea while Punjab Government indicated that it would be able 
"to cover only 30,000 hectares under aerial spraying. Rupees 57.66 
lakhs were paid to Ave State Governments, pi,-., Bihar (Rs. 1.50 
lakhs), Haryana (Rs. 4.50 Iakhs), Abadhya Pradesh (Rs. 22.50 lakhs), 
U.P. (Rs. 15.66 lakhs) and Punjab (Rs. 13.50 lakhs) . 

3.7. Progress in foliar application was reported by anly 
Haryana and Madhya Pradesh which reported that 8816 hectares 
and 49234 hectares respectively \\*ere covered upto 23rd February, 
1973 and 1st March, 1973. The extent of follar apphcation was not 
reported by any other State. 

3.8. Responsibility for arranging seeds rested with the State 
Governments. Tbe Central Government had made available 1.35 
h k b  t o ~ w  of good quality wheat to eight StatPa including Uttm 
Pradesh, Bihar, West Bengal, Andhra Piadesh and Maharabtm. 
hghtgfl lectqi .  States had also been advised that further re- 
quirements of w h a t  red. might be met from tkc' Staim' stocks of 



-grains after conducting germination aad physical purity 
their stocks would be replenished by the Food Corporation of India. 
The Railways had been asked to accord high priority to movement 
of food stocks. 

3.9. The State Governments in turn made arrangemenb only to. 
meet part of the requirements, effort being concentrated CD the 
grant of taccavi loans to cultivators, inter a h ,  for purchase of 
seeds. In Bihar, 2.78 lakh quintals of wheat seeds and (0.10 lakh 
quintals of gram seeds were procured by the State Government.. 
Some of the wheat seeds and most of the gram seeds wePe not sold 
as seeds. 

3.10. Against 6.97 lakh quintals of seeds required, 5.25 lakh quintals 
were distributed in Karnataka. 

3.11. In Rajasthan ft was estimated that 2.79 lakh quintals of 
wheat seeds, 1.08 lakh quintals of gram seeds and 0.78 lakh quintals 
of barley seeds would be required against which 0.17 lakh quintals 
cf wheat seeds, 0.01 lakh quintals of gram seeds and 0.01 lakh 
quintals of barley seeds were procured and suppiied by the Gov- 
ernment. 

3.12. In Uttar Pradesh while quantity of seeds distributed in the 
kharif season 1972-73 was the same as in 1971-72, quantity distri- 
buted in rabi was 2.10 lakh quintals in 1972-73 compared to 3.31 
lakh quintals distributed in 1971-72. Expenditure on procurement 
and distribution of seeds during 1972-73 was Rs. 199.13 lakhs which 
was less than half the amount of Rs. 414.92 lakhs spent in 1971-72. 

3.13. In Tamil Nadu 0.20 lakh quintals of paddy seeds were 
distributed against 0.26 lakh quintals planned. 

3.13. At the Zonal Conference on Seeds held in New Delhi by 
the Ministry in July 1973, it was stated that the shortfall in supply 
of seeds in 1972-73 had high-lighted the need for proper assessm&t 
of requirements and for a seeds production programme on a sound 
basis. I t  was noted that the organisation for production of seeds 
appeared to be inadequate and a large number of agencies would 
have to be established for seed production, processing and distri- 
bution. 

3.15. No special arrangements had been made by Central Gov- 
ernment for ptslcideo. Partly became one important pestfdde, 



BHC. was also being u W  br the natfond malaria eradication pr& 
.gramme and partly becauae of shortage of power and of raw 
materials like chlorine, in 1972-73 there was acute shortege of some 
pesticides like BHC, DDT and Endrin which are important for 

.agriculture. Shortage of Endrin was relieved partially by imports. 
But there was a general rise in prices not entirely prevented by 
lowering of customs duty. 

3.16. In Assam 0.36 lakh hectares of rape and mustard were 
sprayed aerially in January 1973, and i t  was claimed that as a 
result 0.02 lakh tomes of the crops were saved. Pesticides worth 
Rs. 2.53 lakhs were purchased from local dealers. Test check in 
five districts showed that out of pesticides worth Rs. 1.04 lakhs, 
pesticides valued at Rs. 0.42 lakh had not been issued. 

3.17. It was noticed in Haryana in October 1972 that pests were 
attacking the rabi crop. Consequently, a short-term loan of Rs. 10 
lakhs having been sanctioned by the Central Government, orders 
were placed on private trade for four pesticides valued at Rs. 7.46 
lakhs and on the State Trading Corporation for Endrin (value 
Rs. 2.24 lakhs) in May 1973. The pesticide was received from the 
latter in June 1973. Another pesticide, Malathion U.L.V.C. (cost 
Rs. 2.88 lakhs) was used for sugarcane crop and not for EAPP food- 
grains. 

3.18. In Karnataka, because of short supply 3.38 lakh litres of 
liquid and 7500 tonnes of dust pesticides were distributed against 
14.85 lakh litres of liquid and 17,300 tonnes of dust pesticides re- 
quired. 

[Paragraph 11 of the Supplementary Report of the Comptroller 
and Auditor General of India for the year 1972-73. Union 

Guvenmen t (Civil) ] 

3.19. The Committee desired to know the extent to which the 
fnputs, Crops and Minor Irrigation Divisions of the Agriculture 
Ministry had been consulted in the formulation of the EAPP and 
whether they had assessed the availability of fertillaers, seeds and 
pesticides and advised on the prevailing shorbges of these inpub 
and advised that the substantial increases in the overall food pro- 
duction targets would not be affected by shortages of essential 
inputs. The Committee also desired to know the action taken by 
the Ministry of Agriculture to meet the anticipated short.@% of 
each essential input. In a note furnished to the Committee in this 
regard, the Minjstry of Agriculture stated: 

concerned Mvlsions fn the W t r y  of Agriculture wets 
I ,  

M y  hrvolved in the formulatbn of the EAF'P. NO 



shortage of seeds and pegticidea was antidpatea With 
r e p d  ta fertilirrers, however, considerable &ort.ge was 
anticipated in relation to the total requirements d the 
States, specially in the context of the EAPP. The State 
Governments were immediately asked to put the avd- 
able fertilisers to the best possible use and identify 
priority areas and crops which should receive preference 
in the matter of supply of fertilisers. The technical 
guidelines, developed by the ICAR, for maximization of 
output with reduced dozes of fertilisers were circulated 
to all States, with the request that these should be given 
the widest publicity among the extension workers and 
the ftumers, through all available mass-communication 
media like radio etc. The Fertiliser Promotion Wing of 
the Fertiliser Division of the Ministry launched a cam- 
paign all over the country for training and education of 
farmers in proper use of fertilisers. The State Govem- 
ments were asked to check the stock position in godowns 
with a view to moving the stocks from areas where 
there was not much demand to the areas where this input 
was urgently required. They were also empowered 
under the Essential Commodities Act to ensure that the 
private dealers did not resort to hoarding and selling of 
the scarce fertilisers at black-market rates. 

Shortage of power was also anticipated. In the first Con- 
ference of Chief Secretaries and Agricultural Production 
Commissioners of all States, held in New Delhi on l l th  
August 1972, all State Governments were alerted about 
power shortage and the power cuts which had been a p  
plied on various uses. They were advised to accord over- 
riding priority to agricultural production in supply of 
power so that tubewells and pumpsets could be run 
round the clock for irrigation purposes. If necessary, 
immediate restrictions should be placed on the use of 
power for cinema houses, for domestic consumption and 
other non-agricultural usages so as to conserve maximum 
supplies for irrigation. Both the Ministry of Irrigation 
and Power and the Ministry of Agriculture issued neces- 
sary instructions in this regard to the Chairmen of the 
State Electricity Boards. One of the major steps taken 
in this regard was to reduce the supply of power to the 
Nan@ Fertilisers Factory from 98 MW to 60 MW in 
order to divert the same for irrigation in Punjab and 
fIuyanr States.n 



. d40. Cossidering that e n o m o w  increases in the production of 
foodgrains were envisaged within one season, it was obvious that 
dl necessary pre-requisites for increased production, namely, irri- 
gation, seeds, fertilizers and pesticides, had to be made available 
simultaneously and there was no scope for delay on any one account 
especially since time was the essence of the Programme. The Com- 
mittee enquired into the specific measures taken to ensure that all 
these items were available and in fact, reached the cultivator simul- 
taneously. In a note, the Ministry of Agriculture replied: 

"For successful implementation of the EAPP it was envisag- 
ed that all the critical inputs like irrigation, seeds, fer- 
tilisers and pesticides would be available in adequate 
quantity and in time when needed. So far as irrigation 
is concerned, the existing irrigation facilities were sought 
to be augmented by taking up quick-maturing minor irri- 
gation works under the programme. With regard to 
fertilisers, since there was overall limitation on avail- 
ability supplies both from imports (due to uncertainty 
in the world fertiliser situation) and domestic produc- 
tion (due to constraints on production) were not very 
regular. and stocks in hand were low, input availability 
in the season in many States fell short of the full re- 
quirement. In spite of this, special efforts were made to 
meet the requirements of certain important food-grow- 
ing States like Haryana and Punjab. Besides, with a view 
to maximising production with the limited availability 
of fertilisers, some of the States undertook a programme 
of foliar application of urea on unirrigated wheat by 
ground and aerial .~raying. 

As far as seed is concerned, the State Governments initially 
did not anticipate any difficulty in meeting their require- 
ments, except in the case of high-yielding wheat seed. 
The requirements of wheat seed totalled to about 1.35 lakh 
tonnes (of Kalyan, Sona and Sonolika varieties) which 
was met by releasing good quality wheat grain from 
the F.C.I. stocks, as the next best alternative to having 
such a large quantity of certified seed, which had not 
been grown in advance. 

So far as pcssticides are concerned, there was generally no 
problem. Most of the pesticides are manufaduted in 
the private sector in the country and are sold @ough an 



extensive network of retailers, In addition, the Stab 
Governments as also the State Cooperative Institutions 
procure pesticides for distribution. 

For distribution of inputs to the farmers, the existing ofacial 
as well as nonsficial channels were utilised to ensure 
that the supplies reached the cultivatocs in time. 

Statewise information has not been furnished since the posi- 
tion regarding inputs did not vary materially from State 
to State." 

3.21. The Committee asked whether the Ministry had under- 
-taken any study in detail of the requirements of inputs such as 
improved varieties of seeds, fertilisers, pesticides, etc. to achieve the 
results envisaged under the EAPP. The Secretary, Ministry of 
Agriculture deposed during evidence: 

"We did. But by the time this study was made the EAPP 
programme was already in progress at full speed." 

In reply to another question whether the results of the study 
were not available before the Ministry could finally make up its 
mind whether the expectations could be fulfilled, the witness 
stated: 

"It was the study that made us bring down the estimate from 
15 million tonnes." 

3.22. The E A R  Monograph of EAPP had, inter a h ,  reeom- 
mended as follows: 

(a) Application of zinc at 10-25 Kgs. 30 basal dose to opti- 
mise NPK response; and 

(b) Supply of super phosphate to gram-producing areas, i.e., 
Uttar h d e s h ,  Madhya Pradesh, Rajasthan and Haryana. 

For the rabi basal dose of fertilisers, the application of phos- 
phatic fertilisers i s  essential. The Committee learnt from Audit 
that the net requirement of phosphatic fertilisers was placed at 
about 2.70 lakh tonnes of nutrients (P , 0. ) by the Inputs Divtsion 
of the Ministry of Agriculture. 



m. The Committee desired to know in which areas of each 
Stab, zinc had been applied at  the rate of 10--26Kgs.lbeetare, as 
recommended by Indian Council of Agricultural Research. The 
Ministry of Agriculture stated in a note: 

"Zinc was applied, mainly to paddy and wheat, in Punjab, 
Haryana and Western U.P." 

3.24, The Committee asked how much super phosphate was 
supplied to the major gram-producing States by September 1972. 
In a written note, the Ministry replied: 

''The following table shows the quantities of phosphate ferli- 
lisers supplied to these States during the month of Sep- 
tember 1972: 

(In tarrcs) 

Uttu P d a h  . . . . . . . . . . .  11.171 

It may, however, be mentioned that at the beginning of the rabi 
season, i.e. on October 1st 1972, three of the four States, held large 
quantities of stocks vis-a-vis the requirements of phosphate for the 
season. This can be seen from the table below: 

Ciwss St& 
rrq~rirc- 8s on 
mr nt% for r -8-1972 

rahi 1972-f3 

Thus, the gram-growing States had adequate stocks of phos- 
pbak fertilisers to meet the needs of the fanners." 

8.2s. The requiremcats and supplies 3f phosphatic fertilimn 
made to each State before the 1972-73 rabi sowings were furnisbad: 



by the Mipistry of Agriculture at the bstan- of the Committee.. 
The following table indicates the details in this regard: 

(In thousand tonncs) 

State 
Require- Supplies Sup@ics 
ment for during ducrng 

rabi 1972- October rabi 
73 1w2 (Octob-r- March 

1972-7 3) 

6. Haryana . . . 0' 2 3 . 0  

14. Orissa . . .  4 ' 9  0 5 5 1 

a. G0l . 0.42 . . 0 27 

The Ministry stated in this regard that during the month of 
October 1972, about 20 per cent of the requirements of phosphatic 
fertiuasrs for d l  tbe States taken together had been met and that. 



suppli- during the entire rabi season were over 100 per cent of the 
requirements. 

3.26. In reply to another question as to how much of the phos- 
phatic fertilisers supplied to the States actually reached the culti- 
vators prior to rabi sowings, the Ministry stated in a note: 

''Debail& information about the sale of fertilisers to indivi- 
duai farmers in each State is not available. In fact this 
information is not being compiled even by the State Gov- 
ernments." 

3.27. On the question of availability of fertilisers for the EAPP, 
the Secretary, Ministry of Agriculture stated during evidence: 

"Another problem that we came up against was in regard 
to fertilijers. The shortage of fertilisers was not envisag- 
ed. As you will recall, the situation in regard to price 
and availability of fertilisers worsened suddenly and 
steeply towards the end of October-November 1972. 
Between September 1972 and March 1973, prices of most 
popular brands of fertilisers in the world market increas- 
ed two fold and in some places, three fold." 

3.28. According to paragraph 11.01 of the Audit Report, against 
the States' actual requirements of 22 lakh *onnes of fertilisers. only 
18.79 lakh tomes of fertilisers were planned for between October 
1972 and March 1973. Since timely and uninterrupted supply of 
fertilisers was a basic pre:requisite for increased food production, 
especially through high-yielding varieties, the Committee desired 
to know the reasons for planning for the procurement of a quantity 
less than the actual requirements. The Ministry of Agriculture 
stated in a note: 

"Prior to the year 1972-73 when there was no shortage of fer- 
tilisers, the States were allocated fertilisers in Ihe quan- 
tities asked for. However, with the position of economic 
aid to the country changing towards the end of 1971, the 
need to realistically assess the requirements of fertilfsers 
and to plan imports on a realistic basis came to be in- 
creasingly felt. The Committee of Economic Secretaries, 
therefore, set up a Working Group under the chairman- 
ship of Shri. .  . . to go into this problem. After consider- 
ing the various factors having a bearing on fertilimr con- 
-sumption, the Group recommended that the assessment 



of fertiliser requirements of the States for kharif 1972-73 
should be based on an increase of 15 to 20 per cent over 
the consumption of the previous kharif season and h r  
the rabi 1972-73 an increase of 20 to 25 per cent over thc 
consumption of the previous season. Accordingly, the re- 
quirements of fertiliseis for 1972-73 rabi season were esti- 
mated on the basis of an increase of 22 per cent over the 
actual consumption o f  the previous rabi season. For tbe 
rabi 1972-73, the States had indicated the requirements 
as 22.24 lakh tonnes of nutrients. After discussion with 
the State Governments in the Zonal Conferences, the 
realistic requirements of the States were assessed at 
18.79 lakh tonnes of fertiliser nutrients. Therefore, it 
was not that the procurement was less than the quan- 
tity required since the realistic level of total fertili, eer re- 
quircment of thi* rountry itself was assessed as 18.79 lakh 
tonnes according to a method recommended hv the high- 
level Working Group set 11p in this regard." 

3.29. The Secretary, Ministry of Agriculture, had earlier informed 
the Committee that the f e r t i l k r  supply constraints came as a bit 
of surprise, because thcrc was no difficulty in getting fertilisers near 
i~hrul t Jul-.- to  Scptcmbcr. 1972 hut hv hJov~rnb*-. Iq?? tho prl - i t  iwi 
changed dramatically and suddenly. The Committee, however 
found from paragraph 11.02 of the Audit Report that while short- 
a p s  of fertilisers were reported from most States. certain States, 
like Maharashlra and A s a m  had been allotted fertilisers in excess 
of actual requirements and most of this quantity had also remained 
~~ndistributed or unutiliscd. The Committee, therefore. asked whs 
no arrangements were made to divert surplus fertilisers available 
in some Statcs tn the deficit States. when the shortage of fertilisers 
l>c.c;t!ilr I,r~onvl 11- Novemlwr, 1972 so as to ~nsuiv optimrlm dist~ i!.u- 
tion and utilisation of n vital commodity. In  a nott: f\~rnished to 
thv Committee. the hflnistry of Agriculture replied: 

"It is not quite corrrct that the States like Mahimshtr;~ and 
Assam were allotted and supplied preater. quantities of 
fcrtilisers than their requirements. In  fact, the supplies 
of fcrtilisers fell short of the commitments made to them. 
Againct the nct requirement of NPK of Maharashha 
amounting to 1,29,000 tonnes of nutrients, the actual sup- 
p]jcs were 92,400 tonnes: in t h ~  i w p  nf h ~ . ~ ~ ~  *hn sul?- 
plies to the State amounted to 6!WO tonnes of NPK a+ns+ 
the of 11,400 tonnes. It is ilh no! cotr@d 
that most of the quantitieq of fertilisers supfled to 
States remained unused. (A statement of stocks with the 

1296 Ls-5. 



various States, as in the beginning of February, 1975, fur- 
nished by the Ministry is reproduced in Appendix 'G'). 
It may be seen that the States were not carrying any 
disproportions tely large quantities of stocks with them 
towards the end of the season. In this connection i t  may 
also be mentioned that in November, 1972, Secretary 
(Agriculture) addressed a letter (copy reproduced in Ap- 
pendix 'H') to all the State Governments, asking them to 
review the position of stocks lying with the cooperatives, 
etc. and take necessary steps to dispose of the stocks dur- 
ing the rabi season." 

seeds 

3.30. h e  Committee desired to know whether the Ministry had 
assessed the requirements of seeds, in particular seeds of high- 
yielding varieties, required for the increases in acreage proposed 
under the EAPP and. if so, what these assessments were and how 
the seeds of high-vielding varieties were proposed to be procured and 
distributed and how much was actually done. The Ministry of 
Agriculture informed the Committee in a note: 

"The State Governments had anticipated no difficulty in 
meeting the seed requirements, even of high-yielding 
varieties of crops covered under the EAPP. In the case 
of wheat. however, they needed Central assistance for 
arranging seed af high-yielding varieties. The total re- 
quirements of such secds were estimated at 1.35 lakh 
tonnes, which was made available to thc State Govern- 
ments out of the g o d  qualitv wheat stocked in the F'Cl 
godowns in various States. Seed was distributed through 

. . the Cooperatives and other normal channels." 

3.31. Increased production under the EAPP was sought to be 
achieved by an increase of acreage under high-yielding varieties 
and increase in the total acreage under fooderains. No arrange- 
ments, however, appeared to have been made for the procurement 
and supplv of seeds bv the Central Government except for 1.35 lakh 
tonne out of the stocks of the Fond Corporation of India which was 
distributed to the States. which was actuallv, in retrospect: found to 
be only wheat p m d u d  from hiah-yielding variety seeds and not 
high yielding seeds. The Committee asked whether the stocks of 
wheat obtained from the Food Corporation of hdia  were examined 
WOT to dMributfon to acsess whether they would serve as high- 
yielding variety seeds and whether the Seeds Corporation of India 



was consulted before releasing Kalyan Sona from the FCI stock 
The Committee also desired to know whether i t  was examined whe- 
ther adequate quantities of seeds of requisib quality would h 
availabIe to achieve the high yields contemplated, before a scheme 
of such large magnitude was launched. In a note furnished to the 
Committee, the Ministry of Agriculture replied: 

"Arrangements for procurement and distribution of seeds are 
primarily the responsibility of the State Governments. 
The All-India Seed Producing Organisations like NSC, 
TDC and SFCL undertake production of seeds of all-India 
importance under variou; crops and market their seeds 
through the State Governmentsitheir own marketing 
agencies. In connection with the implementition of the 
Emergency Agricultural Production Programme, i t  was 
duly ascertained by the Central Government from the 
State Governments whether they would be in a position 
to meet the seed requirements for this additional pro- 
gramme of production. The State Governments had anti- 
cipated no difficulty in meeting the seed requirements 
except in the case of wheat. Seeds of wheat were in 
short supply for such !arge increases in the area (4 mil- 
lion hectares) to be brought under high-yielding varities 
of wheat. After ascertaining the seed availability with 
the NSC, i t  was found that there was a ri~ficit of wheat 
seed. It was in this context that it was decided to make 
use of good quality grain of wheat of the varieties Sona- 
lika and Kalyan Sona from thc stocks of the FCI for seed 
purposes. The concerned State Governments were advised 
to select good qualitv wheat grain fit for seed purposes 
from FCI godowns after duly c a w i n g  out germination 
and purity tests. Tn this case. i t  may be noted that only 
Kalyan Sons and Sonalika varieties of wheat grain were 
released far seed purposes and these varieties are high- 
yielding." 

3.32. Earlier during evidence, thc Secretarv, Ministry of Agricul- 
ture had informed the Committee that for the Arst time. there had 
been attack of rust on Kalyan Sona wheat during 1972-73. The Com- 
mittee asked whether the ICAR had warned thr Ministry about the 
rust disease. The Secretary replied that the ICAR had given a 
warning about the occurrence of rust diseases in Madhya Pradesh 
and Eastern UP. When the Committee pointed out in this connection 



that, deapile the warning, the Ministry had not Qaken any pre- 
cautions to combat rust. the witness replied: 

"In any case we received the warning, but after that we could 
do very little about it. The rust diseases had already ap- 
p a r e d  and was spreading very fast and the only remedy 
that could be done was to change the variety of seed for 
future years." 

The Convnittee wanted to know the minimum time requircd to 
change thc variety of seed and the witness stated that thc normal 
lime was two years. 

3.33. The Committee a?ked why the hlinistry did not make efforts 
t r )  change thc Kalgan Sona variety when i t  was conscious of the 
fact that the pattern should be changed on account of the on-set of 
the rust disease. The Secretary, Ministry of Agric~~l ture  replied: 

"Kalyan Sona was planted in the month of October or 
November. 1972 and the rust disease was found on i t  on 
a ve;v widespread scale in Marrh. 1973, that is, five months 
after it had been planted." 

Up riddcrl that the warning from thc ICAR r-arnc. ncnrabout tho 
same time and that therc was no report or evt5n thrca? of any rust 
c)i.:rav* anywhere in lndia a t  the time of plantinc. 

3.34. Since attacks from pests ccctrr in il reg~ilar cycle-. t lw ( ' ( t a n -  

rnitlec acked how the Govcrnmmt c o ~ ~ l d  Insc sight of sjlrh possihi- 
litic-. The Secretary. Ministry of AgricuItt~rt. rc.;tli4 t hnt though 
the cycle is there, there werc some other factors :~lso and that 
K s l ~ a t ~  3 m a  %-;as n very high ticlder. Hc added in this ronnwtiw. 

"Wr. might have importtvl some givwtic* rnitt~*r.ial from o thw 
countries as w c  have supplied genetic materials ourwlvc.; 
frnm other countries The vnrietivs that  are ~n ucc i t 1  

lndia have been developed by our sc~cntists for our condi- 
tions and Kalvan Sona wa9 recommmded 11s a high- 
yielding rust-resictanf \cnarietv some vears agc) and uno 
would not know when ~t would dcvclop st~sceptibility to 
rust disease. Sr, long as it  wiri giving a verv high-vidd 
to the farmers i t  was difRcuIt ta persuade them ttr take 
to s~me  other varietv. But, after tht* exprricnce of 1873 
April, there was a rush for tht. other hiqh-yirlding virrietv- 
Sandika. Wc have taken a h u t  two years to mnke sufb 



dent  Sonalika seeds available to the i ,m~m.s because that 
operation had to be started from scratch." 

3.35. On the question of recurrence of rust in a regular cycle, the 
Coordinator of the All-India Wheat Project stated during evidence: 

"It depends on a number of factom e.g. inoculum present 
near the variety, environments, and susceptibility of the 
variety etc. It  is a combination of so many factors that 
brings an epidemic." 

3-36. Explaining the resistance of the Kalyan Sona strain of 
whcnt to direases in Lndia, the witness stated: 

"This Kalyan Sona is one variety which is classical. No 
variety of this type has been produced anywhere in the 
world. It is very high-vielding variety. This variety 
was released in 1967-68 and the farmers werc very happy 
because it gave 53-60 wr cent more yield than the con- 
ventional varieties. Somc farmers went uplo 8-9 tonne; 
with this variety. That means 80-90 quintalslhectare. 

The segregating material was sent by Dr. Rurlaug from 
Mesico. It was susceptible under Indian cmditions, but 
it was segregating. Most c t f  the plant; n'crc susceptible, 
hut we found some resistant piants also. These were 
picked up by the breeders in India and they wcrr multi- 
plied. This Kalyan Sona was highlv resistant to disease., 
in India. It was resistant to rust and most of the major 
diseases. It was very acceptable to all the farmers. I t  
sprcad like wild fire." 

When asked whether the susceptibility of the strain could be ccsnsi- 
derc~d high, he stated: 

"Now it has become. At the time of release. it \\.:is hi@hl). 
resistant.'' 

!n reply to another question uVhethcr the fnrmcrs should not h a w  
h e n  cnutioncd that rust wns likely to affect Kuljmn S o ~ i  the wit- 
nt8ss stated: , 

"It is impossible because it just sprcirds within fifttvn days 
and nobody cnn predict when thtb rust i.; going to come. 
It travels thoitsnnds of milcs. I f  i t  origin:rtc~.: in Mrwrrw, 



it travels all the way to Canada and from Manchuria it 
may travel all the way to England and create an epide- 
mic.". 

3.37. The Committee desired to know the factors that should 
have been borne in mind while sowing Kalyan Sona, under the 
conditions that were prevailing tn 1972. The witness replied: 

"At the time of planting we recommend to all the farmers 
the most appropriate varieties suitable for different condi- 
tions in the country. We had two varieties which are 
most popular with the farmers. One is Kalyan Sona 
and the other is Sonalika. Kalyan Sona is popular with 
the farmers because it gives more yield; but we cautioned 
the farmers that we suspect there may be rust and so it 
should be planted before the middle of November. Late 
planting of Kalyan Sona will attract rust. i f  conditions 
are favourable." 

3.38. The Committee asked when it had come to notice that 
Kalyan Sona was not, in fact. a variety which could rcsist rust. The 
Coordinator of the All-lndia Wheat Project stated : 

"In the summer of 1971, in July-August, my colleague and 
myself went to the Lahaul Valley in Iiimachal Pradesh 
(that is the place where we raise summer nurseritas for 
wheat) and we were surprised to see that Kalyan Sona has 
been heavily infested with rust; and that was a new race 
which was not reported from India earlier. We suspcc- 
ted that this race must have travelled all the way from 
Turkey and Middlc East and come t o  India as it was un- 
known in India till then. This was a new race which 
attacked Kalyan Sona and attacked it badly. That is why 
we are cautious about planting Kalyan Sona, but one p r o  
blem we have to keep in mind is that it takes five years 
to replace Kalyan %ma. If you start with planting 
one ton of seed and you get seed from this and further 
generate it from year to year it takes Rve years to replace 
acreage under Kal y an Sona." 

When asked whether the same foundation seed was allowed ta 
continue for five years, the w~tness replied in the affirmative and 
statcd that Kdyan Sona was a self-pallinat& crop end need not 
t~ changed every year. 



3.39. The Committee desired to know whether the susceptibility 
of Kalyan Sona to diseases had been studied a t  the time of intro- 
ducing the strain in India. The Coordinator of the All-India Wheat 
Project replied in the affirmative and added: 

"It was resistant to most diseases. I t  was resistant to most 
of the prevalent races of rust; in addition, i t  was resis- 
tant to loose s m u t w h i c h  is a common disease in India- 
and to hill bunt, which is the most prevalent disease in  
the Himalayas and to powdery mildew. This is one of 
the classical varieties and Dr. Rorlaug could not have 
given us a better- variety." 

3.40. The Committee asked whether any comparative study was 
made to determine whether rust was more prevalent in particular 
regions or whether it was inherent in the seed itself. The witness 
replied: 

"It hibernates in the hills-in the Himalayas in North India 
and in the Nilgiri Hills in South India. Usually, when 
the farmers harvest the crop, the disease is killed. But 
the disease persists in the cool areas of the Nilgiris and 
the Himalayas. This disease hibernates in the hills of 
north India vir. Himalayas and also in tbe Nilgiris and 
Palni hills in the South and, when the farmers harvest 
the wheat crops i n  the plains in April. During the next 
season when the farmer is planting in October-Novem- 
ber, the inoculum in the hills spreads to the plains and 
attacks the crops there. It is quite an involved proce- 
dure. Controlling the rust is an international problem; 
e.g. Australia had lost about a million tonnes of wheat 
last year to rust. although they are doing work on this 
problem for the last so many years. Wherever wheat is 
g o w n ,  rust is a problem. It is just a tricky disease. You 
may relensc the variety today, after 3-4 years the resis- 
tance breaks down. Sexual recombinations come in. It  is 
like the malarial parasite. Biological organisms al- 
ways change." 

3.41. Since Kalyan Sona had k e n  heavily infested with rust in 
thc Lnhaul valley in Himnchal Pradesh (the place where summer 
nuseries for wheat are raised) in July-August 1971 and in view of 
the fact that the inoculum in the hills was likcly to spread to the 
plains during the next or subsequent seasons and attack the crops 
there and the susceptibility of Kalyan Sona to rust had also been 



established, the Committee desired to know how the possibility of 
an outbreak of rust had not been foreseen and preventive measures 
taken instead of waiting till the large scale attack ol rust became 
evident. The Coordinator, All-India when t Project stated during 
evidence: 

"We first noticed the attack on Kalyan Sona in July-August 
1971; but we ciinnot pcdict  as to its effect was 
going to be on the crops of 197% 11,uusc it d,.pends 011 3 

number of factors." 
\ 

3.42. Subseyut.ntly, in i l  written notc furni-.hc,l to the Comniltee 
in this regard, thc Ministry of Agriculture stated: 

"At the time of its release in lM7-68, Kalyan Sona was not 
only resistant to yellow and black rusts under field 
conditions, but possessed a high degree of resistance to 
brown rust, loose smut. pavdery mildew and hill bunts. 
However. it has become susceptible to brown rust and 
certain new races (Races 14A, 20A and 38A) of yellow 
rust now. Indicatlol~, of its susceptibility to yellow rust 
which is a serious disease were first o!>tainecl in August 
1971, when the \'iitietv was found to show infection of 
yellow rust in the summcr nursery in Lahaul vallvy. 
The mere presence of the pathogen is no indicntion of 
its causing an epidemic. An cpidcmic is caused h!: thc 
interaction of host and pnrnsite under the mod suit:i1~11? 
environments. Many a time 3 ~ C W  r x c  of tlw p,ttbo!:~t~ 
is reported but it does not cause an epidcmv Imnw- 
cliately. For instance. race 15R tlr Amrrtcn was first 
isolated in 1939 but i t  did not cuusc an?. tli~rnagc to tht* 
crop till 1950. In 1950 it caused a wvcre epidemic with 
the availability of favourrrblt! wcather and suscepti1)le 
variety. Even in India virulent racc of black rust TY;. 
122 exists in Nilgiri hills and it was first reported in 
1952. During the last 20 or 22 years this race has shown 
changes in frequency but it has not created any epide- 
mic. However, such races can flaw up. a t  any time and 
cause epidemics. At prescnt, W P  h:.:.(* no ktli~wlcdfi~ 
for predicting an epidemic in advoncc mu;h Ims at 
the time of sowing or c w n  in .:.~l)s. q:rc.rt n l m , l ~  

" 

3.43 T)w Committee desired to know when the warning of the 
appearance of rust in an epidemic form was received from the ICAR 
rnd the arlvicer rendered hy tlw Council of ttic mensurcs to be in[- 



tiated by the Ministry to prevent the epidemic spreading to other 
States, especially in view of tile fact that large areas of wheat can 
be infected by rust in a short time. In a note, the Ministry of Agri- 
culture stated: 

"Circular letter-2 entitled 'Rain Sampling Studies on Stem 
Hust of Wheat' dated 23-1-1973 and prepared by the WAR 
was received by the Directorate of Plant Protection Quar- 
antine and S t o r ~ g e  on 31st January, 1973. This report 
indicated thzt stem rust was likely to appear in about 20 
days' timc: in eCtstern Uttar Pradeoh and Bihar. It  was also 
reported that the disease had appeared in Hosangabad 
district of Madhya Praclesh (A copy of the circular letter 
from the ICAR is reproduced in Appendix ' I '  The 
Principal Investigator (Wheat) of ICAR had advised the 
Directorate of Plant Protection Quarantine and Storage 
during tllc middle of January 1973, about the eyu~prnent 
an 1 chemicals rc.qitire.l to prevent the rust disease. The 
Departments of Agriculture of Madhya Pradesh and Bihar 
were contacted b:: the Directorate of Plant fJrotection 
Quarantine and Storage over the phone on 3-2-1973 and 
5-2-1973 respectively and were told about the likely out- 
Ixeak of rust diseasc. in cpidetnic form. They were a!so 
informed about tlicl control measures to be iindertaken. 
The Directorate of Agricult:.ire. Uttnr I'radesli illformed 
thc Plant Protection Adviser on 13th Frbruar .~  1973, that 
t . \ ~ n  though rust iv;is observed. i t  tvas i n  low intensity. It 
was also confirnitr! that suficicnt stocks of fungicid~?s 
required for treatment of rust was availnblc. in various 
districts of thc State. Thc Directoratc of Agriculture. 
Bihar on 8th March. 1973 reported sporadic aypearance of 
brown rust and also stated that no serious dan:agc tvas 
spprehendctl. In Madhya Prndcsh it was wpwted that 
rust incidence was observed over an area of 950 acres in 
six districts ilnd trough1 undcr control by spraying of 
fungicides. In addition to control oper;ltions mrried out 
in 950 acres the Statc Government hnd also wtdcrtnken 
prophylactic trtwtment over an arc3 of 2400 acrm." 

3.44. Thc Comn~ittee asked whether the farmers had been infar- 
mrd that i f  K:tiyan Sonn wns planted after Navmllw, i t  n~ight be 
attacked by rust. The Coordinator, All-Tndin Wheat Project replied 
tlwt this. t w i ~  donc rcpentrdly thrnt- 41 pnmphlct.;, th r  All India 



RarLio and Newspapers. When the Committee pointed out that not 
many farmers have radios, the witness replied: 

"We request each State to inform the farmers that if they am 
planting Kalyan Sona, they should plant it before the mid- 
dle of November and if the sowing is late, they should 
sow Sonalika." 

3.45. 'l'he Committee desired to know whether, apart from re- 
questing the State Governments to inform the farmers on the need 
for the early planting of Kalyan Sona, the Central Government had 
ensured that the informatiw actually reached the farmers and that 
they took heed of it and also took necessary steps. The Secretary, 
Ministry of Agriculture stated during evidence: 

"The Kalyan Sona was the dominant variety being planted 
in the main wheat-growing areas; and there was no other 
seed of high yielding variety available with the farmers 
or anybody at that time. The planting time or the sowing 
time was something that could be adjusted or controlled 
and the warning that was i s s u d  was that sowing should 
be completed by the middle of November at  the latest. 
This information was conveyed through the very excellent 
extension system that does exist in the main wheat-grow- 
ing States of Punjab and Havana.  But the fact was that 
the farmers were not able to complete the planting for a 
variety of reasons. including for example, rain at that wry 
time." 

When tht: Committee asked as to what efforts were made to ensure 
that the sowing would be completed by November. the witness 
replied : 

"There was nothing that we could do. except to request the 
State Governments. That was the only seed which was 
available then. The land could not be left unsown and 
the farmers could not sow it in time; they did i t  a little 
late." ! 

In reply to another question whether any specific, urgent measures 
were taken in this regard, the witness stated: 

"We had no means of preventing the farmers from sowing the 
Kalyan Sona wheat, after the middle of November. We 
advised them to sow before the middle of November." 

3.46. In its monograph, 'Emergency Food Production Drive 
( l m 7 3 ) ,  the Indian Council of Agricultural Research had, 



inter a h ,  recommended, the following measures on surveillance 
for rust: 

"Wheat Disease Surveillance has given extremely useful re- 
sults. For reporting the appearance of rusts in different 
parts of the country, Wheat News Letters should be 
brought out more promptly and the news on spread of 
the riisease should be broadcast through All-India Radio. 
Since the foothiils of Nilgiri, the plains of Mysore, the 
plains oi northern Bihar and part of eastern Uttar Pradesh 
are the regions where black and brown rusts make their 
early appearance, these regions should be surveyed more 
carefully and prophylactic measures of spraying in these 
regions should be taken up at the first appearance of these 
rusts or from the expected date of rust appearance." 

It had also been decided at a meeting held on the 
22nd September 1972, when the EAPP was discussed, that 
Plant Protecton Squads should be set up. The Committee asked 
whether these squads had been set up and every possible precaution 
wa.s taken. A representative of the Ministry of Agriculture stated 
during evidence: 

"'I'hrse squads were in the States under the Plant Protection 
Directorate. As Dr. . . . . . has explained regarding the 
opidemic of rust that was known in the month of March, 
1973. It was not know11 earlier. For the rabi crop, plant 
protection is not rrs intense as in the kharif." 

3.47. The Committee asked whether the plant protection squads 
had detected signs of rust in Kalyan S m a  or received reports about 
the prevalence of rust and, if so, the action initiated by the squads- 
and the Ministry to combat rust. In a note. the Ministry replied: 

"The Wheat Disease Survey Team and the Cooperators in the 
Piat ional Disease Project-1972-73-under the I.C..4R. de- 
tected the occurrence of rust on wheat in the period 15th 
December to 31st December. 1972. This was communicated 
through wheat disease Newsletter issued by the Division 
of Mycology and Plant Pathology of Indian Agricultural 
Research Institute, New Delhi to about 300 persons all 
over the country including Vice-Chancellors of Agricul- 
tural Universities, Plant Pathologists and Breeders, State 
Directors of Agri:ulture, Directorate of Plant Protection 
Quarantine & Storage etc. 



3.48. The Committee desired to know how ~ u s l  could be fought 
when the crop was attacked. The Coordinator, All-India Wheat Pro- 
ject stqted: 

"Tile most important method is the production of resistant 
varieties. We also adopt chemical control. We would like 
to avoid growing very susceptible varieties. W h m  the 
attack canes. we use certain chemicals. e.y. Llithanez-78 
and R. H. 124 for controlling the rusts. They are very 
effective but they are very expensive." 

tVne.1 the Committee pointed out t'h,?t the chcrnic;~;~ might nq,t he 
readily avsilable due tu shar t supply, the wi 1ne.x rc,)licvi t l int  
Dithanez-78 waj  readily available in plenty in India. 

3.49. The Committee enqu~reci into t h  t;lgc t ) f  loss ~ I U , )  to 
rust. The witness replied : 

:-Ie added: 



rust and the difficulty in complethq the sowings before 
15th November, there has been n very large shirt from 
Kalyan Sona to Sonalika during the l3st 1 or 2 years. It 
is likely that most of Kalyan Son.,, i n  area.; affectcd by 
rust, will have heen replaced by So:>alik, w!~ich ca.! be 
sown late without anv danqe:." 



sums were taken only in the  affected arcas and this was 
the reason why the consumption of pesticide was less than 
the targatted level of pesticides to bc distributed. 

It will also be observed from the reply given to Starred Ques- 
tion No. 377 in the Lok Sabha on 28th August 1972. that 
the position of supply of pesticides Poi. the ypar 1972-73 
in the States and Union Territories wds considerd,  by 
and large. satisfactory. A meeting was, held in this 
Ministry on 28th September, 1972 with representatives of 
the Ministry of Petroleum a ~ ~ d  Chcmir.als, DGTD and 
Pesticides Asso iation of India whim thc availab~li ty 11f 

pesticides for thc specicll rabi programme had hccn re- 
viewed. It was found th2t !here was no shortage r f  pesti- 
cides generally to mec: the requircmp 11s of the program- 
me. Shortage.;, howevcr. stm-trcl occurring from 1973-74 
The main reasons were poivtv. ruts anti not)-nvn~l;ibil~ty 
of sufficient quantitics : ~ f  raw rnnteria1.s hkc* Chlwinc. The 
shortages were experienced in cwe of n11ly n fcw selected 
pesticides like BHC, DDT and Endrine. This fact was 
stated in reply to Starred Qucstim Fio 453 ansivcred on 
27-8-1913 in the L,)k Shbha. I t  may bc noted that this was 
a later development and had nothing to dn w t h  the  situ?- 
tion regardin? pest1 Ide avatlabihty for the Emergency 
Agricultural Praduct~ct~, Programme 1.1 the Rahi!Summcr 
season of 1972-73 " 

The Committee learnt f r c m  kudi! !'rut d u r ~ : ~ c  t'lc mtvtiny: held 
in the Min i s tv  on 28th September. 19'2 (rcfcrrcd to tn the 1)cpart- 
ment?s reply). the Sc?c.retary C;cnr.!. 1 1 .  I'cst~c~+.$ Assa~clittion of 
India and a few representatlvc*s of t ! l p  Clwmlsl Ind;rstrv cspr t*s .d  
their :~pprehrnsions of a sizeable shortage of pcat~c~dc \  durlns the 
Rabi seasan of 1972 The reply I,, !!arrcd Quc*str>m No 453 givcn 
in  the Lok Sabha on 27th A u ~ u a t  1973 confirmc4 that o f  a11 tht* 
large number of pcsticidcz use-! in c-.~~nrnrrcial quantltic, in the 
country. shortage was being exl-wrv*nccd I Q  asc 1 3 f  1nscctlr.iclrs l ike  
BHC DDT and Endrine. This reply dld not mention that shortages 
started fram 1973-74 only In fact the Stale Chvernment of Andhtil 
Prsdesh \ad also complsincd of shw!aqc* ot j-wsticides in R a h  1972. 

Other lnputs 



mulated. The Committee desired to know the peasons for not esti- 
mating as accurately as possible the requirements and availability of 
8uch scarce inputs. In a note furnished tb the Committee, the Minis- 
try of Agriculture stated: 

"While planning the EAPP, the aspect of assessing the re- 
quirements of States for scarce inputs like steel, cement, 
pumpsets, rigs. etc. needed fur execution of minor irriga- 
tion programmes. wqs kept in view In the quidelines 
supplied to the Area ORcers for scruti!ly of individual 
minor irrigation scheme, proposed by the States un- 
der the EAPP, the need for proper assessment of 
the requirements and availability of scarce inputs like 
pumpsets. riqs anti tht-ir ancillary cquipments. pipes. 
transformers. pcrles. etc hr.d been stressed. Their repwts 
contained information regarding tht. requirements of 
these materials and cmphasised the need for arranging 
special quotas in consultation with the concerned Central 
authorities. In  the rourse crf  the implemr!ntation of the 
programme, a c.cmrtant watch had heen kept on the sup- 
plies of all essential inputs required for quick cxecution 
of the individual schemes" 

3.54 The Secretary. Ministry of Aericuiture stattd in thi.:. reqnrd 
during evidence: 

"We did make cm!uirie.; f rnm the dlflcrcwt Stntc Govern rn~ .~ t~  
and after a rough check of t!lc rcqulrements rndi atcd by 
them. we took up the matter  wit^^ the concctn~rl 31 nls- 
t r i~ ' ?~ .  Thew was. to our ~nforrn,rttn!~ no ndkul tv  
about ccmvnt b u t  steel continued to prescnt a !m-hlcm and 
we were ultirn'ltclv nblr to ohtain advance alloratinns 
against the April--June 1973 quota far the State; whrch xi- 
ded up to less than 1'3 of what thev had asked fn:. " 

3.55. The Cwnmlttrr nskrd f Ir dt*?;lils t \ f  the rvtent to which 
the rcquircments o! stecl, ccmcnt and drillin;? riqs. mder th- EAPP, 
had been estimatni Thc witness replied: 

"The EAP Programme was covering brond rdeas drtaling with 
all kinds of things that requirtxi to done. The State 
had to prepare specific schemes. XIsny States had drilling 
rigs with them and athcrs mndc i ~ s e  of drillinq rirp avail- 



ahle in other States and some engaged commerc~al con- 
cerns for this purpose. But we did receive a note on the 
requirement of drilling rigs from a number of States. We 
tried to procure them even from sources out of India but 
i t  was found that this would not meet the full requirement 
and ultimately some proposals for the procurement of dril- 
ling rigs had to be abandoned either because alternat.iw 
arrangements hnd been made o r  because it was found thnt' 
thc time by which the drilling rigs u ~ u l d  arrive, would be 
too late to use them for this programme." 

Hc added in this connection: 

"The EAPP Circular letter which went t o  the States listed 
the kinds of the schemes that should be taken up. The 
requirements of drilling rigs 01- cment , ,I'  steel woultl 
depend t7n the particdar kinds of s hemes which Statcs 
should sc!c.ct. Tho soil ar?d p~ological conditions and 
other fwilities might h3ve been there already. The minor 
irrigation programme- the adrlitiondity is o d y  a t ru t  40 
per cent-would have been there in any cnsc under the 
normal plan provision and institutional finance and, 
iherefore, at  the initial .;tape.. tlwrc W R C  nr, p n r t i a ~ h r  
reqson to suspect that tho ncvssnr\- matwin7 and cqttip- 
nwnt for executing this proFrar&w which would be 
about 35 per cent -.ST 40 per crnt ~ n r ~ r e  than what 
they would t1at.c ];ad to do normallv n?ctul(i nfrt i)r aviitl- 

able. But once the St'ltcs identified the nartiwlar itibms 
of work, they would do t t  under the EAPP. Thcsc requiw- 
ments came up and we kccp on enquiring from thc Statcs 
and trying our best t c r  tbupcditr the releast o f  the rc?c(uit'c- 
ed quantities of cement and stec.1. to get them i r n p ~ ) ~  t 
licences for some parts of drilling rigs and mmtl pilrts 
were k i n g  madc 13 flv c a t  from fo rc i~n  country it1 m k r  
to continue the drillinr work. This we did, or riltlwr tried 
t o  do, to the best of our ithilit:." 

3.56. The Committee ca11~d frtr details crf thc yuanlitics of stc-4 
and cement actually made r?v;~il;~idf* to each State fw thi* EAPP, 
when t h e  were made availsblc: and haw the quantities made uvail- 
able cwnpared with the r equ~r tmc~n t .  In a note. the Ministry of 
Aqri ::dture stated: 



U.P. . - .  WA4.T. 

These requirements were forwarded to the Ministry of Steel 
with the request to issue necessary instructions to the 
Iron and Steel ContZollerlJPC for meeting the require- 
ments of the Emergency Agricultural Production Pmg- 
ramme on top priority basis. The Minister of Agriculture 
also wrote to the Minister of Steel & Mines, requesting 
that iq view of the highest priority attached ta the imple 
mentation of the programme in drought-affected States. 
tbe requests of the States should be met immediately. It 
was learnt from the Ministry of Steel that indents cover- 
ing these demands had not been placed till then. The 
State Governments were accordingly requested to take 
action immediately and contact the Iron & Steel Con- 
troller for allocations out of the reserve quota 

The matter was again reviewed in December 1912 and the 
Ministet of Agrfculture wrote to the Minister of Steel 
and Mines and it warr also suggested that considering tbe 
urgency of the requirements to meet the emergency situ- 
atJon, priority should be accorded by the JPC on the 
bris of the indents placed and without waiting for the 
formal sale orders to be issued. Accordingly, instruettm 
were given by the Mhbtm of Steel & Mi- to the ban 
and Steel Controller to rmke rpcclal efforts to meet the 
requirements of the a& agriculturnl pm- of 
States even if sale Mdm/prtoritg requidtiom were not 
l r r e a t r s d l n t t m + . T h t ~ t ~ . 1 f n h a r m c d t b t  the 
fron&8tsslCoatroll@rbd.uoccrtedthefallotRtae- 
n r g r r ~ V U d O \ ~ c l l t s ~ o i r t # l o ~ t o f r c r r ~ o e r f a r t h e  
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It would thus be observed that upto April 1973, 11.125 tonnes 
of steel were allocated to the States against their requirc- 
men'. of 38,492 tonnes, The State-wise break-up is not  
however, available with this Ministry." 

As regards cement, the Ministry informed thc Committet- as 
follows: 

"As in the case of steel. care was also taken under the pro- 
gramme to ensure timely supply of cement to the  needy 
States Four States. \riz., Assam, Bihar, Haryana and 
Punjab had came up with specific additional requirements 
of cement for the EAPP schemes. The Minist'ry of Indus- 
trial Development was approached for the allocation r ~ f  
special quotas to these S tabs  as detailed below: 

3.57. Since it had k e n  stated by the Minism ibat indents cover- 
brg the demands for steel had not been placed by the State Govern- 
memta, the Camnittee asked when this was known to thr, Ministry. 
Tbe DhWry replied that thia was communicated by the then Minis- 
ta d Steel & Bdtn%r in hir d.0. letter dated 23rd October 1972 t'o 
Ole MbWer of StaM for Agriculture. 

858. On the quertfm of requirements and release of steel, the 
Hiairby of Agrfruhe mbsepuently informed the Committee as 
followt: 

"OI tb. bdr af tbc Monmrtion fumidwd bp the Department 
of Stad, it w u  euflka rcportsd ta tbe PAC in advance 



Wonnation that a total quantity d 11,125 tomes was 
released to the various States against the total require- 
ment of 38.492 tonnes under the EAPP. According to the 
information now received from tbe Iron and Steel Con- 
troller, a total quantity of 31,907 tonnes was released to 
the State Governments against the total requirement of 
44,930 tonnes as detailed below: 

Yamc of the State 
Quantity released 

Rcquire- (as now reponed by 
mcr.r the Iron & Steel Cnn- 

t rolkrj 

4. Malhya Pradcsh . I .2cr 

t. Andhrr Pradcsh . &gor,' 339.1 

399. Thc Committee desired to know whether it was a fact that 
steel hod been allocated by the Steel Controller to some of tbe 
States only after completion of the schemr In a note. the Ministry 
oi Agrfclrlhtre stated: 

"The dates on which the requirements of iron and steel re- 
c d v d  frPm the various State Governmenb under the 
EAPP 1972-75 were forwarded to the Ministry of Steel IG 



Mima, Im. .nd std  CantroU~f'1ElPC are (Ihm below: 
- -  .cc 

- - - 
1.- ~ . . . . . .  .23-8-1972 

I o d r r . .  . .  . .  69.1m 

3 . O l d u o . .  . .  . (*-p:m 
4. U.P. . . .  . . . 6-9-1sm 

SkdbrrRrkb . 19-10-1972 

&Wm . . su-ro-197a 

7. K U ~ m m b  . ai-10-1972 

8. Mdh~lRdesh . *SO-1972 

e Rmbb . 13-1 2-1972 - - 
The concerned State Governments were advised on 23-10-1972 

and 22-11-1972 to contact the Iron and Steel Controller for 
allocation of iron and steel under the EAPP on a priority 
baais. 

According to the information furnished by thc Iron and Steel 
Controller, iron and steel was released to the concerned 
State Governments out of I (January-March) and 11 
(AprilJune) quarters' quota and from a special quota 
during the period February to May 1973. The date+ on 
which actual delivery was taken by the State Governments 
have not been intimated by the lron and Skwl Controller. 
Howewer, he bag mentioned that the State Govwnmenb 
dtb not Uift the full quantities allatted lo them." 

&a, Th Committee enquired how far the IrnplementaElon of tfic 
thPP b d  bssn litccttd by the delay in aUocatbn at steel. In a note, 
$b Mhhtzy cd Agdmlture replied: 

"By 8nd luge, fmplantntatian of the EAPP wan aat rcporbd 
to bave been rRbcted by the delay in allacatjon of steel. 
Yat ol t)M d y  Stab BCIMT.l]y contimed with the 

$ ~ t k m d t k w ~ c l s d t b t h , r b x b ~ f r Q s t h h r n d C  



SECTION IV 
UTIUSATION OF SHORT-TeRM LOANS 

Audit m p h  
Shar+teTln kmn8 fot Lputs 

4.1. As mentioned earlier, Rs. 99.92 cro~es were pdd to 8hb 
Governments as shortterm loans for purchase and distribution of 
seeds, fertilisers and pesticides. 

4.2 Out of Rs. 1350 lakhs paid to the Government of Andhra 
Radesh, the State Government sanctioned Rs. 800 tnthfl fbr dishi- 
bution as short-term loan and Rs. 200 lakhs for purchase and distri- 
bution of seeds and pesticides (in addition to certain amounts irom 
out of the normal State budget). Of the amount sanctioned, Rs. 488 
lakhs were not utilised. 

4.3. Initially, Rs. 128 lakhs were sanctioned on 7th November, 
1972 by Central Government for Rajasthan. A further advance of 
Rs. 272 lakhs was sanctioned on 3rd January, 1973. While the State 
Government authorised u t i h t i on  of Rs. 128 lakhs for pun&me 
and distribution of inputs, utilisation of the second instalment of 
Rs. 272 lakhs was not authorised by the State Government. The 
amount of Ra 128 labs  was also not fully utilised. l?te State Gav- 
ernment had reported to Government of India in January, 1979 that 
it was not in n position to u t i l k  the short-term asrdstaaee, to @MY 
extent of Rs. 100 lakhs. due to non-availability of fertilisera and &ad 
instead asked for diversion of the amount towards long term ad.. 
vance for energisation of wella This was not a @ d  to and the 
lrhorttotm assistance was also not nduced though the 
for energisation WM increased by Rs. 50 lolha 

4.4. The Central Covwnment had advanced to West Ben@ Gov- 
ernment Rs. 700 1- of which Rs. $00 lPlthll was under %APP and 
the rest for draught relief and other purporres. The total amount re- 
ported by the State Government to have been u t i W  was Ra m.44 
l a b  beddm Rs. 75 Ialcha advanced through the ~o-openrtim 



Sodety which is reported to have utilised the amount. A further 
sum of Rs. 100 lakhs was paid by the State Government to the State 
Cooprative Bank on Zlst March. 1973. The Bank being unable to 
use this amount for the ptn$x&e.'&&ux of its late receipt, refund- 
ed the amount with interest in September, 1973. 

4.6. Rupees 200 lakhs were advanced to the ~ u j a r a t  Government. 
This amount was used mainly in the drought affected districts. 

4.7. Ln Madhya Pradesh. out of Rs. 600 lakhs received as short- 
berm loan. Rs. 100 lalths sanctioned on 24th March, 1973 were not 
utilised. Out of Rs. 500 lakhs, Rs. 27 lakhs were set apart for foliar 
application of urea. The remaining Rs. 473 lakhs together with 
Rs. 30 laahs from its own resources were given by the State Govern- 
ment to the State Apex Co-operative Bank for distribution as loans. 
Though the Apex Bank is reported to have distributed Rs. 500.73 
lakhs to 35 Central Banks by 30th June. 1973 for extending taccavi 
loans to fanners for fertilizers. the State Government had no infor- 
mation (December. 1973) of amounts actually transferred month by 
month to the Central Banks, or disbursed as loan by the latter or 
utilfsed by cultivators for purchase of inputs. 

4.8. Out of Rs. 200 iakhs sanctioned for Karnataka, Rs. 188 lakhs 
were distributed in January, 1973 or later, of which Rs. 100.51 lakhs 
were distributed in March. 1973. Rupees 7.42 lakhs were given for 
growing sugarcane in four district. Rupees 25.26 lakhs were distri- 
buted as loans for inputs in three districts where, because of drought 
all water was resened for drinking. 

4.9. Tamil Nadu Government had released Rs. 100 lakhs. out of 
Ra 150 lnkhr receiwi from the Central Government, for seeds and 
PertflIzas. I t  is reported that Rs. 44.68 kkhs were utilised. Amongst 
fltpsons given for low utilisation of funds were shortage of forti 
!ism and release of funds after sowing was completed in many 
m o #  It was not pwsible to ascertain the extent to which Rs. 200 
Mhs paid by the Government of India for peatiddes were spent for 

4.10. Out of Rs. 1800 l a b  received from the Central Govern- 
ment Ra. 1347 U h s  were reported to have been used in Maharaahtra 
to paik weds md fertilizers for the rabi crop, but redr and ferti- 
UEcro worth Rs. 422 lalakhs remained undistributed at the end af 
Much, 1973. At the name time, other States expcricncd fertflim 
shostagea. Rs. 233 1eJrhs were usrd in drought affected arcaa. 



4.l& Out of Rs. 3560 9akhs recdvec? by the ~ove~.riment of Uttat 
&adesh, Rs. 1250 lakhs w e n  allotted to the Director of Agrieulhva 
and Board of Revenue, Rs. 200 lam lo Uttar Radesh .CooperaMve 
Bank for distribution to needy members of cooperative societies and 
Rs. 100 lakhs to the U.P. Cooperative Cane Unions Federation for  
distribution to members of sugarcane co-operative unious. I t  will 
be recalled that sugarcane was not one of the crops included in 
W P .  Information about actual distribution of the amounts given 
to the cooperative institutions was not available. Out of Rs. 1250 
lskhs allotted to the Agriculture Department and Board of Revenue, 
Rs. 248 Iakb were not distributed, reasons attributed therefor beihg 
late allotment of funds and lack of demand in certain districts. 

4.12. Against Rs. 700 lakhs received, Government of Bihar u W -  
cd Rs. 507 lakhs for purchase of seeds. fertilisers and pesticides 
and advanced Rs. 100 lakhs to the State Marketing Union on 13th 
March, 1973 for purchase of fertilizers and another Rs. 100 lakhs to 
!he State Cooperative Bank on 1st January, 1K3 for distribution 
as loans to members of cooperative societies for purchase of inputs. 
The former purchased fertilisers worth Rs. 102.58 lakhs between 16th 
March. 1973 and 10th April, 1973. The latter transferred the entire 
loan to 21 Central Cooperative Banks between January and h b h ,  
1973 for disbursement as loans. Information about the amount a+ 
tuallv disbursed as loans bv the Central Cooperative Banks was not 
waiiable (December. 1973): 

4.13. Out of Rs. 125 lakhs received from the Central Gowmment 
Rs. 70.53 lakhs were reported to have been spent in Kerala. 

[Paragraph 10 of the Supplementary Report of the Comiptd- 
let and Auditor General of India for the year 197273, 

Union Government ( C i d )  1. 

4.14. The Audit Repart mentions that a number of State Gov- 
ernments had not utilised the short-term loans made available to 
horn by the Ccntral Govmnment, under the LAPP, for the purchase 
and distribution of inputs. For instance. the Government of Rajss- 
than had intimated in January, 1873 that it was not in a position 
to uUlise the short-term assistance to the extent of Rs. 1dd I*; 
Chvemment of Orism refund& Rs. I crare otrt of Rs. 2 cmf9S 
tioned; Rs. 248 kkhs  nut of Rs. 12%) Iakhs allotted to the UP. &@- 
c u l t ~ ~  Department had remained undistributed. The CommitM 
&ired to h o w  w h e h r  the Government of India was a r u e  of 



"I nh.U give gou the complete information about what wets 
the amounts not utfllsed and the masons therefor." 

IP1 this connection the witness was also requested to indicate whe  
ther the amounts were returned or absorbed in the operations of the 
State Governments. The Agriculture Secretary stated: 

'It is not possible for them to absorb the amounts in their own 
operations because this amount is automathlly mabed 
fKnn them at the end of the period. P'urther, the amount 
not utjiised in this manner was a smallish amount. I 
have to work out the exact figures.'' 

4.15. When the Committee pointed out that it was not a 'smallish' 
amount and that in Andhra Pradesh alone, Rs. 476 lakhs, out of 
R.s. 1000 lakhs, had not been utilised, the witness repUed: 

"Andhra F'radesh had some special circumstances at that time. 
There was shortage of fertilizers. Class IIJ and Clam N 
employem were on strike." 

When a d d  whethe the Andhra Pradesb Government had refund- 
ed tbc money, the wibem nplled: . 

"The moaeg was realised from them at the end of the period 
c o n d  Wbctber thp returned i t  earlier than tba 
parted by whicb it b automaticJly nilieed from them is 
vomahfne about which I do not have the fnformation." 



4.16, In p wrltten qote furniabed to the Committee fn Ws am- 
nection, the - of Agriculture stated: 

"At the time of r e h e  of ehorbtenn lorrur for inpub, the 
State Governmentr had given categorical ~ ~ ~ ~ r r u l c e s  tht 
them fun& would be utilised by them for the purpose for 
which they were being advanced. In most c a m  the re- 
leasea were made immediately on r a p t  of demanda 
from the State Governmats. However, wherever mch 
loam were sanctioned at a latter stage, the State Govern- 
ments assured that they could take all - to utillse the 
amounts in time for the various crops." 

4.17. According to the Audit Report, out of Rs. 1600 lakhs receiv- 
ed from the Central Government, Rs. 1347 lakhs were reported to 
have been used in Maharashtra to provide seeds and fertUer~ for 
tha rabi crop, but eeeds and ferdlisers worth fi. 422 lakha remained 
undistributed at the end of March, 1973 and Rs. 253 lakhs were used 
tn drought effected areas. The Commfttee asked whether the Gov- 
ernment of India was aware that seeds and fertilisers valued at &. 422 lakhs had remained unuttlised. The Ministry of Agricul- 
ture stated in a note: 

"No such information is available with the Ministry of A@- 
culture. The State Government in their report sent * 
wards the middle of March, 1973 had reported that agafast 
the shortterm loan of Rs. 16 crores released to them 
under the EAPP, they had actually spent Rs. 16.52 crores 
upto the end of February, 1973. It was also reported that 
all tbe seeds and fertiUsers purchased with this fund had 
been distributdl." 

4.18. As regards the amount of Rs. 255 lakhs ut i l id  for drought 
relief, the Committee destred to know whether this had been done 
with the ranctlon of the Ministry of Agriculture and in consultat3on 
with the Mintstry of Finance and, if so, the reasons that weighed 
with the Government af India in a@ng to this diversion. In a 
mb, the jlldw of Agr idkvt  stated: 

YMfUntion of Rs. 253 lddu by Maharashtra for drought re- 
lid WM not done with the consent of the Ministry of Ag. 
rtcultura.n 

Since the divedon had aot km dlectad with the consent of tb. 
CIlltral Cbvernment, the Committee eoqulred into the action p 



posed to be taken by the Government of India in this case. me Ministry of Agriculture replied: 

"The State Government will be addressed to refund the 
amount of Rs. 253 lakhs. All the State Governments in- 
cluding the Government of Maharashtra have already 
k e n  addressed by this Ministry to intimate the audited 
Agures of expenditure against the loan assistance provid- 
ed to them under the EAPP during 1972-73." 

4.19. The Committee desired to know the steps taken to deter- 
mine whether the unutilised amounts had been recovered from vari- 
ws State Governments. The Secretary, Ministry of Agriculture in- 
formed the Committee during evidence: 

"The short-term loans to the State Governments are recover- 
able automatically. The A.G. in fact raises a debit against 
the account of the State Government at the end of the 
&month or 9-month period prescribed for a par t icuk 
loan, irrespective of whether they have utilised it  or not. 
Something must have gone wrong as a result of which 
there was non-u tilisation." 

In reply to another question whether the unutilised amounts should 
not have been refunded at the close of the financial year, the wit- 
ness stated: 

"Under the very terms of the sanction, that amount was to be 
recovered at the end of the period of 6 months ar 9 
months for which the loan was given. It was the tespon- 
sibility of the Accountant General, Andhra Pradesh to 
effect the rocoven.. I am quite confident that he mwt 
have dooe it. The State Governments are in fact not very 
much willing tn take the short-term loans earlier than 
the month of October, because the recovery is otherwfse 
made within the same fmancial year." 

Wbea the Committee pointed out that this meant that the Centrrf 
Government did not have adequate control, over the utilisatjon of 
fun&, tbe u.itneJe replid: 

*'We are not to blame, at Iwst in this case, because the XWS- 
verg of the short-term l o w  is something which b fool- 
proof and knave-proof. There is no &lay in the recovtw 
d m  it is made automoticatly. 'fhey dfd nut hrve th@ 
lertihrs w distrlbutc and there wrur a stfib by th. 



non-gazette$ oillcera all over AncUim Prada, which 
made 'it difscult for them to complek the programme.* 

4.20. I n  respect of the short-term loam given to the Government 
of Rajasthan, the Committee desired to know why the report receiv- 
ed in January, 1973 that the State would not be in a pardtion to uti- 
lise Rs. 100 lakhs had been ignored and that Government's request 
tor the diversion of the amount towards long-term advances for the 
enargisation of wells had not been acceded to. The Secretary, Min- 
istry of Agriculture stated: 

"The problem in Rajasthan was the same, viz. the shortage 
of fertilisers. They wanted diversion or conversion of 
the short-term loan into a medium or long-term loan for 
energisation of wells under the EAPP. We would have 
got into difficulties. The short-term loans had at least one 
advantage. automatic recovery within sis months. The 
medium-term or long-term loans would have remubed in  
existence for a long period." 

When the Committee pointed out that the amount of short-term loan 
should have been reduced if the State Government was unable to 
utilise the funds, instead of releasing an additional Rs. 50 lakhs for 
energisation, the witness replied: 

"me short-term loan of Rs. 128 lakhs was sanctioned to the 
State Government of Rajasthan on 7th November, 1972. 
Thereafter they asked for and got another loan of Rs. 272 
lskhs on 3rd January. 1973. Xt was on tba 15th January, 
1973 that the Chief Minister of Rajasthan wanted this di- 
version. This was not agreed to: arxl the loan that had 
already been sanctioned was presumably recovered at  the 
end of the period for which it had been sanctioned 
There is another point. We do not know whether they 
had really drawn this amount. though it was sanctioned. 
because within a few days of the sanction, they had a p  
proached us for this conversion. If they had already 
drawn this amount, it would have been too late to ask for 
thts change." 

The Committee &&red to know the diftlculties in agreeing to the 
divcndon of the short-term loan. The witness stated: 

"Swh a convcrtjion incream difaculties in the ways and 
mum puition of the Government of India The short- 
term loan ir for inputs which comes back. It s really o 



.dPrm#, against canmroditiec wMle R e  medium- 
binD 1- WOW have been an invesknellt; and even for 

Rs. 1484~3 C- on medfum-term loaas we 
are in such trouble, By January, 1975 wc had certainly 
bacome wEsrr than what we were during August, LgT2 
We did not want to incrcaose our difEculties huther." 

a. The Audit Report also points out that tha Government of 
Utta Fradesh had dotted Rs. 100 lalche to the UP. Cooperative 
Cane Unions Federation for distribution to me- of sugarcane 
cooperative unions, wen though mgamme was not one of the crop 
included in the EAPP. The Committee desired to know how this 
divasian had take!n place. A representative of the Ministry of Agri- 
culture stated during evidence that this was agreed to by the Area 
Ofaca at the special request of the U.P. Government and approved 
by the Government of India. The Secretary, Ministry of Agriari- 
ture stated in this connection: 

"Chronologically, the facts were that the State Gowrnment 
made the diversion and informed the Area OfRcer . . . HP 
had gone there and he had objected to it. But t hvs  said 
they have already made the diversion because of cerfain 
compulsions." 

He added that the conditions for the short-term loan did not ex- 
clude sugarcane and that the short-term loan was not given for the 
&rt tixne in 197273. 

4 2 .  When the Committee pointed out that thfs amount had come 
from the EAPP, which was meant for the production of foodgrai~, 
tbe Secretary refled: 

"NO, Sir. The only special thing tbet was done was under 
the EAPP this Rs. 151) c r o m  loan pmvfsion for minor irrl- 
gation worb and allied schemes. Shorttem loans 
State Governments 2pcoverable within six months for 
tbe mmdng of tbe projects and inputs NiCb as ftrtilkrs 
and pgttddes suppllsd b fanners fr uomething which 
eomwurregubrmaoftuceveryyeauandittspmvidsd 
in the budget. It never exdudd rogrrrras.. . . I?& 60 
mres were wen for rhort-term loam in 19'71-72 a, 
when there was no EAPP and no dnnrght*" 

"LLr 60 cmm was tbe nonnrl budget pro\ridm rrMcb nu 
m r d c t a l 9 7 2 ~ , w h i c k W r n t b c r u m o ~ U b t b  



4.23. The Committee asked whether W amwnt could be charged 
to the EAIT. The Secretary, Minirtrp of Agriculture replied that 
there was no decision to discourage the growing of sugarcane end 
added: 

' m e  EAPP provieion was only Rs. 40 crams out of Rs. 100 
crores; not all the Rs. 100 crores. So, 13%. 60 m r e s  was - 
sti l l  the normal provision!' 

424, The Committee desired to know whether financial concur- 
rence had been obtained for this diversion. The representative of 
the MMstry of Finance replied in the negative and the Secretary, 
Ministry of Agriculture stated that they were not required to con- 
sul t Finance. 

4.25. Subsequently, in a note furnished to the Committee, the 
Ministry of Agriculture indicated the justification furnished by the 
Government of Uttar Pradesh for the' diversion of this amount hPm 
the EAPP to sugarcane. The note is reproduced below: 

"In their reply. U.P. Government have stated that in the 
overall interest of agricultural production during the year 
19n-73, it was decided that out of the short-term loan of 
Rs. 10 crores sanctioned by the Government of India under 
the EAPP, a sum of Rs. 1 crore should be allocated to the 
Cane Department for advancing credit to cane growers. 
Cane is an important crop of the State which pmvides 
sizeable employment to a large population, including land- 
1- labour, in the rural mas. It was felt by the S t e b  
Government that for augmenting sugPrcane plwluction 
and providing employment opportunity to rural landless 
labour cane growers shodd not be deprived of this fad- 
Uty. The Central Turn headed by the then Area Oftlcer, 
m w  Secretary to the Department of Rural Development, 
Mhbty of Agriculture and Irrigation, which visited 
in 18% was apprised of this position urd the 
Team okvved as follows in its tour ~lsp~rt: 



a d  pestidpl88. a Ik was indicated that Rg,'? c r o w  out 
of Wlr anaunt ,hPd be& dldcakd td the Agriculture 
Depaqtanent for distribution of taccairi, F&, 2 qores to the 
Coopimitive hpar tment  for providing adequate credit 
to the farmers, Rs. 2 crores to Revenue Department for 

#providing seeds to the small farmers arid Ik' 1 crore to 
Cane Department for advancing cwdit to the cane 
growers'. 

% S&te Government have informed that in 1972-73 'suger- 
cane (in terms of gur) production increased to 56.73 lakh 
tonnes from 49.35 lakh tonnes in 1971-72. 

The above reply has not yet been vetted by the State Accoun- 
tant. General. The matter is under correspondence." 

4.26. It had been stated during evidence that the unspent amounts 
would be recovered automatically by the Accountants Genera1 of 
the State Governments concerned in the light of the actual expendi- 
ture incurred and in accoruance with the terms and conditions of the 
loan. The Committee asked whether the Government of India 
should not have ensured that loans which had been given for a spe- 
cific purpose and not utllised by the State Covcrnments were rc- 
funded immediately so utilising such amounts for their normal op- - 
rations or for improving their wags and means position. In a note 
furnished to the Committee. the Ministry of Agriculture replied: 

"Loans under the Emergency Agricultural Production Pro- 
gramme were sanctioned to the various State Govern- 
ments for special minor irrigation programme. On receipt 
of sanction the Accountants General debited the amounts 
sanctioned from the Central Government accounts and 
credited the same to the State Governmenh- accounts. 
The State Governments, according to their own process, 
issued sanctions for the drawal of the amounts for specific 
items of works. 

The question of recovery of the unutilised amounts from the 
State Governments could be taken up only on the basis 
of audited figures of accounts. So far, the audited figures 
of account have not been received from the Accountants 
General. As soon as these figures are w i v e d ,  the ques- 



tion of recovery of the unutilised amounts from the con- 
cerned State Governments will be M e n  up. 

* . I. 

The State ~overnments  have $&ady been addressed to expe- 
dite the supply of audited figures of accounts to this 
Ministry." 

4.27. Since a number of instances of non-utilisation of short-tern% 
loans had been enumerated by Audit, the Committee enquired whe- 
ther the Govenment of India had analysed whether any further 
amounts, other than those pointed out by Audit, had remained un- 
utilised and had investigated the reasons for the non-utilisation of 
large sums of money allotted for specific purposes and objectives. 
Ijl a note, the Ministry of Agriculture replied: 

"No other instances of non-utilisetion of short-term loans made 
available to the Staie Governments under the EAPP have 
come to our notice. However, the final picture in this re- 
gard in respect of each State will become available only 
after the figures of audited expenditure, which have been 
called for from the State Governments, through a demi- 
official letter addressed by the Secretary (Agriculture) 
have been received." 

The Committee were informed by Audit that the plea of the De- 
partment that the final picture in this regard of each State would 
become available only after the figures of audited expenditure have 
been received from the State Government, was not correct as the 
State Accountants General were not required to conduct a cent per 
cent check of utilisation of loans and as such these audited state- 
ments of expenditure would not be forthcorning from the State 
Governments. 



SECTION V 
IRRIGATION SCHEMES 

5.1. hgrem,  both physical and financial, of the EAPP as well 
as the corraaponding normal Plan programmes was reviewed at 
meetings held by the Ministry with representatives of the State Gov- 
ernments from 17th to 22nd March, 1973. Progress of each scheme 
was appraised and amounts to be paid as the last instalment to State 
Governments were determined. The assessment showed, according 
to the Ministry, total utilisation of Plan provisions and substantial 
WIment (or anticipated fulAlment by 31st May) of Plan targets in 
all the States. With the exception of Andhra Pradesh, Mysore, Ta- 
mil Nadu, Manipur and Himachal Pradesh, all States claimed in full 
the last instalment of money sanctioned for the various schemes of 
EAPP and, accordingly, it was paid bringing the releases for minor 
irrigation schemes to Rs. 148.136 crores (against schemes administra- 
tively approved totalling Rs. 151.90 crores). Short-term loans of 
Rs. 99.92 crores (inclusive of Rs. 17.60 crores under the normal 
programme) were also paid. The State-\rise amounts administra- 
tively approved and the releases made to the State Governments, to- 
gether with the reported achievements under the EAPP minor irri- 
gation schemes are at Appendices I?C-XI. 

52. In the review of progress, based on reports received from State 
Governments prepared in early April 1973 by the Ministry i t  was 
stated that against the overall target of 1.62 lakh tubewellslpumps- 
sets to be energised, 1.27 lakh tubewells,/pumpsets had been ener- 
gised upto February-mid-March 1973. while 33,000 more would be 
energised by 31st March 1973 or latest by May 1973. The targeta 
were reported to have been fully achieved in most of the States. 
Bihar had reportedly exceeded the target, but Uttar Pradesh and 
Tamil Nadu were falling short, in U.P. because of strike by power 
engineers and in Tamil Nadu due to shortage of power. Against the 
total target of 4.600 lift irrigation projects in all the States, the ~ e -  
pated achievement up to February-mid-March 1973 was 3803 and 829 
more projects were expectad to be completed by 3lst March 1973 or 
May 1973, &g a total of 4632. Gujarat, Madhga Pradesh, Maha* 
raahtra, Nagaland, Tripura nd West Bengal were FepoFted to haw! 
achieved the targets fully, while Assam and Bihar had exceeded the 

90 



target. Short-falls were reported from Karnataka and Andhra Pra- 
desh due to shortage of steel and cement in the former and disturb- 
ed conditions in the latter. Against the total target of 1270 State 
tubewells, 971 were reported to have been constructed up to the 
end of February-mid-March 1973 while 463 more were expected to 
be completed by the end of May 1973 or a total of 1434 tubewells. In 
Bihar and Punjab the targets were reported to have been exceeded- 
650 tubewells against the target of 500 tubewells in Bihar, and 114 
tubewells against the target of 100 tubewells in Punjab. In U.P. 
the original target of 120 State tubewells had been subsequently 
stepped up to 220 with a corresponding increase in the outlay from 
Rs. 1 .75 crores to Rs. 3.08 crores, and the entire programme was 
expected to be completed by the target date. In Haryana and West 
Bengal the targets were reported to have been fully achieved. 

5 . 3 .  For shallow tubewells the overall achievement was reported 
to he 65.800 against the target of 65,450. ~ a r g e t s  were reported to 
have been fully achieved in Assam, Bihar, Punjab and Rajasthan, 
while it had been exceeded substantially in West Bengal where 
10.220 shallow tubewells were reported to have been constructed ag- 
ainst the target of 8,000. In Punjab. particularly, construction of 
diesel-run shallow tubewells in the border districts of Amritsar. 
Gurdaspur and Ferozepur was reported to have been successfully 
completed, since the subsidy provided under the scheme in the form 
of supply of diesel engines to farmers had proved to be a strong 
incentive and reportedly evoked a very encouraging response. 

5 .4 .  The scheme f c w  helping farmers and block level organisations 
with loans for purchase and installation of pumpsets was reported 
to have been substant;allv achieved with the total achievement be- 
ing 29.619 against the target of 31,577 pumpsets. Kerala. Punjab and 
Tripura had reported complete achievement of these targets with 
Punjab having reportedly, distributed all the 15.000 stand-by diesel 
pumpscts for which loans had been provided to farmers owning 
electrically-run tubewells. In West Bengal. 5,700 pumpsets were r e  
ported to have been installed against the target of 4,900, while in 
Madhya Pradesh the achievement was reportedly 6.192 pumpsets 
against the target of 5,889. Shortfalls were. however, feared in U.P. 
and Tamil Nadu. 

5.5. The State Governments had indicated that the works for ex- 
tension of irrigation in cc3mmand areas af major and medium irriga- 
tion projects were in full swing and were expected to be completed 
by the end of May, 1973. It  was decided by the Central Government 
that the progress under the EAPP should be publicised by releasing 
1296 LS-7. 



to the press information about the work done and the production 
level attained in rabi, the arees sown in summer, etc. 

[Paragraph 8 of the Supplementary Report of the Comptroller & 
Auditor General of India for the year 1972-73, Union Govqrnment 

(Civil) ] 

Review of implementation 

5.6. I t  was, however, noticed during test check by Audit that the 
actual position in implementation of the EAPP in the States was 
very different as explained in the succeeding paragraphs. 

I. Enegisation of tubewells and pumpsets 

5.7. In Punjab against the EAPP target of 15,000 tubewells and 
the normal plan programme of 10,000 tubewells, the total number 
of tubewells energised upto December 1972 was 11,012. By 31st 
March 1973, according to information given by the State Electricity 
Board, 13,030 tubewells had been energised. No additional area 
was brought under irrigation, since the tubewells were already be- 
ing run with the help of diesel pumpsets. 

5.8. The EAPP target in Haryana was 15,000 tubewells to be en- 
erased, the normal Plan programme being 7,500. Test check re- 
vealed that 16,818 tubewells were energised in all upto 31st March 
1973 (including normal Plan works) and 17,737 upto 31st May 1973. 
There was acute power shortage leading to heavy rostering in the 
State. Therefore, the extra tubewells energised under the EAPP did 
not help. 

5.9. The EAPP target in Tamil Nadu was energisation of 10,000 
pumpsets. However, the normal Plan target was reduced from 
60,000 pumpsets to be energised to 45,000 after EAPP and the total 
achievement reported by the State Electricity Board, in September 
1973, was 43,973 under the normal Plan and 10.283 under the EAPP. 
Instructions issued in December 1972 idicate that the pumpsets re- 
portedly energised were selected from those out of the normal Plan 
programme on which work had commenced after August 1972 or 
those taken up after April 1972 but for which service connections 
had been given after August 1972. It was seen in test check that 
558 schemes for 2,090 pumpsets (Rs. 56.29 lakhs) taken up before 
hit August 1972 were brought under EAPP without adding to thedr 
scope, while expenditure in respect of 104 pumpsets energised b , 

fm 1st August 1972 (Rs, 8.06 lakhbi) and on 780 pumpects ems- 



gised after 31st March, 1973 or not eneraised (Rs. 13.48 la*) were 
also debited to E m .  

5.10. The northern region of our country has been short of po- 
wer. Nevertheless, Gwmnment of India gave, under EAPP, Rs. 
12 crores as loan to Punjab and Haryana Governments for energisa- 
tion of 30,000 tubewells. In addition, those two States had, under 
the normal Plan, programmed to energbe 17,500 tubewells during 
1972-73. Punjab Government had proposed to meet the additional 
Power (100 MW) needed for the tubewells through newly installed 
diesel sets (50 MW) and by import of power from D . E . S .U . , Madhya 
Pradesh etc. Lacking certain parts, the diesel sets supplied only 5 
MW and, ultimately, the expectations of power from other sources 
did not materialise. Haryana had proposed to meet the additional 
power demand by import of 30 diesel sets (29.2 MW) . That propo- 
sal too, did not fructify. In Punjab serious power shortage develop- 
ed from October and the situation grew worse as time passed. Ne- 
vertheless, having the tubewell energisation scheme approved by the 
Government of India, the State Government continued to energise 
more tubewells; the numbr energised under EAPP being 9,935 dur- 
ing the period October 1972 to June 1973. I t  is noteworthy that 
Government of India not only financed energisation of pumpsets in  
Punjab, but also gave a loan of Rs. 309 lakhs to that State Govern- 
ment for buying stanc'eby diesel pumpsets to be used in the event of 
power shortage. Similarly, Tamil Nadu which too suffered from 
acute power shortage-was given, over and above Rs. 225 Lakhs as 
loan for energisation of pumpsets, a loan of Rs. 50 lakhs for buying 
diesel engines for energisation of filter point wells which were ul- 
timately to be replaced by electric motors when power was made 
available by the State Electricitv Board. In addition, Government 
of India also provided Rs. 12 lakhs for Tamil Nadu to purchase 
(diesel engines for Blocks for operating pumps in case of power 
cuts. Because of the too heavy load, frequent power breakdowns 
in Haryana and Tamil Nadu were reported. The EAPP as well 
as the normal Plan contributed to making more acute the already 
existing mismatch between power availability and demand in the 
northern region. 

5.11. In Bihar as against the EAPP target of 12.500 tubewells the 
State Electricity Board reported that 10,060 tubewells had been 
energised between August 1972 and March 1973. Under the n o d  
programme, however, only 2,413 tubewells were energlsed out of 
the 1972-73 target of 19,000. 

5.12. In Karnataka the EAPP target wss 11,000. In all 1 8 W  
tubewells were reported by the State Elytriqity Board to have been 



energised in 1972-73, inclusive of the normal Plan target of 9,273 
tubewelk. However, 8,188 tubewells were energised in January- 
March 1973 of which 4,318 were energised in March 1973. 

5.13. In Rajasthan under the EAPP 205 new localities were to 
be electrified and 5,800 new connections were to be given against 
which it was claimed by the State Electricity Board that 1,000 con- 
nections had been given from 205 new localities and 4,824 from loca- 
lities already electrified. Out of 1.000 new connections claimed only 
287 were actually given in only 42 localities out of 201 localities of 
which records could be checked, while no connections were given in 
the other 159 localities. The Board's claim of having given 4,824 con- 
nections in already electrified localities could not be checked in 
the absence of appropriate records. Expenditure was booked to 
EAPP by transfer debit from works already executed earlier. The 
actual expenditure debitable to EAPP is not ascertainable as the 
Board worked out the total cost of electrification of locrtlities as 
Rs. 87.51 lakhs on he basis of an average cost of electrification of 
Rs. 43,000 per locality. The actual cost varied between Rs. 7,185 (in 
Sikar district) and Rs. 54,502 (in Ajmer district). 

5.14. In Andhra Pradesh the EAPP target of energisation was 
20.000 pumpsets while that already provided b~ State Government 
under normal Plan was 12.000. Rupees 2.84 crores were accounted 
for under the EAPP. Of the 20,050 pumpsets reported by the State 
Government to have been energised upto 31st March 1973 under 
the EAPP, 9,810 pumpsets were actually energised under the normal 
Plan programme from April 1972-November 1972. Of the 10,440 
pumpsets energised under EAPP. 4.092 were energised only in March 
1973. 

5.15. In Himachal Pradesh 300 tubewells were to be energised. 
By the end of May 1973. 113 tubewells had actually been energised. 
By March 1973 only 37 pumpsets had started functioning. 

5.16. The EAPP target in Madhya Pradesh was 6.005 tubewells 
and 6,828 were reported by the State Electricity Board to have been 
completed upto March 1973. The Board had decided that all works 
taken up on or after 1st August 1972 and completed in time would be 
allocated ts EAPP. In six districts records of which were test- 
checked, 664 tubewells had actually been energised till March 1973 
against 1,199 claimed. In another district only 763 units had been en- 
ergised till 30th September 1973 against 1,132 claimed to have been 
energised till the end of March 1973. In eight districts where re- 
mrds were testchecked, non-availability of loans for purchase of 
pumpsets, lack of water and inaccessibility of work sites had, fntcit 



alia, resulted in less tubewells being energised than were otherwise 
possible. 

5.17. The normal plan target in Uttar Pradesh was 50,000 tube- 
wells to be energised (10,000 under State Plan and 40,000 under the 
Electricity Boards' commercial scheme) and the EAPP target was 
25,000. In November 1972 the target under the commercial scheme 
was reduced from 40,000 to 15,000 on the ground that the scheme 
being costly was not popular amongst cultivators. Even the EAPP 
target was reduced in March 1973 to 19,200 since progress was slow 
and, additionally, there was also a power engineers' strike in Janu- 
ary 1973. Upto the end of December 1972, only 25,295 tubewells 
were energised (i.e. about 60 per cent of the overall reduced tar- 
get of 44,200 tubewells) and 36,001 tubewells were reported by the 
State Electricity Board to have been completed by March 1973, of 
which 17,310 were under the commercial scheme. 7,760 under the 
EAPP and the balance (10,931) under the normal plan. There was 
also power shortage, reducing power available to tubewells from 18 
hours per day in November 1972 to 6 hours per day in February 
1973. In five districts test-checked, against 6,300 tubewells p l annd  
to be energised under EAPP (out of a total energisation programme 
of 9,720 tubewells in these districts under all schemes) only 1,712 
tubewells, i.e. only about 27 per cent, were actually energised till 
March 1973. The shortfall was attributed to delay in supply of es- 
sential stores and equipment, shortage of cement, staff, vehicles and 
salwood ballies. I t  was also stated that because of rostering of 
power supply cultivators were disinclined to go in for electrically 
operated pumpsets. 

5.18. The Maharashtra State Electricity Board was to energise 
under EAPP 34,712 pumpsets at  an estimated cost of Rs. 600 lakhs, 
against which Central assistance was limited to Rs. 500 lakhs, in 
addition to 32.750 pumpsets under other schemes. Only 42,229 pump- 
sets were reported to have been energised till 31st March 1973 
(31,246 under EAPP and 10,983 others); further, of 25,620 pumpsets 
energised between November 1972 and March 1973, 11,664 were 
energised after the middle of January. These wells would not have 
been useful for the first three waterings of rabi crop. though thase 
energised by 15th February might have helped in the fourth water- 
ing which was to be completed bv that date. 
11. Lift irrigation schemes 

5.19. In Bihar, 500 lift irrigation schemes were included in the 
EAPP. Though 530 lift irrigation schemes were reported as com- 
pleted against 500 planned, local inspection in 8 districts disclosed 
that 247 pumpsets (out of 750 issued) had not been commissioned by 



Nkag 1973 while the addftional area irrigated was only 5,000 h&t- 
tares against the target of 20,000 hectares. I t  was later stated by 
the Uhief Engineer concerned that out of 2,137 flve H .P. pump 
a& purchased far the lift irrigation scheme, 1,138 pumpsets had 
been issued fat installation upto May 1973. Similarly out of 335 
higher horsepower pumpsets purchased only 228 were reported to 
Mve been instdkd. Thus, pumpsets had not been installed at some 
of the sites. Against 30 barge-mounted pumpsets required for river 
lift schemes, only 25 sets were purchased out of which 12 could be 
commissioned. The remaining 13 were lying unutilised (October 
1973). Though 51 pumpsets for lifting water to the upper reaches 
of the h e  canals wen? reported to have been installed by May 
1973, 73 miles of feeder channels also required were incomplete. 

5.20. In West Bengal establishment of 525 river lift irrigation sta- 
tions, subsequently revised to 656 stations by State Government 
with an outlay of Rs. 4.25 crores, had been approved for the EAPP. 
Against 515 such schemes reported completed upto 24th March, 1973 
and which had been planned to benefit an area of 14.000 hectares, 
test-check of 195 disclosed (October 1973) that only 32 were actually 
supplying water by 31st March, 1973 to 586 hectares. One reason 
given for delay in completion was that some pumpsets had been ins- 
talled or tested (by the suppliers) late in the year. In Birbhum 
district, pumpsets were installed a t  30 sites where water was not 
sufficient even for testing the pumps. 

5.21. Before EAPP was started, there were, in West Bengal, 943 
river lift irrigation statiolns. A test-check in four sub-divisions (134 
stations) indicated that their utilisation ranged from around 13 
per cent in October 1972 to 5 per cent in March 1973. The low uti- 
lisation of the existing stations was attributed by the State Gov- 
ernment engineers, inter a h ,  to incomplete water transmission 
pipes or field channels, and area for water requisitions made be- 
ing less as cultivators had not brought enough land under rabi and 
summer crops. 

5.22. Rupees I l l  lakhs, already spent on purchase of diesel pump 
sets for 2%9 river lift irrigation stations in existence, were transfer- 
debited to EAPP on electrikation of those units on the ground that 
these diesel engines were then to be used for 131 stations included 
in the EAPP. These stations were not commissioned till March, 1973. 

5.23. Out of the 122 s c h m s  taken up in Karnataka Aftysne 
were really omgatng schemes and 71 wew new schemes. Only 16 
at4 of the 51 oa-@ng schemer ,were completed by h h  1973. Three 
more wen  compkbsd between April d June 1973. Only ane out 
of the 71 new worb was completed till March 1973. Two more were 



&mpCeted by m y  1973. Thirteen of the new works taken up we14 
In the aonrmand areas of two major irrigation projects. They had 
&ier been dropped as they would be covered under the ayacut 
of the major irrigation projects. Delay in completing the schemes 
wm stated to be due to delay in supply of concrete pipes resulting 
from shortage of cement and power, power lines not being comple- 
ted in time, delay in supply of machinery, scarcity of diesel oil and 
delay in transporting equipment. 

5.24. Gujarat had planned 510 lift irrigation schemes. Out of 
548 pumpsets purchased, 208 were installed during December 1972- 
January 1973 and 202 more in February-March 1973. While another 
63 were installed up to June 1973, 75 were not installed at all. These 
pumpsets were installed only at temporary sites and were subse- 
quently removed and are lying stored in godowns (February 1974). 

5.25. During test-check it was seen that in one district out of 135 
pumpsets allotted, 28 did not work at all and no information was 
available for 9 sets. Out of 50 sets allotted to Ukai region, on 3rd 
February 1973, thirty-five sets were idle and 10 sets were under 
repairs. . 

5.26. Five hundred and fifty-eight life irrigation projects were 
taken up in Orissa. No detailed plans or estimates were prepared 
and only 30 were completed in time for rabi (end of December 1972). 
Energisation points were not indicated in time, leading to delay in 
sanctioning of schemes. Against a target of 13,000 hectares, 5.038 hec- 
tares of irrigation potential were reported to have been created of 
which only 607 hectares could be used during the rabi season.. Of 
100 diesel-powered pumps planned, not even one was installed by 
March 19r73. In the backward district of Kalahandi, PWbari, 
Sundergarh and Keonjhar no lift irrigahon pumpset was ener- 
gised, while only one, out of 19 taken up, was energised in Bolangir 
district. Against Rs. 155 lakhs allotted, Rs. 142 lakhs had been 
reported as spent but test-check showed that Rs. 45 lakhs had been 
deposited with the Electricity Board in March 1973 and Rs. 40.05 
1- were transferdebited from other Plan works to EAPP. 

5.27. Forty-two minor irrigation schemes were sanctioned in 
Andhra Pradesh; seventeen for lifting water from the Nagarjunasagar 
I& canal, twenty-four from other canals and rivers and one for 
restoration of a tank. None of the 22 schemes, whose records were 
testchecked, was completed by the end of March 1973 or even by 
31st May 1973; only three were completed by August 1973. ~ u c h  
work m a f n e d  to be done on most of the others, including site 
m e y  a d  investigation of three schemes For some schemes, the 
Electricity Bard had not commenced work on decWfication till 
September 1973. 



5.28. These schemes even if completed might not hale been h d u l  
for increased irrigation of the rabi (winter crop), particularly in 
1972-73. Little w.ater is available in winter in canals and rivem 
which were the source of water for 24 of these schemes. Whatevm 
water is available stands allotted to registered' ayacut-holders. 
Increased irrigation from the Nagarjunasagar left canal was also 
improbable, as the inflow into the Nagarjunasagar reservoir was poor 
because of scanty rainfall in its catchment area. 

5.29. None of the eighteen lift irrigation schemes sanctioned in 
fl!machal Pradesh had been completed till January 1974. 

3.30. In Madhya Pradesh 1,380 schemes were planned. While 
completion of all the schemes was reported, actually 1,109 pumpsets 
had been obtained till September 1973; Rs. 30 lakhs had been sur- 
rendered on account of lesser rnumber of pumpsets purchased. A 
check in eight districts disclosed that of 216 pumpsets allotted, 204 
pumpsets were claimed to have been installed by the end of Feb- 
ruary 1973 but information was available only in respect of 82, of 
which 44 were reported to have been installed between November 
1972 and February 1973 and 22 in March 1973. after irrigation of the 
rabi crop was over. 

5.31. The Central Government had given medium-term loan of 
Rs. 600 lakhs for the lift irrigation schemes in Maharashtra. The 
State Government had proposed to take up 415 works, estimated to 
cost Rs. 1,326 lakhs, with irrigation potential of 88,000 hectares, but 
ultimately 366 works estimated to cost Rs. 1,335 lakhs with irrigation 
potential of 76,178 hectares were taken up. Of these two hundred 
and four were new works, while one hundred and sixty-two were 
Incomplete works started before August 1972. Only 15 works were 
completed by March 1973 and 70 more by May 1973. Even by Aulfust 
1973 two hundred and eightysne works remained incomplete of 
which one hundred and thirty-four were expected to be completed 
by December 1973 and thirty-two more by June 1974. Information 
on the area irrigated was not available. 

5-32. Twenty-five lift irrigation schemes, estimated to cost 
Rs. 427.35 lakhs were taken up in one district ck., Sangli. The 
estimates were prepared by a co-operative sugar factory for pravid- 
ing irrigation to the lands of its shareholders for growing "perennial 
crapls". Rupees 87.61 lakhs were spent on these schemes u p b  Map 
1973. The works were expected to be completed but without the 
distributory system by May 1974. The new cropping pattern wpo 
yet to be decided. 



5.33. The Maharashtra State Electricity Board had energised only 
65 lift irrigation points by March 1973 and 36 more by September 
1973. The expenditure incurred by the State Electricity Board was 
Rs. 108 lakhs. The slow progress of energisation was stated to be 
due to delays in acquisition of land, completion of civil works or lay- 
ing of transmission lines. Delays by contractors and non-availability 
of essential materials: e.g. RCC pipes and steel was also reported. 
Till March 1973, Rs. 610.97 lakhs had been spent, but this figure 
included Rs. 148 lakhs advanced to the State Electricity Board, partly 
for work not yet done and Rs. 69.57 lakhs as centage charges which, 
howwer, were not chargeable since these were State Government 
works. There was also inflation of the centage charges, as it was 
charged twice on part of the expenditure and also charged on the 
advance given to the Electricity Board. 

5.34. With the Central Government's loan assistance of Rs. 100.00 
lakhs, Assam Government had planned installation of 283 electric 
lift pumpsets (189 in pump houses and 94 on barges) for irrigation 
of an additional area of 16,980 hectares. Against an order for 50 
barges, only thirty-eight were supplied. Against the requirement of 
283 electric pumpsets. 301 sets were procured and 280 sets distributed 
to various Divisions. The remaining 21 sets were lying in store 
(September 1973). Twenty-two sets were issued to Dibrugarh dis- 
trict though there was no demand. The State Government had 
reported to Government of India that 278 pumpsets h ~ d  been com- 
missioned. However, according to a joint report by the Chief En& 
neers only 117 pumpsets had been energised till 24th January 1973. 
Pumpsets energised thereafter would not have helped in the irriga- 
tion of the wheat crop till the crown root initiation stage. 

111. State Tubewells 

5.35. In Bihar 500 new State tubewells were to be constructed 
under EAPP at a cost of Rs. 547 lakhs. The State Government had 
reported completion of 654 tubewells by 31st March 1973. The pro- 
gress report prepared by the State Tubewells Organisation, however. 
showed that only drilling was completed of 654 tubewells. By 31st 
March 1973 only 368 tubewells were developed and had pumps instal- 
led and 646 by 31st May 1973. 

5.36. In addition to the new tubewells, 674 existing State tubew& 
were also planned to be energised a t  cost of Rs. 229.00 lakhs. The 
State Government had reported energisation af 1292 tubewells 
(65.1 new and 638 existing) up  to May 1975. The basis for this report 
Cbuld not'be oecertained. According to the State Electricity Board 



d y  S S  tubwdle (IBB new and 285 ofd)~ were,tmrglscd.bp to May 
1m. 

537. In Gaya district 89 tubewells installed in August 1072 were 
incorrectly charged to EAPP. In Patm district 11 tubewells had to 
be abandoned half-way due to nowavailability of water-bearing 
formntions or when further drining became impdble .  In Dar- 
bhanga district, none of the 21 energbed (old) State tubewells 
was working although the entire allotment of Rs. 42.80 lakbs w a ~  
reported to have been spent. Advance of Rs. 125 lakhs was paid to 
the Eleckicity Board between January and March 1973. The Board 
had claimed Rs. 158 lakhs (Rs. 30,000 per tubewell) for energisation 
of 526 tubewells, but this was not accepted by the State Government 
up to March 1973 in the absence of detailed calculations and the exact 
tacrSion of the tubewells claimed to have been energised. 

5.38. Under the EAPP in U t k  Pradesh two hundred and twenty 
new State tubewells were to be drilled (the Sbte Government, how- 
ever, undertook construction of 230) for which Rs. 3.08 crone were 
sanctioned. The State's normal plan was for drilling of 850 such 
Wbewdh In fact, only 150 State tubewells were completed and 
aaergised by March 1973, and constructian of 835 tubewells was at 
difkent stages, pumpsets having been i n s t a lu  on 511 tubewells. 
Wtpnd3ture of RB. 252.57 lakhs was tramfer-debited from normal 
works to 220 EAPP tubewells including Rs 45.30 lakhs spent on 
works before EAPP was launched. Further, Rs. 81 lakhs were 
debited for purchase of construction equipment comprising of 6 dril- 
ling rigs, 6 air-compressors, 6 tractors, 12 trucks, 2 jeeps and 6 weld- 
ing sets. No details were available with the Chief Engineer, Tube- 
wells, regarding the purchase, deployment or utilisation of this equip 
t l~n t  (December 1973). 

539. The Stak G a v e m ~ t  had w e d  to energise 1459 State 
tubrrPdls in 197278 and Rs.~ 105 lakhs had been provided in the State 

for that purpose. On the advent of EAPP, 700 of these were 
transferred to this programme, and Rs. 180 lakhs paid by Govern- 
ment of Xndia were also deposited with the Electricity Board. Till 
filSlrb W3 only eight hundred Pnd dxty-four tubewell0 (Inchdlng 
¶SO medoad above) were enerCCi#d. Idnslr and sub-stations bed 
been ~wnpleted fix 148 motc tubewella which, however, were nat 
raadg ibr ebsrtrlrflertirar. Ey 30th June, 1673, nine brsnBFed 4 
n l r # b g s a c w e r e ~ b y C h e S t a t e I ~ ~ B a a r d b h r n n ~  
C2LaC8lldd 



5.46. Two hundred and fifty State tubewells were to be drilled at 
a sanctioned cost of Rs. 3 crores to irrigate an  additional area of 
25,000 acres in  West Bengal. The State Government had reported 
that 185 tubewells had been completed by 31st March, 1973. How- 
ever, only 91 pumpsets had been issued till March 1973. The Electri- 
city Board also indicated that only two tubewells were completed bg 
31st March, 1973 and twenty-one by 31st May, 1973. 

5.41. In Punjab drilling of 100 tubewells was proposed in Gurdas- 
pur, Hoshiarpur, Rupar and Patiala districts, where according fo the 
Punjab State Tubewell Corporation water was available at a aepth 
of 90 to 150 metres. Rupees 106.94 lakhs spent up to June 1973 
included advance payments for purchase of stores (Rs. 2.20 lakhs) 
and depusit of Rs. 22.31 lakhs with the Electricity Board for energisa- 
tion of tubewells. Out of 121 tubewells drilling of which had been 
undertaken, thirteen were abandoned and only one was energised by 
the end of March 1973; by 15th September, 1973. 12 tubewells were 
energised. Irrigation from these wells was not possible as irrigation 
rates had yet to be finalised (October 1973). 

5.42. In Haryana, one hundred State tub2wells were sanctioned at 
a cost of Rs. 72 lakhs, for augmenting water in canals in Hissar dis- 
trict. None of them was energised by 31st May. 1973. Of 100 tube- 
wells planned for direct irrigation in Ambala diStrict only three were 
energised by 31st May, 1973. The expenditure of Rs. 187.26 lakhs 
bwked up to 31st May, 1973 on these two schemes included debits 
for unutilised stores, plant and machinery totalling Rs. 134.24 lakhs. 

IV. Construction of private Shallow Tubewells 

5.43. Out of the target of 65,450 shallow tubewells to be construct- 
ed in six States under EAPP, Bihar accounted for 46,00030,000 
bamboo borings, 10,000 handpumps and 6.000 cavity borings. Rupees 
123 l a b  were sanctioned for this scheme. Of this amount, Rs. 73 
lakhs were diverted for purchase of 2500 five-horse power pumps fbr 
distribution amongst farmers and the balance placed a t  the disposal 
of the Revenue Department in March. 1973. The Revenue Depart- 
ment allotted only Rs. 28 lakhs to different districts; information on 
utilisation of the balance of Rs. 22 lakhs was not available (Decem- 
ber. 1973). No documents were available with the Department to 
tndicate the basis of its report that 52.630 bamboo and cavity borings 
had been completed during 1972-73. I t  was stated that information 
was being eollccted, in December, 1973, from District OfPLcers. 



5.44. In West Bengal 8,000 shallow tubewells were to be drilled. 
o u t  of 8 2 7  tubewells reported as completed by 24th March, 1973, 
test .audit of 1538 tubewells in a division disclosed that only six had 
been energisled up to 31st March, 1973. Another division had reported 
that i20 tubewells had been sunk but not energised. In Burdwan 
district, out of 522 sites for tubewells selected 144 sites could not be 
u.orked due to unsuitability of sites. According to an officer of the 
State Hydrological Department, preliminary survey or groundwater 
investigation had not been undertaken, water table contours not pre- 
pared and data about fluctuation of water levels not collected before 
the sites were selected by the Block Development Officer, or District 
Agricultural Officers. This led. for example, to higher average con- 
sumption of pipes in that district, viz. 165 rft. per tubewell, against 
75 rft. estimated. In two other districts also, water level in some 
places was lower than expected initially. There were security pro- 
blems, too, in that there was theft of motors from 63 units in Burd- 
wan Division. 

5.45. Due to Indo-Pak conflicts in 1965 and 1971, agricultural acti- 
vities in the border districts of Amritsar, Gurdaspur and Ferozepur 
in Punjab had suffered a setback. Therefore, it was proposed to sink 
10,000 shallow tubewells in these districts. The tubewells were to 
be Installed within 16 Kms. of the international border and financial 
assistance was to be given to farmers, 50 per cent as subsidy (i.e. a 
diesel engine free of cost) and 50 per cent as loan. For farmers 
owing more than three hectares the subsidy was 25 per cent. Rupees 
250 lakhs by way of loan and Rs. 197 lakhs as subsidy were provided. 
Rupees 245.68 lakhs were disbursed as  loans to 9144 persons. Ot 
that amount Rs. 19.44 lakhs were given to 721 individuals in Valtoha, 
Bhikhiwind and Patti blocks, areas suffering from water-logging and 
salinity and, therefore, to be excluded from the scheme. Only 7173 
diesel engines were procured against 9144 loans sanctioned and only 
2256 were issued u p  to March, 1973. Of the 2256 engines issued to 
cultivators one thousand five hundred and forty-three or about 68 
per cent were supplied in March, 1973 only. Four thousand eight 
hundred and twenty-five more engines were issucd till 15th July, 
1973. Fifty-seven engines were defective. Two thousand one hun- 
dred and fifty-five persons, to whom Rs. 53.87 lakhs had been granted 
as loans, had not come forward to lift their engines. How these loans 
were utilised had not been verified (July 1973). Of the engines pur- 
chased, two thousand four hundred and forty-one were supplied by 
the Punjab State Marketing Federation out of more than 3,000 such 
engines purchased in the previous years, in disposal of which the 
Federation had been experiencing difRculty. The average cost of 
engines r;~ipplied by private manufacturers was Rs. 1,722, while those 



supplied by the Federation averaged Rs. 2,471 each. Rupees 36.90 
lakhs more were deposited with the Federation on 31st March. 1973 
for supply of a further 2098 diesel engines but none had been sup- 
plied till September, 1973. 

5.46. In Jodhpur, Pali, Nagaur and Bikmer districts, the Rajasthnn 
State Ground Water Department had proposed to sink 50 new cluster 
tubewells a t  a cost of Rs. 15 lakhs as part of the EAPP. Later it 
was decided to use EAPP funds to extend taccavi loans to cultivators 
to buy the tubewells already drilled under the Drought Prone Areas 
Programme. The money was to be given to the Ground Water 
Department on behalf of the cultivators who would be considered 
to have borrowed the money and paid it. Forty-nine wells, includ- 
ing seven drilled in 1971. were selected. But only six of them were 
actually energised till March. 1973, and thirty more till September. 
1973. Rupees 13.52 lakhs were booked to EAPP. The delay in 
energising the remaining wells. according to the State Government. 
was due to unapproachability of sites, land-ownership disputes pump- 
sets not purchased~installed and applications for electrical connec- 
tions not falling in the Electricity Board's priority list. 

5.47. With loan assistance of Rs. 2'3.00 lakhs As~am Government 
rcportedlv installed 200 shallow tuhcwells to irrigate 1600 hectares. 
Of these. 72 tubewells did not work at all including forty-one where 
even engines were not fitted. The 128 tubewells conmmissioned 
worked for an average of 42 hours each till :il,t March. 1973. the l ~ w  
utilisation being due mainly to break downs and lack of demand. 
Onlv 180 hectares were actually irrigated for the  rabi crop. 

V. Extensio~t of cands and d is t r ih  taries i n  coinm.ltd area of 
major and medium irrigation projects. 

5.48. In Gujarat. it was planned to expedite work on the canal 
system of thc Ukai Ilnm to utilise water avsilable in September, 1972 
(adequate for 40,000 hectares) to irrigate 6076 hectares during the 

rabi 1972-73 season with the central assistance of Rs. 150 lakhs. Up to 
end of March, 1973. Rs. 124.76 lakhs wwc snent and the planned 
irrigation potential of 6.000 hectares was reported to the Government 
of India as achieved. I1 was. however. seen in audit that hv March, 
1973 earthwork was completed in 45 kms. of the 48 kms. long main 
canal and in one branch canal but was more or less incomplete in 
the other two branch canals and all the distributaries. All other 
works were also incomplete. Consequently no irrigation was possi- 
blc from these canals di~ring rabi 1972-73. 



5.4. For the augmentation canal (estimated cost Bs. 810 lakhs) 
which is a unit of the Augmentation Canal Project (estimated cost 
Eta. 1,260 lakhs), Government of India provided a loan of Rs. 428 
lakhs to Haryana Government. This was a continuing Plan project 
scheduled for completion by December, 1972; i t  was actually comple- 
ted on 10th January, 1973. After dedu~ting the State Plan budgeted 
fund (Rs 322 lakhs) from the total expenditure of Rs. 716.88 lakhs 
in 197'2-73 on this scheme, the expenditure chargeable to EAPP 
could only be Rs. 394.88 lakhs. Thus, under the EAPP Rs. 33.12 lakhs 
had been paid in excess as loan to the State for this canal. Of !%,000 
hectares of irrigated area expected, only 18,000 hectares were report- 
ed as having been irr ig~ted during rabi 1972-73. 

5.50. By completion of the distributory system of the Nargund 
branch canal of the Malaprabha project, it was planned to irrigate 
4,856 hectares during nabi 1972-73 in Karnataka. It  was stated that 
water was released for 1200 hectares in December. 1972 and 2800 hec- 
tares till March, 1973. How much area was actually irrigated was 
not known. This was a normal Plan project, and no additional work 
was done or area brought under irrigation. Expenditure of Rs. 40 
lakhs reported was thus diversicn of EAPP funds to meet Plan ex- 
penditure. 

5.51. The schemes in Rajasthnn were- 

(a) levelling of 1009 hectares of land in Kotah district (Rs. 4 
lakhs) ; 

(b) drainage work in Chambal command area (Rs. 20.70 
lakhs) . 

The amount for (a) above was drawn by the Collector, Kotah, on 
31st March, 1973 and thereafter only R.. 58,600 were spent and the 
balance remained unutilised even upto September, 1973. Lack of 
maintenance of drainage works in the Chambal command area had 
led to heavy seepage and rise in the ground water level, leading to 
water logging in over 16,000 hectares. The executing authority stated 
that work was undertaken from December. 1972 onwards only and 
cultivation could commence only in the season following completion 
of all the works, i.e., after the water level had gone down. 

5.52. The following four schemes were sanctioned in Uttar 
PradeoB: - 

(a) increasing capacitv of some lift canals by about 220 cusecs 
at a cost of Rs. 60 lakhs; 



@) construction .of 12,000 outleb and 1350 syphons on $fate 
tubewells; 

.(c) construction of 2713 outlets and 1008 syphaas on carmll; 

(d) construction ~f of kms. of minors on canals with long 
leads. 

(a) Expenditure of Rs. 60 lakhs was reported, but there was no 
report of physical progress up to March, 1973. A test check of seven 
lift canals (where major increases in their capacity were planned) 
indicated that on one, the Dalmau canal, work had not been completed 
till December, 1973 on laying of line for electrification of 2 pumps 
(installed earlier), though electrification was the only work to be 
done. No work was done on Bhapauli and Narainpur canals. 
Capacity was augmented on Razapur, Purwamir and Chatapur canals 
by 15 cusecs, against the planned increasp of cusecs under 
the normal programme and 17.5 cusecs under EAPP. Rupees 
36.33 lakhs debited to EAPP on these canals included expenditure on 
barges under construction, cost of materials, etc., required for other 
canals, advances 'given, expenditure incurred before June 1972, 
expenditure on running a canal etc. 

I t  has been claimed that against (b) above 11,450 outlets and 3800 
syphons and against (c) 1570 outlets and 670 syphons were provided 
till March, 1973. 

Against the target of 40 krns. of minors under (d) above, it was 
reported that 51 kms. were completed and Rs. 12.25 lakhs spent. As 
the Chief Engmeer, Tubewells, had no infomation (December 1975) 
of the division which had been entrusted with, or had executed the 
work, neither work done nor expenditure debited (Rs. 12.25 lakhs) 
could be verified. 
VI. Supply of pumpsets 

5.53. Four hundred pumpsets were to be supplied in Kerala free of 
cost to panchayats and other service organisations, against which 484 
pumpsets were purchased. Only 234 pumpsets had actually been 
installed (November 1973). 

5.54. In Madhya Pradesh Rs. 200 lekhs were sanctioned for supply 
of 5889 pumpsets. The entire aseistance provided by Government of 
India was passed on by the State Government to the apex coopcuptive 
bank for being distributed through the cooperative banks to cultimr- 
tors as 'taccavi' for purchase of pumpaets. Out of 1881 punpaeta 



reported to have been distributed in eleven districb only 1410 had 
been put to use by 31st January, 1W3 when wattsing of the rabi crop 
had practically ceased. In Raipur district, the number of pumpsets 
distributed up  to March, 1973 was reported by the Regis'trar of 
Cooperative Societies as 1003 pumpsets but, according to the infor- 
mation furnished by the Central Cooperative Bank, the number was 
691 pumpsets. In Shivpuri and Gwalior districts, six pumpsets were 
actually distributed, by the end of December 1972-January 1973, 
though it had been reported that seventy-six were distributed. While 
Government of India charged 5 per cent interest on the medium-term 
loan i t  gave to the State Government those taking loans from the 
cooperative societies had to pay 9-1/2 per cent interest. Further the 
repayment period stipulated by the apex bank and central coopera- 
tive banks was 7 years as against 15 years prescribed by Central 
Government for repayment of t h e e  loans by the State Government. 

5.55. In Punjab, purchase of 15.000 stand-by diesel pumps fot 
tubewells already electrified was proposed, for which a loan of Rs. 3.09 
crores was sanctioned. Out of 14,926 persons reported to have taken 
loans (totalling Rs. 307.34 lakhs). only 2271 had furnished dealers' 
receipt by 15th July. 1973 as proof of purchase of diesel engines, 
Certificates of verification of the working of the diesel engines had 
been furnished by the Block Development Officers or Panchayat 
Officers only for 639 cases (Rs. 13.86 lakhs) up to 15th July. 1973, Test- 
check of 12.127 loans cases (Rs. 247.92 lakhs) in 9 districts disclosed 
that in 3090 cases (Rs. 61.94 lakhs) loans had apparently been sanc- 
tioned without ascertaining whether the person owned an electrified 
tubewell a t  all. Further. W per cent of the total amount was distri- 
buted in Februarv-Julv. 1973 when the =son for watering of the 
rabi crop was over. The total energv available with the State 
Electricity Board dwindled continuously between Novembcr 1972 and 
February 1973 leading to imposition of a cut on supply of power to 
tubewells from 12 hours a day to 8 houri a day (11th December. 1972 
to 26th December. 1972) and further to 4-5 hours after that date 
(extending up to 8th April. 1973). Therefore, late disbursement of 
the loans defeated the objective, 2-iz.. to deal with the contingency 
arising from shortage of power. 

5.56. In West Bengal Rs. 196 lakhs were to be given as loan for 
purchase of 4,900 pumpsets. The money was given to the State Apo-  
Industries Corporation which was to purchase the pumps and supply 
them to individual cultivators on a delivery order issued by the 
District Aigricultural m c e r s .  The cultivator had to deposit 5 per 
cent in cash, the balance heinq t r e a t d  as  loan repayable in instal- 



ments. The Corporation was to forward paid bills of the supplying 
h s  and the receipted copies of the delivery orders to adjust the 
amount received by it earlier. In four districts the records of which 
were checked, out of Rs. 158.78 lakhs advanced to the Agro-Industries 
Corporation for supply of 4070 pumpsets, adjustment papers for 
anly Rs. 5.08 lakhs had been received upto October 1973. 

VII. Some other EAPP schemes undertaken by States. 

5.57. Some EAPP schemes executed by States which were not of 
the  types described above are mentioned below: 

558. In Bihar the following four schemes were taken up:- 

(a) Construction of big diameter wells (Rs. 80 lakhs). 
(b)  Purchase of aluminium pipes for tubewells (Rs. 15 lakhs). 

( C  j Purchase of rigs and accessories (Rs. 82 lakhs) . 
(d) Purchase of sprinklers (Rs. 52.61 lakhs). 

(a) Big diamete~.  wells:-In Santhal Parganas district and in the 
Chhota Nagpur plateau, sinking of tubewells is not feasible. The 
State Government, therefore. planned initially to construct 900 big 
diameter wells in those areas. The command area of each well was 
to be 2 hectares. Apprehending non-completion of the wells before 
June 1973, the State Government decided in late November, 1972 to 
increase the number of 1800 and utilise the amount, sanctioned by 
Central Government by 31st March, 1973 for collection of material 
for these wells. Subsequently, towards the end of February 1973, 
the number of wells for which materials were to be collected was 
further raised to 3.609. 

KO irrigation could be provided from these wells during the rabi 
season as none was completed till 31st May. 1973. Only 8 wells are 
completed upto 30th June. 1973. but by then there was no demand 
for water due to heavy rains. 

Test-check in Palamau and Hazaribagh districts shotved that out 
of Rs. 13.14 lakhs drawn. cnly R;. 6.80 lakhs had been spent upto 
31st Mamh. 1973. . 

(b) Aluminium pipes for tubewells:-For quick irrigation from 
tubewells, aluminium pipes were purchased as an alternative to 
,pucca channels, but out of 217 sets (each 300 metres long) purchased 
between November 1972 and March 1973, 134 sets were received 
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between 14th and 31st March, 1973 and, therefore, no longer required 
for watering the 1972-73 crop. The 83 sets received earlier were 
distributed to the Divisions only i n  April--July, 1973. Since the 
aluminium pipes would lie in the open, there is risk of theft. 

(c) Rigs and accessories:-Ten new rigs (cost Rs. 26.38 lakhs) 
were purchased during November 1972-February 1973 to add to the 
State Government's esisting fleet of 7 rigs. Accessories worth 
Rs. 52.49 lakhs were also purchased for the 17 ngs. On the basis of 
the rigs available from month to month (8 in November 1972, 12 in 
December 1972 /January 1973 and 17 thereafter) 292 tubewells could 
have been drilled by March 1973 and 453 by May, 1973. Actually only 
149 and 241 tubewells were drilled till March and May, 1973 respec- 
tively. Further. 12 jeeps (cost Rs. 3.24 lakhs). 1 tractor (Rs. 0.37 
lakh) and 2 Ambassador cars (Rs 0.43 lakh) were also purchased. 

(d) Sprinklers:-In January 1973 it was suggested by Govern- 
ment of India that sprinklers might be tried in Chhota Nagpur 
Plateau area as a demonstration scheme and one of the stipulations 
was that the economics of this scheme should be worked out. 
Without doing that. orders were placed on 9th March, 1973 for sup- 
ply within March 1973. of 50 sprinklers-sets costing Rs. 52.61 lakhs. 
Only 10 sprinklers-sets were supplied by 31st March, 1973 and the  
rest in June 1973. All the sets were lying unutilised save one 
installed in Arrah in November 1973. The Irrigation Commission 
had stated in its report that in India sprinkler irrigation, though 
taken up in the early fifties, had not caught on, that sprinkler irri- 
gation required an initial investment of about Rs. 1750 per hectare, 
and that though theoretically sprinkler irrigation can be applied to  
any crop other than paddy and jute. even for other crops advant- 
ages are not uniform. The Commission had recommended that 
sprinkler irrigation might be tried only as an experimental measure. 

5.59. In Rajasthan revitalisation of 3600 wells by blasting was 
taken up a t  an estimated cost of Rs. 31.25 lakhs. Against the original 
proposal covering 15 districts, only 5 districts were covered. v iz . ,  
Ajmer, Udaipur, Jodhpur. B1.1ilwara ~ n c l  Ch~torgarh. The work com- 
menced in November 1972 and hy 31st March, 1973, 3342 wells were 
stated to have been deepened by blasting and 342 more wells during 
April-July, 1973. No information is available of the number of dry 
wells deepening of which was successful and from which irrigation 
water came to be available. 1t is reported that in Ajmer district, 
where almost 50 per cent of the money was spent, land which could 
otherwise have d e r e d  badly because of drought. did in fact benefit- 



Rupees 6.29 l a k b  remained unutilised out of Rs. 31.25 Iakhs sanctioned 
for the  scheme in the State. 

5.60. In  Gujarat, distribution of Rs. 250 lakhs as taccavi loans for 
construction and deepening of wells was approved. The State Gov- 
ernment did not inform the officers responsible for distribution of the 
loans (or for Rs. 200 lakhs received for agricultural inputs under 
EAPP) that these amounts were to be utilised for increasing foodgrain 
production during the year. The total amount of Hs. 450 lakhs was 
thus merged with other allocations for famine relief. etc. Of Rs. 699.93 
lakhs distributed till 31st March, 1973, Rs. 623.82 lakhs were dis- 
bursed in Bhavnagar. Amreli, Junagadh, Surendranagar, Rajkot, 
Jamnagar and Kutch districts which had been hadly affected by 
drought. Further loan applications (maximum of Rs. 3,000 in rocky 
areas and Rs. 2.030 otherwise) were entertained up to 31st March, 
1973. In 12 taluks records of which were checked, no new wells had 
been sunk, though Rs. 149 lakhs had been disbursed to 24,393 appli- 
cants. 

5.61. In Orissa, the following schemes were taken up:- 

(a)  Reservoirs (Rs. 255 lakhs) . 
(b) Renovation of 37 tanks (Rs. 40 lakhc;). 
(c) Cross bunds on streams (Rs. 20 lakhs) 

(a) Resert.oits:--Wcrk on 48 reservoirs already in progress was 
to be accelerated and completed in time to provide water for the 
rabi crop. On these 48 projects estimated to cast Rs. 1'332.00 lakhs, 
Rs. 248.00 lakhs had alrea6.y btaen spent by the State Government up to 
1971-72. In  1972-73. Rs. 95.48 lakhs and Rs. 228 lakhs were spent from 
State Plan funds and EAPP funds resyecti\.t.!y. Against 3180 hectares 
planned for coverage in rabi 1972-73. 2380 hectares of irrigation po- 
tential were reportcd to have been created The extent of utdisation 
was not asccrtainnblt. 

(b) Renovation of tanks:-Kot one tank was completely renor 
vated even though Rs. 40 lakhs protvide1.i under the EAPP were 
stated to hove becn ut~lised in full. 

(c) Cross-b~inciillg of stream: -By constructing diversion weirs on 
nullahs and strec::?;.. wa!er was t o  be hnrncsst'd a! the end of the  
khnrif season for utllisation in rabi. Ret\vei)i~ September 1972 and 
January 1973, funds wcrc allotted to 13 districts for estv:::l(m of the  
works through panehayat samitis. Though Rs.  21.32 lakhs were 
ahown os spent, ~i;rilplete accounts had not been submitted even by 



November 1973, in spite of Government instructions to submit the 
bills by 15th April, 1973. Whether the expenditure had actually been 
incurred before 31st March, 1973 could not, therefore, be ascertained. 
All the cross-bunds were stated to be temporary in nature and not 
more than 10 per cent was likely to sun~ive for the next rabi season. 

5.62. Unlike tubewells constructed earlier each of which had 1 
mile of pucca 'gul' and 2 miles of kutcha guls, 3380 tubewells 
constructed after the Third Five Year Plan in Uttar Pradesh had only 

.one mile of pucca gul and no kutcha gul. while some tubewells, 
though energised, had no guls at all. Inadequacies in, or lack of guls 
had hindered utilisation of irrigation potential created by these tube- 
wells. A major scheme in that State. therefore, was cor,ctruction of 
4.000 miles of kutcha guls, for distributing water from such tubewells, 
a t  a cost of Rs. 373 lakhe The Chief Engineer (Tuhewells) rcpo-ted 
that. upto March 1973. 3830 milcs of kutcha guls had been con~tructed 
and Rs. 373 lakhs spent. Neither espenditure nor rrogress of work 
could be verified in audit as the Chief Engineer had no information 
(December 1973) about the locations or the Divisions where the work 
had been done or espenditure incurred. Further. in 20 Divisions 
Rs. 52.67 lakhs charged t3  EAPP were for acquisition of land. The 
amount had actually been placed in deposit on an ad hoc basis. 
Details of land acquired or proposed to be acquired \{-ere no: available 
upto December 1973. In fact, land acquisition proceedings were yet 
to be initiated in the majority of cases even in December 1973. 

The 4,000 miles of kutcha guls were expected to irrigate an addi- 
tional area of 24,000 hectares in rabi 1972-73 season but the area 
actually irrigated was not ascertainable (December 1973). In 7 
districts, the areas irrigated in 1972-73 as compared to 1971-72 were: 



As will be seen, there were only marginal increases in the areas 
irrigated in the first three districts, and decrease in the other districts 
during 1972-73 as compared to 1971-72. 

5.63. In Maharashtra the following schemes were taken up:- 

(a) Minor irrigation in State sector. 

Of 379 minor irrigation works in progress, gorge-filling (which is 
the last stage) was to be completed on 60 (estimated cost Rs. 656 
lakhs). Gorge-filling of 82 more was proposed under EAPP at an 
estimated cost of Rs. 1494.47 lakhs, for which the central Government 
paid Rs. 500 lakhs. Completion of 113 works (67 EAPP 46 normal 
Plan),  out of 142, by June 1973 was reported. But in nine districts 
test-checked, against 48 works with irrigation potential of 18467 
hectares reported to have been completed till June 1973, only 26 with 
irrigation potential of 5793 hectares had actually been completed. 
Many which had been reported as complete lacked outlet:. distribu- 
taries etc., while some of those completed in time for the nest kharif 
season 1973 were not used because there was no demand for water 
then. 

(b) Extensions of and improvements to existing irrigation 
system. 

Esisting handharas and canals were to be improved by special 
repairs, desilting. providing additional outlets etc.. for which Rs. 25 
lakhs were received as Central assistance. The State Government 
had no information about the number of works started. It had 
reported in hiarch 1973 to the Central Government that all works 
were nearing completion. Of 190 works taken up in 8 districts test- 
checked, only 97 works were completed by hlarch 1973. The irriga- 
tion potential of 2173 hectares created. against the target of 8506 
hectares, was utilised only to the extent of 063 hectares: the rest was 
not utilised either because all works were not complete or because 
of lack of water. 

(c) Construction of field channels in command areas of 
irrigation projects. 

Field channels were to be constructed in 2.12 lakh hectares (later 
revised to 2.23 lakh hectares) remaining out of the ayacut of 3.90 lakh 
hectares created by various major and medium irrigation projects. 
Central assistance was Rs. 100 lakhs against the total estimated cost 
of Rs. 124 lakhs. It was reported that the works were complete 
(though some channels were below specifications and would need 



modification) and that 1.47 lakh hectares had been irrigated. It was 
found in 8 districts test-checked that even though field channels were 
constructed for a command area of 1.34 lakh hectares, only 0.19 lakh 
hectares were actually irrigated mainly because of shortage of water. 

(d) Energisation of State tubewells. 

Five tubewells were to be e:lergised at a cost of Rs. 2 lakhs. Pumps 
were received in September 1973 and three were erected in December 
1973. 

(e) Minor irrigation works in local sector 

I t  was originally proposed to fill the gorges of 55 percolation tanks 
(which were owned by zila parishads) at  an estimated cost of 
Rs. 53.83 lakhs. Ultimately, execution of 167 works was taken up 
and Rs. 68.91 lakhs were reported to have been spent. In fifteen 
districts 42 works remained incomplete. generally because of shortage 
of cement. KO information about area benefited was available 
(November 1973). 

(f) Expediting completion of minor works in progress in local 
sector. 

To expedite completion of the minor irrigation works in progress 
and extend irrigation before kharif 1973-74 the State Government 
needed Rs. 923.45 lakhs and to that end Rs. 300 lakhs was paid by the 
Centre. I t  was found that in seventeen disrticts out of 703 works 
undertaken, 534 works had been reported as complete till 31st March 
1973, but some of the latter could not he used 2s distributaries etc., 
were incomplete even till September 1973. Of the total irrigation 
potential (11.180 hectares) created. only 882 hectares were utilised 
in  rabi and 30 hectares in summer 1972-73. 

(g) Co-operative lift irrigation. 

It  was proposed to complete. in time for rabi 1972-73, 36 incomplete 
schemes being executed by co-operative societies by giving them 
financial assistance of Rs. 52.75 lakhs. No scheme was completed by 
March 1973 though one society irrigated 80 hectares by November 
1972. In all, 681 hectares were reported to have been irrigated during 
rabi 1972 against 4807 hectares planned. Non-completion was repor- 
tedly due to (a) shortage of cement and Hurne pipes, and (b) repairs 
and work on pipe-line outlets, electric lines, installation of motors 
and pumps being still in progress. 



(h) Energisation ctf wells. 

Loans were to be given for installation of pumpsets on 28,000 
grivate wells (and the pumps were to be energised) to irrigate 56,000 
hectares. Against Central assistance of Rs. 200 lakhs received, 
,expenditure of Rs. 481.07 lakhs was reported upto March 1973. Loans 
.were given through district Collectors and the State Co-operative 
Land Development Bank. A test check of loans advanced by the 
latter showed that out of 7902 loans granted, 6257 were given between 

January and March, 1973. A random spot inspection of 1915 cases by 
.the Bank indicated that by the end of March, 1973 only 804 cultivators 
had purchased pumps of which $33 had not been electrified. Similar 
instances of pumpsets not being installed or energised also came to 
notice in test check of certain (1 stricts. 

'VIII. Purchases 

5.64. Pump-sets (diesel and elec'tric) of different horse-power, 
*drilling rigs, sprayer?, threshers. pipes, steel dredger pipes. chasis 
etc.. wcre purchased by State Governments to augment irrigation 
potential for rabi production. Much of the equipment. machiney of 
material was not received in time or. if received. could not he util isd 
t o  serve the purpose of the EAPP, despite relasations in procedures. 

5.65. In Gujarat 548 diesp! engine pumpsets of different capacities 
required for lift irrigation wcre purchased through two public works 
divisions (Ukai canal di\.ision No. VII and Workshop Planning Unit). 
Prices paid by the latter division were for certain pumpsets purchased 
significantly higher than prices paid by the former. The Chief 
Engineer of the State Government said that. beca~~se  of urgencv, 
higher prices had tn be paid: had the State Government not agreed 
to pay the higher prices. thr S f ~ t e  would have lost the entire lot to 
other States. In fact. deliveries were delayed and of those delivered 
issues for installation were further delayed. Seventv-five pumpsets 
(out of 548 purchased) were not installed at all. The pumpsets 
actually installed were remo~.c.d and stored after use for a short while. 
I t  has been decided (Fc: !ry 1971) to rent thern out at a token 
rent of Re. 1 per pumpset tor the summer and to ai~ction them there- 
after. 

5.66. In Punjab 7173 diesel engines were purchased for free distri- 
bution. Of them, 4520 (Rs. 77.52 lakhs) were purchased from private 
manufacturers and 2441 (Rs. 60.32 lakhs) from State Marketing 
Federation which supplied them out of 3.000 such engines which it 
had purchased earlier and disposal of which was being found difficult. 



The cost of the remaining 212 engines, supplied to Pathankot Block 
could not be ascertained as the relevant records were stated to  be 
with the Vigilance Department. Rs. 36.90 lakhs were also drawn 
and advanced to the Federation on 31st March, 1973 for purchase of 
2098 more engines. Engines were not received and the advance 
remains unadjusted (September 1973). 

5.67. In Tamil Nadu orders for purchase of 1647 pumpsets 
(Rs. 51.52 lakhs) were placed in March 1973. Further orders were 
placed later raising the number ordered till June 197? to 4146. Of 
these, 724 sets (Rs. 24.43 lakhs) were received at the end of March 
1973 and 2714 more till June 1973. Only 599 were utilised in March 
and 2630 upto June 1973. 

5.68. In Orissa, out of 1265 sets (1156 electric and 109 diesel) 
including control panels for electric pumps to be purchased at a cost 
of Rs. 65 lakhs, 633 received without control panels on 31st March, 
1973 were distributed thereafter. By 31st March, 1973, 922 control 
panels were received and were distributed in April and May 1973. 

5.69. In Bihar, out of 11,151 pumpsets of different horse-power 
(Rs. 534.06 lakhs'j purchased. 9270 pump-sets were five horse-power 
diesel pump-sets which were purchased on the basis of negotiations. 
Though completion of supplies by 16th October. 1972 was originally 
stipulated in the notice inviting tenders. orders for only 1330 pump- 
sets were actually placed on 16th October. 1972. Further orders were 
placed from time to time including 5639 purchased after 31st March, 
1973. Of the pumpsets purchased 2137 purnpsets were intended for 
the emergency river pumping schemes: 1139 five horse-power sets 
were installed till 31st May, 1973. In addition, another 220 higher 
horse-power pumpsets (out of 335 higher horse-power pumpsets pur- 
chased) were installed by that date. Of 1494 five horse-power pump- 
sets purchased for distribution to cultivators by 31st March, 1973. 
none had been distributed till May 1973. Even as late as December 
1973, 3646 five horse-power pumpsets were lying in stock. 

5.70. In Assam, 1030 diesel and electric pumpsets were purchased 
for which Rs. 70 lakhs were advanced to the Assam Agro-Industries 
Development Corporation. Final adjustment of the advance has vet 
to be made (September 1973). Of these, 21 were lying (September 
1973) in stores, 123 were issued to districts where no area was to be 
covered under wheat and 22 issued to a district without any demand. 

5.71. For 525 river lift irrigation stations in West Bengal, purchase 
of 1050 diesel pumps, estimated to cost Rs. .2 crores, was planned on 



the basis of prices of 300 pumpsets purchased by the State Govern- 
ment in January 1972. The State Government thought that in the 
context of rising prices invitation of fresh tenders might result in  
higher prices. Consequently, orders were placed on the basis of prices 
negotiated with certain firms who had supplied in the past. 

5.72. For 250 State Tubewells being drilled in West Bengal under 
this Programme and 73 for other tubewells and as stand-by, 323 
electric turbine pumpsets were to be purchased. Tenders were 
invited by State Government on 15th September to be opened on 4th 
October, 1972. On the ground that time was short, negotiations were 
conducted prior to the last date for receipt of tenders, with certain 
firms, which had supplied in the past, and orders (total cost Rs. 29.32 
lakhs) were placed in October 1972 for delivery by 31st December, 
1972. Orders for drilling of tubewells, referred to in paragraph 9(iii) 
above, where these pumpsets were to be installed on completion of 
wells, ivere placed only in December 1972 and the work was to be 
completed by March 1973. In fact delivery of the pumpsets was 
delayed and only by March i973 were all 323 received. Even of the 
pumpsets received, only 91 were issued for installation by 31st 
March, 1973 and 251 till June 1973. 

Rigs 

5.73. Out of 8 riqs purchased in Karnataka for Rs. 41 lakhs, six 
were received d u r ~ n g  October 1972 and January 1973 and the remain- 
ing two in July 1973 and September 1973. Five rigs were moved to 
drought-hit areas for drilling drinking water wells and one was not 
con~missioned till June 1973. For Orisca. Rs. 10 lakhs were sanctioned 
by Government of India cn 31st December. 1972 for purchase of a 
rig, out of which Rs. 6.74 lakhs were spent on acquiring a rig already 
with the State Government on hire basis. KO tubewells were sanc- 
tioned under EAPP and the rig purchased was meant for State's 
normal tubewell programme. The actual utilisation of the rig could 
not be ascertained. 

Sprayers 

5.74. In Tamil Nadu orders for purchase of 2400 sprayers (Rs. 17 
lakhs) were placed on 12th March, 1973. Even though all sprayers 
were not supplied, payment of bills were authorised on 24th March, 
1973. Sprayers were actually received thereafter till 29th April, 
1973. All the sprayers were lying unutilised till August, 1973. 



'Threshers 

5.75. In Assam orders for 100 threshers for use by farmers during 
the harvest season were placed in September 1972 and two more 
orders for 300 threshers in March 1973. Against 400 threshers ordered, 
.365 were actually supplied-216 till March 1973 and the rest between 
April and September 1973. Only 203 were issued by March 1973. 
Another 83 were issued during May to September 1973. The remain- 
ing 79 were not issued till September 1973. Of those issued. 42 were 
not used and the others worked much below capacity, reportedly 
because they were substandard and suffered mechanical breakdowns. 

Miscellaneous equipment 

5.76. In Maharashtra purchase of pumps, pipes, chain pulley- 
'bIocks, girders etc. was ordered for Rs. 443 lakhs. In 51 out of 84 
divisions which executed the works, materials valued a t  Rs. 152 
lakhs, out of the total of Rs. 198 lakhs purchased. were not used till 
May 1973. Out of 5173 tonnes of steel purchased, 996 tonnes were 
purchased in the open market at rates higher than the J.P.C. rates 

.entailing extra expenditure of Rs. 16 lakhs. Two thousand nine 
hundred forty-nine t,onnes valued at Rs. 44 lakhs remained unutilised 
upto November 1973. Advance payments of Rs. 12 lakhs to various 
firms for supply of pipes etc. in March 1973 remained unadjusted till 
November 1973. Of this. in Sangli district where Rs. 9.77 lakhs were 
advanced, material was not supplied till November 1973. 

5.77. In Uttar Pradesh orders for purchase of 39 jeeps (R5. 11 
Iskhs) were placed in March 1973. The jeeps were received between 
-rune 1973 and November 1973. 

[Paragraph 9 of the Supplementary Report of the Comptroller & 
Aurlitor General of India for the year 1972-73, Union 

Government (Civil)] 

Irrigation Schemes 

5.78. The Committee asked whether the Ministry of Irrigation 
and Power had informed the Ministry of Agriculture about the 
power shortage in advance. The Secretary, Ministry of Agriculture 
. replied during evidence: 

'Yes. The Irrigation and Power Ministry did give us a 
warning at fairly early stage. We had doubts about 
achieving this target because as much as 75 per cent of 



the programme was very much dependent on the supply 
of power and this was short." 

The Committee desired to know why, in spite of such a clear 
?warning, the Ministry had moved ahead with the programme of 
energisation or giving money for rural electrification. The witness 
.stated that by thnt time the money had already been spent or 
,committed. 

5.79. The Committee asked whether the Ministry of Agriculture 
had consulted the Minis!, y of Irrigation and Power on the region- 
wis? availability of p o u . ~ ,  partjculai'ly the addltjonal power that 
would be required for encrgisation of tubewells and pumpsets 
under the EAPP and. if so, the Committee desired to know what 
was the advicc tendered in this regard. The Committee also en- 
quired whether the Area Officers had sanctioned energisation 
schemes, for each State. in consonance with the expected region- 
wise availability of power. In a note furnished to the Committee 
in thls regard, the Ministry of Agriculture replied: 

"A Joint Secretary of the Ministry of Irrigation and Power 
was a member of the Group of Joint Secretaries consti- 
tuted to review regularly ihc. progress and problems of 
the EAPP and assist the Comrnitree of Secretaries of the 
Cabinet in mo~itoring the ;J?-ogramme. He kept the 
Group informer! of thc Po\:..:- situation in different parts 
of the country. 

Under the EAPP. bulk c) i  the ~iu t lay  was provided for schemes 
of enrrgisi:lon of' ~~u~npse t s .  trrbewells and lift-irrigation 
points. Ail suc:: schemes werr sanctioned after careful 
scrutjny in c~~~isultation with the Ministry of Irrigation 
and Powc:.. Rural Electrification Corporation and the res- 
peciivc Slate Electricity Boards. The availability of 
p:?nt:r i . 1  various States for additional tubewellspump- 
s .,ts proposed to be energised under the EAPP had been 
checked up by the Area Officers concerned before actually 
sanctioning the schemes." 

5.80. The Committee desired to know what information was 
available with the Area Officers about river lift irrigation schemes 
already undertaken before tho EAPP in respect of each of the States 
in which such schemes were sanctioned under the EAPP and 
whether this information revealed to the Area Officers that the 



schemes were working satisfactorily. In  a note, the Ministry of 
Agriculture stated: 

"While examining the various minor irrigation schemes to  
be taken up under the EAPP including river lift irriga- 
tion schemes, the Area Officers invariably went into the 
past performance and the capacity of the State Govern- 
ments to undertake further programmes. Besides, it may 
be mentioned that river lift irrigation schemes have es- 
tablished their utility in regiu:i~ bordering on rivers and 
streams because they provide q ~ c k  and assured irrigation 
and involve a low initial invesetment per hectare. This 
programme was! therefore, accelerated in several States 
under the EAPP." 

5.81. The Committee asked what available facts and circum- 
stances relating to water availability in the catchment areas of the 
rivers flowing through northern Karnataka, Andhra Pradesh and 
Maharashtra the Area Officers had relied upon to conclude that the 
minor irrigation schemes like cross bunding of streams. gorge filling, 
lift irrigation. etc. would provide adequate water for the rabi 
season and whether the Area Officers had taken into account the 
rainfall upto the end of September 1972 in each of the States while 
sanctioning schemes. In a note, the Ministry of Agriculture 
replied: 

"During iheir visits to various States, the Area Officers had de- 
tailed discussions with :he technical officers of the State 

' Governments on various aspects of including the avail- 
ability of water in tlie catchment areas. It may be mcn- 
tioned that all State Governments have full-fledged 
technical departments which are responsible for investi- 
gation, surveys. execution. operation and maintenance of 
irrigation works. The schemes like cross-bunding of 
streams, gorge-filling, lift irrigation etc. which were taken 
up under the EAPP, had been formulated by the concern- 
ed technical agencies after taking into account all relevant 
factors including the rainfall situation." 

5.82. Since field channels or pipes for distributing the water are  
absolutely essential for the large State tubewells to be effective, the 
Committee asked whether the Ministry of Agriculture were not aware 
that the lack of field channels was one of the important reasons for 
the State tubewells Installed earlier, before the EAPP, not having 



their potentialfully utilised. In a note, the Ministry of Agriculture 
seplied : 

"While examining the schemes for State tubewells, the Area 
Officers had gone into all these points relating to cons- 
truction of field channels for distribution of water from 
tubewells, and the requirements of equipments and 
material including the time involved in their procurement 
and supply. This assessment did not at  that time show 
that during the short period available for implementation 
of the EAPP it would not be possible to accomplish the 
task." 

5.83. Thc! Comm:::ce d~s i red  to know whether the Ministry of 
Agriculture had obtained frcm each State Government details of 
the additional irrjgaiion faci:i:ies created in time to provide water 
for the 19:-73 rabi cro;) and the following summer crop, where 
there was such a crGp 2nd :he extent to which those facilities were 
utilised and the additional foodgrains produced as a result thereof 
and. if so, the Committee desired to be furnished \ ~ i i h  the scheme- 
wise and dis:r:c:-wise detaiis. In a note. the liinistry of Agricu1:ure 
stated: 

"It was estinlzied that :he minor ~rrigation programmes taken 
up under :!w EAPP in various Sta:es created an additional 
irrigation potential of the order of about 7.5 lakh 
hectares." 

State-wise details furnished in this regard by the Ministry are re- 
produced in Appendix 'E'. The Ministry informed the Committee 
that district-wise details were not available. 

5.84. The Committee asked whether it was a fact that in January- 
February 1973. when it was known that many of the minor irrigation 
schemes had not made much headway and the shortages of ferti- 
lisers, etc. had also necessitated revision of the original food prcr- 
duction targets. additional funds were sought to be given for certain 
minor irrigation schemes. The Committee also called for details of 
the proposals received from State Governments justifying such 
demands for additional funds when the EAPP was almost coming to 
a close and the action taken on these proposals. A statement fur- 
nished by the Ministry of Agriculture in this regard is reproduced in 
Appendix '1'. 



5.85. According to paragraph 12* of the Audit Report, while the 
Central Government had planned for an increase of wheat produc- 
tion in Punjab by 8 lakh tonnes and made finance available to that 
State Government accordingly, the Punjab Government had, how- 
ever, planned for only an increase of 2 lakh tonnes. Similarly, 
while the Punjab and Gujarat Governments had made no plans to 
increase gram production, the Central Government had planned an 
increase of 1.08 lakh tonnes and 10,000 tonnes respectively in these 
two States. Against the additional procluciiun of 46,000 tonnes of 
rabi jower targetted by the Centre in Gujarat, no plans had been 
made by the State Government as, according to them, the sowing 
season of jowar had ended. In view of the above, the Committee 
desired to know the details of the minor irrigation schemes which 
were expected to yield the additional foodgrain production envi- 
saged by the Central Government in these two States and of the 
financial outlay on these schemes. The Committee also enquired 
into the reasons for not taking into account the actual plans of the 
State Governments under wheat, gram and jowar before fixing the 
targets whjck. in the final analysis, proved to be unrealistic. In a 
note furnished to the Committee, the Ministry of Agriculture replied' 
as follows: 

"The targets of additional foodgrains production are those to 
which the Governments of Punjab and Gujarat had com- 
mitted themselves during the conference held in Sep- 
tember 1972. So far as wheat is concerned, the Govern- 
ment of Punjab had accepted the target of 8 lakh tonnes 
of additional production under the EAPP, but as the 
constraints of fertiliser and power became more and more 
severe in course of time. the estimates of likely production 
went lower and lower and the State Government expected 
(in January 1973) an actual increase of only 2 lakh tonncl; 
during 1972-73 over the previous year's production, al- 
t h o u ~ h  even this expectation did not materiali~e and the 
actual production during 1972-73 was lower by 2.50 lakh 
tonnes than in the previous year due mainly to inadequate 
irrigation and widespread rust attack. This decline in pro- 
duction was in spite of the fact that the target of area 
under wheat was fully realised (24.04 lakh hectares during 
1972-73 against 23.35 lakh hectares in 1971-72) and the 
area actually covered under high-vielding varieties (18.84 
hkh hectares) exceeded the target 17.50 lakh hectares). 
- -- - . - .- . - - --  -- .- - - --- 

*Refer Section VI. 



In the case of gram, the Government of Punjab planned an* 
increase of 1.08 lakh tonnes of additional production by 
the adoption of package of practices over an area of 1.80 
lakh hectares. Gram is an important foodgrain crop of 
Punjab and this target was considered practicable under 
conditions of availability of the required inputs. Similarly, 
Gujarat had accepted the target of adopting the package 
of practices over an area of 30,000 hectares. On this basis, 
the target of 10,000 tonnes of additional production was 
considered reasonable. 

Gujarat is one of the important rabi jowar producing States. 
I t  was planned to bring an additional area of 40,000 hec- 
tares under the crop from which an additional production 
of 40,000 tonnes could reasonably be expected by adoption 
of package of practices. During 1970-71, the average 
yield rate of rabi jowar for the State, as a whole, has 
already reached the level of above 800 kgs. per hectare. 
Therefore, the target of 40:000 tonnes of additional produc- 
tion. worked out on the basis of a yield rate of 1 tone per 
hectare by adoption of package of practices, was con- 
sidered within reach. 

The minor irrigation schemes sanctioned under the EAPP to 
Punjab and Gujarat, as also to other States were ex- 
pected to increase production through creation of addi- 
tional irrigation potential. Besides, minor irrigation, the 
other fac!srs expected to contribute to increase in produc- 
tion under the EAPP were extension of area under culti- 
vation, increase in area under high-yielding varieties and 
increased use of inputs like improved seeds. fertilisers and 
pesticides. So far as minor irrigation is concerned, 
Rs. 14.72 crores and Rs. 5.00 crores had been sanctioned as 
medium-term loan to Punjab and Guj arat respectively, 
the  scheme-wise details of which are as follows: 

-.- 
,%s. in l&hs : 

Punjab 
I .  Bnergisation of tubcwells . . . . . . 6cc.00 
2. Instnllation of deep tuhcu~lls . . . 116.00 
3. Installation of tube wellsin the border &as. .' . . , . -1J?'CC* 
4. Purchase of stand-by diesel pumpsets . . . . . . 309.00 . 

1472.00 -- 



Gujurat Amount Sanctioned 
(Rs in la&) 

I. Extension of Ukai canals . . . . . . . . 150.00 

5.86. The Committee desired to know whether it was a fact that 
the Ministry of Irrigation & Power had made certain concrete pro- 
posals which would have required about Rs. 12 crores for completing 
certain large irrigation projects which had been turned down by 
the Ministry of Agri 'dture and that if those proposals had been 
approved, the projects would have brought vast tracts of cultivable 
land under irrigation. The Sxretary, Ministry of Agriculture stated 
during evidence: 

"That is true. The schemes, involved were: 

(a) In Andhra Pradesh. the Ifagarjunasagar Project Left Bank 
Canal costing Rs. 2 crores. 

(b) In Bihar, the Gandak Project costing Rs. 2 crores. 

(c) In U.P., the Gandak Project costing Rs. 2 crores. 

(d) In West Bengal, the Kansabti Project costing Rs. 1 crore; 

(e) In Rajasthan, the Rajasthan Canal Project costing Rs. 2 
crores. 

(f) In  Maharashtra the Jayakwadi Project costing Rs. 2 crores, 
and 

(g) In Mysore, the Malaprabha and other projects based on 
it costing Rs. 1 crore." 

5.87. In reply to another question on the reasons for turning 
-down these proposals, the witness stated: 

"These were large projects which would have taken time to 
complete and would not have yielded results within a 
very short time. The EAPP was intended for quickly 
maturing projects." 

When the Committee asked how much time these projects would 
have required for completion, the witness replied that he would not 



able to say anything off-hand but probably these projects would 
have required two or three seasons. 

5.88. Since the rejection of these proposab appeared to be rather 
unusual, the Committee desired to know the stage at which the 
projects were, when the proposals were made and the additional 
acreage that could have been brought under irrigation by incurring 
the expenditure. The Secretary, Ministry of Agriculture stated: 

"Out of these projects, Malaprabha extension in a reduced 
form was accepted as something which could be corn- 
pleted and yield results. There were some other major 
and medium irrigation projects for which EAPP money 
was utilised. The consideration was where the bulk of 
the work was not completed." 

He added that every project nearing completion was taken up. 

5.89. The Committee enquired into the present position of these 
projects to which the witness replied: 

"Thes:: c ; ~  all ~pproved on-going projects and there is provi- 
sioil f i i r  v:ork on them every year in the Irrigation Plan. 
In that particular year an attempt was made to utilise 
EAPP money only for those projects which could be com- 
pleted by 313-73 or 31-5-73 and give results quickly." 

5.90. Since these proposals had been apparently ihitiated from 
responsible quarters, justified by sufficient reasons and the objec- 
tives of the EAPP were also not to spend money only in certain 
specified areas but to see how best agricultural production could be 
increased, the Committee expressed surprise that these proposals had 
not been given duc consideration. The Secretary. Ministry of 
Agriculture replied: 

"These proposals had come precisely from the same quarters 
from which the proposals for the remaining Rs. 148 crores 
had come, from the same people who have submitted re- 
ports, or given information, which is not being considered 
at all reliable by the hon'ble members of the PAC. They 
were scrutinised. After that technical and financial 
scrutiny at the centre, a conclus3on was reached that money 
spent in these projects will not yield returns quicklp and, 
therefore, these were not included. Afkr all, this was not 
all the money available for major, medium and minor 
Irrigation. These projects were getting money otherwise. 

1296 LS-9 



+&ti. added in Ws  connection: 

'Tk W P  w - a b  i&io /n- Sor imtiaa~&~ 
or for supporting work for minor irrigation eJ1ernes. 
Major *medium irrigation schemes were outaide the 
scope and responsibility of the Ministry of Agriculture. 
But when proposals were asked for from the State Gov- 
ernments, they suggested that same additional outlay of 
Rs. 50 l a b ,  1 crore or 2 crores on some major and medium 
irrigation schemes would also yield qukk results and 
have the same justification as minor irrigation schemes. 
On tiic basis of this, out of the sum of Rs. 150 crores Rs. 11 
crorel; were made available for completing the work i e .  
the filial stages of the work, of selected major and medium 
schemes. But these Rs. 11 crores did not include 
all the major and medium irrigation schemes aboul 
which proposals had come to the Centre. After examin- 
ing the provision already existing in the plan for the 
different major irrigation schemes and their normal period 
of completion, the stage of investigation or execution in 
which they were, it was felt by the group of technical and 
financial experts who examined it in our Ministry that 
they should take this action. Though it was a committee 
of the Government of India as a whole, of course my Mih- 
istry had the pivotal role in it. Therefore, schemes worth 
about Rs. 150 crores, which included Rs. 11 crares of 
medium and minor irrigation schemes, finishing work. 
were cleared." 

591. When the Committee pointed out that if the amount of 
b. 12 crores had been given to the Ministry of Irrigation & Power, 
the job would have been expedited and completed, the witness 
replied: 

'Wndoubtediy, it would have been so. In any case, there 
was the rtrigation plan for that. This EAPP was not 
pflmarfly ,intended for that." 

"me 'JLbWttry of hfgation and Pcqpr hail mbmitted in 
Wt&iriber, 1972 a note colhtatning prqmsals in respect of L 



the following seven projeata for weation of a additional 
irrigation potential through completion of the distribu- 
tion systems in the command areas of major .iqlgation 
projects. These propogals involved an additional qub 
lay of Rs. 12 crores and were expected to beqeflt an 
additional area of 5.35 lakh acres. 

Name of the grciject 

Gandak Project (Bihar) . . . . . . .  2 1 YWOC'O 

GandakProjcct (U.P.) . . . .  . . 2 I,tJw=' 

Jayak.vadi and Bhima . . . . . . .  2 10,m 

. . . . .  Napju.m?agar Left Bank Canal 2 I , C G ~  

Total : . 12 53359- -- 
The Group of Joint Secretaries, constituted to review the 

I EAPP examined these proposals in detail at its two 
meetings held on 25-9-72 and 5-10-72. The Group came 
to the co~clusion on the advice of the Irrigation Expert 
of the Planning Commission that of these seven pro- 
jects, only two relating to extension of canals in the 
command areas of (i) Malaprabha and (ii) Nagarjuna- 
sagar Left Bank Canal were capable of being completed 
in time so as to benefit the rabi and surnmq crops of 
1972-73. The Group, accordingly, recommended these 
schemes for the consideration of the Ministry of 
Agriculture in the light of the criteria laid down for 
approving schemes under the EAPP and the funds aft 
ready committed to various States. In the meantime, 
the concerned Area Officer elso recomnended, based on 
Ws discussfan with the State authorities, sanctioning of 
the NagorjlUaasagar Left Bank Canal. Administrative 
appoval of the bbiniotry was a c c o ~  conveyed to 
the concerned State GoverPlgepts for -these . schem~." 



Some Ind iu idq  Schemes. 

5.99. According to the procedure prescribed for approval of 
schemes under the EAPP, the Area OfEcers were to examine all 
schemes proposed by the State Governments with all relevant data 
including the availability of water. The Committee desired to 
know the considerations on the basis of which the Area OfRcer 
approved the Augmentation Canal Project in Haryana, which was 
a continuing Plan project and was, in any case, due for completion 
by 31st December 1972. The Secretary. Ministry of Agriculture 
stated in evidence: 

"About Western Jamuna augmentation canal project, this had 
been taken up in November 1971. According to the project 
report. the work on this project was to be completed by 
31-12-72. Against the estimated cost of Rs. 12.69 crores, 
an expenditure of 4.44 crores had been incurred 
till 31-3-72. However. the budget provision available in 
the State Plan for 1972-73 was only Rs. 3.22 crores which 
fell far short of the requirements of funds for comple- 
tion of this project, but for funds, the State Government 
was otherwise fully geared up for completion of the 
project in time. It was on these considerations that an 
amount of Rs. 4.20 crores was made available under the 
EAPP so that the project could be completed in due time 
and provide irrigation for the rabi crop of 1972-73, at least 
during its growth stage. It was, in fact, creditable that 
the project was completed in time and was commissioned 
on 10-1-1973. T h e  project was never intended to provide 
any rabi irrigation during the pre-sowing stage, but it 
did provide irrigation to about 18.000 hectares of rabi 
crop during its growth period." 

5.94. When the Committee puinted out that the project was 
completed only on 10th January, 1973, when no watering would 
be necessary for the wheat crop, the witness replied: 

"1 am not a wheat grower of Haryana, but I know that even 
in the Arst half of April, Haryand and Punjab keep on 
pressing for supply of more power for irrigation of the . ' maturing wheat crop." . I  



Explaining further the reasons for providing funds under the EAPP 
for this project, the witness stated: 

"The question asked was that this project was not completed 
on time. I only was submitting that the project was 
intended to be completed by 31st December 1972. It 
could not be completed, because Haryana Government 
did not have enough money. It was completed by the 
due date with the amount which was made available 
under the EAPP and it became operative at the time 
it was intended to be made operative." 

5.95. Since nothing additional was being planned under the 
Augmentation Canal Project, the Committee asked whether it 
would be correct to assume that the benefits which accrued from 
the project for the EAPP were not much in view of the fact that 
the canal did not provide irrigation at the pre-sowing stage. In 
a note furnished to the Committee, the Ministry of Agriculture 
replied: 

"Uuring the discussion of EAPP schemes for Haryana State, 
the State Government pressed strongly for taking up the 
project for completion of Western Jamuna Augmentation 
Canal to carry water which would be pumped into it 
by a battery of 1003 State tubewells of which only 600 
had already been completed. This Canal was designed 
to bring an additional 1.3 lakh acres of land under irriga- 
tion during the rabi season and give an additional pro- 
duction of 1.04 lakh tonnes of wheat. Achievement 
reports received from the State Government show that 
this project was successfully implemented and the s a n e  
tioned amount of Rs. 4.28 crores was fully utilised. It 
will not, therefore, be correct to assume that the scheme 
did not yield much benefits for the rabi crops!' 

5.96. Similarly, according to the Audit paragraph, it had been 
planned to expedite, under the EAPP, work on the canal system 
of the Ukai Dam in -Gujarat to ntilise water available in Septem- 
ber 1972 to irrigate 6076 hectares during the 1972-73 rabi season, 
with the Central assistance of Rs. lM lakhs. Even though the 
planned irrigation potential of 6,000 hectares had been reported to 
the Government of India as achieved, it had been found in Audit 
scrutiny that by March 1973 earthwork was completed in 45 kms. 
of the 48 kms. long main canal in one branch but was more or 1- 



~ i n t i h e o t h e r t w o ~ c h m ~ m d d l t h e d i s t r i -  
AU other works were also incomplete. Consequen$ly, no M g m  
tion was possible from these canals during the 1972-73 rabi season. 

5.97. The Committee, therefore desired to know how this scheme 
tad betm approved and cleared under the SAPP. The Secretary, 
Minisfry of Agriculture stated in evidence: 

'YAs regards Ukai project, the amount spent on the canal sys- 
tem was for completing the works in progress. Irriga- 
ti6h potential of 15,000 acres was achieved by March 
1973 and 30.000 acres by June 1973 as programmed. 
Canals were tested in December 1972, January 1973 and 
June 1973 and the water so released was utilised for 
irrigating an area of about 500 acres in rabi. During the 
rabi season of 1973-74 also the main canals and the 
systems thereunder had been functioning. The poor uti- 
lisation was due to inadequate response from the benefi- 
ciaries despite several incentives given to them such as 
free water for jowar. reduction in water charges by 50 
per cent for other non-perennial crops etc." 

5.98. The Committee enquired into the targets and financial 
outlay for tl* project. In a written note furnished to the Commit- 
tee, the Ministry of Agriculture stated: 

"Water in the Ukai reservoir was available since June 1971. 
Utilisation of the stored water for increasing agricul- 
tural production was of paramount importance. To this 
end, the Government of Gujarat had taken up works for 
construction of caritlls an the Ukai River and the distri- 
bution system, but progress was limited by shortage of 
fund$. Out of the Plan outlay of about Rs. 2612 lakhs 
for the Irrigation Wing of the State P.W.D. during the 
year 19n-78, only a sum of Rs. 63 lakhs could be allo- 
cated for the extension of Ukai Canals. This amount 
was not enough to create substantid irrigation. The 
Sate ,  therefore, took advantage of the special assistance 
under the EAPP to supplement the financial allocation 

for the Wkai Project and a sum of Rs. 125 lakhe 
was made available as medium-term loan under the 
W P  which was subsequently increased to Rs. 150 lakhs 

reaUocatipn amongst the schemes. With W ad& 
tional assistance it was possiMe to speed up the exten- 
sion of canals and construction of distributarh so Y 



to obtain some irrigation benefits d,urlng 'the rabl and 
llot weaaer seasons of 1!37T-23: Cpation of *tion 
p~tential of 15,000- acres by March 1973 was envispged. 
TBis potential was fully realiged by March 1973 ind, 
33,000 acres by June 1973." 

The Commi#ee learnt from Audit that the prog;rmme Mwisaged 
creation of irriglshn potential of 28,000 acres (not 1SW.acres as 
mentimed in the note) and actual irrigation af 15,008 acres for Rabi 
1972-73 according to State Governmentts proposals for EAPP sent 
to the Government of India. With the assistanm under EAPP, the 
work on the Right Bank Canal of the Ukai Project was expedited. 
The work was started on the main a d  3 branch canals and their 
distributaries. The test flow was carried out by June 1973 in the 
main canal alone upto a length of 35 kms. and the distributaries. 
The water released for testing is reported to have helped to irrigate 
about 500 acres of land. By June 1973, even the summer season had 
come to a close and Kharif sowing had started with the advent of 
monsoon. Thus expenditure incurred on EAPP in ZRaai Project did 
not help to increase agricultural production in the crop year 1972-73. 

5.99. Again in the case of the Malaprabha Project in Karnataka, 
funds had been provided under the EmP, though this was a 
normal Plan project and no additional work was done or area 
brought under irrigation. In a note furnished to the Committee 
on the Project, the Ministry of Agriculture stated: 

"During 1972-73, Malaprabha Dam had, been raised to a 
sufecient height to store about 4 T.M.C. of water. It 
was proposed to complete the dam by June 1079. Provi- 
sion available for this project during 1972-73 was only 
Rs. 4- crores out of which the amount earmarked for 
construction of distribution system in the command area 
was only Rs. 10 lakhs against Rs. 50 lakhs required for 
bringing under irrigation an area of 12,500 acres by Feb- 
ruary 1973. In the interest of increasing agricultural 
production during the rabilsummer season 1972-73, the 
balance of Rs. 40 lakhs was approved for this project 
under the EAPP. The actual achievement upto March, 
1973, has been reported as 5,713 acres of addltional irri- 
gat f~n potential." 

5.100. me Coqqittee desired to know the reaeons f6r plppmv- 
ing. under the EAPP. schemes for lifting water from canals and 

' 



atreams in Andhra Pradesh and for the extension of major pro- 
j&be like Nagarjunasagar, Tungabhadm and the Guntur canal when 
no water was likely to be available during tile particular period. 
In a note furnished to the Committee, the Ministry of Agriculture 
stated. 

6'Nagcrrjunwrylar h j e c t  in Andh~a Prade8h-Under this 
Project, two schemes were approved under the EAPP of 
which one was for excavation of canals under the Nagar- 
junasagar Right Canal System to create irrigation poten- 
tial of 8,000 acres. This came under flow irrigation. 
The reason for approving this scheme for assistance 
under EAPP was that the Plan provision for Nagarjuna- 
sagar Project in 1972-73 was not sufficient and with the 
additional provision of Rs. 16 lakhs under the EAPP, it 
was possible to complete the excavation of some of the 
canals to achieve an irrigation potential of 8,000 acres by 
31-3-1973. The target envisaged under the scheme was 
achieved. 

The other scheme was for lift irrigation under the Nagarju- 
nasagar Left Canal System. Inasmuch as certain back- 
ward areas in Nalgonda district in the command of: Nagar- 
junasagar Left Canals were not irrigable with flow irri- 
gation, 17 Lift Irrigation Schemes were approved under 
the EAPP at a cost of Rs. 127.19 lakhs with the object 
of providing irrigation to an area of 29,200 acres. The 
schemes were intended to be executed as a joint venture 
of the Government and the beneficiaries formed into 
Lift Irrigation Cooperative Societies. 

Tungabhadm High Level CamCThis scheme was taken up 
under the EAPP for creating an additional irrigation 
potential of 4,000 acres. The loan sanctioned for the 
purpose was Rs. 46 lakhs. The work was completed as 
prograknmed by 31-3-1973 and a potential of 6,000 acres 
was actually realised against the target of 4,000 acres. 

Guntu? Channel Scheme-Consequent on the reduction in the 
Plan outlays for 1972-73, the Government of Andhra 
Pradesh reduced the Plan provision for the Guntur Chan- 
nel Scheme to %. 6 lakhs. But for the additional assis- 
tance of Rs. 4 lakhs provided under the EAPP with the 
target of creating an irrigation potential of 6,000 acres, 
this scheme could not have been executed." 



In this oonnection, the Committee were informed 'by Audit ar 
f0llOw1: 

"(i) Nagarjuwagar Right Canul Sysbm-Though it w s  
reported to the Government of India that under Nagar- 
jun- Project Right Canal a potential of 8,000 acres 
was created by 31st March 1973 by spending the entire 
allotment of Rs. 16 lakhs, it was later admitted by the 
State Government that the report was based on certain 
discussions held by the Secretary to the Government of 
Andhra Pradesh P.W. Department, with the Joint Com- 
missioner (C.C.), Government of 'India and only Rs. 6.39 
lakhs were spent under the programme till May, 1973 
and an additional potential of 7,000 acres was created till 
December, 1972 and another 467 acres till May, 1973. 
Actually this irrigation potential existed before the EAPP 
was Mtiated. 

(ii) Nagarjunmagar Left Canal System.-AS the schemes were 
proposed as joint ventures between co-operative societies 
and State Government, their successful implementation 
depended on finance being made available to Cooperative 
Societies to  meet their share of the cost. According to 
information made available to Accountant General. 
Andhra Pradesh. this constraining factor was not taken 
into account before launching this joint venture. Against 
Rs. 207.80 lakhs required by the Societies, they could get 
only Rs. 8.67 lakhs by 15th September 1974. This slow 
progress in obtaining loans was attributed to (i) restric- 
tions on alienation of land and of registration of such 
transfer (ii) lack of clear-cut titles to the land. The 
State Government decided in September 1973 to treat 
the expenditure of Rs. 74.67 lakhs incurred upto August 
1973 on the schemes as share capital grants to the Co- 
operative Societies to enable the latter to raise loans 
from banks. Such a transaction was not contemplated in 
the conditions of the grant of loans by Government of 
India for the special programme. Till July, 1973 the 
value of work done on these schemes ranged from 14 to 
38 per cent of the estimated outlay. In respect of three 
lift irrigation schemes, even site survey and the inved- 
gation was yet to be taken up (August 1973). As against 
the ayacut of 12145 hectares planned for all the 17 sche- 
mes by 31st March 1973, the State Government had pro- 



pm& to rokasc wakr 60 develop thae p&a$kl~ d !44@ 
hectares by March 1974. 

(iii) TtmgbMtrn High h w l  CaW.-Atxdhg to the Super- 
inkadlng Ehgineer a ptential of 4@0 am* wes created 
by the-31st Mapclr, 1073' wdes W ttgih tao on the 
sotpecWon that masonry works would' be completed by 
that time. But due to power cut in the Stateand conse- 
quent short supply of cement the masonry works could 
not be completed. The actual achievement was only 
3,071 acres but not for the Rabi 1972-73 seasan. The full 
amount of Rs. 46 lakhs was, however, spent. 

(iv) Guntu~. Channel Scheme.-The Additional amount relea4 
ed by the Central Government for Guntur C w e l  was 
only Rs. 2.50 lakhs and not Rs. 4 lakhs. According to 
the State Government, a potential of 6,OM awes was 
reported to have been created by 31st March, 1973 and 
10,000 acres by August, 1973. It was, however, faund in 
check in local records that no potential, was created by 
31st. Mag and by 31st August, 1973 a potential of 10,000 
acres had been created." 

The Secretary, Ministry of Agriculture stated in this connection 
during evidence: 

"Some of these works suflered for lack of water because of 
the continued drought which was not envisaged at the 
time they were sanctioned and taken up and absence of 
the winter rains.. .If there were rains at  the end of 
September or middle of October and there. were no pumps 
to pump the water we would have been blawed the other 
way!' 

The Committee asked whether it was a fact that in Andhra Pradesh 
drawal of water from t h e  canals was prohibited under law during 
certain periods in a year and, if so, whether the Government was 
aware of these restrictions before sanctioning the schemes for l i fb  
iug water from canals and streams in Andhra Pradesh. In a note 
furnished to the Committee, the Mfnistry of Agriculture stated: 

"In. the rules framed: under the h d h r a  Radesh (Andhra 
Area) Irrigation Cess Act, 18M (Act VM of 1865) and 
under the kndhra Pradesh (Telengana. h a )  Irrigation 
Act. 1357. F (Act X2UV of EStM. F). regadin$ supplv of 



w e  from Government ~crunrea. of in4gatirin by pump 
ing sets, there ere no restriction4 pmbibitbg ckawal of 
water during certain periods in a year. There is a con- 
dition in the rules which reads as folbww 

'The water from pumping installations shall be supplied 
from a date not later than 31st July and to a date not 
earlier than 15th November'. 

This only indicates that water should necessarily be supplied 
during the 36 months between 31st July to 15th 
November. 

There are no restrictions under law in regard to drawal of 
water from the canals under flow irrigation, provided 
the lands are localised." 

The Committee understood from Audit that water supplied 
From Government sources of irrigation by pumping sets was avail- 
able only for persons who had registered their applications by a 
particular date with the TahsiIdar for supply of water by pumpsets 
for irrigation on dry lands.. Hence sanction of lift irrigation sche- 
mes to bring more areas under irrigation where the inflow of 
water itself was little and the Government stood committed to 
supply water available to the ayacut holders already registered 
was unrealistie. 

5,101. Ascording to the Audit Report. (refer para 5.63) even 
though field channels were constructed in eight districts of Maha- 
rashtra, under the EAPP, for a command area of 1.34 hkh  hectares, 
only O.1B lakh hectares were actually irrigation mainly because of . 
shortage of water. The Committee desired to know how this scheme 
had been appraved, especially when the water shortage in 1972-75 
was well-known. The Secretary, Ministry of Agriculture stated: 

"Maharashtra had a drought for three ykm in weerda. and 
the whole hydrology of the Stste was moot abnormal. 
The work was done in the hope that the season would 
normalise sometime or the other In the season and we 
would be able to take advantage of the water available. 
The season did not become normal." 

When the Committee aslred how the expanditwe could be justffted 
under the circumstrtnces. the witness replied: 

"All tht work done phyfic4ly on the gmwld is thew. If it 



did not. result in increased ps-oductian in that year, that 
is a separate matter to be separately gone into." 

5.102 The Committee asked whether the Goven- w n t  of Maha- 
rashtra had reported at any time that the EAPP s c h ~  nes sanctioned 
for Maharashtra were unlikely to yield any results lor the EAPP 
due to the known failure of rains in the State, and if so, whether 
the recovery of the funds allotted to the State had been considered 
and the decision arrived at. In a note, the Ministry ( f Agriculture 
replied: 

"According to the available reports, the Maharashtra Govern- 
ment did not report at any time to tht Minisir?. of Agri- 
culture that the EAPP schemes sanctioned for that State 
were unlikely to yield any results due to the k w w n  fail- 
ures of rains. On the other hand, the State ~~,. \-~'ch ac- 
counts for the largest share (Rs. 24.96 crores) 01 the total 
financial allocation made to States under the EAPP, had 
submitted ambitious programmes involving enorm:w out- 
lays which had to be pruned substnntial!y to brill : theu 
within manageable limits. So far as the question ,,f r r -  
covery is concerned, this has to be done by the Slate Ac- 
countant General in the light of the actual expenditure 
incurred." 

5.103. The Audit' Report also points out that twenty-five lift  
irrigation schemes, estimated to cost Rs. 427.35 lakhs were taken up 
in Sangli district of Maharashtra for providing irrigatian to the lands 
of the shareholders of a cooperative sugar factory to grow 'peren- 
nial crops'. The Committee desired to know the reasons for the 
State Government utilising the funds provided under the EAPP fur 
the production of foodgrains for sugarcane. The Secretary, Minis- 
try of Agriculture stated: 

"About the ~ahkashtra Government's g~ving money for the 
cooperatives and irrigation schemes in Sangli district, we 
have not yet received the replies from the State Gov 
ernment. We have asked a specific question on this; we 
have been sending reminders." 

The Committee asked when the Government of Maharashtra was 
addressed in this regard. The witness replied: 

"I could not give you the exact date. But, nearly in April 
1974 all these ldters were sent on dfffe~ent dates. 1 did 



not want to send the same circular letter to all the State 
Governments; so speciflc l e a s  were sent to each State 
cmcerned." 

5.104. Subsequently, in a note furnished to the Committee in thia 
! regard, the Ministry of Agriculture stated as follows: 

"Sangli district in Maharashtra State being a scarcity area, 25 
Lift Irrigation Schemes prepared by the Cooperatiw 
Sugar Factories in the district were taken up under the 
Emergency Agricultural Production Programme and a 
loan assistance of Rs. 87.61 lakhs made available for the . 

purpose by the Government of India. Money was not 
made available to the sugar factories; these works were 
executed by the Government of Mahar~shtra and later 
handed over to the Irrigation Development Corporation of 
Maharashtra Ltd. for completion and management. No 
aid to any sugar factory is contemplated in undertaken 
these schemes. Regular water charges would be recover- 
ed from the beneficiaries of these schemes on the lines on 
which such charges are normally recovered from other 
State owned Lift Irrigation Schemes in the State. I t  may 
be added that Sangli district is a scarcity area and taking 
up of Lift Irrigation Schemes wns in keeping with the 
Government policy of providing irrigation facilities in the 
scarcity areas. . (  . I . . 

With regard to the cropping pattern, it may be stated that a 
small percentage of sugarcane is generally allowed by the 
Government in the areas commanded by the Lift Irriga- 
tion Schemes in Maharashtra State to malie them attrac 
tive to the farmers and also to make the schemes econo- 
mically viable. Since water from Koyna storage will be 
available for these schemes, 10 per cent of the area under 
sugarcane is included in the sanctioned cropping pattern. 
Thus, 90 per cent of the area was covered under food 
crops. The production of sugarcane (in terms of gur) in 
Maharashtra went up from 12.98 lakhs tonncs in 1971-72 
to 18.11 1akh tannes in 1972-73. 

The Government of Maharashtra, in their reply, have inform- 
ed that the above information was shown by them to the 

3 State Accountant General whose remarks are as under: 
%ern& of this oface have already been indicated in pars 

graph 9 01) at page 21 of the Supplementary Repart of 



5,105. The Committee found from the Audit Report that in Bihrrr 
only 2413 tubewells were energised out of the E A P P r ~ t  d B,000. 
The Committee enquired  to the reasons for this shurtfdl and'the 
Secrew, Ministry of Agriculture replied: 

UWe have not received any reply from Bihar in spite of re- 
minders." 

5.106. Agafn, according tie the Audit Repor$, an expenditure of 
Rs. 252.57 lakhs was tranefer-debited, in Uttas Prade&, from normal 
works to 220 EAPP tubewells including Rs. 45.30 lakhs spent on 
worEss befqre the EAPP was launched. Further Hs, 81 lakhs were 
debited for the purchase of construction equipment comprising of 6 
drilling rigs, 6 air compressors, 6 tractors. 12 kucks, 2 jeeps and 6 
welding sets and no details were available wrch the Chief Engineer, 
Tabewells, regarding the purchase, utilisation or deployment of this 
equipment. When the Committee desired to know the reasons for 
these irregularities, the representative of the Minisiry of Agricul- 
ture stated in evidence: 

"The *ply of the U P  Government has been received. As Area 
Officer, I had checked up and I found that on all the items 
under normal programme as well as under EAPIJ--which 
was additional-we were assured about that and only on 
that condition releases were recommended. The reply of 
the UP Government in respect of this item is t h a t  con- 
struction of State tubewells was an item under both the 
EAPP and their normal State Plan programmes. They 
have a normal pmgramme and in eddltion to that 
schemes under 'EAPP were sanctioned. Far this work 
dm, seperete estimates were not sanctisned by the State 
Gmwmmmt. Canstmetion of -State "tubewells as part of 
EWP was thus executed trndcr the exEstlng projects. 
M f o r e ,  identiflation well-wise wm mt maintained 
separately. The %tw@a for cangffirtclrion of %ate tube- 
wells both under the EAPP and tIw . n o r m  pgramme 
W- acWvRd Tbey were 850 under the .normal pro- 
etam~ae and 130 against EAPP,md W r  ghjevement was 
W against 980. 982 were actually dug during 1972-73. 

' k4* -1 pro6nsri$ne a -11 a& WilEAPP pro- 
. f gmmme was achieved. 

C a .  



"5,107. The Committee asked whether the kutolra, gulls <were .of 
any real use and the witness replied: 

"They were of great use. My predecessor, who was the area 
omcer, himself visited the tubewells and he gave a note 
saying they were effective." 

When the Committee asked how many wells the Area Omcer had 
visited, the witness replied that three wells out of 230 had been 
vdsited. He added: 

"There were a number of tube-wells and he could visit three. 
But the point is that, after spending about a lakh and a 
half, the tubewells were not providing irrigation because 
the decision had been taken that the kutcha gulls that 
were constructed earlier would not be constructed and 
this item was taken up as an emergency programme so 
that the tubewells can provide irrigation. The potential 
was there, but the utilisation was poor." 

The Cmmittee desired to know how many of these were working 
and whether it was a fact that most of them were not working be- 
cause of power shortage. The witness replied: 

"Yes, that is true; the shortage of electric power has reduced 
the working hours of the tubewells.. . .The State Govern- 
ment are seized of the position and they are trying their 
best tq step up generation." 

5.108. The Committee desired to know whether all the tubewells 
constructed under the EAPP as well as the normal schemes were 
successful, especially since adequate water for the purpose was lack- 
ing in the command area. The witness stated: 

"The usual criterion is about 33,000 gallons per hour and they 
have discharged 20,000 gallons per hour. This can be 
taken as successful; i t  is a question of views." 

SAM. Tbe audit Report paints out that in Uttar Pradesh, the 
mrmd Plan target for energisation of tubewells was 50.000 (10,000 
+under the State Plan and 44000 .under the Electricity Board's com- 
mercial whexne) and the EAPP target 25,000. In Novamber 1972, 



2he target under the commercial scheme was reduced from 40,000 
b 15,000 and even the EAFT target was  educed in March 1973 to 
19,200. The Committee called for the comments of the Ministry on 
these observations of Audit. The representative of the Ministry of 
Agriculture replied: 

"When a survey was being made the State Government said 
that under the normal programme they will not be able 
to do more than 25.000."' 

When the Committee desired to know the basis of the targets, the 
witness stated: 

"10,000 from the plan funds and 15,000 on commercial basis. 
In the commercial basis a sizeable amount has to be in- 
vested by the farmers themselves. Under the budgetary 
programme Rs. 5,000 has to be financed by the Electricity 
Board but under the commercial scheme a substantial part 
of this was to be found by-the farmers themselves. In any 
earlier year the progress under the normal commercial 
scheme did not exceed 15,000. This 40,000 was an attempt- 
ed target and both the State Government and the State 
Electricity Board knew that it could not exceed 28,000. 
Under the commercial scheme in no vear had it exceeded 
15,000; it is hardly 12,000 or 10,000. The area officer forc- 
ed them to make a target of at least 15,000." 

5.110. The Committee asked whether the targets had been fixed 
without any intention of fulfilling them. The witness replied: 

'The figure of 40,000 was unrealistic on any ground. We have 
not done more than 12,000 in any year. In a drought year 
i t  was considered a big number. So, the State Electricity 
Board and the State Government wanted to reduce this 
commercial target to even less than 15,000." 

He added: 

"I would like to explain a little more. The State Government 
actually wanted the target of commercial bwis to be re- 
duced even below 15,000. But it is the area officer who 
insisted that any money under the EAPP will be for tho ti^ 
over and above 25,000. This is on record. Later, in the 
month of January the State Government safd that the 
cammerdal target of 15,000 will not be achieved and, 
thefore, the normal target may be reduced below 25,000." 



5.111. 1n the Audit aport, mhY instances ,bav; b e k  mentioned 
of violations and deviations h m  the gyidelines laid dawn by the 

. Government of India for the finpcing of UPP s c h q ~ ~ ~ p  The Com- 
mittee asked if the G~vernment~pf India hqd Investigated them to 
ascertain whether they were true. The Secretary, Ministry of 
Agriculture replied: 

'We are m g a w  in thit investigation. . w e  hn+e hot yet cbm- 
pletsa them." 

The Commitbee enquired when the investigations were expected to 
be over. The witness replied: 

. I .  *I ' "I cannot say when it will be qver. we afarted this investi- 
gation as.soon as we got extracts from the Audit Report." .., 

, He added;. . . 
I "We got one set of r e a e s  

the State Governments 

. . 
Purchases 

in O&ober. 'That 
had been claiming 

5.112. The Committee asked whether it had not 

conAnned what 
earlier." 

occurred to the 
Ministry of Agriculture at any time, during the implementation of 
tbe EAPP, that the large demand for electiic motors, aiesd'l engines, 
pumpsets, pipes, drilling rigs, pontoons, etc., besides for other scarce 
materials like steel and cement was likely to lead to irregularities 
in purchases and whether any of the Area Ofkers had noticed or 
brought to light any such irregularities. The Secretary, Ministry of 
Agriculture stated in evidence: - * 

"In a large programme, there are l a r ~ e  &d there 
are internal checks and balances. One does not normally 
shrink %om a programme just because it will involve 
large purchases. Our Area Ofacers did not at any stage 
bring it to our notice nor did it occur to us that this pro- 
ject should not be undertaken because it might lead to 
corruption which is a normal risk in all work and all 
purchases." 

3 I 

In a note furnished in this regard, the Ministry of Agrjculture 
ilfated: 

. . "At the planning stage of the W P  and the special circum- 
stances under which such an emergency measure had to 
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be undertaken to i n W  agricultural production, there 
was no reason .to, believe .+that the State Governments 
1Jould not follow" 'the $e@ar procedures for making pur- 
chrses, of the V&OUS eqyrpmata and materials required 
fk dilbWit 8chem~~. N+ !m@ularity of .any kind came 
to the notice of @ea +em." 

5.113. Ia reply to pnotbr t p e s h  whether ;he ~ i 2 i s t r ~  of Agri- 
culture ha$ called $or rqlWW iroln the Qtab 02 such irmgularities 
which ha- led tn unjwi#tta& large amount8 being debited to the 
EAPP an& where such $bpotb had been &ived, whether the 

.lb¶ini~Qy &@ jpitieted W$IW to temver the money from the State 
Govelllll~~llt& the dh&try mplSed 4 s note: 

e \  tlr received any 
icEsgmding irregulari- 

5.114. Coltunitbee Olebcd whether the Ninietry was aware 
thrt p q ~ & @ ~ t : m  * .  @ $bhPF' -cot& bt Jther be used' 
Itr 08 juld b#m delivcespd ~ Q O  hbe md that the cost 
df e.&, clltJC, jieps, ctc.) not intended to be debited 
against the EAPP tlq$, l t ~  faat, bt?en been debited and, if so, what steps 
hph been tglppn to recovet thclle amounts. In a note, the Ministry 
of w u t t u r e  repbed: 

"Tbc Ministry of Agriculture have not meitred any informa- 
tfarr fnwD tbe State Governments of any equipment pur- 
chaoad for t3re ZAPP which d d  not be used in the pro- 
s- or was delivered too late or was not intended to 
be,dekited;*t fhe'prognwm." 

5.115. However, during evidence tendered before the Committee 
in this repf3, the Secretary, Ministry of Agriculture stated: 

"We were partially aware of it earlier agd'we have become 
more fully aware of it after receiving the Audit Reports. 
We have taken up all these pnints with the State Gov- 
e!mmmt? 

Explaining the steps taken to recover the amounts, the witness 
statad: 



Ministry and the Planning Commission and come to a 
decision how this overdrawal by the State is to be recover 
ed. We do not have any murity which we can forfeit. 
We can only recover the amount in the form of adjust 
rnent against future releases of money." 

5.116. When the Committee asked whether the Ministry had come 
across such ir&@arities in any State, the witoess replied: 

, + 

"They have not admitted it on their own, but we have mate- 
rial in our possession which leads to the conclusion that 
some such thing has taken place. We are pursuing tbb 

-matter to tlc:rp:;dl:Alae loose-ends axad arrive at a ronel~k- 
don so that we can take up the matba on a drm bmi8 
with the State Governments and rlsa advise the Central 
Government about further action €0 be taken. 



SECTION VI 
ACHIEVEMENTS 

Audit Pamgraph 

6.1. It means clear that deither the minor irrigation programmes 
nas the additional b a n s  for fertilizers, seeds and pesticides could 
have had in fact much effect on either the rabi or summer harvests. 
F!wd@bs produced from these harvests in 1972-73, according to the 
Jldinistry of Agrkulture, as compared to the previous year's rabi and 
summer harvests and the increases planned were:- 

Foodgraim produced in bkhs of tomes-Rabi and Summer 

Additional Tot al Actual 
production planned production 

1971-72 planrid for in 
under 1972-73 1972-73 
EAPP (2 plus 3) 

Rice . 30- 76 35-03 65' 76 26. R7 

6.2. Against 42.1.81 lakh tonnes of rabi and summer foodgrains 
produced in 1971-72 plus 150 lakh tonnes originally planned under 
EAPP, only 379.72 lakh tonnes were produced. Thus, production 
was 42.08 lakh tonnes less, and not 150 lakh lonnes (as originally 
planned) or 62.4 lakh tonnes (final plan) more than in 1971-72. To- 
gether with 572.3 lakh tonnes from the kharif harvest, a total of 
952 lakh tonnes was produced in the agricultural year 1972-73 corn- 



pared to 1051.7 lakh tonnca in the previous year. Shortfall in the 
rabi and summer h m r v a  for which EAFF was designed warr pro- 
portiwately somewhat greater than the shortfall in the kharif 
h e s t  which led to the EAPP. 

6.3. Analysis of the areas sown and foodgrains produced under 
different crops in the States and Union Territories where EAPP was 
implemented is tabulated below: 

6.4. (a) Wheat: 

Jammu h Kashmir . . . 20.3 xoo Not Not 
available available 



Additional wheat reported to have been produced in Assam wos 
more than targetted. In Bihar, too, production appears to have been 
greater, about 38 per cent of what was planned though area sown 
incressed as planned; there was a substantial fall in the yield per 
hectare. In Punjab and Haryana, acreage sown increased but pro- 
duction kll. It may be mentioned that Punjab Government had 
planned for increase of wheat production by 2 lakh tonnes, where- 
as the Central Government had planned an increase af 8 lakh tonnes 
and made finance available to that State accordingly. In Uttar Pra- 
desh acreage increased substantially but production did not increase 
significantly. In all the other important wheat-producing States 
both area sown and production decreased. 

6.5. (b) Rice-rabi and summer crop: 

State 

EAPP w e t  of Actual incrcaseldencose 
inncase (over 1971-74 in 1972-73 (over 1971-72 --- --.-- 

Area Production Area Produd~n 
thousand (thousand (thousand (thousand 

iectarcl) toma) h- tmnes) 
Increase( + ) Increase( -t ) 

Decrerue(--1 Derreese(--) 

&idha Pradesh . 279.9 IZOO (-)99'1 (-)288.0 

Bihar 63. o 490 (-183.5 (--)63.9 

o h  . 98.0 300 Not Not 
available available 

Unor Pradesh . 100 ( + ) 0 . 5  (+)o.a 

I t  was originally contemplated that area cultivated under summer 
rice would go up from approximately 20 lakh hertares to 30 lakh 
hectares and additional .35 lakh tonnes would be produced in nine 
States. In no State was the EAPP target of Increased production 
achieved. Increases in area cultivated were also small compared to 
the targets, exkept in Tamil Nadu. ..--. " - 



6.6. (c) Gram: 

. . 
EAPP target of increase ^~ctual increaseldecrerue 

(over 197 1-72) in 1972-73 (over 1972-73) 

State 
.--a . -- ArCP Production Area Productinn 

(thousand (thousand (thousand (thousand 
hectares) tonnes) hectares) tc~nes)  

. ' 
Increase( - ) Increase( 1 ) 
Decrease(-) Decrease(-) - -- 

Andhra Pradesh . . 50 80 ( r)54 (-WO 

Madhya Prsdesh . . 100 

Orissa . . 200 160 ( - 4 0 . 3  (-M-r 
Punjab . . . Not 108 (414 .4  (-h4.0 

available 
Raiasthan 100 295 ( 4437 .9  (-B1.9 

Tamil Nadu . 200' 160 ( + ) o - 3  (-'-*I 

Uttar Pradesh . .  . Not 185 (-)to~.8 (-1150~8 
available 

West Bengal 20 64 (--)18.3 (-)23'5 

Kerda . . 50 10 Not Not 
available available 

*Includes mwng, ur ad ctc. 

Increase of the area under gram by 12.5.lakh hectares in fourteen 
States was targetted and half of the total area under this crop was 
to be brought under the "package of practices" of the Indian Coun- 
cil of Agricultural Research to yield 20. lakb tonnes of additional 
gram and other places. (It is to be mentioned that the Gujarat and 
Punjab Govcrnmtnts had made no plans to increase gram produc- 
tion). Actually, hofvever, production declined in those fourteen 
States t y  $09' :akh tmnes in 1972-73 as 'cornpared with 1971-72 
while the area a l ~ o  decreased by 9.71 la&> hectazes during the yew. 
Cpmplete infdhnation is 'not available of thf'ardas brought under ' 
the "packagd of ~ a c t i & s ' '  which was to cover 33.40 l ~ k h  hectares. 
But the decrease in production in every State and the almost equally 



1% 

universal rsaldecreaae in area sownmlnEould indicate that the special 
mewures to foster gram production was also not successful. 

, . .  i ' 

6.7. (d) Rabi jowar: 

The greater part of the increases in area and production cf rabi 
jowar was expected from Karnataka and Maharashtra which, as 
mentioned earlier, were known to be suffering from prolonged 
drought. Fall in acreage and production were, therefore, not un- 
expected. Only in Andhra Pradesh production is reported to have 
increased by 64,400 tomes even though the ares sown had decreas- 
ed. In Gujarat, no plan was made for jowar as, according to the 
State Government, the sowing season of jowar had ended. 

[Paragraph 12 of the Supplementary Report of the 
Comptroller and Auditor General of India for 
the year 197273, Union Government (Civil) 1. 

Pp~rars t  . . of Schmur under EAPP 

6.4. According to the Audit Report, the actual position in imple- 
mentalion of the EAFT in the States was very different from what 
had been periodically reported by the State Governments. Since 
the Report highlighted a number of achemes under the EAPP not 
h&ng b completed, the Committee desired to know whew, 

the W p t  of the Audit Report, the Central Government had 
3 .  



-1% 
taken up these cases with the State Governments concerned. Tka 
Secretary, Ministry of Agriculture stated in evidence: 

"Even before we started getting extracts from this Audit Re- 
pwt, we had taken up with some of the State Govern- 
ments which made, according to our analysis, wrong state 
meats about areas, about production. about productivity 
etc. Taking the State Governments to task. . . .is some- 
thing beyond the capacity of civil servants. But, our 
Wnister, in my presence, to& the Ministers and in some 
c&es, the Chief Ministers, to task orally for this kind of 
thing. Wh& we sw getting these extracts, we sent 
out letters to all the State Governments in April fast. 
Shce then, we have been pursuing the matter, between 
the Chief Secretaries of the States and myself, through DO 
letters and reminders, through personal visits and trying 
to get their answers. Only yesterday, I have sent another 
letter to get information in a detailed prdorma which 
would enable us to quantify the extent to which they 
have drawn money from us under the EAPP, which they 
were not entitled to draw. We will pursue that and then 
bring that up before the Minister here for a decision as to 
how these excesses withdrawn by the State Governments 
should be adjusted in subsequent releases ta be made ta 
them." 

6.9. The Committee desired to know the details of the States in 
which a large number of lapses had been fcund to which letters 
and reminders had been sent. The Secretary, Ministry of Agricul- 
ture stated: 

"We have found these lapses to a greater or lesser extent in 
all States, probably with two or three exceptions!' 

He added in this comectiqn: 

"The position is that some lapse, minor or major, has been 
found by Audit in all the States except probably Assap-- 
I am using the adverb 'probably' because I am not sure 
about it. The letter which I have sent yesterday (30-10- 
19214) to all t h e  people refers to that. I would only say 
that the hegularit;cs in some States are of a technical 
nahue; in other States they amount to making incorrect 
rt.bamsnts or doing la e%cdb@y moq.." .. . . . . I * , % 



. , 

8.10. When the Committee asked 'whether the witness could fur: 
&ish the names of the States which had given incorrect statements, 
he replied: 

"We have been handicapped'by the fact that the states for 
several months, in spite of reminders at all levels, did not 
send in replies to G. T h h  some of them haw sent replies 
that they have already given their answers to Audit and 
the respective AGs of States will take appropriate action. 
But we are not satisfled with that. We at least want to 
know the truth, the whole truth about what actually 
happened. After that, it may be necessary to take some 
further action about which we shall abtain orders of the 
Government of India." . 

6.11. When it had been known to the Central Government, after 
the second reappraisal of the EAPP, that the realisation of the food 
proauction targets were doubtful, the Cornattee asked no attempts 
had been made to prune the financial outlay'; on the programme. 
The Secretary, Ministry of Agriculture deposed during evidence: 

"The outlays were not linked to food.production; the outlays 
were for so many dug wells, so many tube wells, so many 
miles of irrigation channels, and so on." 

When the Committee pointed w t  in this connection that the basic 
objective of the Programme was increased production and, there- 
fore, the outlays should have had some relation to food production, 
the witness replied: 

"The Ministry had these doubts very soon after this pro- 
gramme was launched. This is shown by the fact that 
the anticipated increase in production was scaled down 
from 15 million tonnea to 10 million tonnes and then to 
only 6." 

He added: 

"But we could not leave the wells and tubewells half way. If 
not that year, they would become useful next year.. . . 
The cadition was that the money was releascd for works 
which would be completed by 3 1-3-1978 and in exceptional 
circumstances it could be given for works which would be 
completed&:by -31-5-l@& but Goveranylt of India would 
reimburse that pz-t of the cost which was incurred upto 



31-3-1973. All these works having been stafted all over 
the country, it was just nqt possible to stop them. All 
that we could do was to scrutinise and identify the works 
which were going on well or smoothly or which could be 
dropped without any disadvantage, or the works where 
the final commitments had not been made, so that. the 
money could be utilised for other works which were pro- 
ceeding more rapidly and could yield some results, if not 
within the rabi season of 1972-73, in the summer season 
or in the next khrif season." 

6.12. The Committee asked whether it could, therefore, be con- 
cluded that the Central Government had departed from the prime 
objectives of the EAPP and had financed projects which were not 
directly contributory to an immediate growth in production of food- 
grains within a stipulated period. The Secretary, Ministry nf Agri- 
culture replied: 

"EAPP money was not different from the Plan money made 
available for minor irrigation schemes including the ener- 
gisation of tubewells and wumpsets. . . .The amount avail- 
able under the normal programme in 1972-73 was not 
different from the amount available in earlier years, 
while the need was greater." 

Under the circumstances, the Committee desired to know the 
necessity for another project under the Emergency Programme, when 
the Central Government could have augmented the financial outlay 
,on the plan projects. The witness stated: 

"That is what exactly was done. EAPP ensured the completion 
and acceleration of the Plan projects. It was one af the 
conditions that they would be entitled to draw money 
under the EAPP only for work done in addition to what 
would be done under the n m a l  Flnn programmes." 

6.13. On the question of pruning of financial outI~ys c m  the EAPP, 
the Ministry of Agriculture also informed ?he Committee. in a note, 
as. follows: 

"There was no pruning of the outlays on EAPP schemes. The'! 
Group of J ~ i n t  Secretaries. which was responsible for 
regular monitoring of thk EAPP, kept the progress of ex- 
lpendiWtre+con various schehh in edch State under con- 
stant review and the State Governments were being 



allawed to divert funds from the schemefschemes where 
progress was faster in order to achieve maximum results 
from the investments under the programme." 

'The target of additional production envisaged under the 
EAAP had ta be revised downwards from time to time 
mainly on account of the constraints of fertiliser and 
power. So far as the financial autlays are concerned, 
they were related to schemes for creation of additional 

irrigation potential as well as far supply of inputs like 
aeeds, fertilisers and pesticides. Besides these factors, 
v i t ,  additional irrig~~tion and use of improved sersdrg fqr 
t h e m  and *ticides which were expected to contributeu 
to inrrease prpduction, a large part of the increaae4 la 
fadgrains production, planned under the W P .  was to 
8CCl'Ue from substantial increases in area under various 
crags and extension of the area under high-yielding 
varit?ties. 

So far as the minor irrigation schemes taken up under the 
EAPP are concerned, most of these were already on the 
ground before the first appraisal of the production targets 
leading to its downward revision was undertaken. The 
State Governments had already made firm financial com- 
mitments and any cutting down of the financial outlays 
could have produced serious adverse effects on imple- 
mentation and consequently on production. So far as the 
short-term loans are concerned. it map be mentioned that 
this is only a reimbursement finance. Release of the 
short term loans were made in instalments against ferti- 
liser, pesticides and seed requirements and availability. as 
reported by the State Gwernments and confumed by the 
Area Ofkers." 

6.14. The Committee desired to know whether the Ministry of 
&t'hWxe had reviewed the rherm* under ZAPP, .for' neb !$ate, 
in' respect of which no contractual commitments had been made with 
a view to dropping them and, if SO, which xhemes had been thur 
dropped from the EAPP. In a note furnished to the Campittee, the 
MbWry of Agriculkne rtakd: 

"16 a result of the periodical reviews of progns, the follow- 
~ ~ ~ ~ ~ ~ ~ ~ ~ ) ~ - U l d i t h f ~ ~ ; ~ ~ ~ . l r c d -  I *  . 



diverted to other more promising schemes: 

Stat: Sdomc8 dropped AlaKNnt 

. 0 . . Field channels 5-00 

4. ~oh~vpd l t ra  . PUrchPOe of Air +nma rigs for drilling imlgmirn bore 
wells. 78-00 

5 .  U.P. . . (i) Expediti-g partial benefits from lift canals 12. 50 

(ii) Increasing capacity of existing lift canals . 1J:OO 

. '  The reappraisal of the food production targets, set under 
the W P P ,  was done in consultation with the Area Officers." 

6.15. One of the conditions stipulated - by the Finance Secretary, 
in his d.0. letter dated the 26th August, 1912 (referred to in para- 
graph 2.73) was that the last instalment of 25 per cent of the loans 
to the States would be released subject to a review of the ,vogress 
of the normal Plan expenditure and the progress of the emergency 
programme. The Committee had also been informei by Audit that 
in a note furnished by the Ministry to Audit, it had been stated that 
most Area 089cers had not been in a position to make visits to the 
respective States on account of preoccupation and other priw en- 
gagements. The Committee asked whether the Central Government 
were satisfied that it did all that was necessary or incumbent on it 
to ensure that the stipulation about the release of the last instalment 
was observed scrupulously and, if so, the means adopted therefor. 
The Secretary, Ministry of Agriculture replied during evidence: 

"I can only submit that the Ministry did a!! that was possi- 
ble. I would personally have preferred a more thorough 
check but since a more thorough check was not possible 
in March we had to depend & the reports of those area 
omcers who had b e q  able to visit the States before the 

' release of the last instalment. For the rest we, y t  
the concerned officers of the different States and 



with them for 3-4 hours with each State officials and 
cross-examined them and looked into whatever records 
they had brought. 

He added: 
"The State Government ofecers came to us with thek. com- 

plete records and during the day we sat with them and 
during the good part of the nights we were examining 
their records and also cross-examining them orally and 
then we released the remaining amounts. It w a ~  not 
practical to get all the States visited by the Area OBBcers 
thwgb we had asked aU of them to visit all them 
But w n  sometime in March we found that .that wa# hot  
the position, we adopted the other procedure." 

6.18. Explaining the reasons for fbe inability of the Area meer~ 
b.Wt the States under their supervisaon, the witness stat& . 

'"r)re'Area OaScers did visit tbe States. They not only mpent 
time at  the State capital but they went to the districts, to 
the Block m c e r s  and to .the villages, but they could not 
cover all the -villages. . . . . . In March 1973, the budget 
session of Parliament was on and as one of the hon. Mem- 
bers of the PAC stated a t  that time, these oilkers were 
not full. time workers. They had other responsibilities." 

. . 
6.17. k reqeet of kt Stab. which had not been visited by the 

Area OBBcers, the Committee desired to know how it was ensured, 
in the absence of the reports of the Area Ofecers that the records 

;brought by the State Governments, on the basis of which the lrst 
hstabmt had been released, were realistic and based on facte. In 
a note furnished to the Committee, the Ministry of Agrtcdture 
8taWk 

"Ia the meetings held in Delhi, the representatives of the 
t State Governments were interrogated closely by the Area 
6 Oeacers and other concerned oPBcers in the Ministry on 

the progress, both financial and physical, of each scheme. 
The veracity 0% the statements and reports of the State 
Governmemb was checked by the Area Ofacers on tho 

L b& of their experience, tour not- and the periodical 
.progreaa reports? 

6.18. With kference to the Review Committee of Joint Secre- 
@ria whicb hd been appointed to m * w  the implementation of 



the Programme, the Committee asked whether the Area Ofilcers 
had, at any stage, reported to the Committee about the progress of 
works unaer the EAPP and the lapses in implementation. The Sec- 
retary, Ministry of Agriculture stated: 

"That is the purpose for which the Joint Secretaries Review 
,* Committee was set up to point out whether things were 

going all right or not. Whenever they made any such ob- 
servations, a corrective action was taken if it was possible 
to take in time? L 

6.19. The Committee were informed by Audit that at its meeting 
on 13th February 1973, the Review Committee of h i n t  Secretaries 
had felt that the Ministry of Agriculture were making releases of 
funds to thestates 'on a rather liberal basis' and, in some cases, the 
additional funds released were not justifled by the peysical progress 
of work. In the light of t h e e  observations, €he Committee dleited 
to know the reasons for the continued release af funds. In a no&, 
the Ministry of Agriculture stated: . .. 

"The Ministry did not subscribe to the vim held by the Group 
of Joint Secretaries that funds were b ing  released to the 
States on a rather liberal basis. Before .releasing every 
instalment of funds, the scheme-wise progress was 8 a ' ~ -  
tinised in the light of the periodical progress report8 a d  
repom of the Area Oillctra and funds released d y  to tbes 
extent justified by physical progress. The ftnal releases 
were made in the month of March 1973 to enable tbe 
State Governments to complete as many of the schemes 
as possible by the end of the Anancia1 year." 

6.20. The Committee asked whether this had been brought to the 
notice of the .Finance Ministry so as to ensure a stricter control oVW 
the release of funds. In a note the Ministry of Agriculture replied: 

"The observations of the Review Committee in February 1973 
regarding rather liberal release of funds by the adminis- 
trative Ministry were intended to serve as guidelines for 
that Ministry. There are no records to indicate that any 
separate report was submitted on this point" 

6.21. Since it had been stated that the amounts released to the 
State Govenunents were based on actual achiwements and expea- 
diture, the Committee desired to be furnished with a detailed state- 
ment indicating, State-wise, the increase or decrease made in 



dlbcations for different schemes in various States and the informa- 
tion which w a ~  available justifying these change* In a note furnish- 
ed to the Committee, the Ministry of Agriculture stated: 

"In the case of certain States, the original financial allocations 
for some of the minor irrigation schemes had to be revised 
in the anme of implementation on the recmmendatiom 
of ffae conr(uned Area Omcers and State Qovernmentr. 
Prbgress made on each scheme was the basis for such 
revision of ffnancial outlays. The idea was to divert funds 
from the schemes on which progress was slow to those 
which were ~egistering faster progress with a view to 
achieving optimum returns from a given investment." 

A statement furnished by the Ministry showing the State-wise pri- 
'ginal allocations, revised allocations and @creases/decreases is . qe- . 
p d u c & j  in Appendix 'J'. . . . . 

I t  

6.22. The Committee requested the Ministry of Agriculture to 
furnish a list Statewise, of the additional schemes proposed by 

,State GoWernments, after September 1872, for execution under the 
EAPP over and above those already sanctioned earlier by the Cen- 
.tral Government, indicating, inter a h ,  the date(s) of receipt of pr+ 

- posals from the Stab Governments, the justification furnished for 
. -  the.adWorral schenies, the date (s) of approval of the schemes by 

the Central Government, the specific reasons for approving the 
pchewes and the financial outlay thereon. Two statements furnished 
to the Committea by the Ministry of Agriculture, containing the 
requisite information in this regard are reproduced in Appendices 
'Kt and 'L'. 

6.23. The terms of the sanctions issued Sor schemes under the 
EAPP specifically forbade the more transfer of moneys or &posits 
with other State Government organisations like Electricity Boards, 
State Apex Cooperative institutions, Agricultural Marketing federa- 
tions, etc. The Audit Report, howeve?., points nut that in 3 number 
of States, funds sanctioned for the EAPP had in fact been deposited 
or transferred to such bodies and considerable amounts had also re- 
mained unutilised on EAPP schemes upto 31st March, 1973. For ins- 
tance in Orissa Rs. 148 lakhs had been deposited with the State 
Xlectricity Board, In Punjab, similarly, Rs. 36.90 lakhs had been 
@en to &e State a b e t i n g  Federation for the purchase of diesel 
engi~es. The engines were, however, not received cven till Septem- 
ber l873 and the advwce had remained uqadjusted. Again, fn 
h m m ,  Rs. 70 Iakhs had been advanced to the Assam Agro-Tndw 



tdes Development Corporation for the purchare of diemel ad 
ei& pumpsets. Since the Audit Report abounds in such instan- 
ces the Committee desired to know the steps taken by the Central 
Gwernment to recover such amounts. In a note initially furnished 
to the Cbmmittee, the Ministry of Agriculture had stated: 

"Information regarding the amounts remaining unutilised out 
of the funds deposited with other organisations like State 
Electricity Boards, State Apex Cooperative bodies, etc. for 
execution of EAPP schemes would be available with the 
State Govenunents/State Accountants General." 

In another note furnished subsequently to the Committee, the 
Ministry stated: 

"The question of recovery of unspent balances will be taken up 
on receipt of the audited figures of account from the Ae- 
countants General/State Governments. The c o d  
State Governments have already been addrezged b ex- 
pedite the supply of the audited figures of accounts on the 
basis of which the recovery of the unutilised amounts 
be &ected." 

6.24 It had been stated in reply to same of the qwstions of the 
Committee on the recovery of unspent balances and compliance b 
State Governments with the conditions prescribed for the Central 
Government by the EAPP that the Accountants General of the 
States concerned would recover unspent balances and certify W 
0bse~8nce of the prescribed conditions by the State Governments. 
Since recovery was not an Audit function, the Committee asked 
whether the Comptroller & Auditor General of India had been con- 
sulted during the formulatioil of the EAPP, if the Accountants Gen- 
eral were to certify the implementation of the scheme by the 
'State Governments. In a note, the Ministry of Agriculture stated: 

"Recovery of unspent balance is not the function of the Audit 
no doubt but the intention was that the concerned Accoun- 
tants General would furnish the figures of expenditure ta 
the State Governments as well as to the Central Gor- 
ernment and that on the m i p t  of these Agureu 
of expenditure the concerned State Governmeats 
would be addressed by this Miniptry for the refund of the 
unspent balance. The question of consultation with the 
Comptroller and Auditor General of bdia. therefore, did 
not arise." 



The Secretary, Ministry of Agriculture stated in this connection 
druring evidence: 

"We have now evolved a proforma and we are insisting on all 
the State Governments to give us the complete informa- 
tion that will enable us to arrive at a conclusion about how 
much has been wrongly utilised." 

6.25. The Committee; desired to know when the Audit Report 
had been received by the Ministry and the witness replied that it 
was in March or April. When the Committee observed that 
considerable time had lapsed since then, the witness stated that the 
State Governments had been addressed within a day of the receipt 
of the Audit Report. The committee desired to know how the State 
Governments had reacted. The witness replied: 

"Most of them did not send any reply fior a long time. Then 
they said that they were trying to reconcile the discrepan- 
cies with the local Audit parties of the State Accountants 
General. Some of them sent reports which were incomp- 
lete. Some of them said that they had already given thc 
answers to the State AG and they did not consider i t  
necessary to answer us because this was a loan to the:n 
and they administered it and they would deal with the 
State AG if there is any recovery to be effected. We are, 
however, still' pursuing the matter because this was a 
special programme sponsored by us. 

ShmtfaEls in uchievements 

6.26. Since the Committee found that there was 3 wide gap 
between the targets under the EAPP and tile actual achievcmcnts, 
the Committee enqjrired into thc reasons therefor. Thr Secrc*m?.. 
Ministry of Agrjculture replicd in el-idence: 

"The reasons were that the position in regard to thcb minor ir- 
rigation programme was this. The All-India Plan espcndi- 
ture under minor irrigation from 1969-1970 upto 1972-73 
was, from year to year, Rs. 93 crores, Rs. 97 crores, Rs. 101 
crores and Rs. 101 crores. Rs. 101 crores was the approved 
outlay, hut the actual provision that could be madc in  the 
budget was less. In addition to that, a part of the minor 
irrigation programme is financed from institutional sour- 
ces-loans from land development banks and commercial 
banks and so on. This institutional finance for minor ir- 
rigation that was made available was Rs. 123 crores in 



1969170, Rs. 139 crores in 1970-71 ahd Rs. 115 crores in 
1971-72. The institutional finance provided in 1972 was 
Rs. 133 crores. The part of the EAPP outlay ot  Rs. 148 
crores which went to minor irrigation proper-as distin- 
guished from the finishing work of major and medium 
projects to make them yield results and rural electrifica- 
tion for energising the existing pumps-was only Rs. 80 
crores. Now, this Rs. 80 crores was in addition to about 
Rs. 234 crores. Therefore, it was not as though the provi- 
sion for minor irrigation was doubled or made 25 times; 
it was increased only by about 30 to 35 per cent. 

Now. the works were sanctioned in August-September of 1972. 
A large part of these works was taken up and completed 
in the drought affected areas of Maharashtra Andhra Pra- 
desh and Gujarat which continued to have drought 
throughout the South-west monsoon season and even in 
the Northeast monsoon season so that many of bunding 
works on these irrigation canals and even the lift-irriga- 
gation devices in river beds did'not actually provide water 
because there was no water even though the physical work 
on the ground was completed." 

6.27. The Committee asked whether the Govern~nent of India had 
conducted any exercise to find out how such wide variations between 
the estimates and the actuals had occurred. The Secretary. Ministry 
of Agriculture replied in the ncgatiw and stated: 

6.28. When the Cornmiltee pointed out that it could, therefore. be 
concluded that, keeping in view the time available for tfw Program- 
me and other severe constraints, the venture was not really renlis- 
tit, the Secretary, Ministry of Agriculture replied: 

''Elven without the EAPP, it sum of about Rs. 233 crores would 
h a w  gone into minor irrigation from plan fund$ and in- 



stitutional flnance. EAPP increased the minor imgation 
outlay by another 80 crores. If this 80 crores present& 
difkulties, even that 233 crores would have presented the 
same difficulties. Similarly for rural electriflcation, ELAPP 
was to help those Electricity Boards which did not have 
funds ob their own or did not have adequate credit from 
the Rural Electrification Corporation. They were to get 
some money in ordez to energise tubewells etc. that were 
in existence. %me constraints of fertilisers, pesticides etc. 
were also there. We tried to do a little more than what 

would have been done otherwise. We experienced difRcul- 
ties, the results were not what we desired. All that would 
have happened otherwise was that there would have been 
much less work." 

628. The Committee asked whether the expectations of the 
Central Government wese based on the progress reporb received 
from time to time. The witness replied. 

"No, it was not on the basis of the progress report; it was on 
the basis of our "own analysis." 

6.30. The Committee desired to know whether, on the basis of 
this analysis, the State Governments had been taken into confidence 
and requested to exercise greater care over the expenditure. The 
Secretary, Ministry of Agriculture replied in the negative and stat- 
ed: 

"Any expectation of production of foodgrains is a highly ex- 
plosive information. The fact that there was an anticipat- 
ed loss of 15 million on kharif production of 1972 would 
have pushed up the price and put a run on Government 
stock, The EAPP had intended to make up for that loss 
and =tore public confidence to some extent. When we 
brought it down to 6 million tonnes, we did not want to 
make it public for two reasons. One was that when we 
were not satidled about the accuracy of even this. there 
was no point in saying that the figure of 15 million was 
wrong, it was only 6 million tonnes, because in the end we 
do not know what it would be. The second reason was 
that any information publicly given out that the crop 
were going to be poorer than what people believed. would 
result in further upward spurt in price and run on Cov. 
e m e n t  stocks and so on. Therefore, we wanted to be 
sure of our facts before taking the State Governments and 
the country generally into confidence about what the real 



production was going to be. As a matter of fact, on one 
occasion when our Minister was very insistent about our 
giving him some figure of what would be the production, 
we said that it is going to be about 97 to 98 million plus or 
minus 2 million. I think in Parliament he gave the figure 
of 99 million, because he interpreted the margin of error, 
In one direction, while the margin of error actually occur- 
red in the other direction. So, it is very dangerous to give 
out these figures prematurely." 

6.31. In the meeting held on 22nd September, 1972, the State Gov- 
ernment representatives had decided that district-wise and block- 
wise plans, which would be action-oriented, would be &awn up and 
that resposibility for the achievement of specific targets would be 
entrusted to different functionaries. The Committee asked whether 
the Ministry of Agriculture had specifically made the officers of the 
Ministry responsible for the achievement of EAPP targets. The Sec- 
retary, Ministry of Agriculture replied: 

"The EAPP had to be implemented by the State Government 
machinery. The Central Government was not executing 
this programme. We were clearing and approving schemes 
of the State Governments and releasing mol.ley for them." 

When the Committee pointed out that though the State Govern- 
ments had a major role to play, the Central Government could not 
absolve itself of shouldering the responsibility for coordinating and 
momtoring the fulfilment of this action-oriented programme. the 
witness stated: 

"We have already submitted details of all the arrangemenu 
that we had made for supervising the implementation of 
the programmes, to the extent it was possible for us to get 
them supervised." 

6.32. Judging from the implementation of the EAPP and the ac- 
tual achiwements, the Committee desired to know whether the seven 
Area Officers who had been entrusted the responsibility of overseeing 
the programme had performed their duties adequately. The Sec- 
retary, Ministry of Agriculture stated: 

"I can only submit they tried to do their best but, in the cir-cums- 
tances in which this programme was launched and operated, 
the result of their scrutiny did not come up to the expecta- 
tions." 



considered 6.33. The Committee asked whether the hi&+$ bpc; wndlng that the pulllaping in of a large sum of money m o u e  Mids, 
results would also contribute, in  no snlall m e a s m ,  to inhblat 'ary 
trends and, if not, how this vital issue had been losb sight df is tha' 
formulation of the EAPP. The Secretary, Ministry cd AgricxllWca 
replied: 

"Finance was conscious of it. In the Committee of Secreta- 
ries, the Finance Secretary had expressed his view several 
times and wanted the outlay to be reduced. It  was as a 
result of this that requests from many State Governments 
for large allotments which would have esceeded this 3s. 
150 crores were turned down and the outlay was kept a1 
less than Rs. 150 cores The rclea~e of sho~t-term credit 
was also limited to Rs. 80 crorcs. This was v o ~ q i n g  F1- 
nance and at official discussions their reprcscntatives \ !we 
greatl\. concernd about it" 

6.34. The Committee desir2d to Lnow ~vhether !now positive re- 
sults would not have been obtained had the Programme becn extend- 
sd to the agriculturallv backward regions. The Secretary. Ministy) 
,)i .4griculture stated: 

"The States of Maharashtra, West Bengal, Orissa nad EAPP 
schemes and even Tamil Kadu did not have drought really; 
but even then the EAPP was extended to Tamil Nadu." 

6.35. Summing up, the Committee asked whether it would not be 
correct to say that the entire Progrzrnme was conceive2 in 2 ~ s t c  
ivitnout adequate planning. The Secretary. Ministry of Agriculture 
replied: 

"The scheme by its very name was ;ill emergency schcmc sild 
therefore need not wait for lengthy planning or investiga- 
tion and it was in fact taken up without tach investiga- 
tion and planning." 



SECTION VII 
CONCLUSIONS AND RECOMMENDATIONS 

7J. From a study of the Report of the Comptrolter & Auditw 
Gemeral of India on the Emergency Agriculbal Productim 
gxagme and an analysis of the evidence tendered before the Com- 
mittee, there emerges a clear conclusion that the entire pmgramme 
was largely unrealistic and its implementation sadly defective. There 
was justification, no doubt, for the Central Governments anxiety to 

improve rapidly. the performance of Indian agriculture which conti- 
~lues to be the sheet-anchor of our economy. But it saddens the 
Committee to find that the programme was formulated in haste, on 
the basis of iwoniplete and sometimes incorrect estimates and a 
number of wish-fulfilling assumptions which proved to be exagge- 
rated and impractical. Some of the more conspicuous shortcoming;s 
of the programme, which reflect badly on our whole system of 
pl~aning have been discussed in the following ~aragraphs. 

7,2. The Committee fear that the emergency programme was lam- 
c h d  in August 1972 almost as "a panic measure", reflecting some- 
thing like a loss of nerve at the widespread failure of rains during 
the last fvrtnight of July and the fmt Four days of August 1in2 
and continued drought in several parts of the country. Thus a ‘crash' 
Pro@-e had to be hurriedly implemented that is, in about eight 
ncatnths during the 1972-73 rabi and 1973 summer serasons, to r e c o ~ p  
the auticipated loss in the production of foodgrains during the k b i f  
sewon. which was estimated initially at 10 to 12 million to-. These 

estimates of the loss in kharif production were based on no bgtW 
than some 'scrappy' reports received from the States and generally 
incomplete information. The reappraisals made subsequently, how- 
eves disclosed that the estimates made earlier were unduly pessimis- 
tic . . . . 

7.3. The increases in foodpain production during the rabi and 
slrmmer seasons envisaged at the time the programme was evolved 
were atso patently over-optimistic and bad no relation wbatsaev= 
to realities. The Committee are surprised that in a short pried of 

rabi find one summer season, Government sought to achiwe 
,~ndet the emergency pmgrammc what could not be achieved in 
of the previanq years. The evygeratcd nature of the pm\ojecti~s 

nnder the programme w d d  be evident from the fact that dw- 



b the three years prior to the formuhtion of the programme, pro- 
duction of wheat in the country had increased only by 7.7 per cemt, 
18.6 per cent and 10.8 per cent respectively, while the emergency pro- 
gramme sought to increase wheat production by as much as 37 per 
cent. Again, the production of summer rice WPQ to be increased by, 
114 per cent, over the previous year's production. Similarly, it wau 
envisaged that production of gram would be increased by about 40 
ptr cent over the level of 1971-72, when, in fact, prduction of pulses 
had not increased at all over the last decade. Ixi respect of rabi jowar, 
the increase anticipated was over 46 per cent and involved the doubl- 
ing of the yield per hectare. It is also of interest to note that 25 per 
cent of the total increase in the production of foodgrains had been 
emvisaged in Andhm Pradesh, Karnataka, Maharashtra and Rajas- 
than, despite the prevalence of drought conditions in these four States. 
It is incomprehensible how Government could have, without adequate 
preparation, considered feasible such an ovewunbitious task, parti- 
cularly in view of the severity of the constraints involved. 

7.4. That the Emergency Agricultural Production Programme, 
howsoever desirable in its context, was drawn up unrealistically is 
a h  seen in the following facts: 

(a) The power supply constraints, which were already manifest 
when the programme was conceived 'were not appreciated 
and taken into account,' even though the success of as 
much as 75 pa cent of the prognmme was dependent on 
the availability of an uninterrupted and regular power 
~ P P ~ Y ;  

(b) the likelihood of fertilisers required for the programme 
being in sbort supply had not been assessed properly, nor 
were adequate arrangements made for their procurement 
and distribution; it has also been stated by the Secretary, 
Department of Agriculture that the fertiliser supply cons- 
traint came 'as a bit of surprise' and that while there was 
no d i B d t y  in getting fertiLhPeas in July-August 1972, the 
pasition changed 'dramatically and suddenly' by Novem- 
ber 1972; . . 

( c )  no arrangements had been made for the supply of high- 
yielding variety seeds by the Ccatnl C c w ~ e n t  except 
to mrLrr a*Ms to th,, State Gcwsrnm- lS,008 fWU1411 
d wheat from the stocks of the Food Corpontion of India 
ard whik doing so, a t.eite assnmption had been made 



that. &e wheat pmuled by the Food Corporation 06 Ipdia , ' 
could be used as so called high yielding variety seeds; 
what was supplied as sereds was only, as stated by the 
Secretary. D e p h e n  t of Agriculture, 'wheat pr&&. 
from high-yielding variety seeds', and not Wih-yielding 
variety seeds'; . . . . 

(d) no special arrangements had been made by the Central' 
Government for the supply of pesticides; 

(e) in contemplating that the yield of rabi jowar would be 
doubled in the States where drought conditions existed, 

the formulators of the programme had equated the ideal 
to the average and mechanically transposed the yield per 
hectare recommended or estimated in the ICAR monograph, 
in their programme, even though it was apparent that the 
conditions stipulated in the monograph did not exist in the 
concerned areas; and 

( f )  a number of irrigation projects had been sanctioned, under 
the programme, involving inter-alia, the purchase of pump- 
sets, drilling rigs, diesel engines, etc. which were to be. 
installed, after the completion of the necessary civil works, 
within a period of just a few weeks. 

7.5. The Committee, thus, are of the view that the emergency pro- 
gramme, involving outlay of about Rs. 250 crores, had been some- 
what hastily decided on by Government, without adequate examina- 
tion of the issues involved. The Committee are surprised that the 
technical advisers to the Ministry of Agriculture appear to have 
idhated the possible benefits of the programme on the basis of some 
simple arithmetical calculations which were hypothetical and perhaps 
wen inherently incorrect. The Committee are not unprepared to 
concede that the advisers, given a rush job, were working under 
pressure. Besides, it is not unliely that basic decisions about tar- 
gets having already been made by superior authority, they found 
themselves obligated to offew commensurate projections and hope 
for the best in so tar as execution was concerned. The Committee, 
however, cannot just leave it at that, when on Government's own 
admission the programme was neither "well thought out nor well 
investigated." The Committee dsate that lapses, if any, on the put 
of technical advisers should be fairly ascertained and suitable action 
taken. 

7.6. Tbe Committee concede that in August t972 or miiw, h m  
wm justification for framing this programme as a measure deal- 



.sal~ar?t l~ with a crisis situation. Evan so, the Canamittee tind tbat 
by t3ept-k or October, the Central Government were aware tbpt 
the situation was not as bad as feared earlier. Further they s W d  
have known that the State Governmenis had not till then made much 
k h a y  on the works sanctioned. For instance, orders were plced 
for different items of minor irrigation equipmentq a t  different stages, 
rigIbt through March and it should have been possible to stop further 
expenditure keeping in mind the possible utilisation of such items. 
Similarly, where minor irrigation and other works had not even 
started by October or November, it should have been possible to 
assess that some of these works would not be of ally real benefit to 
even the summer crop. In the drought-affected States, which are 
watered mainly ha. thc South-Hc.,i monsoon, i t  should have also 
heen possible to assess the relevance of schcmcs which u s 4  surface 
water. The Committee cannot. therefore, appreciate why the oppor- 
tunity of reviewing the position and making the programmes less 
amgtious. which was open to Government till October 1972, was not 
availed of. In the Cominittce's view, such review, if properly made 
\VO& have revealed that while the behaviour of the rainfall had 
been erratic and floods and drought afflicted parts of the country, 
tbc &ortfall in kllarif production was not likely to be a< heavy as 
had been feared, and that on account of shortag6 of necessary inputs 
and also the lack of time for effective execution of schemes evolved, 
tbe programme was likely to be largely infructuous. The Commit- 
tee apprehend that Government had virtualiy ceased to apply its 
miad to an initially public-spirited projert launched vi th  some fan- 
fare but left largely to routine bureaucratic devices. 

7.7. Tbe Committee are unable to uuderstand how the Ministry 
eould come to the c~nclusion that, even though rains had rccommend- 
ed early in August and it was known that the rainfall upto the end 
of September had. to extent, made up the enrPier anticipated 
de6dt in kharit production, the overall deficit in the kbarif crop of 
1972 would increase from the earlier cstimatep rather than decrease. 
The Committee can only conchde that Government was incorrectly 
s d v k d  as to  the real situation obtaining. . . 

7.8. The Committee feel that it was the responsibilitp of the con- 
cerned officers to offer well-founded advice and to point out, anlong 
atber things that (a) the estimates of the l o ~ s  in kborif production 
were pernature and not quite relinblr and (L) the objertivcs and 
benefits contemplated under the special emergency prDpp1nmc were 
mmJistic almost iIIusory. The Committee desire that a ditail- 
ed bvegtigation &wld be undertaken into the role in tMa regard of 
t ~ ~ . ~ 1 ~ ~ ' ~  in the Mimjstry of Agricdhne and e b w b e r e  who had 



e n t n ~ t e d  with t& formulation of the pr-aMm* and who W 
aWm'JtIy failed to render proper and complete advice expected of 

1x1 case such advice had been given by tbs ol&Ws concerned 
disrqmded, the Committee would like to be informed why an& 

by whom it was done. 

3.9. I t  is 4lso surprising that Government should have embarked 
ulvoa s venture of such a large magnitude on the basis, as it was said 
in evidence, of 'public clamour'. While it is essential for Govern- 
ment to be responsive to public opinion, the Conunittee would like 
to impress upon Government that no such programme, especially 
wben it involves large financial outlays, should be undertaken with- 
out a thorough and detailed examination of its realism and feasibility. 
The Committee are of the opinion that a less ambitious programme 
based on a availabIe resources and a closely directed effort might have 
achrcved better results. 

7.10. It is also a matter of great concern to the Committee that 
thv Finance Ministry was excluded from the deliberations leading 
to a h  formulation of the programme and from exercising its legiti- 
m a x  functions of overseeing disbursements proposed for individual 
schemes. It wiil be strange indeed if it was done, as it appears from 
tha evidence, under orders from higher echelons of Govcrmnent. 
In view of the failure to pursue the programme properly and in view 
o: the instances of diversion of funds that have come to thek notice, 
tbe Committee feel that the association of the Ministry of Finance 
with its formulation and implementation would have improved mat- 

,,4ctrs. Its exclusion perhaps meant the elimination of the care and 
ra wdence which could have been exercised in the sanctioniag and 

borisation of expenditure. The Committee are distressed to note 
that the guidelines issued by the Ministry of Finance for regulating 
the sat ction and release of hnds  for schemes under the EAPP were 
harsoure, -1 mom in the breach than in their observance. I t  is ako 

,*fiean, that a very abnormal ~rocedure of obtaining Gove~nment 

approval ba fore obtaining financial concurrence had been adopted for 
the EAPP, o. .I the ground that an ahnormal situation existed wben 
the E9PP was conceived. . . 

7.11. The arranb ,emcats made by the Central Gover~mcnt for 
nnunitoring the prolp, imnre also merit mention. The Committee note 

that seven senior of&. ers of the Ministry of Agriculture had been 

tlesignated as Area Om *ers and &ccd in charge of specific groups 

of States. The Area O& -ers were to visit the States allocated to 



them, examine schespes proposed for the EAPP, make financial d o -  
cations on the spot and maintain a close watch over the implsmen- 
tation of the schemms. In addition, a Beview Committee of Joint 
Secretaries had also been establishbd in the Ministry of Agriculture 
io review the progress of the various schemes and keep the Commit- 
tee of Secretaries and the Cabinet Secretariat informed. 

7.12. In spite of these apparently elaborate monitoring arrange- 
ments, the Committee find that the control machinery did not 
function often and there were failures at all levels. For instance, 
even when it was known that certain States were not making an 
e&,rt to increase production during the rabi season or had fallen 
behind significantly in completing minor irrigation and other works 
which would yield the desired results, there appeared to have been 
no attempt at remedying the deficiencies. The seven Area Officers 
entrusted with the responsibility of overseeing the programme had 
not properly performed their duties and had not realised the 
cbaltenging nature of an important assignment in the national 
interest. Admittedly, the Area Officers attemded to these duties in 
addition to their other normal responsibilities in the Ministry and 
oa account of prior engagements, most Area Officers were not in 
a pesitiw even to visit the respective States in their charge. The 
cbeeLs and controls they could exercise in the field were, therefore 
in the very nature of things, insignificant. The Committee also find 
!hat the refinements and precautions claimed to have been intro- 

to the extent possible, at different stages of the programme, 
proved to be woefully inadequate. 

7.13. The Committee note that numerous examples have been cited 
in the Audit Report of 'additionality' not having been achieved in 
actual practice in respect of minor irrigation schemes approved and 
taken up for executmn even though this was expressly enjoined. In 
many States, individual minor irrigation schemes taken up ostensibly 
under the emergency programme were only substitutes for the States' 
own Plan schemes in that year and in a few instances, money was 
.bo spent on continuing projects. Evidently, there was a failure of 
scrutiny by the Area Mcers  concerned. It is inconceivable that 
the Area Mcem could have satisfied themselves that the schemes 
c l d  by them in tbe c m m  of barely two weeks were in fact 
&tk. Th. Committae would like Government to examine in 
deteil thr scrutiny, if any, exercised by each of the Area Wcers  and 
dabrmiae bow far these checks were really effective. The Commit- 
be would Iikc to & eo&M that the Anre (Miters did everything 
Wbk to tnmre 9 a c c e ~ ~ f ~ l  implemcnWh of the prq~unme. 



7.14. The Cemmittrrc have baen informed ab r deebbn by Stah 
Government representatives that district and blodcwise piaas, 
intended to be "actioneriearted", would be drawn up and thnt res= 
ponsibility for the achievement of specific targets would vest in dif- 
ferent functionaries. The Committee are keen to know how far and 
in what manner this decision was implemented. It would be intrigu- 
ing if the Ministry of Agriculture had thus washed its hand off any 
specific responsibility for the accomplishment of EAPP targeb. 
Dcvllbtless, the EAPP had to be implemended through the Sdate Gov- 
ernment machimry. Yet, the Committee are of the view that the 
Cemtral Government should not, and could not, have absolved ~'Qelf, 
as it appears to have done, of the obiiition of o o ~ ~ d i m t h g  a d  
actively monitoring the fdSlment of an "action-orientedN pmgmmma 
of vital national importance. 

7.15. The Committee are also sutptised to find t h t  while tlrs 
Central G a v m t  had p l d  for an increase of wheat pradpG 
tion in Punjab by 8 lakh tomes and mode finana a v a i l a b  to thJ 
%ate Governmeort acmrdbgly, the Panjab Covernmemt had phP- 
nc8 for only an bcn& of 2 lakh tmnes. Sidh ly ,  while $be 
Panjab and Gajarat Governments had made no plans to iaerase 
gram prodhctkn, the Central Government had planned an in- 
in this regard of 1.08 lakh tomes and 0.10 lakh tonnes respectidy 
in these two States. Against the additional production of 0.43 
lakh tonnes of rabi jowar targeted by the Centre in Gujarat, nm 
plans had been made by the State Government, as according to 
them, the sowing season of jowar had already ended. There may 
be other such instances of lapse, and the Committee would like to 
be informed as to how the Area Officers concerned had discharged 
their functions in these two States. 

7.16. The final picture of the co-ordinating arrangements that 
emerges from the foregoing paragraphs is, therefore, far from e m -  
plinvbutary. Notwithstanding the fact that the programme had to 
be implemented on an emergent basis and could not, therefore, 
wait for lengthy planning or investigation, the Committee feel that 
t b  Central Government should have evolved a more foolprod 
and comprehensive scheme for monitoring the programme. It ap- 
pears that Government relied instead on the seven Area Officers of 
the Ministry who, in any case, cedd not devote their undivided 
attention to the implementation of the programme and on the re- 
ports, if and when received from the different State;. 

7.17. Considering that very h r g t  increases in the production of 
foodgrains were envisagbd within one season. it is obviorrs thnt all 



eagemtial prerequisites for Slcreased production, namely, irtjgatbn, 
fartilisers, seeds, pesticides etc. had to be made available simul- 
taneously and there was no scope for dehy on any one aeciwm4, 
since time was of the essenca of the Pmgramme. The Committee, 
however, observe that the measures taken to ensure that all these 
items were available and, in fact, reached the cultivator in good 
time proved to be inadequate. Apparently no detailed study of the 
r ewemen t s  of varbus inputs had been undertaken before the 
Programme was launched. By the time such a study was made, 
the EAPP was already in progress at full speed and Government 
coqld do lith to retrieve the situation. It also distressing that 
the extemt to which other scarce inputs like steel, cement, drilling 
rigs efc. would be muired had not even beem estimated when the 
EAPP was formulated. 

" 7.18. The Committee are surprised to note that while shortages 
of fedWsers were reported from most States, some of them, like 
Maharashtra and Assam, had fertilisers in excess of actual require- 
ments, and most of this quantity had &a remained unutilised. It 
is not clear to the Committee why no arrangements had been made 
to divert surplus fertilisers available in some States to the deficit 
States, when the shortage of fertilisers became known in Novem- 
ber 1972. thus vitiating proper distribution and optimum utilisatinn 
of a vital commodity. 

7.19. T k  Committee are concerned to note that while embark- 
ing on the EAPP, adequate crop protection measurm had also not 
been undertaken. The Committee have been informed that one nf 
the reasons for the non-fuifilment nf the EAPP targets was the 
attack of rust d'c.e:v on K a i p n  Sona u.he:kt i j ~  1!)72-73. The ('om- 
m i t i e  fic!! I,tqRi Jial:.'an Sona \vh:*et had ~C'C'II. cilrlicr in Juiy- 
August 1971.. hczri!:- infestcd wi th  rust in the Lal.raul Valley in 
Himachal Pr~desh  ( ' 5 e  place vl-here sunllncr ~iursctric~~ for wheat 
are raised). 111 ?.irw of the f w t  that the innrnlum in the hills wns 
likely to spread t f ~  the plains durinq the sahsequcnt seasons and 
attack the crops there and the susceptibility of Kalyan Sona to 
rust had been established, thr~ Conmittce feei that the possibility 
of an o~ltbreak of rust should have been foreseen by the Ministry 
of Agriculture and adequate prevenlive measures taken instead of 
waiting till the large scale attack of ruut became evident. 

, 
7.20. Quick implementation of the minor irrigation programme, 

capable of augmenting irrigation faciiities for the benefit of the 
ensuing rabi md summx crops, had formed the major plank of the 
Gor~mment's strategy. The Committee are, however, distressed 



to h d  that & number of minor irrigation schemes, which obviously 
were either unlikely to be completed in the short time available se , 

its to be of use during the rabi season or which, inherently, oould 
not be put hto operation at ail, had been approved for execution 
under the EAPP. Some typical instances are enumerated below: 

(il) In Wust Bengal, establishment of 656 litt irrigation 
stations, involving an outlay of Rs. 4.25 crores, had been 
sanctioned by the State Government under the EAPP. 
Against 515 such schemes reported completed upte 24th 
March, 1973 and which had been planned to benefit an 
area of 14,000 hectares, test check of 195 disclosed, in 
October 1973, that only 32 were actually supplying water . 
by 31st March, 1973 to 586 hectares. Pumpsets had 
been sinstalled at 30 sites where the water available was. 
not even suffirient for testing the pumps. 

(ii) Nene of the 18 lift irrigation scheme. sanctioned in 
Mimachal Pradesh had been completei till January 1974. 

(iii) Only 30 of the 558 lift irrigation projects taken up in 
Orissa were conipletcd in time for the rabi season and 
against a target of 13,000 hectares, 5,038 hectares or irri- 
gation potentid had been roported to have been created of 
which only 607 hectares could he utilised for the rabi 
crop. 

(iv) On\:.. f out of thc 7 1  new lift irrigation schemes approv- 
ed in Karnataka had been completed till March 1973. 

(v)  Sch:m>\ t'or !irtincl water from canals and streams iia 
Audhra Pradesh and for the exte:rsion of major p i o j ~ i s  
like N q a r . i ~ : n a ~ a ~ a r ,  Tun:.:Ahadra and thc Guntur cst~al .  
had Fccn aprovcd cven whrn no water was likdy t o  be 
ava;laBlc durhg fhc particular pcriod. ~~~~~~~, none of 
the 22 scheme,; in the State. which were tcst-cherkcd by 
Audit. had brrn rompletcd by the cnd of March 1973 or 
evcln by 31st Mng, 1973. 

(vi) Even though field channel\ were constructed in eight 
districts of Maliarashtra, wader thc EAPP, for a command 
area of 1.34 lnkh hectares, only 0.19 latrh hectares w e r ~  
actually imgaled, mainly becaus? of shortage of water. 

(vii) Similarly, or 1'30 works taken up in 8 districts of Maha- 
rashtrtl. test-checked by Audit, for extensions of and im- 



pmwments to the existing irrigation sycltem, en4 W 
works were completed by March 1973 and the irrigation 
potential of 2173 imectares created, against the target of 
8!%i hectares, was utilised only to the extent a0 963 hec- 
tares. The rest was not utiiised either because all works 
were not complete or because of lack of water. 

(a) h Bihar, 500 new State tubewells were to be constmet- 
ed undw the EAPP at a cost of Rs. 547 lakhs. Wile 
the State Govesnment had reported completion of 654 
tubewells by 31st March, 1973, the progrea report pre- 
pued by the State TubeweUs Organisation, however, 
s&wd that only dril* was completed oe g54 t u b  
w d k  By Slst March, lW3, only 341 tubtwds w a e  
&Paoped a d  had pumps installed and W by 31st Il;crJ, 
1975. Tbe Committee fkrd it diiscrrlt to puaduataud h 
tbe cost of one tubewell had beem computed at more than 
b. 1 lakh and wodd W e  to be satislied that no erhnm- 
gant esthetes had been prepared by the State Govcm- 
ment. 

(ix) Energisation of pumpsets also formed ope of the major 
components of the Programme, but shortage of power t 
the Northern region, in Uttar Pradesh and Tamil Nadm 
nullified greatly the benefits ot the additiond irrigation 

capacity. 

Tbe instances given above are not exhaustive, but only illustrative. 
Ixt fact, tbe Report of the Cornptmller and Auditor General d 
india abounds in such instances. 

7.2l. The Committee are unable to appreciate how such infruo- 
tuow activity and strch patently haphazard sebemes came to be pp 
proved. O b v i d y ,  adequate cam was n a  taken by the Minkrby of 
Agealkue. Since the Central and State Governments were en- 
gaged in a joint national d, there should be no difficulty in meetin$! 
tbe c o m d t h ' s  desire that these and other specific btanaes ef 
default in the s c d n y  of schemes should be investigated and rss- 
ponsibility for it fixed by the Ministry and the Committee informed. 

7.22. The Committee are surprised that the reports by State 
Govunmenb of achievements in the execution of minor Mption 
gchnes were not always suppartad by detailed reparb fmn  b- 
vcddigrting agmcies involvd The Committec wollld take a ser&pls 
dew of this default and like Government to avolve, in condtatka 



with the State Governments, a suitable mechanism far the foolproof 
reporting of grand-level  results and acbvements, particularly in 
the field of agricultural production and ad scheme associated witb 
it. 

7.23. The Committee are perturbed to find from the Report of 
the Comptroller & Auditor General of India that a number of State 
&Governments had not utilised the short-term loans made available 
to them by the Ccntral Government, under the EAPP, for the pur- 
chase and distribution of inputs. For instance, the Government of 
Rajasthan had informed the Central Government, in January 1973, 
that it was not in a position to utiliie the short-term assistance t o  
the extent of Rs. 100 lakhs. Government of Orissa had refunded 
Rs. 1 crore out of Rs. 2 crorc\ csnctioned. Rupees 248 lakhs out of 
Rs. 1250 lakhs nllotted to the Uttar I'radesh Agriculture Depart- 
ment had remained undistributed. Similarly, Rs. 486 lakhs out of 
Rs. 1,000 lakhs sanctioned in Andhra Pradcsh had not been utilised. 
The Committee are gravely concerned to note that the Government 
of Maharashtra had diverted Rs. 253 lakhs from the short-term 
loan of Rs. 1600 lakhs for drought relief measures instead without 
the consent of the Government of India. Fertilisers worth Rs. 422 
lakhs had also remained ~ndi~t r ihr i ted  at the end of March 1973. 

7.24. The terms of ibc. :,rt~.ict-o~js issued for schemes under the 
EAPP did not allow the mere transfer of moneys or deposits with 
other  stat^ Governmcn't organisations like Electricity Boards, 
State Apex Cooperative institutions, Agricultural Marketing federa- 
tiom, etc. to be treated as expenditure under the EAPP. The Com- 
mittee, however, find from the Audit Report, that, in a number of 
Stat'ts, considerahlr amount.; sanctioned for the EAPP and deposit- 
ed  with or transfcrrcd to such hodies had rmained  unutilised on 
EAYP schemes upto 3lst March. 1973. In Orissa, for instance, Rs. 148 
lakhs had beem deposited with the Statc Electricity Board. In 
Pnnjab, similarly, Rs. 26.90 lakhs had been given to the State 
Mark-ding Federation for the  purchase of diesel engines and the 
advance had remained unadjusted. Again, in Assam Rs. 70 lakhs 
had been advanced to th? Assam Agro-Industries Development 
Corporation for the purrhasc of dimel and electric pumpsets. The 
(Committee are amazed to learn that information regarding the 
amounts remainhg unutilked out of the  funds deposited with other 
argonisations for the execution of EAPP schemes are not even yet 
avaiiable with the Central Government. 

7.25. Two other glarilrg instances of violation of the objectives 
.of the EAPP are: (a) the diversion of Rs. 100 lakhs in Uttar Pradesb 
1296 L.S.-12. 



%a the UP. Cooperative Cane Unions Federation for distribution: 
to members .d sugarcane cooperative unions and ~ b )  the sanction- 
ing of 25 lift irrigation schemes, estimated to cost Rs. 427.35 lakhs, 
in Sangli District of Maharashtra for providing irrigation to the 
lands of the shareholders of a cooperative sugar factory. The Com- 
mittee consider this to be an entirely unwarranted proceeding, 
irrelevant to the wider public interest and irresponsibly pursued. 
The Committee are of the view that diversion of funds meant for 
the EAPP to sugarcane, when the very objective of the programme 
was to increase the output of foodgrains, is inexplicable. In the 
opinion of the Committee, a peculiar and perverse situation was 
ahowed to develop whereby the State Governments could depart 
from the prime objectives of the EAPP and find large sums from 
the Centre for projects which were not directly contributory to the 
aims of EAPP, namely, an immediate growth in the production of 
foodgrains within a stipulated period. 

7.26. The Committee would like to be informed whether all such 
amounts remaining unutilised with the State Governments or 
amounts which had been diverted for purposes other than the EAPP 
have been identified and recovered or adjusted in full from the 
State Governments concerned. In case this has not been done so 
far the Committee desire that necessary action in thfs regard 
should be initiated forthwith under advice to them. 

7.27. In this connection, the Committee are distressed to observe 
an attitude of what can only be termed indifference on the part of 
the Ministry of Agriculture. I t  is surprising that the Ministry 
should have merely remained content with informing the Committee 
that the Accountants General of the States concerned would recover 
unspent balances and certify the observance of the prescribed con- 
ditions by the State Governments. Recovery is not an Audit func- 
tion. As the Audit Beport has pointed out a number af deviations 
from the prescribed guidelines and other irregularities detected 
dPriqs test check, it is not unlikely that there may be more such 
instances. The Committee desire that all such instances should be 
investigated in detail and a complete assessment made of moneys 
provided but not spent for the purpose envisaged under the EAYP. 
in accordance with the guidelines laid down by the Miistry of 
FTnanee. Such moneys should be recovered or adjusted immediately. 

7.28. The Committee are perturbed to note in the matter of 
purchases also, tbe urgency with which the entire programme had 



to be implemented resulted in rules, which would otherwise be in- 
escapable in norrnd purchase procedures, being relaxed or bypassed 
or even ignored. However, even despite relaxations in procedures, 
much of the equipment, machinery or material was not received in 
time or, if received, could not be utilised to serve the purpose of the 
EAPP. The Committee find that the cost of certain items, e.g., cars, 
jeeps, etc., not intended to be debited to the EAPP had ih fact, been 
DO debited. It is shocking that even though the Audit Beport hss 
highlighted a number of what were deemed irregularities in ptu- 
chases, the Ministry of Agriculture have not so far received, to the 
Committee's knowledge, any rqport from the State Governments 
regarding such alleged irregularities. The Committee desire that 
the Central Government should at  once institute, in consultation 
with the State Governments, enquiries into these specific cases 
where lapses are apparent. As instances pointed out by Audit were 
noticed by them as a result of test-check of records and accounts at 
random in States, it is not unlikely that there may be similar instances 
in other States, which Government should inverstigate likewise 
and take appropriate action. The Committee would await a detailed 
report in this regard. 

7.29. The control exercised by the Ministry of Agriculture over 
the release of funds also deserves mention. Even tbough the last 
instalment of 25 per cent of the loans to the States was to be released 
subject to a review of the normal Plan expenditure and the progress 
of the emergency programme, the Committee find that this stipula- 
tion was not observed scrupulously and the scrutiny that was made 
proved to be only cursory and inadequate. The Committee are con- 
cerned to note that, in January-February 1913, when it was already 
known that many of the minor irrigation schemes had not made 
much headway and the shortages of fertilisers, etc. had also neces- 
sitated a revision of the original food production targets, additional 
funds were sought to be given for certain minor irrigation schemes. 
I t  is also of significance that the Review Committee of Joint Seere- 
taries had felt, in February 1973, that the Ministry of Agriculture 
was making releases of funds to the States 'on a rather liberal basis' 
and that, in some cases, the additional funds released were not 
justified by the physical progress of work. 

7.30. Another feature of the Emergency Agricultural Production 
Programme wbich causes serious concern to the Committee is that 
a number of State Governments had, on the evidence, made wrong 
and incorrect statements about areas, production, productivity, etc. 



What is even more distressing is the fact ;that lapses and irregvlan- 
ties in the execution of the programme had been noticed to a greater 
or ksser extent in practically all the States, probably with only 
two or three exceptions. 

7.31. The Committee must express their grave displeasure over 
the manner in which financial control over the EAPP had: been 
exercised. It is reprehensible that instead of remedying the d d -  
ciencies that had periodically come to notice, moneys should have 
beein liberally released irrespective of the fact whether the State 
Governments were truly carrying out the objectives of the EAPP or 
not. The Committee feel that the Government of India should, as 
the authority for providing finances ostensibly intended for vital 
and specified purposes, devise immediately, in consultation, of course, 
with the State Governments, some machinery by which the accounta- 
bility of the Central Government to Parliament and to the people for 
moneys made available for specific schemes by the Centre, can be 
properly Lnsuredh 

7.32. The Emergency Agricultural Production Programme was 
launchad with great expectation of its success. By and large, un- 
fortunately, such expectations have been belied. This, the Com- 
mittee note sadly, has had a demoralising effect on the country. 
There can be no doubt that the huge expenditure of Rs. 250 crores, 
which had not derived commensurate results, has contributed to 
accelerating the deplorable inflationary trends. In the Committee's 
view, the Emergency Agricultural Production Programme has been 
an example of how a programme should not be hastily formulated 
and then patchily implemented. The Committee can only hope that 
its lessons have been learnt and that Government wili tread more 
warily and purposefully in future. 

September 18, 1975. - ---- - 
Bhadra 27, 1897 (S )  

H. N. MUKERJEE, 
Chairman, 

Public Accounts Committee. 



APPENDIX I 
(Vide Paragraph 2.3) 

EAPP Targets of Additional Prodrrcfion of Foodp-ainr during RaFi 1972-73 and Sutnmcr. I s:j Seasons ('000 T o m s )  and relative shmes 
(P6rcl.n tage rbisc) of Sturcs. Prodrrcrion of Print-ipal Foodgrai?t.c [ A  rern~e of I 969-70-1 971 -72) 

E'ow.Igrair\ Rice Wheat Jowar Gram -- ------ - ----------- --- -- - 
State average States' E.A.P.P. States' E.A.P.P. States' E.A.P.P. States' E.A.P.P. 

uf I 969-70 produc- target produc- tsrgct produc- target produc- target 
to 1971-72 tion as (Summer/ tion as tion as tion as 

pcrccn- r:cc) pcrcen- percen- percen- 
tagc of tage of tage of tage of 
total pro- total pro- total pro- total pro- 
duced in duced in duced in duced in 
the con- the corn- the cowt- the coun- 
t rY try try try -- .---- -- - 

Uttar Pradesh . . . 18276.5 8 . 8  100 30.6 2000 4 .5  . . 30- 8 185 
Madhya Pradcsh . 10?75.0 8.4 . . 11.2 1000 16.0 . . 17.8 ZIO 
Bihar 8164.6 10 .5  490 7 ' 0  I 650 0.1 . . 3 ' 2  I 80 
West Bengal . 7570' 2 15.2 690 3'4 3 2 0  . . . . 2.8 

6.1 
a 

Pun jab 7390.4 1 .7  . . 22' I 800 . . . . I 08 
Andhra ~radbsh 7365' 3 11.0 I 200 . . 80 ' 13.4 80 0.4 80 
Tamil Nadu . 671 8- 7 12.1 100 . . 2 6.4 80 . . 160 
Rajasthan . 6640- 8 0 . 3  . . 7' 3 650 4 '9  18. I 295 
Karnataka . 5972' 5 5 '1 320 0 .6  -0 22.2 680 1 ' 3  50 
Maharashtra . 581 8.9 3 ' 6  . . 1 ' 9  660 26- 3 21 5 2.1 11 8 
Orissa 48303 10. o 300 0. I 70 0' I 0.2 160 
Haryana . 4621.4 . . 9' 7 550 0.6 . . 16.2 370 
Gujarat . 3949.7 1 . 3  . . 3' 5 220 5'4 40  0. 7 10 
Assam . -9' 7 4 . 7  200 . . . 70 . . . . . . . . 
Kerala . 1312'2 3 '1  100 . . . . . . . . . . 10 
J & K  . 1018. 2 1.0 . . . . 100 . . . . . . . . 
Himacbal Prit lesh' 959. I . . . . . . 15; . . . . 0 .2  . . 
Delhi 116.6 . . . . . . . . . . . . . . --.---.-.--.--~---.----.-.-.----- ---- 

Total 97' 9 3 500 97'4 84 00 99.9 I IOO 99.9 2000 
-. - 

Source : I N D I A N  AGRICULTURE IN BRIEF (12th &iitio~) Page 97 published hg Directorate of Ecorolnics and Statislics, Ministry 
of Agriculture. 



SI. S t ~ e  
No. 

9 ~rirsr . . . . . . . .  74 1 190-oo 

10 punirb . . . . . . . .  IWm 600.00 

11 R8juthn. . . . . . . .  5800 318.25 

r a T d N d u ( i )  . . . . . .  10030 225.00 

(i) . . . . . .  aoo* 50' 00 

13 U.P. (i) . . . . . .  25000 960.00 
. . . . . .  (ii) 7ooe+ r 05.00 

Filta pdw. 

swa : p h w  targets :--Stat4 in reply to Rajys Sabha Que3tioo No 717 ma- 
wutd on 39th August 1973. 
Amuntr :-h p a   sanction^ issutd by Ministry of Agriculture. 



APPBM)IIIPm 
(Vide Paragraph 2. r 8 )  

Lijt Im~azion Schemes 

St. State 
No. 

Unit Physical Amount 
t#v- 

I Andhm Prdah Acres 61,000 75- 18 

s B i h a r ( i ) .  . . . . -do- 500 106.00 

(5) . . 40- 30. 10'00 

(i) . . . . 40- sl@ 51'03 

4 Gujptpt . . . . . 40- 5x0 1oo.30 

5 Himocha1 Pradwh . . . -do- 19 24.50 
' 6  MPdhyaPradcsh (i) d.- . rg18 83- 00 

(i) . . . -do- 162 8-00 

7 MohuPshtrp (i) . . . -do- 4x7 8oo*oo 
(ii) . 40- 36 52' 7s 

8 W p u t . .  . . . -do- 5 18 20' 00 

9 I ( u n s u L n . .  . . do. 121 I 13 -28 
10 Nagda~d . . . do. 175 10.06 

X I  Tripurn . . . . . . do. 34 16-00 

13. Weat Baled . . . . NO. 595 4SS 000 



APPaNDIX! 1V' 
(Vide paragraph 2.18) 

S1. State 
No. 

physical Amount1 
target given 

- 

(Numbers) Rs. in lakhs 

x Bihar (i) 500 547 '00 

(ii) . 674' 229.00 

2 Hwyana 200 172' oc 

3 Punjab . I cc 116.00 

4 Uttar Pradcsh . . .  220 3oS.00 

5 West Bengal 250 300' 00 

----- 
.- , Total . . . . . . . . 1944 I 672. GO. 

---A- 

* Commissioning of existing tubewells. 

Source : As in Appendix I I .  
. . 



(V& paragraph 2.18) 
Construction of Shallow TubnueUs 

S1. ! hate 
No. 

Physical Amount 
target givtn 

(Numbers) Rs. in 
lakhs. 

(iv) Big diamcter well . IOOC 

5 Ttipura . 200. 1.80 

Total 65450 1198*80. 
- 

&tcsian tu'mvslls. 
Sonrcs : As in Appcndix 11. 



S1. State 
No. 

Physical Ampun 
torget glvcn 

j Tripura . 
6 Uttar Pradcsh . 
7 WcstBcxlg8l . 

(Numbers) 

400 

5889 

ISooo 

14792 

Rs. in Iakhs 
50.00 

2Q0'00 

Not 
avsilable 



APPENDIX M 
(Vid. Paragraph 2.18) 

B~CM'MI o j  Canals and Dirtributmrmr~~ in th C d  areas of Majm a d  Medium 
Imgation Projects 

S1. State 
No. 

Scheme Physical target Amount g i w  

(Rs. in lakhsl 
I. Andhra Prdesh . I. Additioqal Acreage I 61 g hectares 46- w 

under Tungabhadm 
Hi h Level Canal 

2. ~dditional acreage 6880 -do- 2- 50 
under Guntur Channel 
Schcny 

3. Addiuonal acreage 3237 -do- 16-00 
under Nagarjunes~gu 
Left Canal. 

2. Bihor . . Construction of feeder 72 miles Not available 
channels 

3. Guiorot . , Extension of canals of 6 g o  hectares I 50. w 
Ukai Project Scheme 

.4. Hnryon0 . Western Jamma Canai Completion of 4~8 .00  
Augmentation Project Augmentation 

c a d .  
5. Kcnh . . Development of irrigation 

in : 
I. Periyar Valley 
2. Cheers Kuzi 3318 hectares 
3. Chitturpuzho 
4. Pothwdy 
5. Neyyer 
6. Kuttiadi 

6. Maharasbtra . . I. Constructioa of field ujooo d o -  498' 35, 
ctunnels. 77.00 

2. Improvement and ex- I 700 -do- 25. 00 
tensum of Existing 
canals. 

7. Karnataka . . Additional acreage under 4856 -do- 40- 00 
the Mpl.prab& caw 
system. 

Drainage work in ChlUnM N.A. 
Command uep 

9. U.P. . I. Construcrion of minors 
on canals 5' W 

2. Construction of 2,700 
outlets on canals 14.00 

3. Construction of 1000 
syphons on can&. 

Toed . 1376 55 

*Including gorge Wiag of 81 tanks. 
dInclujiag Ro. 4- w Wchs for load levelling in Ch.mbJ c o d  area. 
SQUCCC : As in Appendix 11. 



( Vide paragraph 2. 'J 8) 

S1. Name of State Miscellaneous items not covered Amount given 
do.  ir Ap endices 

IF-"11 

I. Assam . . Tractors and Threshers 

. Alurnium pipes for tube-. 
wells. 

Rigs and Accessories 82-00 

New kucha well$ and 
decpcning of existing 
wells. 

4. Kerala . . Minor irrigation works 
(4 54) 

5. Maharashtra . . Miscellaneous items 

6. Manipur . Temporary easthen dams1 
bunds and pumpsets etc 

7. h a t a k a  . . Purchase of rigs 

8. Nagaland . Miscellaneous items 10.00 

9. Orissa . I w diesel sets Rs. 155 lakhs 
48 reservoir schemes Rs. 255 lakhs 4 7 0  
Renovation of 37 tanks Rs. 4 0  lakhs 
Cross bunds to steams Rs. 20 lakhs 

. Revitalisation by blasting 
of 2600 wells. 

I 1. Tamil Nadu . . 250 oil engines Rs. 4 lakhs. 
200 sprayers Rs. 20 lakhs 24.00 

12. u.. P. . . Construction c7f kutcha Rs. 373 lakhs 423.00 
guls 

Conaractim of outlets! 
syphons on StateTubt- Rs. 50. oo lakhs 
well. 

13. Tripura . . Miscellaneow items 3 . 0 0  

Total . 1891 83 



APPENDIX IX 
(Vide Paragraph 5 .  I ) 

EAPP -Amaunt adrninistrativcly Approved and spcnt by State Governments 

(Rs. in crores) -- --- - - - -  - . --  

S1. Name of State 
No. approved 

for 

Amount Short- 
reported term loan 
to have released 

mino? been spent for inputs 
irrigatwn or. mmor 

programme irrigation 
programme 

3. Bihar . . 17 .728  1 7 , 7 2 8  7.00 

5 .  Haryana . . 12.~03 12.000 0.10 

7. Kerala . 2' 5;m 2'  500 I ' 25  

8. Midiva PraJrA . . 5.810 5 8 1 o  6.00 

1 3  Orissa . . 66x1 6 6 0 0  1.00 

r 8. Uttar Pradesh . . 20.750 20.750 15. 50 

~ ~ l w ! u i s  Rs. 32 lakhs for pxclizsz of tractors and thrcshcrs. 
I?:hI:s a grant of Rs. 197 lakhs for constructior of tuh-t\.t.lls in the border arras. 

**In:lui:s RF. 23 lakhs for p:~rchascs of tractors and tl~rcshers. 



Arunachal Pmdesh . . An amount of Rs. 6.75 lnlrhs. 
a proved and the Mixustry ot 
80me Affairs asked to provide 
the amount in the Area 
Demand of Arunachal Pradesh. 

Mizoram . An amount of Rs. 2 l a b s  a proved 
a n d  the Ministry o? Home 
Affairs asked to provide the 
amount in the Area Demand 
of Mizoram. --- - -- 

TOTAL . . I 5 1 . w ~  148.136 9g.gzE 

6 Includes RE. I 7.60 crores under normal programme for some States. -. 
Source : Staternznt referred in reply to part (a) of the unstarred question No. 4379 

answzred in the Lok Sabha on 7th August, 1973. 



APPENDIX X 
(Vide Paragraph 5. I) 

BAPP- Minor Irnga!ion Programme 
(Numbers) -- 

S1. State Energisation of Tube- Lift irrigatior. Pump~€ ts  
No. wells/Pumpsets - --- --- f----- ---.--.--.- Target ).ch~tve- Tarpit Achitve- 

Target Achieve- ments merits 
ments 

---I_--------.- - - - - - .  
1. Andhra Pradesh 20,000 

2. Assam . - 
3. Bihar . . 12,500 

4. Gujarat . . . 
5. Haryana . 15,ooo 

6. Himachal Pradt-sh 320 

7. Kerala . . 2.007 

8. MadhyaPradesb 7.000 

9. Maharashtr~ . 34,712 

10. Msnipur . . . 
I I .  Karnataka r 1,000 

12. Orissa . 74 1 

13. Nlgaland . . 
14. Punjab . . 1 5 , ~  

15. Rajasthan . 5,800 

16.  Tamil Nadu . 12,ooo 

17. Tripura . . . . 

I 8. ~ t & r  Pradcsh 27.700 

19. West Bengal . . . 

20,000 61,m 5,092@, 
(acres) (acres) 

- - -- - -- - 

'Bnrge mounted river pumps. 6 Pumps on upper reaches of Soae Canal. 
Pr.wlsiona1 

@Progress was hampered by widcsprcad disnubarzr~ and strike of st&. 
**Sh~rtfall was due to lack of cement and steel. 



APPENDIX X (Conlirwd) 

S1. S t a x  C~nstroct ior  of C.wstruciion of Shallow Tubewrlls 
NJ. Statc Tubewclls ---------- ----------- - ----.__. 

Targct Achieve- Targct Achievement 
mcnts 

2. B h a r  . 500 650 (1' 30,- 1 46,000 I .  Ramhoo borings 
2. Hand pumps 

674. 671' (3' h , m  3. Cav~ty horirigs 
1,- A. Large diameter 

wclls. 

5 .  Raiasthan . . . . . 5 3 4 S 

* C~!nnissioxing of e x i s t i ~ g  tubcwclls. 
?Toe or ig i~ la l ta rg~t  of ro,m had hew computed o n  thc a\wrnpti:m that each farmer 

w ~ ~ l l  o!xain Rs. 2,50;) a% loan. Hnwcver, acctlrclmg t lx  terms and conditiots 
UQ i:r this schem:, a f a r m x  is entitl,:cf to a loan ranging from Rs.2,jOO ti! Rs. 3,000. 
S~IC.: sw-ral farmrrs act~ially ohtaincd loans excccdinf: Ks. 2,5w tlic cntlre amount 
was ur~lis-d on 9,237 tubewlls. 
S xtrct  : Reply to Rajya Sabl~a S~arrcd Question No. 7 1 7  a~~swcrcd  on 29-8-1973. 



SAPP-Extension of Cauals ond Diwibutaries in the C d  areas of Major and 
Medium Imgation Projects 

(in hectares) 

Name of State Scheme Target Achieve- 
ment 

1. Aniihra Pradesh I. Additic nal acreage under Tungha- 
bhadra highleval canal . . . 1,619 1,619 

2. Additional acreage d e r  Gurttur 
Channelscheme . 6,880 2,428* 

3. Additional acreage under 
Nagar Junasagar Left Canal . , 3,237 3 4  38 

2. Bihar . . Cmsttction of feeder channels . . 72 miles 72 miles 

3 .  Gujarat 1 . Extension of canals of Ukai Projects. . . 6,070 6,070 

4. Haryam . . Augmentation W-stern Jamuw Csnal. . Comple- Work- 
tion of comple- 
Augments- ted. 
tlon 
canal. 

*s. Kerala Development Irrigation in : 
I. Periyar Valley 
2. Cheera Kuzi 
3. Chitturpuzha 
4. Pothundy 
5. Neyyar 
6. Kuttiadi 

-6. Mlh~rash t r~  . I. Cmstntction offield channels. 233,000 241,500 

2. Improvement and extension of existing 
canal. . . 17,o 00 17,000 

7. Kxnltaka . Aiditional acreage under the Malaprabha 
canal system. . . . . . 4,856 4,050 

3.  Rliasthm . D.-ainlg: wxk in C~aza'xl xrnnni arca. Eua:t figures await- 
ed. 

9. Urtar Prldesh . I. Comtruction of minors of canals 40 tuns., 51 Km. 
2. Cmtru-tion of outletson c a d s  2,700 numbers, 570 Nurnbcrs. 
3. C.nstru*zion of Syp'rons on canals N.A. 670 Numbers. 

Pag:css was hnmp:red because of disturbances and staff strike. 
Source : As in Appendix X. 



APPBMDIX! 'A' 
(Vidr pore 1-4) 

StutaDise average pcducticn of thrnij and rabi joodg~a 
(Production in lakb t o ~ e s )  ; - 

State 
Kharif production Rabi prcluctic n - 7. 

Average* Percen- Averagea Percen- 
tage to tage to 
total total 

I. ArrdhraPradcsh 
2. Asssm. 

3. Bihar . 
4. Gujarot . . 
s.Haryans. 
6. K8rnatPLa . 
7. Madhyahdcsh 

8. Maharashtra . 
9. Orism . 
10. Punjab . 
XI. hiasthan . 
12. TomilNadu . 
13. Uaar Pradesb 

14. WestBengal . 

+ Average for the period 1968-69 to 1972-73. 



APPENDIX 'B' 
(Vidr para 1.4) 

Estimates of production of rice and wheat in selected States. 

Andhra Pradcsh . 47'9 47'2 42.6 0-1 0.1 0.1 

Assam . 19.8 rgm I 21.8 0.1 0.5 1.6 

Bihar . 41'5 52' 7 44.6 12.6 24.9 31.4 

Madhya Pradesh . 37'0 37'0 30-8 25.9 31'9 22.8 

Maharashtra . . 16.6 13'7 7'5 4'5 5'0 2'5 

Orissa . 43'4 36.2 39.8 0.2 0.4 0.9 
Punjab . 6-9 9'2 9.6 51'5 56-2 53'7 

Raiasthan . 1.3 1.6 0.8 19.5 18.9 17.5 

TamilNadu . 53'0 53'0 55'7 - - - 
Utta Pradesh . 37'0 37.8 32'7 56.9 75'5 75'2 

West Bcngal . 61.4 65.1 57'2 s'7 9'2 6.9 ----------------------------- 
A11 India . 422.3 430.7 j92.5 228.3 264.1 247'3 

- Nil or negligible. 



(Vide para 2-81) 

P r ~ f m l  for tho wzek'y Rapm on the Progruss of Special Production Programmes for 
c3ping with thr situasia created by Drought in 1972. 

State.. .............................. R-port for the week ending Saturday 
the (date). .................... 

I. Rzinfall in (nun) - During the week Since 1st June to dat c -- 
Region Normal Actual Normal Actual 

2. ETxt on Kharif cu!tivarion, intermediate crops, rabi a d  summer crops (whichewr is 
releva~t) in9uding conditions and prospects. 

3. D:vdopm:nt of Irrigation mder the Emergency the Drive : 

Target Achieved During the Total 
uptil week 
last week --- -- --- 

No. Area No. Area No. Area No. Area 
(i) River lift Pumpsets 
(ii) Other pumspsets 
(iii) Shallow Tubewells 
(iv) D-.epTub:wells 
(v) Filter points 
(vi) Buading of Streams 
(vii) A I Z ~  other item (specify) 

4. P;ogress of seed distribution programme : 

Traget Achieved During the Total 
(tomes) uptil last week 

week 
- - 

(i> 
(ii) 
(W 
Intermediate crops- 
0) 

(ii) 
Rabi, 197%- 

(i) 
(3) 

(iii) Mtntion measures taken to arrange targeted supplies 
(upto the end of August.) Descriptive position 
might be given. T h c d t e r ,  progress of supplies 
a a i  distribution m y  be reported every week 



5. Cultivation targets: 

Area covered T ~ @ e t  of Additional area covcrcd 
upto the addltlonal (Thousand Hectarc s) 
endofJuly areatobe -- ---- 

covered after Upto During . TCTAL 
1-8-72 Last the 

week week 

(i) Kharif Seasons : 
Rice 
Jowar 
Bajra 
Pul ses(specify) 
Oilseeds (-do-) 

' Any other (-do-) 
(In thousand hectares - 

Normal Additional Total Prcgrcss in cc vt I: gc 
area area targeted ----- 

area Till During Total 
last the 
week a e t k  

(ii) Rabiseason : 
Wheat 
Grafn 
Rabl Jowar 

(iii) Sumer Paddy 
(iv) Pre-Kharif paddy 
(v) Other (specify) 

6. Financial aspects : 

Scheme Amount sanctioned Short-tcrm Gri r.t A r c  c ~ t  :rcr.rf 
Grant Long & Med- Credit h n g  Mid Short term 

termloan termloen Credit 

7 .  Employment aspects : 
man-days employed on Duringthe week Total 
the spxial production programmes from 

1-8-72 

8. Gxieral : Any other importane t aspects relevant to the special prcdcutirn 
Programmes which need to be brought to the notice of the 
Ministry of Agriculture, such as fertilizer ~upplp end distrituticn 
pest attack and control, administrative ccorc~na.r: *cn etc. 



APPENDIX 9' 
(Vidr Pan 2-85] 

Public S~~tor-b5cpcnditur~ on Minor Irrigation dmhg IVth Plan & RAPP 
(Rs. i n Crores) 

SI. NJ. Name of SWe 
1 972-73 (Approved) ')/& increase 

1970-71 I97 1 -72 -.-------.----- - - - 
(Actual) 

of Col. (7) 
(Actual) (4ctual) Normal E.A.P.P. over Col. (6) 

I Andhn Prndesh . 4 -  81 4.87 5. 09 2.51 8- 40 

2Assnm 1.23 1 -56  2.38 2.47 2-02 

3 Bihar 6 . 1 5  6-60 7.82 8.08 r7' 73 119'4 

4 Ouj-t . 7- 01 5-  99 4 .98  6-80 5.00 

5 H-8 - 1 .20  1.19 1.51 1 - 2 0  12.00 I O ~ Y O  

6 Himachal Prodesh . . 0.51 0.44 0.48 0.50 0.33 

7 lommu & Kashmir . 1-32  1 .48  1-37 1-90 . . 
8 Kuootal~~ . 8.70 8. or 6.58 4 -78  5-30 

9 Kernla . . 2' 04 1-87 2.86 2. 40  2- 50 

10 hhdhya Pradesh . 6 .19  6-41 8.27 9-66 5 -  81 

X I  MohUpshtra , . 13.10 13' 77 15.39 I 6. go 24.96 



i i h f p u i  . . , 0.02 O. 03 0.06 0.09 0. 38 3z2e i 
I: Meghologr . . . 0.12 o. 19 0.15 0.25 . . 
14 N8gdand . 0.08 0- 10 0.12 NA 0- 20 

15 Orissa! . 2'49 I 87 4-00 3' 23 6.60 IW '3 

16 h j a b  r -  88 3'49 1'99 2-85 14' 72 416.4 

17 Rajaahan . 1.75 2.43 2.89 3-@2 3.89 28.8 

111 Tuni1N.c~ .  . . 6.60 6-  78 7- 28 7.66 2-99 

I9 hip- . 0.06 3'12 0.08 0.26 0' 23 

20 Utter Pradcsh . . 20.75 21 88 21-58 20.48 20.75 1'3 

zr W e ~ t  Bergal . . . 5' 53 7- 38 5' 54 5 -88 14.33 143.7 

a2 Tat.1 UTS . 0.41 0.39 0 46 O. 56 . . 
23 A11 India . . . 92' 92 36.85 100.88 IOI -48 148.14 



APPENDIX 'B 
(Vide paras 2.85 & 5.83) 

Statement showing Statewise targets and anticipated achiee.orients- Minor Irrigation 
( N m l  pogra mm e and E mcrgtncy Apriculrr!rcl Producrion Programnle&-I 972-73 

('000 hectares) 

Normal Programme E.A.P.P. 

Name of State Target @ Anticipated Anticipated 
achievement achievement 

Andhra Pradesh 
Assam 
Bihar . 
Guiarat 
Haryana . " . 
Himachal Pradcsh . 
Jammu & Kashmir 
Karnataka . 
Kerala 
Madhya Pradesh 
Maharashtra . . 
Manipur . 
Meghalaya . 
Nagaland . 
Orissa 
Punjab 
Raiasthan . 
Tamil Nadu 
Tripura . 
Uttar Pradesh . 
West Bengal . 

Total States 

Total LTs. 

All India 

@Annual Pion I 972-73, Plaaning Commission March, I 972. 

.'OM :- The figures in this aatement include, besides r e p  irrigation (without being dis- 
counted for depreciatim) existing area cldfied as irrigated area5 OP which irrigk 
ti* is lmpmwd and the area benefited by drainage a d  mbenkmmt schemes. 



APPENDIX 'F 

(Vids para 2- 87) 

Statement showing the dates on which proposals regarding Special Minor Iwipation Pro- 
gramme were received from ths State GovemmentslArea Officer, dates on which rlre j r - r fos~ls  
mre cleared by  Internal Finance Division and dates on which sanrti0n.c uere issucd 

Date on Date on Date . on 
which which wh~ch 

proposals proposal administra- Remarks 
S. No. Name of State reg. was ttve appro- 

Special cleared for val was 
Minor administra- issued 

Irrigation tive approval 
Programme 

were received 
by the Internal 

Finance 
Division 
from the 
StateIArea 

Officer 

I 2+72 
(Consohdated 
approval from 

Area Officer 
on the basis I 8-10-72 
of discussions 31-10-72 
with State 31-10-72 

Government 31 -1-73 
representa- 
ti ves) 

3 Haryana . 

30-8-72 Amounts released 
2-9-72 after processing 

5-10-72 differer~r items 
31 - 1 ~ 7 2  on the basis of 
I I I 2 further details1 
I 8-1 I -72 clarifications. 
31-1-73 



s Madhya Pradesh , . . 28-8-72 
5-10-721 

,6 Himachal Pradesh . 21-9-72 28-9-72 

.9 Andhra Pradcsh . 
1411;'-9-72 . . 

t a  Tamil Nadu . . 77128-9-72 
27128-9-72 



APPENDIX '0' 
(Vide para 3- 29) 

Statement showing stocks of fertilisers in the States on 1-2-1973 
('000 tonne 8 )  

Stocks as cn 1-2-1973 
State - 

N P K 

Andhra Pradesh . 
Kerala . . .  
Karnataka . 
Tamil Nadu . 
Pondicherry . 
Delhi . . . .  . . 
Haryw . 
Punjab . 
Jammu & Ksshrnir . . 
U.P. . . . 
H.P. . 
Assam . 
Bihar . 
Orissa . 
West Bengal . 
Manipur . 
Tripurn . 
Nagalpad . 
Meghelaya . 
Gujarat 

MPrihya Pradesh 

Mahacashtra 

Ilaiasthon . 
Goa * 

Tea Board 

Total . 



APPENDIX 'H' 
(Vide para 3.29) 

T. P. SLNGH 
SECRETARY 

D.O. No. 3-20/72-M (Coord.) 
SECRETARY 

MINISTRY OF AGRICULTURE 
GOVERNMENT OF INDIA 
NEW DELHI, DATED THE 

lOTH NOVEMBER, 1972. 
My dear 

Our Commissioner for Fertilizer Promotion while touring some 
States recently discovered that stocks of fertilizers were lying un- 
used for a considerable period of time, in some of the godowns of 
the State Cooperative Marketing Federations. In fact, at one place, 
he found stocks of C.A.N. lying unused, in the godowns of the 
Federation, for 10 years. At the present juncture of relative inade- 
quacy of total fertilizer supplies, all available--old and new stocks, 
should be mobilised for use. 

In this connection I would like to draw your attention to our 
letter of even number dated 29th August, 1972 from Shri M. A. 
Quraishi, Special Secretary, to the Secretaries of your Agriculture 
and Cooperation Departments with a copy to the Registrar of 
Cooperative Swieties. Anticipating that some old stocks may 
be lying unused with the State, he had requested for collection of 
information about the stocks lying with the cooperatives and plans 
for the quick disposal of these stocks during Kharif, 1972. The 
situation was to be reviewed every fortnight and we were to be 
informed of the efforts made in this regard. Since the situation is 
serious, I would request you kindly to look personally into this 
aspect and arrange to collect immediately information on the stocks 
lying with the cooperatives and take necessary steps to dispose of 
these stocks during the current Rabi. I shall be grateful for an 
early reply from you regarding the action taken in this regard. 

Yours sincerely, 
Sdj* (T.P. S.INGH). 

Copy for information to the Director of Agriculture. 



APPENDIX: 1' 
(Vide para 5-84] 

,Statement showing the States who asked for additional funds duringgway-February, 
1973, details of proposals and action taken thereon. 

Name of States who asked Details of proposals justifying Action taken on pmposa 
@or addl. funds durinq Jan.- demand for additionalfunds received from the State 
Feb., 1973 for minor =I- Govt. 
,gation Schemes 

I. Assam . . A loan of Rs. o. 15 crore was The loan was released to 
asked for purchase of threshers the Government of 
for distribution to cultivators. Assam on 28-2-73. 
The Cultivators had started 
cultivating wheat but were 
not conversant with using 
bullock power for threshing 
wheat. 

2. Haryana . . A loan of Rs. 2-00 Crores was The loan was released to 
granted to the State Govern- the Government of 
ment for energisation of 5,000 Haryana on 31-1-73. 
additional tubewells. 

3. Bihar . . Energisation of tubewells, pur- A loan assistance of Rs. 
chase of aluminium pipes for o* 58 crores was re- 
water distribution and Bamboo leased to the State GOV- 
borings, hand-pumps and a ernment on 18-1-73. 
cavity borings. 

Purchase of emergency river A loan of Rs. o. 10 more 
pumping sets. was released on 17-2-73. 

. Scheme regarding additional A loan of Rs. 0.40 aore  
acreage under the Malprabha was released on 7-11-72. 
Canal System. 

5.  Rajasthan . . . Energisation of additional A loan for Rs. o. 50 Crow 
wells and pumpsets. was released on 30-1-73. 

6. West Bengal. . . Scheme for Shallow Tubewells A loan of Rs. 0.33 a r e  
with pumpsets. was released on 

27-3-73. 



AppBNDn <r 
(vide para 6-21) 

Name of State __---- Original Revised Increme 
Name of Scheme allocation allocation or 

Decrease 
made -- 

(ii) -Sinking of roo tubewells . 
(iii) -Purchase of rigs 
(iv) --Deepening of existing wells . . 

ORISSA 
( i) -Reservoir Scheme including pruchase of rigs . 

( iii -Lift irrigation Schemes . . . 

(v) -Field Qlannels. . . , . 
KERALA 

(i) -1nstnllption of roo deep tubewells . , 

(ii) -Purchase of stand-by diesel pumpsets for 
electrified tube well^. 

BIHAR 
( i) -bagisation of 125cc tubewells 

(ii) -Purchase of aluminium pipe for water dis- 
tribution for state-tubewells. . . 

(iii) -Bamboo brings, hand pumps and cavity 
borings.. 

PUNJAB 
(i ) -Installation of roo deep tubewells . . 
(ii) -Purchase of w d y  diesel pumpsets for Elec- 

trified tubewells. . 

(Rs. in lakha) 



RAYASTHAN . , 

(i) -Revitahtion of wells by boring bla6tinp. . 28.25 31- 25 3- CO(+) 

UTTAR PRADESH 
(i) -Construction of qooo &les of Kutcha Guls 

and outlets . 2oowoo 373'00 173'00(+) 

(ii) -Construction of 2700 outlets & moo sypons 
and canals . . . . . . 30'00 14.00 16.00(+) 

(iv) -Construction of 220 additional States tubcwclls 175.00 3 ~ 8 . 0 0  133'0c(+) 

WEST BENGAL 
(i ) -Lift Imgation Scheme 350'00 425'00 75'00(+) 

(ii ) -Shallow Tubewells with pumpscts . . 450'00 479.00 29.0c(+) 

( iii) -Energisation of pumpsets . 3CC.co 196.00 104'0c(-)~ 



( d o  para 6.22) 

Statmmt shmi?tg a d d i t i d  scirsmrs ptopwrd by Sture OoeMnrmnru crfter S@tembcr, 
1972, dotes on which ptoposalf were received fram h t o l  Govmmtsl 

Area Oficers, dates on whtch approwedby Centre and justification 
therefor 

SI. Name of Additional Schemes Date of Date of Justificatim 
NL S:ate proposed by State receipt from approval by 

Government the S t ~ t e  the Central 
after September, Government/ 

I972 Area Officer 

1 Punjab . Installation of 5000 31-10-72 31-10-72 T o  bring large 
additional tubewells tracts of land 

under irrigation. 

Purchaseofstand-by 10-11-72 14-11-72 Due to shcr t~ge 
diesel pumpsets of power and 

failure of rains. 

Do. 10-11-72 18-11-72 Do. 

Installation of addi- 14-12-72 31-1-73 Due to ~ g h  de- 
tional diesel pump- mand of diesel 
ing sets. engines in the 

area. 

2 Assam Purchase of threshers 30- 1-72 27-2-73 Due to cultiva- 
tion of wheat and 
the cultivator 
not being con- 
versant with using 
bullock power for 
threshing wheat. 

3 Havana . Installation of 150 10-11-72 18-11-72 Considered ne- 
Tubewells in cessary for 
Ambala and increasing agn- 
also purchase cultural pro- 
and installationof duction. 
30 diesel generating 
sets. 

Energisation of s m  24-1-73 31-1-73 Do. 
additional tube- 
wells. 



4 Mahnrashtra Cooperative Lift 18-12-72 4-1-73 
Irrigation Schemes. 

5 Madhya Pra- Installation of pump- . . 4-1 1-72 
desh tets in connection 

with Special Minor 
Irrigation Progra- 
mme in the State. 

1nstalla:ion of 
departmental pump- 
sets by the State 
Government. - 

6 Bihar . Installation of State 
Tubewells and en- 
ergisation of Tube- 
wells through the 
State Electricity 
Board. 

Due to difficult 
situation due to 
drought in the 
State. -- 

For augmenting 
imgation facili- 
ties. 

16/17-1192 30-12-72 For providing 
irrigation facili- 
ties for rabi 
crops. - -- 

. . 3- I 1-72 For augmenting 
irrigation facili- 
ties. 

Energisation of Tube- 8-1-73 18-1-73 
wells, purchase . of 
aluminium p!pes 
for water distrlbu- 
tion Bamboo bor- 
ing~ ,  hand pumps 
and cavity borings. 

Do. 

Purchaseof emergen- 19-1-73 17-2-73 Do. 
cy river pumprng 
sets. 

--- 
7 Kerala . Additional Minor 21-12-72 30-12-72 F?r implementa- 

Irrigation Schemes. tlon of addi- 
tioqal minor irri- 
gatron schemes 
in the State. 

--.- - - -- 
8 And hra Pra- Additional Schemes . . 23-10-72 For augmt nting 

desh. for lift irrigation irrigation facili- 
and improvement ties. 
of Gurrdupuvagu 
tank. 

9 Gujarat . Purchase of r i p  25-10-72 2-11-72 Due to non- 
availability of 
rigs with the 
State P.W.D. 

Sinking of new Kacho 27- 10-7a 14- I 1-72 For augmenting- 
wells and deepening ifrigat ion facili- 
of existing wells by ties. 
blasting etc. 

Purchase of rigs and 27-10-72 14- I 1-72 Do. 
for lift irrigation 
scheme. 



10 Mysore . Sch~me regarding 4-11-72 7-11-72 Increasing area 
ncbtlonal acreage under irrigetion. 
under the Malpra- 
bha canal system. 

11 Orissa . Reservoir scheme in- 1-12-72 30-12-72 R r  augmenting 
cluding lift irriga- irrigation facili- 
tion and purchase of ties. 
rigs. 

12 Rajasthan . Drainage works in 13-10-72 4-11-72 For augmenting 
Chambal Command irrigation facili- 
Area and renovation ties. 
of works programme. 

Energisation of addi- 15-1-73 30-1-73 Dc . 
tional wells and 
pumpse ts . 

I 3 West Bengal Scheme on shallpw 20-3-73 27-7-73 For augmenting 
Tubewells wlth irrigation facili- 
pumpsets. nes. 



APPENDIX 'L' 
(vide para 6.22) 

Statement showit~g the States whose proposals fur additionat schemes were entertained and 
approved, reasons for approving the Schemes and financial outlays rherejor. - -. - 

Nome of State whose Specific reasons for approving the Schemes Financial 
proposals for addi- outlay 
tional Schemes were (In crores) 
entertained and 

approved Rs. 

I . Punjab . To bring large tracts of land under cultivation and 
installation of 5000 tubewells. . . .  

To purchase stand-by diesel pumpsets . . 
Do. . . . . . .  

To purchase additional diesel pumping set . . .  
2. Assam . . To purchase threshers fvr wheat cultivation. . 
3. Havana . To install 15 Tubewells and 30 diesel generating sets . 

Energisation of 5000 additional tubewells . . 
4. Mahsrashtra . For roviding loan assistance for the Cooperative 

1 i t  Scheme . . . . . 
5. Madhya Pradesh For installation of dcpartrncntal pumpsets . 
6. Bihar . . For installation of State tubtwells ar.d inctgj!ai'( a 

of tubewells through the State Elearicii y Bc atd . 
For energising tubewells, purchase of alurmnium 

pipes for water distribution and Bamboo borings, 
hand-pumps and cavity borings . . . 

For purchase of emergency river pumping sets . 
7. Kerala . . For implementation of additional minor irrigation 

Schemes in the State . . . 
x. Andhra Pradesh Ibr additional Schemes for lift irrigation and imprt - 

vement of Gurrapuagu tank . . 
y. Mysore . . For increasing acreage under the Malprabha canal 

system . . 
10. Orissr . . For strengthening reservoir scheme including lift 

Irrigation and purchase of rigs . . 
11. Rajasthan . For energisation of additional wells and pumpscrs 

12. West B c w l  . Scilerne for shallow tubewclls with pumpscts . 



APPENDIX 'M' 

Suntmar_v of main Concltrsions/Recomm~ndatiom - - - --- I . __- _ .-__ - -__ --_-- - 
Sl. Para KO. Ministry~Deptt. concerned Recommendations~Conclusions 
No. 

I 7.1 Ministry of Agriculture From a study of the Report of the Comptroller & Auditor Gene- 
ral of India on the Emergency Agricultural Production Pragramme 
and an analysis of the evidence tendered before the Committee, 
there emerges a clear conclusion that the entire programme was 
largely un-realistic and its implementation sadly defective. There 
was justification, no doubt, for the Central Government's anxiety 
to improve rapidly the performance of Indian agriculture which 
continues to be the sheet-anchor of our economy. But it saddens 
the Committee to find that the programme was formulated in haste, 
on the basis of incomplete and sometimes incorrect estimates and 
a number of wish-fulfilling assumptions which proved to be exag- 
gerated and impractical. Some of the more conspicuous shortcom- 
ings of the programme, which reflect badly on our whole system 
of planning, have been discussed in the following paragraphs. 

2 7.2 Do. The Committee fear that the emergency programme was 
launched in August 1972 almost as "a panic measure", reflwting 



I 2 3 4 

something like a loss of nerve at the widespread failure of rains 
during the last fortnight of July and the &st four days of August 
1972 and continued drought in several parts of the country. Thus 
a 'crash' programme had to be hurriedly implemented that is, in 
about eight months during the 1972-73 rabi and 1973 summer sea- 
sons, to recoup the anticipated loss in the production of foodgrains 
during the kharif season, which was estimated initially at  10 to 12 
million tonnes. These estimates of the loss in khafif productiron 
were based on no better than some 'scrappy' reports received from 
the States and generally incomplete information. The reappraisals 
made subsequently, however, disclosed that the estimates made 
earlier were unduly pessimistic. 

3 7.3 i l l h i s t r y  of Agriculture The increases in foodgrain production during the rabi and sum- 
mer seasons envisaged at the time the pTogramme was evolved 
were also patently over-optimistic and had no relation whatsoever 
to realities. The Committee are surprised that in a short period of 
one rabi and one summer season, Government sought to achieve 
under the emergency programme what could not be achieved in 
any of the previous years. The exaggerated nature of the projections 
made under the programme would be evident from the fact that 
during the three years prior to the formulation of the programme, 
pmduction of wheat in the country had increased only by 7.7 per 
cent, 18.6 per cent and 10.8 per cent respectively, ivhile the emer- 



Do. 

gency programme sought to increase wheat production by as much 
as 37 per cent. Again, the production of summer rice was to be 
increased by 114 per cent, over the previous year's pi'oduction. Si- 
milarly, it was envisaged that production of gram would be increased 
by about 40 per cent over the level of 1971-72 when, in fact, produc- 
tion of pulses had not increased a t  all over the last de-ade. In res- 
pect of rabi jowar, the increase anticipated was over 46 per cent 
2nd involved the doubling of the yield per hectare. It is also of in- 
terest to note that 25 per cent of the total increase in the production 
of foodgrains had been envisaged in Andhra Pradesh, Karnataka, 
MaharashRa and Rajasthan. despite the prevalence of drought con- 
ditions in these four States. It is inomprehensible how Government 
could have. without adequate preparation, considered feasible such 

E3 a n  over-ambitious task, particularly in view of the severity of the 8 
constraints involved. 

That !he Emergency Agricultural Production Programme. howso- 
ever desirable in its context, was drawn up unrealistically is also 
seen in the following facts: 

(a) The power supply constraints, which were already mani- 
fest when the programme was conceived 'were not app#- 
ciated and taken into account', even th,ough the success 
of as much as 75 per cent of the programme was dependent 
on the availability of an uninterrupted and regular power 
supply; 



(b) the likelihood of fertilisers required for the programme 
being in short supply had not been assessed propel'ly, nor 
were adequate arrangements made for their procurement 
and distribution, it  has also been stated by the Secretary, 
Department of Agriculture, that the fertiliser supply cons- 
traint came 'as a bit of surprise' and that while there was 
no difficulty in getting fertilisers in July-August 1972, the 
position changed 'dramatically and suddenly' by ~overn:  
ber 1972; 

(c) no arrangements had been made for the supply of high- 
yielding variety seeds by the Central Government except 
to make available to the State Governments 1,35,000 tonnes 
of wheat from the stocks of the Food Corpo~ation of India 
and while doing so, a facile assumption had been made that 
the wheat procured by the Food Corporation of India 
could be used as so-called high yielding variety seeds; what 
was supplied as seeds was only, as stated by the Secretary, 
Department of Agriculture 'Wheat produced from high- 
yielding variety seeds and not high-yielding variety seeds'; 

(d) no special arrangements had been made by the Central 
Government for the supply of pesticides; 

(e) in contemplating that the yield of rabi jowar would be 
doubled in the States where drought conditions existed, 



5 1. 5 Ministry of Agriculture 

the formulators of the programme had equated the ideal 
to the average and mechanically transposed the yield per 
hectare recommended or estimated in the ICAR monograph 
in their programme. even though it  was apparent that the 
conditions stipulated in the monograph did. not exist in 
the concerned areas; and 

(f) a number of irrigation projects had been sanctioned, under 
the programme, involving inter-alia, the purchase of pump- 
sets, drilling rigs, diesel engines, etc. which were to be 
installed, after the completion of the necessary civil works, 
w:thin a period of just a few weeks. 

The Committee, thus, are of the view that the emergency prog- 
ramme, involving outlay of about Rs. 250 crores, had been somewhat 
hastily decided on by Government, without adequate examination 
of the issues involved. The Committee are surprised that the tech- 
nical advisers to the Ministry of Agriculture appear to have inflated 
the possible benefits of the programme on the basis of some simple 
arithmetical calculations which were hypothetical and perhaps even 
inherently incorrect. The Committee are not unprepared to concede 
that the advisers, given a rush job? were working under pressure. 
Besides, it is not unlikely that basic decisions about targets having 
already been made by superior authority, they found themselves 
obligated to offer commensurate projections and hope for the best 
in so far as execution was concerned. The Commit'tee, however can- 
not just leave it at that, when on Government's own admission the 
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programme was neither "well thought out nor well investigated." 
The Committee desire that lapses, if any, on the part of technical 
advisers should be fairly ascertained and suitable action taken. 

7.6. Ministry of Agriculture The Committee concede that in August 1972 or earlier, there was 
justification for framing this programme as 'a measure dealing ur- 
gently with a crisis situation. Even so, the Committee find that by 
September or October, the Central Government were aware that the 
situation was not as bad as feared earlier. Further, they should have 
known that the State Governments had not till then made 
much headway on the works sanctioned. For instance, orders 
were placed for different items of minor irrigation equip- 
ment~ ,  at different stages, right through March and it should 
have been possible to stop further expenditure keeping in mind the 
possible utilisation of such items. Similarly, where minor irrigation 
and other works had not even started by October or November, it 
should have been possible to assess that some of these works would 
not be of any real benefit' to even the summer crop. In the drought- 
affected States, which are watered mainly by the South-West mon- 
swn, it should have also been possible to assess the relevance of 
schemes which used surface water. The Committee cannot, therefore, 
appreciate why the opportunity of reviewing the position and mak- 
ing the programme less ambitious, which was open to Government 
till October, 1972, was not availed of. In the Committee's view, such 
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review, if propel'ly made, would have revealed that while the behavi- 
our of the rainfall had been erratic and floods and drought afflicted 
parts of the country, the shortfall in  kharif production was not likely 
to be as heavy as had been feared, and that on account of shortage of 
necessary inputs and also t,he lack of time for effective exemtion of 
schemes evolved, the programme was likely to be largely infructuous. 
The Committee apprehend that Government had virtually ceased 
to apply its mind to an initislly public-spirited project launched with 
some fanfare but left largely to routine bureaucratic devices. 

The Committee are unable to understand how the Ministry could 
come to the conclusion that, even though rains had recommenced 
early in August and i t  was known that the rainfall upto the end of 
September had, to some extent, made up the earlier anticipated 
deficit in kharif production, the overall deficit in the kharif crop of 
1972 would increase from the earlier estimates rather than decrease. 
The Committee can only conclude thst Government was incorrectly 
advised as to the real situation obtaining. 

The Committee feel that it was the responsibility of the conrerned 
officers to offer well-founded advice and to point out, among other 
things that (a) the estimates of the losses in kharif production mere 
premature and not' quite reliable and (b) the objectives and benefits 
contemplated under the special emergency programme were unrealis- 
tic and almost illusory. The Committee desire that a detailed investi- 
gation should be undertaken into the role in this regard of the offi- 
cers in the Ministry of Agriculture and elsewhere who had been en- 
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trusted with the formulation of the programme and who had appa- 
rently failed to render proper and compIek advice expected of them. 
In case such advice had been given by the official concerned and 
disregarded, the Committee would like to  be informed why and by 
whom it was done. 

7. g Ministry of Agriculture It is also surprising that Government' should have embarked upon 
a venture of such a large magnitude on the basis, as i t  was said in 
evidence, of 'public clamour'. While it is essential for Oovernment to 
be responsive to public opinion, the Committee would Iike to impress 
upon Government that no such programme, especially when i t  in- 
volves large financial outlays, should be undertaken without a 
thorough and detailed examination of its realism and feasibility. The 
Committee are of the opinion that a less ambitious programme based 
on available resources and a closely directed effort might have achiev- 
ed better results. 

Do. It  is also a matter of great concern to the Committee that the 
Finance Ministry was excluded from the deliberations leading to the 
formulation of the programme and from exercising its legitimate 
functions of overseeing disbursements proposed for individual schem- 
es. I t  will be strange indeed if it was done, as i t  appears from the 
evidence, under orders from higher echelons of Government. In view 
of the failure to pursue the programme properly and in  view of the 
instances of diversion of funds that have come to their notice, the 
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Committee feel that the association of the Ministry of Finance with 
its formulation and implementation would have improved matters. 
Its exclusion perhaps meant the elimination of the care and prudence 
which could have been exercised in the sanctioning and authorisation 
of expenditure. The Committee are distressed to note that the guide- 
lines issued by the Ministry of Finance for regulating the sanction 
and release of funds for schemes under the ,EAPP were honoured 
more in the breach than in their observance. I t  is also significant that 
a very abnormal procedure of obtaining Government approval before 
obtaining financial concurrence had been adopted for the EAPP, on 
the ground that an abnormal situation existed when the EAPP was 
conceived. 

The arrangements made by the Central Government for monitor- 
ing the programme also merit mention. The Committee note that 

L 
seven senior officers of the Ministry of Agriculture had been desig- 
nated as Area Officers and placed in charge of specific groups of 
States. The Area Officers were to visit the States allocated to them, 
examine schemes proposed for the EAPP, make financial allocations 
on the spot and maintain a close watch over the implementation of 
the schemes. In addition, a Review Committee of Joint Secretaries 
had also been established in the Ministry of Agriculture to review 
the progress of the various schemes and keep the Committee of Sec- 
retaries and the Cabinet Secretariat informed. 

12 . 7.12 Do. In spite of these apparently elaborate monitoring arrangements, 
the Committee find that the contro,l machinery did not function often - --- 
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and there were failures at all levels. For instance, even when it was 
known that certain States were not making an effort to increase pro- 
duction during the rabi season or had fallen behind significantly in 
completing minor irrigation and other works which would yield the 
desired results, there appeared to have been no attempt at remedy- 
ing the deficiencies. The seven Area Officers entrusted with the 
responsibility of overseeing the programme had not properly perform- 
ed their duties and had not realised the challenging nature of an 
important assignment in the national interest. Admittedly, the 
Area Officers .attended to these duties in addition to their other 
normal responsibilities in the Ministry and on account of prior en- 
gagements, most Area Officers were not in a position even to visit 
the respective States in their charge. The checks and controls they 
could exercise in the field were, therefore, in the very nature of 
things, insignificant. The Committee also find that tbe refinements 
and precautions claimed to have been introduced, to the extent pos- 
sible, ,at different stages of the programme proved to be woefully 
inadequate. 

I3 7 .13 Ministry of Agriculture The Committee note that numeraus examples have been cited 
in the Audit Report of 'additionality' not having been achieved 
in actual practice in respect of minor irrigation schemes approved 
and taken up for execution even though this was expressly enjoin- 
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ed. In  many States, individual minor irrigation schemes taken up 
ostensibly under the emergency programme were only substitutes 
for the States' own Plan schemes in that year and in a few instan- 
ces, money was also spent on continuing projects. Evidently, there 
was a failure of scrutiny by the Area Officers concerned. I t  is in- 
conceivable that the Area Officers could have satisfied themselves 
that the schemes cleared by them in the course of barely two weeks 
were in fact realistic. The Committee wrould like Government' to 
examine in detail the scrutiny, if any, exercised by each of the 
Area Officers and determine how for these checks were really 
effective. The Committee would like to be satisfied that the Area 
Officers did everything possible to ensure successful implementation 
of th& programme. E 

Q) 
The Committee have been informed of a decis:on by State Gov- 

ernment's representatives that district and blockwise intended 
to be "action-oriented", would be drawn up and that responsibility 
for the achievement of specific targets would vest in different func- 
tionaries. The Committee are keen to know how far and in what 
manner this decision was implemented. I t  would be intriguing if 
the Ministry of Agriculture had thus washed its hand off any specific 
reponsibility for the accomplishment' of EAPP targets, Doubtless, 
the EAPP had to be implemented through the State Government 
machinery. Yet, the Committee are of the view that the Central 
Government should not, and could n i t ,  have absolved itself, as it 
appears to have done, of the obligation of co-ordinating and actively 
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monitoring the fulfilment d an "action-oriented" programme of vital 
national importance. 

15 7 . 1 5  Ministry of Agriculture The Committee are also surprised to find that while the Central 
Government had planned for an increase of wheat production in Pun- . 
jab by 8 lakh tonnes and made finance available to that State Gov- 
ernment accordingly, the Punjab Government had planned for only 
an increase of 2 lakh tonnes. Similarly, while the Punjab and Guja- 
rat Government had made no plans to increase gram production, 
the Central Government had planned an i~c rease  in this regard of 
1.08 lakh tonnes and 0.10 lakh tonnes respectively in these two 

-a States. Against the additional prod~ct i~on of 0.46 lakh tonnes of 
rahi jowar targetted by the Centre in Gujnrat no plans had been 
made by the State Government. as according to them, the sowing 
season of jcwar had already ended. There nlay be other such 
instances of lapse, and the Committee would like to be informed as 
to how the Area Officers concerned had discharged their functions 
in these two States. 

The final picture of the co-ordinating arrangements that emerges 
from the foregoing paragraphs is, therefore, far from complimentary. 
Notwithstanding the fact that the programme had to be implemented 
on an emergent basis and could not, therefore, wait for lengthy 
planning or investigation, the Committee feel that the Central Gov- 
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ernment should have evolved a more foolproof and comprehensive 
scheme for monitoring the programme. It appears that ~ovkrnment  
relied instead on the seven Area Officers of the Ministry who, in any 
case, could not d e v ~ t e  their undivided attention to the implementa- 
tion of the programme and on the reports, if and when received from 
the different States. 

Considering that very large increases in the production of food- 
grains were envisaged within one season, it is obvious that all essen- 
tial prerequisites for increased production, namely, irrigation, fertili- 
sers, seeds, pesticides etc. had t o  be made available simultaneously 
and there was no scope for delay on any one account, since time was 
of the essence of the Prolgramme. The Committee, however, observe 
that the measures taken to ensure that all these items were available 
and, in fact, reached the cultivator in good time proved to be inade- 
quate. Apparently no detailed study of the requirements of various 
inputs had been undertaken before the Programme was launched. 
By the time such a study was made, the EAPP was already in pro- 
gress at full speed and Government could do little to retrieve the 
situation. I t  is also distressing that the  extent to which other scarce 
inputs like steel, cement, drilling rigs etc. would be required had 
not even been estimated when the EAPP was formulated. 

Do. The Committee are surprised to note that while shortages of ferti- 
lisers were reported from most States, some of them, like Mahara- 
shtra and Assam, had fertilisers in excess of actual requirements, 
and most of this quantity had also remained unutilised. It is not 

- - -- .- 



-- - 

clear to the Committee why no arrangements had been made to 
w 
9' divert surplus fertilisers available in some States to the deficit States, 

when the shortage of fertilisers became known in November, 1972, 
thus vitiating proper distribution and optimum utilisation of a vital 
commodity. 

19 7.19 Ministry of Agriculture The Committee are mnrerned to note that while embarking on 
the EAPP, adequate crop protection measures had also not bees 
undertaken. The Committee have been informed that one of the 
reasons for the non-fulfilment of the EAPP ta~gets  was the attack 
of rust disease on Kalyan Sona wheat in 1972-73. The Committee 
find that Kalyan Sona wheat had been, earlier in July-August' 1971, 
heavily infested with rust in the Lahaul Valley in Himachal Pradesh 
(the place where summer nurseries for wheat are raised). In view 
of the fact that the inoculum in the hills was likely to spread to the 
plains during the subsequent seasons and attack the crops there and 
the susceptibility of Kalyan Sona to rust had been established, the 
Committee feel that the possibility of an outbreak d rust should 
have been foreseen by the Ministry of Agriculture and adequate pre- 
ventive measures taken instead of waiting till the large scale attack 
of rust became evident. 

Quick implementation 9f the minor irrigation programme, eapabh 
of augmenting irrigation facilities for the benefit of the ensuing raM 



and summer crops, had formed the major plan of the Government's 
strategy. The Committee are, however, distressed to find that a 
number of minor irrigation schemes, which obviously were either 
unlikely to be completed in the short time available so as to be of 
use during the rabi season or which, inherently, could not be put 
into operation at all, had been appmved for execution under the 
EAPP. Some typical instances are enumerated below: 

(i) In West Bengal, establishment of 656 lift irrigation stations, 
involving an outlay of Rs. 4.25 crores, had been sanctioned 
by the State Government under the EAPP. Against 515 
such schemes reported completed upb 24th March, 1973 
and which had been planned to benefit an area of 14,000 
hetared test check of 195 disclosed, in October 1973, that 
only 32 were actually supplying water by 31st March, 1973 
to 586 hectares. Pumpsets had been installed at  30 sites 
where the water available was not even s a c i e n t  for testing 
the pumps. 

(ii) None of the 18 lift irrigation schemes sanctioned in Hima- 
chal Pradesh had been completed till January 1974. 

(iii) Only 30 of the 558 lift irrigation projects taken up in 
Orissa were completed in time fcw the rabi season and 
against a target of 13,000 hectares, 5,038 hectares of irriga- 
tion potential had been reported to have been created of 
which only 607 hectares could be utilised for the rabi crop. 
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(iv) Only 1 out of the 71 new lift irrigation schemes approved 
in Karnataka had been completed till March 1973. 

(v) Schemes foil. lifting water from canals and streams in 
Andhra Pradesh and for the extension of major projects 
like Nagarjunsagar, Tungabhadra and the Guntur canal 
had been approved even when no water was likely to be 
available during the particular period. Besides, none of 
the 22 schemes in the State, which were test-checked by 
Audit, had been completed by the end of March, 1973 or 
even by 31st May, 1973. 

(vi) Even though field channels were constructed in eight dis- 
tricts of Maharashtra, under the EAPP, for a command 
area of 1.34 lakh hectares, only 0.19 lakh hectares were 
actually irrigated, mainly because of shortage of water. 

(vii) Similary, of 190 works taken up in 8 districts of 
Maharastra, test-checked by Audit, for extensions of and 
improvements to the existing irrigation system, only 97 
works were completed by March, 1973 and the irrigation 
potential of 2173 hectares created, against the target of 
8506 hectares, was utilised only t~ the extent of 963 
hectares. The rest was not utilised either because all 
works were not complete or because of lack of water. 



(viii) In Bihar, 500 new State tubewells were to be const- 
under the EAPP at a cost of Rs. 547 lakhs. While the 
State Government had reported completion of 654 tube- 
wells by 31st March. 1873, the progress report prepared by 
the State Tubewells Organisation, however, showed that 
only drilling was completed of 654 tubewells. By 31st 
March 1973, only 368 tubewells were developed and 
had pumps installed and 464 by 31st May, 1975. 
The Committee find it difficult to understand how the cwt 
of one tubewell had been computed at more than Rs. 1 
lakh and would like to be satisfied that no extravagant 
estimates had been prepared by the State Government. 

(ix) Energisation of pumpsets also formed one of the major 
components of the Programme, but shortage of power in 
the northern region, in Uttar Pradesh and Tamil Nadu 
nullified greatly the benefits of Ihe additional irrigatim 
capacity. 

The instances given above are not exhaustive, but only illustrative. 
In fact, the Report of the Comptroller and Auditor General of India 
abounds in such instances. 

Do. The Committe are unable to appreciate how such infructuous 
activity 2nd such patently haphazard schemes came to be appr~ved. 
Obviously, adequate care was not taken by the Ministry of Agricul- 
ture. Since the Central and State Governments were engaged in a - 
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joint national task, there should be no cLfficulty in meeting the 
Committee's desire that these and other specific instances of default 
in the scrutiny of schemes should be investigated and responsibility 
for it fixed by the Ministry and the Committee informed. 

22 7.22 finistry of Agriculture The Committee are surprised that the reports by State Govern- 
ments of achievements in the execution of minor irrigation schemes 
were not always supported by detailed reports from investigating 
agencies involved. The Committee would take a serious view of this 
defau1.t and like Government to evolve, in consultation with the. 
State Governments! a suitable mechanism for the foolproof reporting 
of ground-level results and achievements, particularly in the field ob P 
agricultural production and all schemes associated with it. 

Do. The Committee are perturbed to find from the Repart of the 
Comptroller & Auditor General of India that s number of State OOV- 
ernments had not utilised the short-term loans made available to 
them by the Central Government, under the EAPP, for the purchase 
and distribution of inputs. For instance, the Government of Rajasthan 

had informed the Central Government, in January 1973, that 
i t  was not in a position to utilise the short-term assisfance to the 
extent of Rs. 100 lakhs. Gswrnment of Orissa had refunded Rs. 1 
crore out of Rs. 2 crores sanctioned. Rs. 248 lakhs out of Rs. 1258 
l a b s  allotted to the Uttar Pradesh Agriculture Department had re- 



mained undistributed. Similarly, Rs. 486 lakhs out of Hs. 1000 lalrhs 
sanctioned in Andhra Pradesh had not been utllissd. The Committee 
are gravely concerned to nste that the Government of Maharashtra 
had diverted Rs. 253 lakhs from the short-term loans of Rs. 1600 
lakhs for drought relief measures instead without the consent of the 
Government of India. Fertilisers worth Hs. 422 lakhs had also 
remained undistributed at the end 'of March 1973. 

Do. The terms of the sanctiosls issued for schemes under the EAPP 
did not allow the mere transfer of moneys or deposits with other 
State Government organisations like Electricity Boards, State Apex 
Cooperative institutions, Agricultural Marketing federations, etc. to 
be treated as expenditure under the EAPP. The Committee, how- 
ever, find from the Audit Report that, in a number of States, consi- 
derable .amounts sanctioned for the EAPP and deposited with or trans- 
ferred to such bodies had remained unutilised on EAPP schemes upto 

SZ 
31st March, 1973. In Orissa, for instance, Rs. 147 l&hs had been 
deposited with the State Electricity Board. In Punjab, similarly, 
Rs, 36.90 lakhs had been given to the State Marketing Federation 
for the purchase of diesel engines and the advance had remained 
unadjusted. Again, in Assam Rs. 70 lakhs had been advanced to 
the Assam Agro-Industries Development Corporation for the pur- 
chase of diesel and electric pumpsets. The Committee are amazed 
to learn that information regarding the amounts remaining unutilised 
out of the funds deposited with other organisations for the execution 
of EAPP schemes are not even yet available with the Central Gov- 
ernment. - 



25 7.25 Ministry of Agriculture Two other glaring instances of violation of the objectives of the 
EWP are: (a) the diversion of Rs.100 lakhs in Uttar Pradesh to the 
U.P. Cooperative Cane Uniqns Federation for distribution to mem- 
bers of sugarcane cooperative unions, and (b) the sanctioning of 25 
lift irrigation schemes, estimated to cost Rs. 427.35 lakhs, in Sangli 
District of Maharashtra for providing irrigation to the lands of the 
shareholders of a cooperative sugar factory. The Committee consider 
this to be an entirely unwarranted proceeding, irrelevant to the wider 
public interest and i r~sponsibly pursued. The Committee are of 
the view that diversion of funds meant for th.3 EAPP to sugarcane, 
when the very objective of the programme was to increase the out- 8 
put of fosdgrains, is inexplicable. In the opinion of the Committee, 
a peculiar and perverse situation was allowed to develop whereby 
the State Governments could depart from the prime objectives of 
the EAPP and find large sums from the Centre for projects which 
were not directly contributory to, the aims of EAPP, namely an im- 
mediate growth in the production of foodgrains within a stipulated 
period. 

The Committee would like to be informed, whether dl such 
amounts remaining unutilised with the State Governments or 
amounts which had been diverted for purposes other than the EAPP 
have been identified and re-overed or adjusted in full from the 
State Governments concerned. In case this has not been done so far, 

Do. 
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the Committee desire that necessary action in this regard should be 
initiated forthwith under advice to them. 

In thU connection, the Committee are distressed tr, observe an 
attitude of what can only be termed indifference on the part of the 
Ministry of Agriculture. I t  is surprising that the Ministry should 
have merely remained content with informing the Committee that 
the Accountants General of the States concerned would recover 
unspent balances and certify the observance of the prescribed con- 
ditions by the State Governments. Recovery is not an Audit function. 
As the Audit Report has pointed out a number of deviations from 
the prescribed guidelines and other irregularities detected during 
test-check, it is not unlikely that there may be more such instanoes. 
The Committee desire that all such instances should be investigated 
in detail and a complete assessment made of moneys provided but 
not spent for the purpose envisaged under the EAPP, in accordance 
with the guidelines laid down by the Ministry of Finance. Such 
moneys should be recovered or adjusted iminediately. 

Do. The Committee are perturbed to note that in the matter of pur- 
chases also, the urgency with which the entire programme had to be 
implemented resulted in rules, which would otherwise be inescapable 
in normal purchase procedures, being relaxed or bypassed or even 
ignored. However, even despite relaxations in procedures, much of 
the equipment, machinery Qr material was not received in 
time or, if received, could not be utilised to serve the pur- 
pose of the EAPP. The Committee find that the cost of certain items, 
e.g. cars, jeeps. etc. not intended to be debited to the EAPP had, 



in fact. been so debited. It is shocking that even though the Audit 
Report has highlighted a number of what were deemed irregu- 
larities in purchases, the Ministry of Agriculture have not so far 
received. to the Committee's knowledge, any report from the State 
Governments regarding such al'eged irregldarities. The Committee 
desire that the Central Gover: .nent should at once institute, in 
consultation with the State Governments. enquiries into these speci- 
fic cases where lapses are apparent. As instances pointed out by 
Audit were noticed by them as a result of test check of records and 
accounts at random in States, it is not unlikely that there may be 

. 

similar instances in other States. which Government should investi- 
gate likewise and take appropriate action. The Committee would 
await a detailed report in this regard. 

29 7.;9 Ministry of' A ~ I  i cuhre  The control exercised by the Ministry of Agriculture over the 
release of funds also deserves mention. Even though the last instal- 
ment of 25 per cent of the loans to the States was to be rereased sub- 
ject to a review of the normal Plan expenditure and the progress of 
the emergency programme, the Committee find that this stipulation 
was not observed scrupubusly and the scrutiny that was made proved 
to he only cursory and inadequate. The Committee are concerned to 
note that, in January-February 1973, when it was already known 
that many of the minor irrigation schemes had not made much head- 
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way and the shortages of fertilisers. etc. had also necessitated a re- 
vision of the original food produ-tion targets. additional funds were 
sought to be given for certain minor irrigation schemes. It is also of 
significance that the Review Committee of Joint Secretaries had felt, 
in February 1973, that the Ministray of Agriculture was making re- 
leases of funds to the States 'on a rather liberal basis' and that, in 
some cases the additional funds released were not justified by the 
physical prugress of work. 

Another fealure of the Emergency Agricultl~ral Production Pro- 
gramme which causes serious concern to the Committee is that a 
number of State Governments had. sn the evidence, made wrong and 
incorrect statements about areas. production, productivity, etc. 
What is even more distressing is the fact that lapses and irregulari- 
ties in t.he execution of the programme had been noticed to a greater 
or lesser extent in practically all the States, probably with only two 
or three exceptions. 

The Committee must express their grave displeasure over the 
manner in which financial control over the EAPP had been exer- 
cised. It is reprehensible that instead of remedying the deficiencies 
that had periodically come to notice, moneys should have been 
liberally released irrespective of the fact whether the State Govern- 
ments were trully carrying out the objectives of the EAPP .cr not. 
The Committee feel that the Government of India should, as the 
authority for providing finances ostensibly intended for vital and 
specified purposes, devise immediately, in consultat:on, of course, 
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with the State Governments, some machinery by which the account- 
ability of the Central Government to, Parliament and to the people 
for inoneys made available for specific schemes by the Centre, can 
be properly ensured. 

32 7.32  Ministry of Agricdture The Emergency Agricultural Production Programme was launch- 
ed with great expectation of its success. By and large. unfor- 
tunately. such expectations have been belied. This, the Committee 
note sadly, has had a demoralising effect on the cchuntry. There can 
be no doubt that the huge expenditure of Rs. 250 crores, which had 
not drived commensurate results, has contributed to accelerating 

h, 
the deplorable inflationary trends. In the Committee's view, the 
Emergency Agricultural Production Programme has been an 
example of how a programme should not be hastily formulated and 
then patchily implemented. The Committee can only hope that its 
lessons have been learnt and that Government will tread more warily 
and purposefully in future. 




